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a r k  ir?ft ^  3rn%  f t

r n  «f^»r f f

(«f) w t  'w n ftr ;  m  t o * r  % ^ 5% 

f a  f t  q t r f e r  TTr^T Sr *FTT$ TT 

*TTTTT f t  f t f  srrPTTfPT f e n  f ,

(s r)  m  fa*nr *t 3? qr«r

% f t $  * R F far f t  ^  $

?ft 3TCPFT 5*ft?T SRTT I  tfV

(*r) w r  s?r *r<rsr *r g f r f i^ r e r f t  

*rS * f t t |  t s r  f t  3r m w ? r r 3Tt f t  ^Rr 

% t o  q u fc r  ^ r* f r9

THE MINISTER OF I AW AND 
JUSTICE, AND PbTROLFUM AND 
CHEMICALS (SHRI H R GOKHAT E)
(a) IOC has extended its ictivities for the 
import of crude oil only to a limited extent 
The first opportunity for this came m 1970 
when it arranged supply of crude oil toi 
Cochin Refinery for two years from Octobei
1970 The IOC has recently arranged tbe 
supply ol 5 lakh tonnes crude oil for the 
Chittagong Refinery of Bangla Desh

Cmrcntl* it is in tilt nnrket lor importing 
crude oil to opeiatc the 3id Unit of its 
Refinctv it B inuni in the latter half of this 
vcir The othei public sector refinery at 
Madias alreidv has contractual supply 
arrangements v\heieas the 3 foreign oil 
rcfinenes import cmd trom their own 
sources

(b) The IOC h is kept the Government 
fully informed of it efforts m this iegard

(c) O udc oil i nfieady being imported 
to the extent requ ltd  and no difficulties are 
envisaged in nuinttming this position m 
futuie

«rt « n rn rlw  s i m  ft *r$ft 

f t  3 r m t  *nf«lT f«F a p f r f t  f̂ STrT qrfViS5fr?TlT- 

5 tn r  n  ^rp^fnr ?t t  ft ^ s f t t o  fa r

f t  JfT f t  p

% j f t f *  ^  T fT ^ rr^  % t o

r z  m  y ir am rm  sflT t o  tf?r f a t t f t  
f a  T fT r^oR rnT arr *  <sm f a f f  srtefr 

r r r r  *r? rcrrfacr t t  f t  f r  |  

s r t  «tt^t wm  t o t  f  o f t  f p r f t -  

t o f t t  Trr^r n  fa r  r r f f t  £  *

SHRI H R GOKHALr The hon 
Member isktd about (he Baraum iefiner\ 
The position with regard to the import of 
eiude is tint we have four inland refineries 
and five coastal refineries So far as the 
inland refineries we concerned we have 
full supply from indigenous sources The 
coastal refineries include tht three foreign- 
owned companies m Bombay which are the 
coast'll refmeues

With regaid to the Baraum refinery as 
1 hive mentioned in the main answer to the 
question there is short ige of crude foi the 
purpose of reaching the capacity of one 
million tonnes It is pioposed to commission 
this unit on a crash basis by processing 
imported etude This will enable the utili
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sation of the capacity of this particular unit 
at least to the extent of 50 per cent. Work 
is on hand to modify the units and other 
facilities so that the capacity of this refinery 
can be increased by imported crude oil from 
2‘2 to 3-4 million tonnes.

$  *T?fV % STTJRT ^ T T  g f a  *TcT
^  gpr ar r̂rfferr? s n r a

*r stptt s f o  sp r  fr^r stfcTC't *r
| 3TT ?

SHRT H. R. GOKHALE : Fiom the 
information I have got, the crudc oil which 
is indigenous and which is used ir  our inland 
refineries is to the tunc of 7 2 million 
tonnes. The refineries in the private sector 
which include the foreign companies and 
which have their own source of import of 
crude have 7 72 million tonnes. The average 
requirement of crude with the present lefi- 
mng capacity is to the tune of 20 million 
tonnes. Therefore the balance has got to be 
imported.

SHRI K. LAKKAPPA : There was a 
lot of criticism about the import of crude and 
the country has not developed indigenous 
sources nor could reconcile itself to the 
price structure of the crude imported. Do 
the Government still go by thedictates of the 
Middle-east so far as import of crudc is 
concerned or is the Government negotia
ting the price structure of the crude ? What 
is the reaction of the Government ?

SHRI H. R. GOKHALE : About the 
first part of the question, I entirely agree 
with the hon. Member that emphasis has 
to be to improve indigenous soiuces of 
crude. As the House knows while our pie- 
sent capacities are limited, all efforts for 
finding more sources of crude are made, 
particularly in Gujarat and Assam at the 
moment. We have every reason to think, 
the way in which the work of drilling and 
exploring crude is going on, that we should 
be able to have a good supply of indigenous 
crude in the near future. Even then 1 agree 
that as the demand increases, indigenous 
crude will not be sufficient and imports will 
have to continue.

The hon. Member therefore asked the 
second ancillary question : what is the result 
Of the present arrangements regarding the im
port of cmde by the three foreign oil compa
nies. I  shaic the anxiety of the hon. Member 
and the House that on account of the agree
ments which have been made with the three 
oil companies which, incidentally, arc for 
a pcnod of 25 ycais, they aie entitled to 
bring in their own crude for refining in their 
refineries. It is also ttuc that on account of 
the line-up of petroleum producing and 
exporting countries, they have grouped them
selves together and they have now got 
themselves in a positon to dictate teims 
and I have reason to think that the forign oil 
companies also, who have their own assoc
iates for suppbing crude in India, lined- 
up with them and the result is that we are 
required to pay a higher price for crude.

I entirely agree that this is a very unsatis
factory state of affairs and the Government 
is taking all possible steps to see that these 
prices do not go up and the Government 
does not have to pay more for the import of 
crude, particulaily crudc bi ought by the 
foreign refineries.

As to the third part of the question, we 
are making attempts to obtain additional 
supplies of crudc from other parts, parti
cularly the Gulf countries so that our im- 
poits do not depend entirely on supply from 
the present Iinc-up of the oil producing and 
exporting countues

SHRI P. VTNKATASUBBAIAH : May 
I know whether the attention of the Minister 
has been drawn to the fact that there is not 
only a line-up of the associates and the oil- 
suppling companies but there is a sort of 
under-hand dealing even with regard to the 
prices quoted and the prices at which they 
are supplied ? If that is so, will the Govern
ment go deeply into the matter so that such 
undesirable things do not happen ?

SHRI H. R. GOKHALE : Once again I 
have to revert back to the agreement because 
the agreements say that they will import crude
oil on the basis of world market prices. The 
excuse given is that there is a general harde
ning of the crude prices at the moment. We 
have reasons to think that this ‘hardening’ 
is only an excuse for charging m ore' price*
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for crude. Government is fully awaic of the 
situation, as the hon. Member wanted to 
know. But this is not the only factor 
because the prices are fixed on the basis of 
what are known as posted prices. The posted 
prices are in a sense fictional because they 
do not necessarily have any relation to the 
actual price,* (hey are fixed only for the 
purpose of determining the tax, royalties, etc 
which the producing countries charge. They 
also pass on to us the increase on account of 
the so called loss to the oil producing 
countries on account of dollar devaluation. 
The Government is aware of all these and 
therefore we are making attempts to see 
that alternative sources of supply of crude 
are found.

Effect o f D rugs (Price* C ontrol) O rder 
on the  G row th and Develop- 

m en t of D rug Industry

*703. SIIRI P. GANGADF.B : Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) whether the operation of Drugs 
(Prices Control) Order has impeded the 
growth and development of drug industry; 
and

(b) whether no new drug has been put 
in the market since the promulgation of the 
order and if so, the reaction of Government 
thereto ?

THE MINISTER OF LAW AND 
JUSTICE, AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE) :
(a) No, Sir.

(b) A number of new drugs have been 
or are being put in the market since the 
promulgation of the Drugs (Prices Control) 
Order, 1970. In addition, a large number 
of new formulations of existing drugs have 
also been marketed.

SHRI P. GANGADEB : Since there is 
an urgency to make available life saving drugs 
to the common man at reasonable prices, 
may I know whether Government have taken 
any decision to manufacture such items of 
drugs to meet this demand ?

SHRI H. R. GOKHALE: There is a 
constant watch kept on prices of drugs.

Looking at the fall in prices after the price 
control order came into force, although the 
fall is not uniform— it ranges from 2 to 54 
per cent in some cases— there is reason to 
think that the conttol order has resulted in 
priccs being biought down. It is a new order 
and just a year or so has elapsed. Govern
ment are watching the opciation of this order. 
Government is alive to the problem which 
the hon. Member raised IDPL always keeps 
in mind the necessity of producing those 
drugs which need to be supplied to the people 
at cheaper rates.

SHRI P. GANGADEB : May 1 know 
whether the Government have taken any 
steps (a) to develop the indigenous know-how 
thiough research and development in drug 
industry and (b) to prevent the problem of 
spurious drugs, and if so, what are the steps 
taken in these two matters ?

SHRI H. R. GOKHALE ; Government 
has been constantly emphasising the need for 
research and development, particularly in 
indigenous manufacture of drugs. In fact, 
that is one of the handicaps which we are 
facing in dealing with the foreign drug com- 
P'inic-., because as long as the Indian drug 
manufacturcis do not develop their research 
and development programmes and obtain the 
know-how indigenously which the foreign 
companies have, we arc to that extent operat
ing under a handicap. There fore, I entirely 
agree that reseach and development must 
receivc the maximum priority and emphasis 
is laid on that aspect of the matter.

SIIRI JYOTIRMOY BOSU : Will the 
minister tell us in how many cases the price 
control order has been violated and what 
action has been taken by Government against 
them ? In how many cases were the prices 
charged higher than the prices fixed l>y 
Government under the order ?

SHRI H. R. GOKHALE : 1 cannot give 
the number of cases. It is an offence under 
the price control order if prices higher than 
those fixed under the order are charged. 
Whenever any case has been brought to the 
notice of Government, action, has been taken.
1 cannot give the number of cases because it 
does not arise out of this. But I can find out 
the information and give it,
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SHRI PR1YA RANJAN DAS MUNS1 : 
In spite of the price control order, a com
pany in India, Cyanamide India Limited of 
the Lederle Group with an American colla
borator, were bringing a new medicine by 
just changing the title but continuing the 
same formulation and charging new prices, 
saying it is a new medicine. Will the minister 
probe into the affairs of this company and 
find out why they are being allowed to d° 
so ? What steps can Government take 
immediately about this ?

SHRI H. R. GOKHALE : Whenever a 
new drug is sought to be brought into the 
market, a full scrutiny of the drug is made 
and the price is determined. Therefore, the 
possibility may exist of an improper use so 
as to circumvent the provisions of the price 
control order and steps are taken from time 
to time.

SHRI H. K. L. BHAGAT : Is it a fact 
that some of the drug manufacturing concerns 
supplied fictitious data to the government 
for fixation of prices ? If so, may 1 know 
how many such concerns have given wrong 
information ? Has any inquiry been con
ducted and, if so, with what result ?

SHRI H. R. GOKHALE : Whatever data 
may be supplied, they are accepted only after 
enquiry.

SHRI iNDRAJIT GUPTA : Is il permis
sible under the Drugs (Prices) Control Order 
for any concern to raise the prices of its 
products over the prices which were prevail
ing before this order came into force ? Is he 
aware that one leading manufactuicr, namely, 
Alembic have increased the prices of their 
products to a level which was higher than 
the level existing when this Order came into 
force ?

SHRI H. R. GOKHALE : Theie is a 
price fixation machinery which lays down 
the principles on the basis of which the fixa
tion of price takes place. It is not a continu
ing mechanism. The last one was the Shah 
Committee Report. On the basis of the Shah 
Committee Report the prices were fixed. But 
there is constant Teview. The Order did not 
either enable or prevent the fixation of prices 
again by the government. If it is a plausible 
case, government may insist on the reduction

of the price. With regard to the specific case 
of Alembic, to which the hon. Member has 
made a reference. I will have to get that 
information.

SHRI INDRAJIT GUPTA: You can ask 
for their printed catalogue which gives the 
comparative prices.

SHRI K. S. CHAVDA : Is it a fact that 
under the Drugs (Prices) Control Order the 
pi ice for the tablet Hagyl was fixed at 60 
paisc for May & Baker while for Indian firms 
for the same type of product of the same 
standard quality the price fixed was 16 paisc ? 
If so. whj should ihere be discrimination in 
fixing retail pi ices of identical drugs marketed 
by foieign and Indian linns ? May 1 know 
whether government want to revise the prires 
of formulations marketed by foreign firms 
by an independent authority other than the 
high-powered pi ices committee ?

SHRI H. R. GOKHALE : How can 1 
answer questions about particular medicines? 
There is a long li't of druys for which prices 
are fixed. 7 he question proceeds on the 
assumption that they are identical drugs.

SHRI K. S. CHAVDA : Sir, I have put 
a specific question. So, an answer should 
come.

SHRI H. R GOKHALF : All that I cm  
say is that I will obt.iin the information and 
place it on the Table of the House.

SHRI G. VISWANATHAN : May I 
know whether the Drugs (Piices) Control 
Order is respected more in breach than in 
observance ? I want to know why the govern
ment is soft to those who violate this law. 
Why are they not prosecuting all those firms 
which arc violating the Older in order to 
earn higher profits ?

SIIRI H. R. GOKHALE : There are so 
many assumptions in the question.

SHRI G. VISWANATHAN : Why is it 
that they are not prosecuting them.

MR. SPEAKER : The main question is 
very limited in scope.
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srger faeff ^  ^  Ir «p^t |  s f lr  
^ q r  ?r*r arspRT fqr^rv ^  i

*ft *&*! faSTft ¥*$ : ^T <J f e  if
T*3% frr  • • • • trq-TPriTir SPT

art stt!  ^vTrft I  fsr^fr few

3 *  cR^B ^  sffa fartft fo tft fe?T $*r<t 
t o j  ^ r* r  ^ f ^ v = t  spr *ft y f \  g fa m  

^  fa^rcfr |  a f a  s t p t ^  tft 
q?rcwT?5r *p> f t  ^Tcft | ,
■̂fr ®nrc% vtt sniftsrsr 4>^f4iTir, ^^rvrrf- 

3T, f e s f t  *rfe?r v t  T fa 7TT3J ^rr
fcsrpc s r  |  ?

*To *n>T fafr : *rf%rr % farr

*ft wrcff ^ r  f ^ T  t ^ tt I  i <re?fr
STTcT eft JT5 I  f o  <TT*r ^ I ^ T  f  H

I ^Tfrsff ept «f7Jft % T̂̂ TJT ^  5TP
S *  f t a  f ^ f r  ^nr»T «p* ^  ^rr 1 1

3TFT ^  |  fa? -dfqi^  vfr ffPTT 

'R ’tR f <TT% T p f  'jfTfr -Jtjyin 3TTIT rft rr?TT 

*t f t  %  ^rrrr jrr f t  ^  yrrfaiT

srcm 5rnt i • • • *r ¥ t̂kt ^  srr ^n^ft I  
cR  spnnr ^  s*r q r  f a ^ r r  s r Jt i

fa** JTRT Sfcq

*705. *To fj^ZT ST̂TT̂ : 5RTT faRT «nft 
*Tif SfcTT̂  ^  fTTF ^ » T  %  :

( ^ )  fat^T  *  TTcT '*TR^T ^T  oft

^ ° t  fe*rr «tt sra% f a ?  w r  s r t  v i t  *rf
«ft; afhc

(*?) f t  fo?r q-f̂ zfr̂ r-
frT3ff q r  f t  ^rmifr ? /

THE MINISTER Of' 1'INANCr (SHRI 
YESHWANTRAO CHAVAN) : (a) and (b). 
A statement is laid on the Table of the 
House.

Statement

(a) The British Government extended 
4 loans uggiegutuig £ 54-5 million 
(RvS. 103 4 cioros) to India during

the financial year 1971-72. These
loans arc to be repaid over a period 
of 25 years inclusive of an initial 
grace period of 7 years. They do not 
carty interest or any other service 
charge.

(b) The British aid consists of debt 
relief, non-project imports and 
project financing, including capital 
goods imports. I he following pro
jects are being financed under the 
British aid.

1. Kandla/Kalol Fertilizer Project 
of Indian Farmer's Fertilizer 
Cooperative Ltd. (1FFCO).

2. Tuticonn Fertilizer Project of 
M/s Southern Petrochemical 
Industries Coiporation (SPIC).

3. Mangalore Fertilizer Project of 
M/s Mangalore Chemicals and 
Fertilizers Ltd. (MCI L).

4. Two bulk carriers for M/s Shi
pping Corporation of India Ltd. 
and

5. One Bulk-cairier for M/s Scindia 
Steam Navigation Co. Ltd.

STo Smrc : ^TT *Tf ST t̂ |  fo

f ifc r  a*TT 5*ftforfB |f£  'TRtf ?t STRcT *Ft 
3ft ^  f r  |  m  3r?3T sr«fnr % ^ w t  

t o  <pi 1 ^  ^ 't arTcrr-WTciT 
artr ^  JT v*r T O  fasft |  s i k  
iTfRcfT *r f*TTcTT STHt T | |  3ftT 

^ f t  TT X? |  ?

SHRI YESHWANTRAO CHAVAN : 
That is a different matter. Really speaking, 
when we talk about self-reliance, it also 
means that we will have to make more efforts 
so that we do not depend upon aid. The 
question is about factual information about 
the aid that we received last year. 1 have 
given that information.

«ft JTOT* : ^ 'STFRT ^ cfT

g ftrr ^Pw^rnaff % fa y .
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* p r  fa^TT xH qPw t^Rraff q?t st»t^t «fTr 
f o r f a  $sr tot |  ?

warn ssrerifarc
*TPft »Tf «ft 3T>T ^  T O T f  *FT fT  » rf I  I 

3TTT < t^ s r ? T  |3TT *r  ^ tf^t $3? I

qs«T 5T|?JT % snTTTtfT^ H W R f  «TC

* 7 0 6 . s f t  < p r 3*rf : TOT fa tT

*f*t ^  SRTT̂  tft ^TT ^  fa  :

( ^ )  W T  STS5T if H5T 1971 % ^ 7 R  

s r r c ^ T  3 r f e r ^ r f w f  ?r t f r  w rrr r-

f w  *f?«TRT tTcf ^ F T ^ T  % fairer

*«n*ff *TT ©IT- *TT̂  %; 3 fk

(g r)  ® n n  % ' r f o r w ^ r ^ r  f a a m

«R afa: fatf !T^T % SScim  T̂5cT fa*T
rft I  ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH.) : (a) No premises of Commercial 
establishments and their proprietors in 
Madhya Pradesh were raided by the Income- 
Tax Officers during 1971.

(b) Does not arise.

*ft $?T **** s n tf  : *Rft *TftTO ^T 

w *  i r f t  s rT T O ft  % s t ^ s t ?  w m  1 1  

t  v t r t t t  |  f a  t o t  ^  ^

I  fa  arnrorT % arfBWTfrjfi % 
i f ,  1 9 7 1 -7 2  i f  s r ^ r % f ®  s r ^ r  *r*rcf 

F ^ t r ,  a p r e j r  w f e  i f  i

$  ^ T ^ T ’TT % fa rr  tTcp ffPT ŝ TIcTT f  i m . 
« ft ®T^fT I  I ^  f f r ^ r T H  F Z fa

f s r f a t s  ^ r ^ p f r r  if  ^n*r f 1

fff^Tfr T O T y c  if  I  | 3 ^  *Tff OTTT *T1TT

n m  i ^rnsff *Ft % ?rr*T a p t  
^T^Ttf aftr TO facr tttt I
t  STFRT ^ c T T  I  f a  TOT ^  ^  |  ?

SHRI K. R. GANESH : The fact as 1
have indicated* is that no premises of

commercial establishments and their prop
rietors in Madhya Pradesh were raided by 
the Income-Tax Officers during 1971. The 
hon. Member has given some facts. Apart 
from this, the Central Excise Department 
conducted searches in the premises of M/s. 
Chunnilal Pannalal Nahta of Seoni and at 
the residence of their partners, Nahta, and 
seized cash amounting to Rs. 2 lakhs and 
gold coins weighing 450'950 grams and 
ornaments weighing 361-450 grams. As far 
as cash is concerned, it was taken over by 
the I. T. Department. Against the seizure, 
the asscssee has gone to the Madhya Pradesh 
High Court and the whole matter is sub 
judice there.

«ft $?T *Wf : t f t  q-^T SHFT *FT 

s^arror 11 t  fa  1971-72
if TOT *Tf[f S5PTT TfT «TT I f? fa T  3TFT

TOf feTT?TT f  I

anarar : snq ^?ttt sts*  i

src?: it ^
ftf?TJT fJT̂ T |  I S T O  3TT5T ^
3TTfaW 3TTrcmT % |  3Tsrfa 25 ^

% i t f x  if s f t ^  1 1  f?r€V i & x
tfSTR'ST ^ I <fV

% 3Tf?r 1 1  vfr 3rrfa?T
STiTcHTT if ^  1 ^fT^T 'JcTT '̂T

f3TT |  I ?TFsff 5?nr*T

J W  * 7 $  11 Stft ITSFTT 3WT-
fr*r |  art f a  sfTsrf t o  v t  tttV

f  1 5fT̂ r if  ZT| |  5RcTT if

f a  HH5T W T  vTT^T  ̂ if

% f  q | - ~

3T«sr«T : 3HR 3TPT

f?T?5 srr ^ tt ?fT
K ^ tfa n r , % f^ T  i f  ?T^t I ^

^ r t  3TFT T O t? r r c t  i arrr eft
qmitvTfT ? !  f  I

«ft *8TŜ  «rnf : f3T?r %

f rm  f»Hi% |>  ^  if

I  fa  % 3n ^ T  % vTTm ̂  ,fCT% I
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a rk  vPT% *TTsfi'3r tt*tf

w t t  qrfr |3TT 1 1  t  *r*r s r r ^ r  ^r?crr |  
Of  fara ST5Fr̂  % JTfRT^ *F 

=|T^r arrtf % s r r ^  «tt | ,  ^tt
srsprr f  sfTT, T^rfa-qr sftT uTSR^

3fTfc HRf 93TCT % ?rf Wf ;TITTf *T, s f tr  

f a *  STFTTf^iff % fTHT ^  anfr O r t ^  %, 
^ r%  <=TT^ TT ©TCT TTRTT I

MR. SPEAKER : There is a procedure 
that when any Member of the public comes 
into the picture and allegations aie 
made against him, he has no opportunity 
to defend himself in this Mouse and there
fore it must be avoided. We have been 
following this practice. You should lia\e 
asked whether some firms in Amritsar are 
there, instead of giving the allegation m 
this House. Kindly sit down. You must 
know the rules.

«ft w?? araf: arszrar, ^
3R -^rt r̂r f? m  fan t ;  anr 
3R̂ t5?r #  sr̂ rsr i

8*euw «vfhm : ^ n r  tot f ^ r r a  ?

iTTT  ̂ 5ft f  ̂3J SRTl f^TT |  1

SHRI K. R. GANESH : May I submit 
to the hon. Member that I had indicated 
that in 1970-71 one seaich was made. The 
hon Member has given some information. 
If he had given this information to us with
out raising it here, he would have done a 
gieat service lo the Income-tax Department. 
By raising it here he wants the guilty persons 
to escape.

«ft w r  **tf : i^ r  5Hr?rr |
f r  3*ro*FT srfaiJT^ s r  smfi % fa%

t  •

MR. SPEAKER : You are bringing in 
some member of the public without his 
having any opportunity to defend himself; 
this should be avoided; this does not have 
good repercussions.

SHRI K. LAKKAPPA : The hon. 
Member raised a question and rightly he

was agitated over the matter. In Madhya 
Pradesh there are several commercial establis- 
mcnts who are hoarding money, keeping 
black-inoney. I want to know whether this 
Government will take the information on 
this agitated matter, whether they will 
enquire into the facts of the case, to see 
whether these commercial establishments are 
hoarding money, holding black-market 
m oney. I want to know whether this 
Government will lake such action as is 
agitated upon so far as Madhya Pradesh 
commercial establishments and their activities 
are concerned..,

SHRI K. R. GANESH : It is a very 
simple question. He has given some infor
mation, It will be useful to us.

SHRI K. LAKKAPPA . He has not
answered it.

MR. SPEAKLR : He says, it is a good 
information you are giving.

SHRI K. LAKKAPPA : Whelhcj this 
Government will give such an assurance to 
take strict action against blackmaiketeers 
in M ulhya Pradesh that is what I wanted to 
know',

MR. SPhAKER : He is assuring you
about that.

ito  tfi o : cpiH sre *rf fsHFT?r% 
% fan; Hrp 3r s f t  iff 

sr f © ^  T?fT arfafr s?r aftw
w  m  |  i f  ^

5TFRT ^I^cTT g f«F WIT aftT

e^t«t k  *pt farc ’srsrnfar,
e r  ®f»r *T5rr ?pt i

%o znxo  i

% 1971
35ft VTt 5TT̂  ?r 

fo  JTFTfftzr *  aRTRT |
?r^T?ff *ttt *r*n
I  TT61T «r

% «frwt arfim foff *Pr̂ r
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Minister has come out with a statement, and
he is reported to have said,— in the press 
that Mr. Bhutto is equating the POWs in 
our custody with those 4,00,000 Bengalis 
who are stranded in West Pakistan, may I 
know whether our Government know or 
actually have found out what facilities are 
being given to those people wfio are being 
held in custody there, and whether they are 
reciprocating the obligations under the 
Geneva Convention which we are observing 
here ?

SHRI ViDYA CHARAN SHUKLA: 
We have tried to find this out from the 
International Committee of the Red Cross, 
and so far we have had no adverse report as 
far as this matter is concerned. But I must 
caution the House that if we go by our 
experience of the 1965 war, at that time, 
very shabby treatment was meted out to our 
prisoners of war in Pakistan whereas we had 
treated them according to the Geneva 
Convention. This time, we are making sure 
of it again and again, and our only source 
through which we can ensure that our few 
prisoners of war who arc in Pakistani hands 
are given proper treatment is the Inter
national Committee of the Red Cross, and 
we are doing that.

SHRI S. M. BANERJEE : **

Production of A rm our Recovery 
Vehicles and Self-Propelled 

Guns a t Avadl Factory

*709. SHRI P. M. MEHTA : Will the 
Minister of DEFENCE be pleased to state :

(a) whether the Heavy Vehicle Factory 
at Avadi proposes to meet the Army’s 
requirements of Armour Recovery Vehicles 
and Selfpropellcd Guns; and

(b) if so, the targets fixed for annual 
production ?

THE MINISTER OF STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA): (a) Yes, Sir.

(b) No hard and fast targets can be 
fixed in such matters.

SHRI P. M. MEHTA : Is it a fact that 
during the recent war with Pakistan, the 
Heavy Vehicles Factory boosted its produc
tion more than twice the normal ? Is it 
also true that several industries have come 
forward with offers to meet the demands of 
the factory ? If so, what are their names 
and will the requirements of the factory be 
fully met ?

SHRI VIDYA CHARAN SHUKLA : 
During the recent aggression by Pakistan, 
this factory went all out and produced 
according to schedule. Whatever spare 
parts were needed by the armoured brigades 
or armoured corps weie provided by the 
factory. We are taking help from various 
private parties for various non-critical and 
sub-assembly items utilised in the manufac
ture of the Vijayanta Tank. I  can mention 
some names. Wheels India, Dunlop and 
many others. I may also inform the House 
that there is an augmentation project which 
is going to augment production in this 
factory in coming years.

SHRI P. M. MEHTA : I asked whether 
the production was doubled.

SHRI VIDYA CHARAN SHUKLA : It 
was not doubled, but it went on according 
to schedule and met the target.

SHRI PRABODH CHANDRA : Are the 
forcing components in the Heavy Vehicles 
Factory at Avadi jnuch more than the foreign 
components used by other private sector 
firms manufacturing vehicles ?

SHRI VIDYA CHARAN SHUKLA : 
No private sector firm is producing tanks 
in the country; only Avadi is doing it.

SHRI PRABODH CHANDRA : Heavy 
vehicles.

SHRI VIDYA CHARAN SHUKLA: 
It is the other name for tanks.

♦•Expunged by the Chair.
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I may inform the house that the indi
genous components of Vijayanta arc more 
than 65 per cent now; within a year or so, 
they will be 85 per cent.

SHRI S. M. BANERJEE : Since the 
hon. Minister is aware that there a lockout 
in thts factory and since a statement was 
made by him the other day that a meeting 
is being convened to resolve the dispute...

MR. SPEAKER : How does lockout 
come here ?

SHRI S. M. BANERJEE : How does 
production take place if there is lockout ?

MR. SPEAKER : He may table a 
separate question.

Channel of Prom otion for 
Stenographers

SHRI S. M. BANERJEE : Will the
Minister of FINANCE be pleased to state :

(a) whether the post of Stenographer 
during the British Regime was considered to 
be much higher that than of Assistant;

(b) whether Government propose giving 
some special consideration to the posts of 
Stenographers who have no channel of pro
motion which the Assistants enjoy to the 
maximum extent; and

(c) if so, the outlines ol. the proposal 7

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) No, Sir.

(b) and (c). A statement giving the 
information is laid on the Table of the 
House.

Statement

The Central Secretariat Stenographers’ 
Service at present consists of the following 
four grades :

Grade III Rs. 130-280.
Grade II Rs. 210-530.
Grade I Rs. 350(400)-770.
Selection Grade R s. 350(500>900.

All posts in Grade I and Selection Giade 
of the Scivici* aie filled by pruiiiotion from 
the lower grade on the basis ol merit with 
due regard to seniority. Posts in Grade II 
are filled partly by direct recruitment 
through U. P. S. C. competitive examination 
(62a% ) and partly by promotion of Grade 
III Stenogiaphers (25%) on the basis of 
seniority subject to the rejection of the unfit 
and the icmaining (12 j% ) through limited 
departmental competitive examinations.

The Central Secretariat Stenographers’ 
Service was reorganised with effect from 
1.8.1969 as a result of which the promotion 
prospects of members of the Service have 
improved by upvwitd re\ is ion of Grade 1 
scale, increasing the number of Grade I 
posts and intioduction of a Selection Grade. 
The officers m Selection Grade of this 
Service are eligible for promotion to the 
Grade of Under Secretary along with Section 
Officers of the Central Sectl. Seivice. Assis
tants are eligible for promotion to the post 
of Section Office; in the scaJe of Rs. 350-900 
which corresponds to the scale of Selection 
Grade of the Central Secretariat Steno
graphers’ Service. Ministries have been ad
vised to consider members of the Central 
Secretauat Stenogi aphers’ Service for com
parable ex-cadre posts along with Central 
Secretaiiat Setvice/Central Secretariat Cleri
cal Service oflicers.

SIIRI S. M. BANLRJEr : Will this
question be ultimately decided b> Govern
ment ? Are Government going to take some 
sort of umtoim decision icgarding the steno
graphers and their lutuie ?

SHRI K. R. GANLS1I : This matter
also is before the third Pay Commission.

SHRI S. M. BANERJEL • Since there is 
disparity between stenographer and steno
grapher woikmg in the various departments, 
1 would like to know whether this disparity 
will be removed before the Pay Commission 
submits its report. (Inteimption) This has 
nothing to do with the Pay Commission, 
Sir. I would only request that the question 
of granting Pension to MPs should also be 
referred to the Pay Commission; not to 
Mr. Pannalal Barupal.
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Foreign Aid during  Fourth  P lan

*711. SHRI K. BALATHANDAYU- 
THAM : Will the Minister of FINANCE 
be pleased to s ta te :

(a) the total amount of foreign aid 
received during the first three years of the 
Fourth Five Year Plan; and

(b) the aid expected for the remaining 
period of Fourth Plan ?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : (a) 
The amount of foreign aid utilised during 
the first three years of the Fourth Five Year 
Plan is estimated to be Rs. 2425 crores.

(b) Commitments of external assistance 
arc mad- only on annual basis and it is 
therefore, not possible to anticipate the level 
of assistance and its utilisation during the 
last two years of the Fourth Plan.

SHRI K. BALATHANDAYUTHAM : 
Will the Minister of Finance be pleased to 
state the amount of foreign aid received 
from western imperialist countries and the 
aid received from socialist countries and also 
whether there is any reduction contemplated 
in the future planning with regard to aid 
from western countries ? I would like to 
know the break-up of the figuies.

SHRI YESHWANTRAO ClIAVAN : 
Could you kindly repeat the question ?

MR. SPEAKER : The total amount of
foreign aid.

SHRI K. BALATHANDAYUTHAM : I 
would like to know the amount of foreign 
aid received from western imperialist 
countries and the aid received from the 
socialist countries. Consistent with that, 1 
would like to know whether they are con
templating reduction of assistance from the 
western imperialist countries when they plan 
for the next year and the subsequent years, 
o r whether they ore going to increase the 
aid.

MR. SPEAKER : The Minister might, 
for the information of the Members, send

some brochures rather than dealing with 
this like that. (Interruption)

SHRI K. BALATHANDAYUTHAM : 
We must see the impact of their policies with 
regaid to foreign aid, based upon self- 
rciiancc. The Planning Minister said that 
they are going to discontinue the aid from 
western countries in the fourth Plan. I 
would like to know whether there is any 
impact in the next year of our planning.

MR. SPEAKER : You are asking about 
the fourth Plan and for factual information, 
but the impact, of course, can be dealt with 
later in a very elaborate brochure.

SHRI K. BALATHANDAYUTHAM : 
You may give an indication, whether it is 
being reduced or not. 1 do not want the 
exact figures; 1 want to know whether it is 
reducing or increasing.

SHRI YESHWANTRAO CHAVAN : As 
a matter of lact, what matter is the net aid; 
and about the net aid, if we sec the perfor- 
mance of the last few years, it is gradually 
reducing. That means, we are depending 
less and less on foreign aid as such. But 
aid is sometimes certainly used also for debt 
servicing and payment of interest. Naturally, 
whatever commitments we have made during 
the first, second and third five year Plans, 
those payments are becoming due. For that 
matter, certainly we are getting payments. 
But actually, ultimately, if we see the net 
aid that it> required for the performance o f  
the Plan, it is gradually reducing.

SHRI SHYAMNANDAN MISHRA : 
Tiie hon. Minister is pleased to say that 
there is reduction in aid. May 1 know 
whether this reduction is of our seeking or 
it is becausc of the policies of the v foreign 
Governments.

SHRI YESHWANTRAO CHAVAN : I 
think u  is because of the growth and the 
strength in the economy also. Certainly, 
possibly if the other countries are insistent 
in this direction, that is a different matter. 
(Interruption)

SHRI SHYAMNANDAN MISHRA : 
Whether you sought more aid and you are 
getting Joss; that is the point.
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SHRI YESHWANTRAO CHAVAN 
Not necessarily

SHRT SHYAMNANDAN MISI1RA 
“Not necessarily ” But we want to know 
the position What is the fact ?

SHRI YFSHWANTRAO CHAVAN 
Ultimately, you can onlv get what they can 
give II is not that we ask more and they 
give us Natuially, so fai as giving and 
taking is concerned, normalh we g t what 
they can give (Interruption)

MR SPEAKER Order order

SHRI YFSHWANTRAO CHAVAN I 
would like to say tin t in the-»e matters, it is 
not right to think merely in terms of quan
tities Reallv speaking the aid that we 
seek for is aid in criMc^l arens of out deve 
loping sectors We eertamlv sometimes do 
try and sometimes some countries do res
pond, and others do not T lut cannot be 
helped But if they do not vie do not wnt 
for it That is the point

SHRI TYOTIRMOY BOSU Mr 
Chavan has taken m  for a ride but I would 
not go into details bccusc the time is 
short (Interruption?) What are the respec
tive shares of the total aid received fiom the 
following countries United States of 
America, West Germany, United Kingdom 
USSR, World Bank, m the first three years 
of the Fourth Plan ’  Has the United States 
decided to resume aid and, if so, the terms 
ard conditions *>

SHRI YESHWANTRAO CHAVAN I 
have got detailed information Countries 
make pledges and agreements aie signed in 
certain cases a little later because they 
co Id confirm their commitments to con
sortium meetings after parliamentary action 
For example, if the United States makes any 
commitment tn consortium meetings, it 
becomes fiiwtf only when the Congress gives 
its approval As J said, 1 have got all sorts 
of figures

MR. SPEAKER ‘ There is not enough 
‘ime for that Kindly send him those figures 
later on,

SHRT JYOTIRMOY BOSU Hie second 
pait of the question is whether the USA has 
decided to resume aid and, if so, the terms

SHRI YLSHWANTRAO CHAVAN It 
has not decided to resume its aid >et

O peration of Boeing 747 A ircraft by 
Air-India

*714 SIIRl C K CHANDRAPPAN 
Will the Mmistei of TOURISM AND C1VTL 
AVIATION be phased to st lit

(a) whether the opeiation of Boeing 747 
by An Ia in  has proved eonomicilly bene
ficial, and

(b) if so, to what extent

THF MINISTER OF TOURISM AND 
C1V1I AVIATION (DR KARAN SINGH)
(a) and (b) An-India mtioduced Boeing 
747 aircr'ft into its services with effect from 
Miy, 197 1 It is theiefore too early to 
really assess the impact of the introduction 
ol this aircraft The cost ol opeiation> per 
seat mile of the Boemp 747 is less than the 
Boeing 707 and it should iheierorc prove to 
be economic illv piofitable

SHRI C K CHANDRAPPAN 7he 
hon Mmistei his stated tint the cost of 
operation o' Jumbo 747 is less than 707 and 
it is piofitable Hbw far aje we able to feet 
passenger1- for all the tliuc lumbo Jtts which 
we have today I

DR KARAN SINGH I here has bce’i
an encouraging iue> in tic  utilisation and 
occupancy of these planes When wc started 
in May 1971 we started with a utilisation of 
37 \  per cent and this Ins men steadil> m 
March, 1972 to ^8 pci cent, ihe overall 
occupancy is quite encouraging and we hope 
that this occupancy will continue to rise

SHRI C K CHANDRAPPAN Is it 
economically justifiab’e to have one moie 
Jambo let m the near future *> Is the Govern
ment intending to transfer that plane to 
Indian Airlines as is reported in the Press ■>

DR KARAN SINGH When we decided 
to purchase Jumbos the whole project was 
looked upon in a composite manner When

«
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ever you purchase a new type of plane, you 
have got to have a viable fleet so that the 
air services can be regularly kept up. So we 
decided that four planes were the minimum 
fleet that would be needed to have a viable 
service, particularly across the North Atlantic 
which is actually a heavy density route. Three 
planes have been delivered already; the fourth 
plane is coming soon. There was a report in 
the Press that the fourth plane is being given 
to the Indian Airlines; that is not correct. 
However, optimum utilisation of the fleet of 
both the corporations is something upon 
which the Government is very keen. In other 
words if there is surplus capacity in either of 
the Airlines, I do not want it to go empty 
because that would be a national waste. 
Therefore, we are already utilising part of 
Air India's surplus capacity within the coun
try. If more of this is necessary, we will do 
so in future.

SHRI N. K. P. SALVE: Air India is one 
Government undertaking which has a thun
dering reputation for its performance all over 
the world. Therefore, it was disconcerting to 
read that of late Air India is effecting some 
economies on its flights because of the set
back consequent on the purchase of 747 
Jumbo Jets. May I know whether Air India 
has suffered such an economic set-back and 
is effecting economies which is deleterious 
and detrimental to the reputation of Air 
India ?

DR, KARAN SINGH : As the hon. 
Member rightly said, Air India has built up 
a very good reputation. In the first 18 years 
of its operation from 1952 to 1971, it has 
unique record of having made a profit every 
single year. The total profits made during the 
18 years are almost as much as Rs. 30 crores. 
However, in 1971-72 the year which has 
just ended and 1972-73, the year which has 
just begun, Air India will make a loss for 
the first time. There are many factors res
ponsible. When you buy a new type of plane, 
naturally it is very expensive and you cannot 
expect immediately to get all your money 
back. There are various other factors also 
which have affected Air India’s profitability. 
Keeping these factors in view certain econo
mies have been introduced. I can assure the 
hon. Member that the economies will not be 
of a nature which will adversely affect Air 
India in the long run. But necessarily in the 
short nut, we have had to introduce come 
economies in view of some adverse factors,

MR. SPEAKER : Not by reducing the
hostesses.

TFT JFTJJW : $37$ ZTT3T
sfNtftrcrr % % t  srm r

f  far arrrsfft srifcftftraT
| — 3TTf«r«F c f e  S’ 

aftr ^rr ^  sfar % ? $
WljRTT jf f ¥  aTT‘7% W  *T afrqr iTTsft

vr© ftni ? ^  s iW tfw r
*frr m  18
sreff *r qsn: ^ *PfeT

a r r w t tot

WTcT VT tj[TT ?T5rtfa V* St
TsjfT

v r  *clT 3TTO t|»TT I

CRT TO VT t —
^ <rr?w f  i
sifraff % $  sir  sreraTrf $

f o  aw  sttjtc SErrr ^  Jf

arr?f*ft Sr r̂r $ sftr w
an- shkIT 11 vrtk %
aftr arftr  ̂^ arftrf? ?t>t ttft ^rrrt 
arm  1 1

n o  eft w
m  I ,  w r - w r  ^  % 3 w - w r  

t  ‘

SHRI G. VISWANATHAN : In view of 
the fact that we wilt have surplus capacity 
after acquiring the fourth Jumbo, I want to 
know whether he is connecting the flight 
starting from Madras with the western coast 
of U. S. i.e. California across the Pacific.

DR. KARAN SINGH : We have been 
studying this question o f flying across the 
U. S. but we found it is not likely to be 
profitable, th e  competition from Amerwan
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carriers is so strong that I do not think it 
will be worth-while for Air India to under
take it.

Proposal to  reduce the Prices of 
D rags fo r the  T reatm ent of 

H eart Patient*

*715. SHRI PAMPAN GOWDA : Will 
the Minister of PETROLEUM AND CHE
MICALS be pleased to state :

(a) whether there is any proposal under 
the consideration of Government to reduce 
the prices of drugs for the treatment of heart 
patients; and

(b) the names of the companies which 
have agreed to reduce the prices in this 
regard 9

THE MINISTER OF LAW AND JUS
TICE, AND PETROLEUM A CHEMICALS 
(SHRI H. R. GOKHALE) : (a) and (b). Even 
though no specific proposal in this regard 
is presently under consideration, the prices 
of some of the important cardiac drugs were 
substantially reduced following the promul
gation of the Drugs (Prices Control) Order,
1970. Some of the leading firms who have 
thus reduced their prices are given below :

M/s. Warner Hindustan Ltd.
M/s. John Wyeth.
M/s. Hoechst Pharmaceuticals Ltd.
M/s. Deys Medical Stores Ltd.
M/s. Alkali <& Chemical Corporation of 

India Ltd.
M/s. German Remedies Ltd.

SHRI PAMPAN GOWDA : It is seen 
from the answer of the hon. Minister that 
six firms have reduced the prices of drugs. 
May I know the names of the other firms 
which have not either reduced the prices or 
refused to reduce the prices ?

SHRI H. R. GOKHALE ; 1 have men
tioned five names by way of illustration. I 
have with roe a long list of the other firms 
which are willing to reduce the prices of 
cardiac drugs.

MIL SPEAKER : The hon. Minister can 
«qspty him th e  l i s t

SHORT NOTICE QUESTION

Stops to resolve the Disputes in tbe 
Andhra Bank Ltd. and the 

State Bank of India,
Andhra Pradesh

•f
SNQ. 4. SHRI K. SURYANARAYANA: 

SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE be plea
sed to state :

(a) whether Government have taken any 
further steps to resolve the disputes in the 
Andhra Bank Ltd. and the State Bank of 
India in Andhra Pradesh; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b). Oa the assurance 
of the Labour Ministiy on 26.4.72 that the 
specific issues and points raised by A. I. B. 
E. A will be looked into by the Labour 
Ministry with a view to finding out a solu
tion, the agitation by thh A. 1. B. E. A. 
against the State Bank of India has been 
withdrawn.

2. As regards the Andhra Bank Ltd., 
efforts are continuing to bring about an early 
amicable settlement between the parties.

SHRI K. SURYANARAYANA : The 
same answer was given when I raised this 
matter by way of a Calling Attention Notioe 
on the 3rd of last month. Since then the 
employees have met the Minister of Labour 
sevcial times. Yet, no settlement has been 
arrived at, so far as the Andhra Bank is 
concerned. This is the paddy harvesting 
season when the paddy is going to the mar
ket. The traders are not prepared to purchase 
because they have no money with them as 
the bank is not advancing money. So, almost 
the entire economic activity has come to a 
standstill. May I know what steps the Finance 
Ministry are taking to solve this problem of 
the continued strike by the employees of the 
Andhra Bank ?

SHRI K. R. GANESH : I  share the con
cern of the hon. Member that it has taken 
» sufficiently long time to settle (be dispute
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The Labour Minister is personally involved 
in the negotiations that have been going on 
and for the last two days he has met the 
representatives of the management as well 
as the employees. Now the negotiation has 
reached a very crucial stage and there is only 
one point on which settlement has to take 
place. I can only say that with the very 
serious efforts that the Labour Ministei is 
personally making in this dispute there will 
be a settlement soon.

His second question was about the role 
of the Finance Ministry in the settlement of 
the strike. The Finance Ministry is helping 
the Labour Ministry to bring about a settle
ment. When these disputes become what they 
are, as in the case of the Andhra Bank, it 
requires time to cort it out. I could only 
appeal to the hon. Member, he is a Member 
of Parliament..,

SHRI G. VJSWANATHAN : Ts there 
any doubt about it 0

SHRI PILOO MODY : Otherwise, he 
will not be ‘honourable’.

SHRI K. R. GANESH : This is a very 
serious dispute. If all the representatives of 
the people, if hon. Members would prefer 
that expression, if they had used their good 
offices in Andhra itself where that particular 
Bank is loeatcd, both on the employees as 
well as the management, and used the good 
offices of the Andhra State Government also, 
probably this difficulty which the Labour 
Ministry and the Finance Ministry are facing 
would not have been there.

Sir, the third point which the hon. 
Member mrde is as to what is the main cause 
of the dispute. The main cause of the dispute 
is whether Bank Employees’ Union, which is 
an all-cadre union in which both the work
men, the staff, as well as the officers are 
members can negotiate on behalf of officers. 
This is a major dispute. This dispute 
is being referred to the Labour Ministry 
for solution. The consequential disputes out 
of this are now at the point of discussion.

SHRI K. SURYANARAYANA : The 
dispute is not a major one. As far as I know, 
the dispute is only a small one and that is 
the recognition of the right of officers joining

the union, ft is not a question of emolu
ments or salaries that is involved. It is a 
small thing.

Secondly, as a Member of Parliament, I 
have also got the responsibility. When I went 
there last month* after the Calling Attention 
notice was discussed here, J find there is 
an agitation from both the sides. We are 
receiving bunches of petitions from both the 
parties. This time, after the 1971 Mid-Term 
elections to Lok Sabha, the Members of 
Parliament belonging to the ruling party have 
got more responsibility because we are 
directly elected on the basis of the policies 
of Shrimati Indira Gandhi. The people are 
now coming to us, to the party in power, for 
each and everything. He should not think 
that I am not going there and not doing my 
best to settle the matter. I am doing my best 
to settle the dispute.

I request the Government to settle the 
dispute early. Both the parties and the public 
are suffering. The matter should be settled 
in the interest of the development of the 
industry in Andhra and in the country as a 
whole. The banking industry should be pro
perly developed.

This is a vital issue. Even after two 
months, they have not yet settled it. There
fore, 1 would request the Prime Minister also 
to associate the Labour Minister to settle the 
matter immediately, at the most before the 
end of this week. The people are suffering. 
Only then the conditions in Andhra State 
will be normalised. That is my reqeust to the 
Government.

I want to know what steps they propose 
to take in the settlement of the matter. 
Yesterday also, the All-India Bank Employees’ 
Association have given notice to close all the 
banks In the entire State of Andhra. Let the 
hon. Minister take the initiative and settle 
the matter in one or two days and satisfy the 
public.

SHRI K. R. GANESH : The hon. 
Member has raised only two points. He has 
said that it is a smalt issue. I do not agree 
with him. It is a big issue. The question of 
an all-cadre union is coming Up for the first 
tune. It is a major issue and that is why there 
is delay in the settlement of the dityNfte*
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Then, he has asked what is the further effort 
that the Finance Ministry is making to settle 
the matter I have already indicated that 
The Labour Minister till 10 30 yesterday 
was trying to solve the matter so that the 
Short Notice Question could be inswered in 
a positive manner So the efforts arc con
tinuing

SHRI INDRAJIT GUPTA I under- 
stood the Minister to say that, as a result of 
these discussions the area of difference has 
been narrowed down practically to only one 
point of difference now May I know from 
him whether it is a fact that this point of 
difference which is holding up the vihole 
agreement arises out of the fact that the 
Labour Minister has recommended that, 
pending his arbitration to which both parties 
have agreed, pending his arbitration, for 
which there is no time limit as tc when he 
will give his decision, the Andhra Bank 
employees’ union will not sponsor the cases 
relating to any officers of the Bank while the 
management according to his recommenda
tion will be free after the 30th June to dis
cuss matters relating to officers wiih any 
union or any organisation which the manage
ment may choose, and if that is so, why is 
it not possible to iron out this matter simply 
by the Labour Minister agreeing that this 
arbitration decision also will be forthcoming 
by the 30th June, so that both the parties 
are put on an equal footing instead of 
favouring one against the other

S H R IK  R GANESH The hon Mem
ber is correct when he says that the area of 
dispute has been nanowed down to one 
particular question which the hon Member 
has stated

In reply to his second question, whether 
the Labour Minister would be able to iron 
out this difference, I would suggest that it 
will not be possible for the Labour Minister 
to, probably, give his decision on the major 
question of all cadre union by 30th June 
Since out of all these discussions the area of 
disagreement has been narrowed down to 
one specific issue, I hope the Labour Minis
ter, with hts dynamism and with his care for 
the welfare of the workers, would be able to 
persuade the management to come t0 some 
sort of an agreement on this particular 
question also

SHRHNDRAJIT GUPTA He says 
that the Labour Minister may not be able to 
give his decision by 30th June In that 
case, the management also should not be 
permitted iftei the 30th June to deal with 
any union they like Let both the parties 
be treated equally it does not matter 
whether the decision comes before or after 
the 30th June But why should the two be 
put on separate footings ?

SHRI k  R GANESH I have ex
pressed the hope that the Labour Minister, 
with his dynamism, will be able to iron out 
the difference

SHRI B S MURTHY It is more than 
60 days since the stnkc began After all, 
by the Ministers own statement, there is 
only one issue Pending the decision on 
this issue fiom arbitration, are there no 
possibilitits of bringing the management and 
the employees together to run the banks ?

SHRI K R GANESH The strike has 
been on There has to be a formula to call 
off the strike That is exactly what is 
being done—negotiations are going on

SHRI S M BANFRJLE rose—

MR SPEAKER Mr Jyotirmoy Bosp- 
Call-attention

SHRI S M BANERJEE I should be 
allowed to ask a question at least. Sir Call- 
attention on that was not allowed

MR SPEAKER No, please There are 
two today

SHRI S M BANERJEE People have 
to behave like Mr Kachwai.

MR SPEAKER It is not proper for 
you to say that (Interruption)

grrT
<Tt3*M>crTt I

W f f  W  **
*rr*r*r fc It  srrc <tc

sfar p  11
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SHRI JYOTIRMOY BOSU : Only three 
Short Noticc Questions in two months !

MR. SPEAKER : This is not Speakers 
choice. I can pass it on.

SHRI JYOTIRMOY BOSU : We can
have a meeting on this later on.

W RITTEN ANSW ERS TO  
QUESTIONS

Bill on Tax T rea tie s  w ith 
Foreign C ountries

*701. SHRI G. Y. KRISHNA N : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether Government propose to 
introduce a Bill in Pailiament during the 
current session to enter into tax treaties 
with foreign countries; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) No, Sir, Provision already 
exists in section 90 of the Income-tax Act, 
1961 empowering the Central Government 
to enter into tax treaties with foreign 
countries for the avoidance or relief of 
doable taxation of income.

(b) Does not arise.

*708. TWff f BW:
^ f t fw R r  wTt x w tm  tfsft
t^TT f% :

( * )  5PTT *PT
fsrofar m r i  w r

(« y )  eft s*i%  «r t  *prx«r f ;

(*r) mvm sm&r w r  % *r*rr 
f a q  ir% f  a w n r ^  m  t  ?

W W  ®fTT WJTPf W T qjTUTO*! w t  
TOW* ( > s f t ^ o  3fTTo : ( * )
aft I

(s r)  sftT (?r). srw  *npf ^scrr i

In stru c tio n s issued by Air Ind ia  to  
charge Fares according to  New 

Fare  S trvc tu re

*712. SHRI NIHAR LASKAR : Will 
the Minister of TOURISM AND CIVIL 
AV1ATJON be pleased to state :

(a) whether Air India has issued instruc
tions to all its offices to charge fares accor
ding to new fare agreement among the 
Members of International Air Transport 
Association; and

(b) if so, the reasons for charging new 
fares when all the concerned Governments 
have not approved new fare structure ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) (i) The new fares which are being 
applied by Air India from 1st April, 
1972 were unanimously agieed to by all 
International Aii Transport Association 
(IATA) carriers at their Traffic Con
ferences and were intended to be applied 
from April 1, 1972. The Government 
of India has approved of these fares as 
they were not considered to be unfavour
able.

(ii) IATA had sent cables to all mem
ber-airlines requesting that although 
approval of certain governments might 
be delayed, ihe new fares should be 
brought into effect from April, 1, J972.

As anticipated by IATA, several govern
ments have already, during April 1972 
itself, approved the new fares with the 
result that the fares between India on the 
one hand and the Far East, Australia, 
North A  South America on other have  
already come into effect and are binding on 
all IATA carriers.



37 Written Answera VAISAKHA 15, 1894 (SAKA) Wntten Answers 38

v i z i  w r  w m w *  fir srcft*
*T ^CTTHR

*713 a f fa i r  m f r  t ^ r r  : 
fercr ^  f t t  f*r

( ^ )  stfter cwt ?fr?rwT? ctst* it

1970-71 3ftr 1971-72 % ^  If fsRtfr 
3TOt<T «fi ^ 3 T  £$, aftr

(s r)  sn fm  t  f-̂ rrr

faflTTr r̂r snrr ^ rsn tf ^  f̂tsR'T % ?

fa ra  tf* i*nr *  t t9 tr  *r«ft (*ft %o 
3IRO ir ifr i)  : («F) 1970-71 *T ^T T
w r  otsttstts fsr^fr *r seqrfcri stt *t sfr 

*rrerr f^Tf^TTT t

fa^TT 90 W lr  «T'Tcsr •P" 7c7T-

fe?r sret*r spt *rrerr

®FtcTT S I,254 fa s fm *
STmiarrs 1,17,077 f tw tO T

1971-72 % f̂ nr ScTrSR $ ^  
3Tf*£ 3WET ffgV W'fr 
3f*T̂  qr gR-qfnr ^pt anfr *fr
TfT I  I ^  1971-72 % 3?W?5T % mm* 

| : 

77,592 frsfam  
srn=mrrsr 137,506 fareft?rr*r 

(*§r) apftrr % s?<rrer ^  **r?r % 
% 5T3T«r ^  <Tte?T % W W T O r qft 

arrcft 11 w
fa^ra q r  ^ ft^ 't g«r?r * rrf?^  *ft * te r stt 

t  a flr  *fte*rrcr*PT 3 # ^  % w h r  
fiTCTRt apt srî Tf̂ RT % fair 5WT>

vr aroffare fawr srrerT t1  e*r% wwwr, 
% * W ? n t *> ^r ®t€.h 

ssfairufr sirarcrefta *s*r (q*f**r 
^ t )  % ftctffftar «fi arrHfr t  sft « w w n c

sm r srfr $«fm r <fr srr% ®n?fi 3*n*r q r  
fa*p- s>T?rr I  i ^  s r r ,  |*£*re 
arfsnrr Tjqr^ ^  3T% W tf T F  spt arfirar 
^ r ? r  s> nT^fr 1 1

irj? r» r f - m r  t e i t  ^ ti^t %
f^r^cf SFTfrT, 197J V( aTT^f^cT f a w f f a  
arfsRTrfTjrt % fro ^r 2nf^^ ?n%?r?T %

% aigsp r, ^n??rw?n> ^
^ W T r  f  ® ^TRT q r  W ? rta  JTzft̂ TTrR̂ P 
qjnf t o  srr t ?  |  aft a r^ w  m  arftrv 
3r*5®r ^ rs r , tr??rT qrrwfcr sr^ # ? 5

^  r 5fr JT̂ rm> % srrrcr | n  q f w p f t  «Pt, 
TT*rr % i R  TIU^rTI^ «FT ?rnf-^f?T 5FT% 
% f r n  ^qjftTr it srnrr ^rrrriTr i n ^« n ?T
tt, 3rq?m m  ^q^r sn^r wr&

% W5* qT f^erfwQTvnr % sr*rt*rT-
c*r«F qr*r ir p t f ^ r r  m  t ^ t  |  i

3 r ^ T ,  w fi'm  cr«n

jfrTq?V?r a r ^ f g -  ^  ^  % t f lx
*rr qrcTT r t  ^

^TT'T, vf^T'ra;, srrccfter f»ftr ^ ^ str1
qfT^r?, fecfY ajir f ^ f ^  >rnnRt

gTn f ? r f ^  ^rjfrsnrr

JTt^TTT *ft *Tf £ I *fl3RT3l>
% v f tw m  vft, sFre?nrm ^fr i t  srr?r stftT
% Tnrcfr % STTSTR 2R»t I 

Production o f Ground-to*Air M issiles

♦716 SHRI S N MISRA Will the 
Minister of DEPENCE be pleased to state

(a) whether Government ha\e taken up 
the production of ground-to-air missiles 
witlun the country,

(b) whether collaboration with some 
friendly countries lias been sought m the 
mdtltr, and

(c) the progicss made so far in this 
regard 0

THb MINISTER Ob SI ATE (PE- 
} ENCfc PRODUCTION) IN THE MUNIS. 
TRY OF DEFENCE (SHRI VIDYA 
CHARAN SHUKLA) (a) No, Sir,
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(b) No, Sir.

(c) Does not arise.

A m endm ent to  the  Com panies Act 
to  regu la te  M erger of 

Com panies

*717. SHRI RAJDEO SINGH : Will 
the Minister of COMPANY AFFAIRS be 
pleased to state :

(a) whether Government are contem
plating to amend the Companies Act, 1956 
to assume more to merger of Companies and 
take over bids; and

(b) whether Government have taken any 
action to prevent the largei Companies from 
taking over other companies in the mean- 
tim e?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA RED
DY) : (a) The question whether take over 
bids should be subject to regulation is under 
consideration of the Government.

(b) Section 394 of the Companies Act, 
1956 requires sanction of the Court to pro
posals for amalgam ation of companies 
irrespective of size and the scalc of opera
tions. Notice is given by the Court to the 
Central Government as required under 
Section 394A of the Act. In all cases where 
notices have been received by the Centra] 
Government, the proposals have been exa
mined, and the Central Government has 
placed before the Court wherever necessary 
information available with it having a bearing 
on the applications, and has made appro
priate representations to court in regard to 
the interest of the shareholders where it is 
felt that the proposed ratio of exchange of 
shares of the companies involved in the 
amalgamation is unfair.

Under Section 23(2) of the Monopolies 
and Restrictive Trade Practices Act, it is 
necessary for amalgamating companies falling 
within the purview of Section 20 of that 
Act to obtain the approval of the Central 
Government before obtaining sanction of the 
Court for effecting the amalgamation. The 
Central Government in disposing of such 
applications under this section takes into 

„ consideration the matters enumerated in

Scction 28 of the Act and satisfies itself 
before granting approval that the amalga
mation is in the public interest. Applications 
which do not satisfy these tests are rejected.

Proposal to cu rb  R ising P rices o f 
Pi tro l and  K erosene

*718. SHRI RANABAHADUR SINGH: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether there is any proposal under 
consideration of Government to reduce the 
rising prices of petrol and kerosene; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF LAW AND JUS
TICE, AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The Government lays down selling 
prices of petroleum products, from time to 
time, after getting all matters partaining 
thereto examined by price enquiry com
mittees specially set up for the purpose. The 
last Oil Pricing Committee’s report resulted 
in a revised pricing basis being established 
with effect from 1 6.70. The question of 
revising/reducing prices will arise only when 
the next pricing committee is set up. There 
is thus no proposal at this stage to reduce 
prices.

Negotiation w ith  Foreign F irm s fo r 
Off-shore D rilling in  India

*719. SHRI NARENDRA SINGH ; Will 
the Minister of PETROLEUM AND CHE
MICALS be pleased to state :

(a) whether Government have been nego
tiating with foreign firms to secure more 
foreign help for off-shore drilling;

(b) if so, the nature of negotiations held;
and

(c) the outcome thereof ?

THE MINISTER OF LAW AND JUS
TICE, AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) i (a) No, 
Sir.

(b) and <c). Does not arise,
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Security System  fo r advancing 
Loan by Banks

*720 SHRI PRIYA RANJAN DAS 
MUNSI ■ Will the Minister of FINANCE be 
pleased to state

(a) whether the security system for 
advancing loan by Banks has become a big 
hurdle in the way ol the unemployed youth 
getting loans,

(b) whether tlie Banks can relax the 
security system upto rupees one lakh for 
small scale projects to be started by the edu 
catcd unemployed youth and

(c) the number ol the educated unem
ployed youth withm age group of 35 who 
have been benefittcd by bank loans during 
1969-70 and 1970-71 >

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMAT] 
SUSHILA ROHATGI) (a) No, Sir

(b) In the guidelines issued by the 
Reserve Bank of India m March, 1971, on 
special credit schemes benefiting inter aha 
the unemployed youth, banks were advised 
that an applicant for loan under those 
schemes should uot be denied ciedit merely 
for want of a third party guarantee when the 
quality of the application is otherwise satis
factory For assessing a loan proposal banks 
now lay greater emphasis on such aspects as 
the purpose of the loan, the techno-economic 
feasibility of the project and the character 
and the intcguty of the borrower than on 
the nature and the extent of security How
ever wherever it is available or found neces
sary, security is accepted It will not be 
desirable to eliminate it altogether even m 
respect of borrowers upto one lakh

(c) Data tegarding advances by public 
sector banks are not maintained according to 
the age of the borrowers However, advances 
made by public sector banks to the self- 
employed, including educated unemployed 
and experienced craftsmen who have been 
given advances for setting up small scale units 
arc given below

Ad\ ancei oj Public Seuo* Banks as at the end o f  June, 1971

Category

1 Self-employed
2 Technical entrepreneurs fot 

setting up of small scale 
industries

No of units/ 
accounts

41,657

Amount out
standing 

(Rs m lakhs)

858 00

754 51

T ravelling Allowance draw n by the 
M anaging D irector, Personnel 
Officer and Chief M arketing 

Officer o f Indian Drugs 
and  Pharm aceu ticals 

Ltd , for Foreign 
Tours

5068 SHRI VAYALAR RAVI Will 
the Minister of PETROUtUM AND CHE
MICALS be pleased to state the amount of 
travelling allowance drawn by the Managing 
Director, Personnel Ofhcer and Chief Market
ing Officer of Indian Drugs and Pharmaceuti
cals Ltd for the foreign tours during the 
years 1970-71 and 1971-72 ?

THE MINISTER OF LAW AND JUS- 
TICLAND PETROLEUM AND CHEMI
CALS (SHRI H R GOKHALE) The Chair- 
man and Managing Director went on foreign 
tour during 1970-71 only for which he drew 
a tiavellmg allowance of Rs 3406 The other 
officers mentioned did not go on foreign tours 
during these years

A rrears of Income tax  against top 
Individuals

S069 KUMARI KAMLA KUM ARI: 
Will the Minister of FINANCE be pleased 
to state

(a) the names of the first thirty parties
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against whom the maximum amount of 
Income-tax is outstandiag at present in Bihar, 
U ttar Pradesh, Maharashtra, Gujaiat, West 
Bengal and Madras;

(b) the amount of Income-tax due in 
each case;

(c) the steps taken by Government (o 
recover the same and the result thereof; and

(d) the steps proposed to be taken in the 
future in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) to (d). The requisite infor
mation in respect of the chaiges of the Com
missioners of Income-tax concerned as on 
31-3-1972 is being collectcd and will be laid 
on the Table o f the House as soon as 
possible.

Executive/Technical Personnel W ork
ing h t C orpora te  Sector

5070. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of FINANCE be 
pleased to state :

(a) the number of Executive/Technical 
Officers who wore in receipt of a salary of 
Rs. 2000/- p. m. and above working in the 
corporate sector, both public and private sec
tor separately, as on 1st January, 1972;

(b) the number of Officers who were 
Indians and foreigners, separately; and

(c) whether a statement would be laid on 
the Table of the House showing the break-up 
of their number according to salary ranges 
o f between Rs. 2000 end Rs. 3000, Rs. 3000 
and Rs. 4000, Rs. 4000 and Rs. 5000 per 
mensem and also above Rs, 5000 p. m. 
separately for Indian and foreigners as on 
the 1st January, 1970, 1st January, 1971 
and 1st January, 1972 ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) :  (a) and (b). According to avail
able information, theie were 1456 foreigners 
employed in private sector companies, who 
were drawing more than Rs. 2000 p. m. as 
on 1-1-1971. As regards Indians employed 
in the foreign private sector companies, the 
toirespondmg number was 9209. Similar 
information with regaid to Indians employed 
m Indian private sector companies is not 
compiled, as it is not considered significant 
fiom the point of view of watching progiess 
of Indianisation of executive and technical 
personnel. The Central Government Under
takings employed about l r 00 Indian persons 
on a salary of more than Rs. 2000/- p. m. 
as in July, 1971. The information regarding 
the number of such foreign personnel 
employed by the Central Government enter
prises is being collected and will be placed 
on the Table ol the House.

(c) The available information is given 
in the statement attached, and the informa
tion in respect of foreign personnel employed 
in the Central Government Undertakings is 
being collected and will be placed on the 
Table of the House.

Statement

Salary range No of Indians* No. of foreignerst

As on As on As on As on
1-1-70 1-1-71 1-1-70 1-1-71

A. Private Sector Rs. 2001-3000 4907 5179 208 133
Rs. 3001-5000 2931 3107 507 359

Above Rs. 5000 166 923 1112 964
Total ; 8604 9209 1827 1456

•Note  1 : The figures regarding Indians represent only those employed in foreign com
panies and the information regarding Indians employed in Indian Companies W 
not available.

tAto/e 2 : The above figures regarding foreigners employed include Foreign short-term 
technicians.
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No of Indians

As m July 1971

B Central G o\l Rs 2001 to 1385 + 
Industrial and 5000 
Commercial 
Undertakings

Rs 5001 to 
8000

Above Rs 8000 —

Total 1500]

I Note These are estimated figures

W orkers o f Air Force E stablishm ent
a t Am la (M. P.) declared  Surplus

5071 SHRI MARTAND SINGH Will 
the Minister of DEFi NCE be pleased to 
state

(a) whether the Air 1 orte Authorities at 
Amla (Madhya Pradesh) ha\e declared 115 
workers as surplus,

(b) it so, the teasons therefor,

(c) whether all these employees are per
manent having rendered more than 10 years 
service, and

(d) the steps taken to piovide them with 
alternative employment ?

THE M1N1STLR OP DEFFNCE (SHRI 
JAGJIVAN RAM) (a) and (b) Yes, Sir 
115 employees were declared surplus con 
sequent on reduction in the establishment

(c) Out of these employees 82 are 
permanent and 33 quasi-permanent They 
have rendered more than 10 years of service

(d) It has been decided that the surplus 
personnel will be retained on supernumerary 
strength unit]! they are provided with alterna
tive appointments 45 employes have since 
been given alternative appointments Efforts 
Are continuing for the absorption of the 
remainder

Filling up  o f Posts in  C entra l 
O rdnance Depot, Shakurbasti

5072 SH R IK  SURYANARAYANA
Vull I he Minister of DEFENCE be pleased 
to state

(a) the number ol vacancies m the grade 
of Ordnance Oliiccr (Civil/Store/SPO) at 
present existing in the Ordnance Depot, 
Shakurbasti,

(b) (he mode ol afpointment to these 
posts—departmental and direct, and

(c) whether m case of departmental 
promotions, seniority is taken into account 
Depot-wise or it is done on an all India 
basis >

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) (a) There is one 
vacancy of Ordnance Officer Civilian (Stores) 
at the Ordnance Depot, Shakurbasti

(b) and <c) Appointments to the grade 
oi Ordnance Officer Civilian (Stoies) is made 
entirely by departmental promotion from 
amongst the categoiy of Civilian Store
keepers Grade I with three years regular 
service in the grade failing which from 
Civilian Storekeepers Grade I having a total 
of five years service in Grade I and the 
lower Grade 11 taken together The seniority 
of Civilian Storekeepers is maintained on an 
All India basis and not Depot wise

Proposal to constitute * Com m ittee to
suggest ways fo r developm ent 

of Tourist Industry

5073 SHRI K MALLANNA Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state

(a) whether there is any proposal under 
the consideration of Government «*» consti
tute a Committee to suggest ways for Uye 
development of tourist industiy m  the coun
try, and

(b) if so, the outlines theieof >

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SMOlty*
(a) and (b) There is already a Touritt
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Development Council consisting of concer
ned Ministers from different States and also 
officials and non-officials. The Council is 
meant for giving constructive suggestions for 
the promotion of tourism.

Investigation* in to  the  Cnees o f Tax 
Evasion by som e of the  Colliery 

C om panies in W est Bengal

5074. SHRI K. M ALLANNA; Will the 
Minister of FINANCE be pleased to state :

(a) whether the investigations into the

cases of tax evasion by some of the Colliery 
Companies in West Bengal have since been 
completed by Government; and

(b) if so, the names of the Companies 
and extent of tax evasion in each case ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) Out of five cases of Colliery 
Companies in West Bengal against whom 
there were altegalions of tax evasion, inves
tigations in respect of three cases have since 
been completed.

(b) Name of the Company Extent of Tax Evasion

M/s Selected Kajora Jambad Colliery. Rs. 9,714/—
M/s Bengali Colliery

M/s East Chaptoria Coal Co. P. Ltd. 
M/s Selected Dalurbandh Co. P. Ltd.

M/s Coal Products Pvt. Ltd.

About Rs. 6 lakhs concealment, but addi
tions arc disputed m appeal.
Rs. 15,000/— (concealment).
Reopened assessments have been stayed by 
High Court's orders. Concealment will be 
known only after completion of assess
ments.
Investigations are in progress.

Jo in t Stock C om panies in K erala

5075. SHRIMATI BHARGAW1
THANKAPPAN : Will the Minister of 
COMPANY AFFAIRS be pleased to 
state :

(a) the total number of Joint Stock 
Companies functioning in the State of 
Kerala (District-wise) at the end of the years
1969-70, 1970-71 and 1971-72;

(b) the amount of paid-up capital of 
the Joint Stock Companies at the end of 
these years;

(c) the name of Joint Stock Companies 
newly floated in Kerala (District-wise and 
year-wise) from 1969-70 to 1971-72; and

(d) the amount of authorised capital of 
these Companies during this period 7

THE MINISTER OF COMPANY 
AFFAIRS (SftRI RAGHUNATHA 
R ED D Y ): (a) and (b). The number of

companies at work and then paid-up capital 
as at the close of the year 1969-70, 1970- 
71 and 1971-72 (as on 31-12-1971) m 
the State of Kerala were as under :

At the close No. of Com • Paid-up Capital
of panies (Rs. Crores)

1969-70 1012 7 9 8
1970-71 1046 85’3
1971-72 1086 88‘6

(as on 31-12-71)

The district-wise number of Companies 
at work at the close of these years is given in 
the Statement. 1 laid on the Table of the 
House. IPlaced in Library See No. LT— 
1946/72.]

(c) and (d). The names of the compa
nies registered in the State of Kerala during 
the three years namely 1969-70, 1970-71 
afifl 1971-72 (upto 31-12-71) along * lth  
the amount of their authorised capital 
district-wise ate given in the Statement —11
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laid on the Table of the House. [Placed in 
Library See No. LT— 1946/72)

Prom otion* in  C entra l O rdnance 
Depot, Shakurbasti

5077. SHRI K. SURYANARAYANA . 
Will the Minister of DEFENCE be pleased 
to state :

(a) the number of CSKs Grade I in 
Central Ordnance Depot, Shikutbasti, who 
have put in more than 25 years ot service 
and the number out of them who have 
passed the senior tiainmg courses in prese
rvation of store and timbei, and

(b) the reasons for not considering them 
foi promotion to the post of Ordnance 
Officer (Civilian) ?

THE MINISTER Ot- DEl fcNCE (SHRI 
JAGJIVAN RAM) • (a) Of the 8 Civilian 
Storekeepers Grade 1 of the COD Shakur
basti who have completed more than 25 
years service, 2 have passed the senior 
training course in stores preservation and 
one of the two 1 tmber course also.

(b) Under the existing Recruitment 
Rules, it is necessary for a Civilian Store
keeper Grade I to have three years service 
m t he grade or a total of five years in 
Gr ades I  and 11 combined, for promotion 
to the grade of Ordnance Officer (Civ) 
Only one of these 8 officers has this requisite 
service, but he has refused promotion. The 
remaining 7 are at present ineligible for 
promotion.

Ju m b o  J e t  Service From  Dum  Dnm 
A irport

5078. SHRI BISHWANATH JHUN- 
JHUNWALA • Will the Mmistei of 
TOURtSM AND CIVIL AVIATION be 
pleased to state :

(a) whether Dum Dum Airport was 
renovated for handling Jumbo jets,

(b) whether no Indian Jumbo jet service 
has yet been started from this airport nor 
Jumbo service of any foreign company has 
been permitted to operate through Calcutta;
and

(c) if so, the reasons therefor and when 
the Indian Jumbo jets will start operating 
from Calcutta ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH):
(a) Yes, Sir

(b) Air-India hss not yet intioduced 
Boeing 747 (Jumbo Jets) on its eastern 
routes As such, Calcutta i* not at present 
served by An-India’s Jumbo Jets There has 
so far been no request fioni anj foreign 
an lines for operation of Jumbo Jets through 
Calcutta

(c) With limited Boeing 747 aircraft in 
its. fleet, An-India is at prcseit concentrating 
the opeiation of il> high capacity Jumbo 
Jets on the high density traffic route to 
London/New York

Air Services Suspended From  Calcutta 
by Foreign Air Companies

5079 SHRI BISIIWANATH JHUN- 
J1IUNWALA Will the Mimstei of 
TOURISM AND CIVIL AVIATION be 
pleased to state *

(a) whether a good number of foreign 
air companies, opc atmg through Calcutta, 
have suspended their services liom Calcutta 
and their planes have stopped touching 
Calcutta,

(b) if so, their numbei, names and 
reasons,

(c) whether the Japan Airlines has also 
applied for shifting its office from Calcutta 
and if so, the reasons therefor, and

(d) the steps Government propose to 
take to ensure that the foreign companies 
which had shifted their offices from Calcutta 
are once again encouraged to Open their 
office and services m Calcutta ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION ; (DR KARAN 
SINGH) : (a) and (b) Presently eight fore
ign airlines viz Aeroflot, Union of Burma 
Airways, Japan Airlines, Royal Nepal 
Airlines Corporation, Scandinavian Airlines
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System, Thai Airways, British Overseas Air
ways Coiporation and Bangladesh Bimau 
are operating 63 flights to/from Calcutta 
every week, apart from the large number of 
service* operated to/from Calcutta by Indian 
Airlines and Air India. During the last
12 months two foreign airiines viz. Qantas 
Empire Airways and Pan American Airway *. 
suspended scheduled services to Calcutta of 
their own accord.

(c) Japan Airlines operate a once-weekly 
scheduled service through Calcutta. However, 
they have indicated their intention to operate 
to Bombay in lieu of Calcutta effective 1st 
July 1972, again based on their own 
commercial judgement.

(d) A new international terminal buil
ding has been constructed at Calcutta and 
the Government aie anxious that the impor
tance of the airport should not be dimini
shed in any way.

P e tro leu m  G rad u ates  the own 
on the Road

5080. SHRI VAYALAR RAVf : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether Government's attention has 
been invited to the report appealing in the 
‘Blitz’ dated the 15th April, 1972 under 
the caption 'Petroleum Graduates Thrown 
on the Road’; and

(b) if so, Government’s reaction 
thereto ?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE)
(a) Yes, Sir.

(b) Steps have already been taken by 
the ONGC to absorb all the available 
Petroleum Technology Graduates who 
passed out of 1. S. M., Dhanbad in 1971, 
either against suitable posts in the Conrmi- 
Skion, or for training in the Commission as 
apprentices with a view to their possible 
future absorption in the Commission.

Surplus Pilot* wad Engineers

5081. SHRI SWARAN SINGH SOKHI: 
Will the Minister of DEFENCE be pleased 
to state :

(a) the number of Pilots and Engineers, 
including Ground Engineers, separately who 
are surplus with the Indian Air Force and 
are unable to get regular flights due to 
shortage of aircrafts; and

(b) tbe steps Government propose to 
take to fully utilise the idle capacity of the 
Pilots and Engineers ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) : (a) There are no 
surplus Pilots or Engineers with tbe Indian 
Air Force.

(b) Does not arise.

A ir Service* betw een India and 
Soviet Union

5082. SHRI DEV1NDER SINGH 
G ARCH A : Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state ;

(a) whether India and Soviet Union are 
negotiating to develop air services between 
the two countries; and

(b) if so, the outcome thereof ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAM SINGH):
(a) Inter-governmental air talks between the 
delegations oi the Government of India and 
the Ministry of Civil Aviation of the 
U.S.S.R. were held in New Delhi from 20th 
to 26th April 1972.

(a) The two delegations reviewed the 
aspects of further co-operation between the 
national carriers of the two countries'-" Air 
India and Aeroflot. !t was reaffirmed that 
the operations of the two airlines shall be 
subject to tbe principle of equal distribution 
of traffic and revenues on the USSR-Indta 
route.
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Strife* Node* by In d ian  Airline* 
Employee*’ Union

5083. SHRI DEVlND tR SJNGH 
GARCHA : Wilt the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state :

(a) whether the Indian Airlines Em
ployees’ Union has served a IS days’ strike 
notice on Government,

(b) whether the Management is partially 
violating the agreement arrived at m January 
last, and

(c) if so, what steps Government have 
taken or propose to take to meet the 
threatened strike and redress the grievances 
of employees of Indian Airlines ?

THF MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH)
(a) to (c). On 19 4 1972, the Air Corpora
tions Employees’ Union served a noticc of 
strike with effect from 5 5 1972 alleging 
that the management of Indian Airlines had 
not implemented the settlement dated
10 1 1972 The dispute was whether certain 
categories of employees were covered by the 
agreement or not. It has since been resolved 
after discussion between the management, 
and the union and the strike notice was 
withdrawn on 27 4.1972

U pgrading th* Poat o f Chief of 
A rm y Staff

5084. SHRI BANAMALI PATNAIK 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether the question of upgrading 
the post of the Chief Army Staff to the rank 
of Field Marshal or five-stai General has 
been under consideration;

(b) if so, the factors weighing for such 
consideration; and

(c) the decision taken in this regard ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RA M ): (a) N6, Sir.

(b) and (c) Do not arise.

Proposal for Appointment of a Jo in t 
Chief o f Defence Staff fo r Co

ordinating Three Wing* 
of Armed Forces

*5085 DR SARA DISH ROY 
SIIRI N K SANGHI

Will the Minister of DEFENCE be 
pleased to state

(a) whether Government have any pro
posal under consideration to appoint a Joint 
Chief of Defence Staff to co-ordinate the 
plans and operations of the thiee Wings of 
the Armed Forces, and

(b) if so, the reasons therefor and the 
salient features thereof ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) • (a) No Sir.

(b) Does not ansc

T raining of Petroleum  Engineers 
of O N G C. Abroad

5086. SHRI RAJDEO SJNGH Will 
th( Minister of PETROLEUM AND 
CHEMICALS be pleased to state

(a) whether Petroleum Engineers of 
O N G.C. are sent for training only to 
Soviet Union or other countries also, and

(b) if they are also sent to other coun* 
tries, the names of such countries ?

THE MINISTER OF LAW AND JUS* 
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R GOKHALE): (a)
Petroleum Engineers of ONGC aie sent for 
training also to countries othei than USSR.

(b) Iran, France, Italy, Austria, Checho
slovakia, West Germany. Netherlands, 
Romania, U .K , U S.A , Canada and Japan 
are the countries to which ONGC had sent 
its engineers for training in the past.
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In te re s t charged  on Fond  provided 
u n d er Concessional Finance to  

Backw ard Area* of 
M adhya P radesh

5087. SHRI RANABAHADUR SINGH: 
SHRI R. V. BADB :

Will the Minister of FINANCE be 
pleased to state :

(a) the amount of concessional finance 
which has been extended to the backward 
Districts of Madhya Pradesh by the Indus
trial Development Bank of India;

(b) whether the interest rate which is 
being charged by the Industrial Development 
Bank of India is 2 per cent above the bank 
rate with a minimum of 7 per cent and with 
a penalty of half per cent for defaults: and

(c) if so, the reasons therefor 7

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): (a) 
Upto the 31st March, 1971, the Industrial 
Development Bank of India has sanctioned 
refinance assistance of Rs. 5*22 lakhs to 
Madhya Pradesh Financial Corporation 
which, in turn, has sanctioned loans to 11 
industrial units located in the districts of 
Madhya Pradesh notified as comparatively 
industrially less developed.

(b) and (c). The concessional rate of 
interest charged by the Industrial Develop* 
ment Bank of India, where applicable, is 
7%  per annum while its normal rate of 
lending is 8 |%  per annum, tbe bank rate 
being 6%  per annum.

An additional rate of interest of £%  is 
charged by the Industrial Development Bank 
of India in case of default in the payment 
of interest or principal. This interest is 
charged only foe the period of default and 
on the merits of each case.
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Retention of Pre-Tax P ro fits  fo r 
Investm ent in  E m ploym ent 

O riented  Projects

5089. SHRI NARENDRA SINGH 
BIST : Will the Minister of FINANCE be 
pleased to state :

(a) whether Government are aware that 
the Federation of Indian Chambers of 
Commerce and Industry (FICCI) has de
manded in its annual meeting held in Delhi 
last month that the industry should be allow
ed to retain its pre-tax profits on the analogy 
of Sweden for investment in the employment 
oriented and other projects of national 
priority; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 1C. R. 
GA NESH): (a) No, Sir. The G overnn*^
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has not officially received intimation of any 
such demand.

(b) The question does not arise.

Setting up  of P lan Investm ent Board

5090. SHRI PAMPAN GOWDA : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether Government propose to 
establish a plan Investment Board to expedite 
clearance of projects included in the Central 
Plan; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). It has been decided 
to constitute a Public Investment Board as a 
forum for consideration of public sector 
investment proposals.

This Board is expected to meet periodi
cally and to consider proposals relating to 
investment decisions in respect of public 
sector projects. Jt is expected that with the 
formation of this Board there would be a 
reduction in the time taken in scrutiny of 
project proposals and in investment decisions. 
It will also provide a fixed and identifiable 
forum for such purposes.

Demooetia>ation o f Currency

5091. SHRI CHINTAMANI PANI- 
GRAHI : Will the Minister of FINANCE 
be pleased to state :

(a) whether Government has taken any 
decision to demonetise high value currency 
to liquidate the evil of black-money; and

(b) if not, what other steps Government 
propose to end black-money ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (») No, Sir.

(b) Government have taken a number of 
s te p sm th e  past both administrative and 
legislative, Tbe problem is constantly engaging

the attention of the Government. The 
recommendations of the Wanchoo Committee 
are now under examination. Some of the 
recommendations have already been incorpo
rated in the Finance Bill 1972.

T erm s of Reference of Pipelines Inquiry  
Com m ission

5092. SHRI B. K. DASCHOWDHURY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether the Indian Oil Corporation 
and two of its foreign contractors in the 
pipelines projects in Eastern India, Bechal 
and Snam appealed to the Pipeline Inquiry 
Commission on the 1st April, 1972 not to 
take any cognizance of the sixty-sixth Report 
of the Committee on Public Undertakings; 
and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE):
(a) and (b). On 21-3-1972 an application 
was moved on behalf of the National Com
mittee for Assisting pipelines Inquiry and 
Shri Arun Roy Choudhury praying inter-alia 
for the Commission’s ruling as to whether 
the matters raised in their application were 
covered under the terms of reference of the 
Commission.

During the course of arguments before 
the Commission on 1-4-1972, on the above 
application, the learned Counsel for IOC, 
Bechtels and Shams urged that it was not 
within the competence of the Commission 
to give advice to the Government as to what 
matters should be included in its terms of 
reference. The learned Counsel for Bechtels 
and Shams also urged that the Commission 
should look exclusively to its terms of 
reference for deciding what matters fell 
within the purview of its inquiiy. The 
Minisry’s stand was that the Commission’s 
terms of reference were wide enough to 
cover all the recommendations of the 
Committee on Public Undertakings and that 
many of the matters enumerated in the 
application of Shri Arun Roy Chaudhuiy 
were beyond the recommendations o f the 
Committee on Public Undertakings as con
tained in its Sixty*sixtb Report and were not
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covered by the terms of reference of the 
Commission.

O v erd rafts by S ta tes on the Reserve 
Bank of India

5093. SHRI PAMPAN GOWDA :
SHRI P. GANGADEB :

Will the Minister of FINANCE be 
pleased to state :

(a) whether any State Government has 
protested qgainst the new scheme introduced 
by the Central Government in regard to 
overdrafts from the Reserve Bank of India; 
and

(b) if so, the nature of the protest made 
and the reaction of Government thereto 7

THK MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b) The reference 
presumably is to the decision taken by 
Government that States will not be permitted 
to regard overdrafts on the Reserve Bank of 
India as a kind of budgetary resource. It 
may be mentioned in this connection that 
the State plan outlays for the current year 
have been fixed after detailed consultations 
with the State Governments and on a fuUy 
financed basis All future operations would 
therefore, have to be on a self-financing 
basis and a balance would have to be main
tained between the flow of resources and 
expenditure. Under the procedure which has 
been worked out in consultation with the 
Planning Commission and the Reserve Bank 
and which has come into effect from the 
1st May 1972, in case any State Govern
ment has an overdraft continuously for seven 
days, the Reserve Bank would automatically 
suspend payments which will be resumed 
only when the overdraft disappears. The 
State Governments had throughout been 
kept informed of the views of the Govern
ments of India in this regard. Although 
some State Governments have recently sent 
a  number of suggestions regarding various 
aspects of the procedure, no State has pro
tested against the decision to stop the un- 
curtailed use o f overdrafts as a  budgetary 
resource.

Im pact o f  c lash  w ith  P «U «tM  an 
India’s R esources fo r 

Fourth  P lan

5094. SHRI HART KISHORE SINGH : 
WUI the Minister of FINANCE be pleased 
to state the total impact of the recent clash 
with Pakistan on the resources position of the 
Fourth Plan ?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : The 
recent hostilities with Pakistan imposed 
considerable strain on the resources position. 
However, to ensure fulfilment of the Plan 
outlays special efforts were made to raise 
additional resources through taxation, larger 
market borrowings and small savings and 
speedier collection taxes. The Budget for 
1972-73 provides for a substantial increase 
in Plan outlay. It will continue to be the 
endeavour of the Government to keep up 
the momentum of planned development 
despite die additional burdens imposed by 
the recent clash with Pakistan.

Loan Advanced to  T atas , BirJas, 
Saha Ja in  and  D alm ia

5095. KUMARI KAMLA K U M A R I: 
Will the Minister of FINANCE be pleased 
to state :

(a) the total ammount of loans advanced 
or given to Tatas, Birlas, Sahu Jain and 
Dalmia separately during the years 1969-70,
1970-71 and 1971-72; and

(b) the purpose of loans advanced to 
them.

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): (a) 
and (b) A statement is laid on the Tabic 
of the House showing the total amount of 
loans sanctioned and disbursed together 
with Che purpose thereof during the financial 
years 1969-70, 1970-71 and 1971-72 to 
industrial concerns comprised in Appendix
II to the Report of the Industrial licensing 
Policy Inquiry Committee as belonging to 
the industrial houses of Tata, Biria, Sahu 
Jain and Dalmia, by the all-India public 
sector financial institutions, namely, the 
Industrial Development Bank o f IndiiM he 
Industrial Finance Corporation of Xa*i*#lt4
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the Life Insurance Cotporation of Indn 
[Placed tn Library, See No L T-1947/72] 
The Unit Trust of India does not grant 
loans

Extension G ranted  to  Chief o f 
Arm y Staff

5096 SHRI INDRAHT GUPTA
SHRI RANABAHADUR SINGH

Will the Minister of DEFENCE be 
pleased to <state

(a) the considerations behind Govern
ment’s decision to depart from the normal 
Army Service Retirement Rules in the case 
of General Manekshiw, by issue of a Presi
dential Order extending his terms of office 
only one day prior to the date of his due 
retirement, and

(b) whether similar extensions are pro
posed to be ordered m the cases ol the 
Chiefs ol Air and Naval StalT ’

THL MINISTI R OF DFFrNCF (SHRI 
JAGJIVAN R \M ) (a) General Maneksh iw 
was reaching the age of superannu ion on 
3-4-1972 Having regard to the prevailing 
situation, it was decided by Government in 
accordance with the relevant rules in this 
regard, to continue him, in public interest 
as Chief of Army StafT

(b) The piesent tenures of the An 
Chief and Naval Chief expire on 15-7-1972 
and 1-3*1973 respectively As such ihe 
question regarding continuance of these 
Chiefs beyond the date of their normal 
retirement does not arise foi the time being

Production  o f Fertilisers

5097 SHRI MOHAN SWARUP Will 
the Minuter of PETROLFUM AND 
CHEMICALS be pleased to state

(a) whether any targets have been fixed 
for production of fertilizers foi the next 
year: and

(b) the targets for indigenous production 
of fertilisers and the quantity to be im
ported i

THl MINIS!FR OF I AW AND 
JU SllC b AND PFTROLEUM AND 
CHI MICALS (SHRI H R GOKITALF)
(a) Yes Sir

(b) According to present indications it is 
cxpected that indigenous production of 
fertilisers in the year 1973 74 will be of the 
order of 17 80 takh tonnes of Nitrogen and 
4 58 lakh tonnes of PJ> The gap between 
indigenous production and domestic require
ments of fertilizers will be met by imports 
The season-wise requirements of imports are 
assessed well in advance of the season taking 
into account factors like domestic produc
tion consumption trends

Amendment of th r  Reserve Bank of 
India Act

5098 SHRI RANABAHADUR SINGH 
Will the Minister of FINANCT be pleased 
to state

(a) whether there is any pnoposal under 
tlit consideration ol government to amend 
tht Resene Bank of Indu  Act to make 
possible the g rn l  of smill Loans on personal 
securit> to landless persons for poultry 
firming and

(b) if so, the salient feitures thereof ’

THL MINIS IER Ol FINANCF (SHRI 
YrSHWANTRAO CHAV AN) (a) and (b)
Yes Sir, the proposed amendment will be consi
dered along with other amendments likely to 
emerge after study of the recommendations 
of the Report of the Banking Commission 
The proposed amendment, when carried out, 
would enable the Reserve Bank ol India to 
provide concessional finance for animal hus
bandry and allied activities (including poul
try farming) e\en when such activities are 
carried on separately or independently

Even now the banks are not debarred 
from providing Joans to landless persons for 
these activities out of their own resources 
provided the sanctioned schemes are fouud 
technically feasible and economically viable 
They cannot get refinance fiom the Reserve 
Bank on concessional »erms in respect of 
such loans,
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Help to  Doctor* by N ationalised 
Book*

5099. SHRI R V. BADE : Will be 
Minister of FINANCE be pleased to state :

(a) whether there is any scheme for 
providing help to young Doctors by national* 
ised banks to enable them to open private 
clinics; and

(b) if so, the salient features thereof ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) (a) and (b). 
Public sector banks have formulated special 
credit schemes for hitherto ncglccted sectors 
including self employed persons and profe
ssionals. Doctors are covered under the 
category of professionals and as such can 
avail of credit facilities from the banks. 
Apart from the above, some of the public 
sector banks have also formulated specific 
schemes for giving credit to doctors/dentists 
to purchase equipment for their clinics and/ 
or nursing homes. Under these schemes, a 
collateral security is obtained from them, 
wherever available, and the borrowers are 
asked to assign a life policy of appropriate 
amount in favour of the banks. Assets 
required out of the loan may also be requir
ed to be hypothicated to the bank.

In sta lla tion  of Cyclone Detecting R ad ars  
and Telecom m unication Facilities in 

Cyclone Prone Areas

5101. SHRXE. R. KRISHNAN: Will 
the Minister of TOURISM A  CIVIL AVI
ATION be pleased to state :

(a) the steps taken by Government so 
far in installing cyclone detecting radars 
and telecommunication facilities in the 
cyclone prone areas; and

(b) the places where radars and tele
communication facilities have been installed 
so far ?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (b). Out of the eight cyclone warn
ing radars which are proposed to be installed 
in the cyclone-prone areas, one radar has 
been installed a t Visakhapatnam* Orders

have been placed with firms in Japan and 
the U. K. for supply of three radars for 
installation at Madras, Calcutta and Paradeep. 
These are expected to be commissioned by 
the end of 1972. Orders for the remaining, 
four radars have been placed with Messrs. 
Bharat Electronics Ltd., Bangalore.

Telecommunication facilities have been 
provided for the Visakhapatnam radar and 
similar facilities will be provided at other 
stations after the radaTs are installed.

A ppointm ent of Local People in
C entra l U ndertakings in  O rissa

5102. SHRI KUMAR MAJHI : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether Government have received 
any complaint from the Government of 
Orissa regarding inadequate appointment of 
local people in the Government of India 
undertakings located in the State of Orissa ; 
and

(b) the percentage of local people 
appointed in the above Establishments during 
the year 1970-71 1

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) According to information 
available, this Government have not received 
any such complaint from the Government 
of Orissa with regard to the Central Govern
ment industrial undertakings located in 
Orissa.

(b) Government do not maintain infor
mation regarding employment in the Central 
Government undertakings or offices on the 
basis of place of birth.

Settlement of Financial Demand* of 
Worker* of Pnbtic Sector 

Undertaking*

5103. SHRI RAJA KU LK A RN I: Will 
the Minister of FINANCE be pleased to 
S ta te :

(a) whether Government have issued 
instruction to the Public Sector Undertaking*
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for not negotiating and settling wage revision 
and other demands of financial nature so 
long as the Emergency is not withdrawn ;

(b) if so, whether Public sector under- 
takings are prevented from entering into 
settlements on workers’ demands as at 
present; and

(c) if not, whether Government will in 
from Oil and Natural Gas commission 
accordingly ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHKl K R. 
GANESH) : (a) Presumably, the honourable 
Member is referring to the orders issued by 
Government in October 1971 following the 
critical situation caused by the large influx 
of refugees from Bangla Desh. These orders 
prohibit any general increase or wages or in
fringe benefits in the Public Enterprises and 
in institutions where Government have a 
majority control, without prior consultation 
with the Central Government.

(b) Public Undertakings are required to 
consult Government before entering into 
agreements involving any general increase in 
wages or infringe benefits.

(c) Does not arise.

M/S. O. G M. LTD, A m ritsar

5104. SHRI INDRAJIT GUPTA : Will 
the Minister of FINANCE be pleased to 
s ta te :

(a) whether Government have finally
agreed to the terms on which the foreign 
share-holding in M/S. O. C. M. Ltd., Amritsar 
was proposed to be transferred to Indian 
hands; *

(b) if so, the amount of foreign exchange 
which will be involved ;

(c) whether the Punjab Government 
ipve expressed their desire to purchase shares

O. C. M. Ltd. so as to prevent controlling 
Interest passing into the hands of an Indian 
Monopoly swop; and

(d) if $o, the Central Government's
reaction to the suggestion ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN): fa) and (b). 
The terms proposed originally for sale of 
foreign shareholdings in M/S O. C. M. Ltd. 
were as follows :—

(i) Price Rs. 432 per share.

(n) Shree Digvijay Woollen Mlllls, M/s. 
Ram Kumar Kejriwal & Co., Eastern 
General Industries Ltd. , Indra Inve
stors Private L td , Prasad Agents 
Private Ltd. together with Mehtas 
and Dalals were to purchase the 
entire 25000 shares.

(hi) 30% of the total sale price of Rs. 
108 Lakhs was payable at the time 
of transfer of shares, and the balance 
of 70%  was to be paid within 12 
months from the date of the first 
payment.

The transaction has finally been approved 
on following terms which, as would be seen, 
are different from those originally proposed 
by the concerned parties to the transaction:—

(i) Rs. 245/- sale price per share

(ii) 40%  of the total shares may be 
offered to Mehras. These shares shall 
not be transferred by the buyers for 
a period of five years without Govern
ment approval. Sale proceeds amoun
ting to Rs. 24-50 Lakhs, after pay
ment of taxes, may be repatriated in 
two equal instalments, The first in
stalment may be remitted after all 
formalities are over and the second 
may be remitted in December, 1972.

(iii) 11% of the shares should be offered 
to the UTI/LIC and the balance of 
49%  together with such number of 
shares as are not taken up by the 
UTI/LIC should be offered to the 
public through a member of a recog
nized Stock Exchange. For this purpose, 
the Co. should convert itself into a 
public limited company and seek 
enlistment with a  recognised stock 
exchange. No shares shall be allotted 
to any larger industrial bouse or 
persons connected therewith. The 
tale proceeds, which would work
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to Rs, .16*75 lakhs may be repat
riated, after payment of taxes due, 
in two equal instalments in 1973 and 
1974 respectively. This is on the as
sumption that the shares are sold in 
1972. If this is delayed the repatria
tion would be correspondingly 
staggered.

(c) No such request has been received in 
the Ministry of Finance.

(d) The question does not arise.

Survey fo r In d u stria l Potentia l and 
In fra s tru c tu ra l Facilities in 

S tates by In d u stria l 
Developm ent Bank 

o f India

5105. DR. RANEN SEN : Will the 
Minister of FINANCE be pleased to s ta te :

(a) whether the Industrial Development 
Bank of India has undertaken survey in 
States and Union Territories to identify their 
industrial potential and their infrastructural 
facilites;

(b) whether the suivey has been comp
leted in any States and Union Territories; 
and

(c) if so, the results thereof ?

THE MINISTER OF FINANCE (SHRT 
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) and (c). Surveys have so far been 
undertaken in Assam, Bihar, Chandigarh, 
Jammu and Kashmir, Himachal Pradesh, 
Madhya Pradesh, Manipur, Nagaland, 
Arunachal Pradesh, Orissa, Pondicherry, 
Rajasthan, Tripura and U ttar Pradesh. The '  
survey teams for all these States/Union 
Territories except Pondicherry have submitted 
their reports.

The project ideas emanating from these 
Surveys are discussed with State Govern
ment. The other steps in the process relate 
to  the identification and search of entre
preneurs, preparation of detailed project 
reports and actual implementation of such 
projects with the technical and financial 
a$sistflnce of financial institutions. The

Industrial Development Bank of India have 
also appointed consultants to prepare feasi
bility studies for seven projects in Assam and 
one each in Bihar, Arunachal Pradesh and 
Tripura. With a view to have a coordinated 
approach and far keeping a coutinuous 
watch on the promotion and implementa
tion of the projects, a move has been made 
by the Industrial Development Bank of 
India to bring together State level insti
tutions like the State Financial Corporation 
the State Industrial Development Corpora
tion/State Industrial Investment Corporation, 
the lead banks in the State, State Govern
ment Industries Department and the all- 
India term-lending institutions, namely, the 
Industrial Finance Corporation of India, the 
Industrial Credit and Investment Corporation 
of India Limited and the Agricultural 
Refinance Corporation under its leadership 
to form inter-institutional group. Such groups 
have already been set up in Kerala, Andhra 
Pradesh, Jammu and Kashmir, Assam, Bihar 
and West Bengal. Similar groups will be set 
up in other States in due course. To facilitate 
the above work, further, the Industrial 
Development Bank ot India proposes to set 
up a jointly sponsored and financed Techni
cal Consultancy Service Centres. One such 
Centre has already been set up in Kerala 
and after some experience such Centres 
would be set up in other States.

D iversification o f P roduction a t 
Avadi Vehicles Factory

5106. SHRI M. KATHAM UTHU: 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether Heavy Vehicles Factory in 
Avadi has diversified its production with a 
view to achieve self-sufficiency in armoured 
vehicles; and

(b) if so, the salient features thereof ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION), IN  THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SHUKLA) : (a) and <b). The Heavy Vehfofes 
Factory, Avadi is currently producing 
Vijayanta Gun Tanks and Armoured Reco
very Vehicles only. The Factory has also on 
its programme production of 130 mm Self- 
Propelled Qun for which * prototype has
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been produced and its design is being 
finalised A prototype of Armoured Perso
nnel Carrier is also being built

h t t  a w  n*r v r

5107 fit*  : *TT TOT *fcft
*?t fTTT «PT»t f r  :

(®f>) W T ? R ^ T T  *f?t 'TcTT |  f a  q i f a -  

*?t ?TfFTrTT ?T 3P$ S*T «FT 

f^rftrr ^  f e n  $, aft*

( ’sr) *rfe ? t ,  <ft arft ir
t f t  5RTT S T fo fam  |  ?

W T  * n f t  (« f t  TTO ) ( T )

aft *?$r i

(« r) spr" 5T$r i z m  i

Perm ission  fo r R aising o f 
Gspital by Com panies

5108 SHRI CHINTAMANI PANI- 
GRAHI : Will the Minister of FINANCE 
be pleased to state :

(a) whether Government have recently 
accorded sanction to certain Companies to 
raise their capital; and

(b) if so, the names of those Companies 
and the amount of increase allowed to each 
Company ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b). A Statement giving 
the names of companies permitted to raise 
capital during the first four months of the 
Current Calendar Year 1972, under the 
Capitol Issues (Control) Act, 1947, is placed 
on the table of the House [Placed in 
Ubror? See No, L T - 1948/72]
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U. S. C onfirm ation R egarding Je ts  
Supplied to  Pak istan

5110. SHRI BHARAT SINGH
CHOWHAN :

SHRI SAMAR GUHA :

Will the Minister of DEFENCE be 
pleased to state :

(a) whether U. S. A. has confirmed that 
Pakistan is still holding fighter planes supp
lied to her by Jordan and Libya; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b). Govern
ment have seen a press report in which it 
was stated that American official sources 
had confirmed that both Jordan and Libya 
had sent American combat aircraft to Pakis
tan during the Indo-pakistan hostilities. In 
the same press report, it was stated that 
most of these aircraft had been returned.

S terling Area A rrangem ents

5 1 1 1 . SHRI HUKAM CHAND 
KACHWAI : Will the Minister of 
FINANCE be pleased to state :

(a) the concessions enjoyed by India as 
a member o f the Sterling Area; and the 
concessions given by India to members of 
the Sterling;

(b) whether any agreement has been 
reached between U. K. and members of the 
EEC regarding Sterling Area in the event 
of Britain's entry Into the EEC; and if so, 
the salient features thereof;

(c) the assessment of Government regar
ding future of sterling area arrangement 
after Britain's entry into the EEC; and

(d) what guarantees are available to the 
sterling holders und er-th e  BastJe Agree* 
ment and whether India is covered by this 
Agreement ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Owing 
to the range of trading, banking and invest*

ment facilities available in London, India 
found it convenient to hold some part of 
official external reserves in sterling and is 
therefore considered a member of the sterling 
area No special concessions are enjoyed 
by India, nor does India provide any conce
ssions to other countries as members of 
the sterling area.

(b) and (c). The United Kingdom have 
informed the European Economic Commu
nity that they are prepared to envisage an 
orderly and gradual run-down of official 
sterling balances after U. K’s entry into 
EEC. It is, therefore, likely that the role of 
sterling as a reserve currency may diminish 
in due course, m a manner consistent with 
world monetary stability.

(d) The Basle facility enables the United 
Kingdom to strengthen the pound sterling 
as a reserve currency by permitting them to 
draw on this facility to meet demands on 
British reserves which may arise out of 
fluctuations in the sterling reserve holdings 
of the sterling area countries. With the 
backing of this facility, the Government of 
U K. have extended guarantees to India 
and other holders of sterling for maintaining 
the dollar value of sterling holdings in excess 
of 10 per cent of total official reserves.

F ertilise r P ro jects Pending fo r w ant 
o f C learance by G overnm ent

5112. SHRI G. Y. KRISHNAN : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) the number of fertilizer projects 
pending for want of clearance by Govern
ment, State-wise; and

(b) the reasons for delay and the time 
by which these projects will be cleared ?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI t i .  R> GOKHALE) :
(a) and (ft), A statement giving the required 
information is laid on the table o f the Hou*e< 
[Plocfd *» library. See No. L T -  I949f72]



?3 Written Answers VAISAKHA 1$, 1894 {SAKA) % Written Answers *?4

w * f  faw r m x
*i& m  w w  «?t i t o m

5113. t i t  SHOT : W5TT
«nfe* wfh 5TFTT f«RRST ti&t ^  9?T1% 
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Application* from  Drug Manufuc- 
'  ta rin g  Units for g ran t of Indus • 

tria l Licences

5116. SHRI P. GANGADEB : Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) whether any application has been 
received from drug manufacturing units for 
grant of industrial licences during 1971; and

(b) if so, the action taken thereon ?

THE MINISTER OF LAW AND JUS- 
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) : (a) and
(b). 63 applications have been received from 
drug manufacturing units for grant of iodu$« 
trial licences for the manufacture of tirogp
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and pharmaceutics Is during 1971. Of these 
industrial licences have been issued in 4 cases 
and letters of intent in 13 cases. In 16 cases 
rejection letters have been issued. The 
remaining 30 applications are under various 
stages of consideration.

W ays a n d  M esns Advances to  Staten

5117. SHRI P. GANGADEB I 
SHRI P. M. MEHTA :

Will the Minister of FINANCE be plea
sed to state :

(a) whether the Central Government are 
contemplating to raise the limit for ways and 
means advances to the States from the Reserve 
Bank of India in view of their decision not 
to permit any more unauthorised overdrafts; 
and

(b) if so, when ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b). With effect from 
the 1st May, 1972, the limits for clean ways 
and means advances to State Governments 
from the Reserve Bank of India have been 
increased to four times the previously sanc
tioned limits.

Loans sanctioned by  N ationalised 
Banks to A griculturists and '  

R ickshaw  Pullers in  Bihar

5118. KUMARI KAMLA KUMARI ; 
Will the Minister of FINANCE be pleased to 
state :

(a) the total number of loans sanctioned 
by the Nationalised Banks to agriculturists and 
Rickshaw pullers in B har, District-wise, and 
the amount thereof, and

(b) the number of applications pending 
■and the reasons for the delay in their dis
posal ?

THE MINISTER OF FINANCE (SHRI 
YJESHWAN1 RAO CHAVAN) : (a) and (b). 
Information is being collected and will be 
laid on the Table of the House.

Deposit In N ationalised  B anks o l  B ihar

5119. KUMARI KAMLA KUMARI : 
Will the Minister of FINANCE be pleased 
to state :

(a) the amount of deposits in all Na
tionalised Banks in various Districts of Bihar 
separately, as on 31st March, 1972;

(b) the amount of money advanced by 
the said Banks there in the form of seasonal 
advances and priority sector advances; and

(c) the interest charged on these advan
ces ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) The dis
trict-wise figures of deposits of the 14-nationa- 
lised banks in Bihar as at the end of June,
1971, the latest date for which these data 
are available, are given in the statement 
laid on the Table of the House. [Placed in 
Library See No. LT— 1950/72]

(b) and (c). Statement 11 gives the posi
tion as at the end of June, 1971 in respect 
of the number of borrowal accounts, the 
amonnt of outstanding advances and the late 
of interest charged on the credit facilities 
provided by the nationalised banks in Bihar 
to the hitherto ncglected sectois, laid on the 
Table of the House. [Placed m Library. See 
No. L T — 1950/72], Seasonal advances, to 
the extent they relate to the sectors indicated 
in the Annexure, are already included in the 
figures set out therein.
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Production of Mig Aircraftb

5121 SHRI S M BANFRJCF Will 
the Minister of DfcFLNCl be pleased to 
state

(a) whethei production of MIG un-rafts 
has been increased in Indi i,

(b) the number of MIG& manufactured 
during 1971,

(c) how it compares with the pioduction 
figures of 1970, and

(d) the production targets foi 1972 ?

THE MINISTER OF STATE (DEFE
NCE PRODUCTION) IN THE MINISTRY 
OF DEFENCF (SHRI VIDYA CHARAN 
SHUKLA) (a) Production of MIG aircraft 
is progressing in accordance with the requue- 
ments of the Indian Air Force

(b) to (d) It is not in public interest to 
disclose this information

Production  A ircrafts a t 
H A L ,  K anpur

5122 SHRI S M BANERJEE Will 
the Minister of DEFENCE be pleased to 
state

(a) whether production in H A L  Kan
pur hM further increased,

(b) the number oi aircrafts manufactured 
during 1971

(c) how it com pa its  with the production 
figures of 1970 and

(d) the production targets for 1972 “>

THE MINISTFR OF STATE (DEFE
NCF PRODUCTION) IN THE MINISTRY 
OF DFFENCh (SHRI VIDYA CHARAN 
SHUKl A) (a) Production in H A L Kanpur 
has mcreised progressively, from 6 aircraft 
in 1969 70 to 8 aiicraft in 1970-71

(b) 8 aircialts were manufactured during
1971 72 but only 5 were delivered during 
the year

(c) 8 airuaH* had been delivered during 
1970 71

(d) Production of 10 an crafts is planned 
duimg 1972 73

U tilisation of financia l Assistance 
given to K erala

5123 SHRI MAI 1 BHARGAV1 THAN- 
KAPPAN Will the Mimstu of FINANCE 
be pleased to state

(a) the total amount of funds received 
by the Government of Ktraia from the 
Centre under various heads during the finan
cial year 1971-72 and

(b) whether the State Government of 
Kerala have spent all the amount received 
trom the Central Government in 1971-72 ?

THL MINISTER OI STATE IN THE 
MINISTRY Or I INANCE (SHRI K R 
GANLSH) (a) A statement is laid on tbe 
Table of the House

(b) The State Governments share m 
Central taxes and duties, the grants under 
Article 275 of the Constitution and grants 
in lieu of the tax on railway passenger fares 
aie given in terms of the recommendations 
of the Finance Commission Small saving 
loans represent the share of the State 
Government in the collections in the State. 
As regards other loans and grants, under the
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existing procedure, payments are subject to 
State Government's entitlement on the basis 
of progress of expenditure reported by them. 
The amounts shown in the statement thus 
represent the State’s entitlement/utilisation 
of assistance.

Statement
(Rs. Crores) 

I . Share in Central taxes and
duties 37*86

SI. Grants
1. Grants under Article

275(1) of the Consti
tution (Substantive Pro
vision) 9-93

2. Grants in lieu of tax on
railway passenger fares 0*29

3. Grants for State Plan
Schemes 10*49

4. Grants for Centrally Spon
sored Schemes 4*96

5. Grant Assistance towards
expenditure on Natural 
Calamities relief 0*24

6. Other non-Plan Grants 4 09

3 0 0 0
TOTAL-11

HI. Loans
1. Loans against State's share

in collection of small 
savings 0*06

2. Loans for State Plan
Schemes 24*51

3. Loans for Centrally Spon
sored Schemes 2*05

4. Loan Assistance towards
expenditure on National 
Calamities relief 2*55

5. Short term loans for Agri
cultural purposes 0*25

6. Other non-Plan loans 14*71

44*13
TOTAL-III

Note : Figures arc provisional.

Expansion of Salt P roduction  in  tb e  
Salt Producing Belt o f Contai 

(West Bengal)

5124. SHRI SAMAR GUHA : Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a)  whether the proposed Soda Ash and

V9 Written Answer a

other chemical factories at Haldia in Weal; 
Bengal will require large scale supply of 
Common Salt as basic raw material;

(b) if so, whether Government propose 
to explore the possibility of expansion of salt 
production in Contai Salt producing belt of 
West Bengal;

(c) whether Dr. Triguna Sen, the former 
Minister for Petroleum and Chemicals had 
agreed to send a study team for making a 
field inquiry about the possibility of expan
sion of salt manufacture in Contai salt pro
ducing belt; and

(d) if so, the reason for delay in sending 
the study team and the approximate time by 
which the team will undertake the study ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) No, Sir.

(c) No, Sir.

(d) Does not arise.

Im plem entation  of Scheme* fo r Re
hab ilita tio n  of D isabled Jawana 

and  Fam ilies o f those killed 
in  Indo-Pak-W ar

5125. SHRI K. BALATHANDAYU- 
THAM : Will the Minister of DEFENCE 
be pleased to state :

(a) whether the various schemes drawn 
up for rehabilitating the disabled jawans and 
helping the families of those killed in the 
recent Indo-Pak War, have not yet been 
implemented;

(b) if so, the reasons for the delay: and

(c) the steps taken to expedite their 
implementation ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN R A M ): (a) to (c). The 
schemes are under implementation. A state
ment indicating the position is attached.
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Statement

The problem involves over 5,000 
families. Each family is being contacted 
individually by representatives of the three 
Services and by the Central and the State 
Governments to enquire into their problems 
and ensure that these are attended to. These 
visits also make sure whether the families 
are aware of and are actually in receipt of 
the various concessions given by Central and 
State Governments.

2. According to the new Orders, war 
widows and war-disabled Servicemen will 
now be entitled in the case of officers, to 
3/4th of the basic pay of the rank held at 
the time of death, admissible up to the 
deemed date of retirement. In the case of 
JCOs and ORs, their nominated heirs will 
draw for life pay drawn by the deceased at 
time of his death.

3. Orders have been issued giving com
plete exemption to children of the personnel 
killed, from all fees and allowing grants for 
tuition, boarding and lodging, for the edu
cational institutions under control of Central 
Government. Most State Governments have 
extended these concessions in educational 
institutions under their control. In order to 
identify such beneficiaries, entitlement cards 
have been issued by Service Headquarters.

4. Both Central and State Governments 
have issued orders regarding reservation of 
a percentage of Class Ili and Class IV posts 
for families of Servicemen killed in opera
tions/disabled Servicemen including posts in 
the Public Sector. Vocational training insti
tutes are being established in different parts 
of the country to train widows and war dis
abled in self-employment schemes.

5. As regards those disabled in recent 
operations, they are being treated as if in 
service and given full pay and allowances. 
Contact is, howsver, being made with them 
in order to ascertain their particular interest 
regarding resettlement and rehabilitation. 
Resettlement plans for these Servicemen will 
include vocational guidance, schemes for self- 
eraployment as also active assistance in help
ing to secure employment in Qovt. and 
private institutions.

6. All State Governments have allowed 
concessions in the nature of allotment of 
residential and agricultural land on priority 
basis to such category of persons.

7. In addition a Special Fund is pro
posed to be established with an initial grant 
from the National Defence Fund, out of 
which assistance and relief can be given in 
accordance with the special needs of each 
family.

8. A Central Rehabilitation Organisa
tion has been set up m the Defence Ministry 
to harness and coordinate the efforts of 
various departments of the Central and State 
Governments on a time-bound basis and to 
ensure implementation of all these measuies.

C ontribution to  Asian Development

5126. SHRI K. BALATHANDAYLT. 
THAM : Will the Minister of FINANCE be 
pleased to s ta te :

(a) what is India’s contribution to the 
Asian Development Bank till date;

(b) what is the assistance given by the 
Asian Development Bank for economic deve
lopment of the countries of the South East 
Asia since its inception;

(c) whether India has sought any assis
tance from the bank; and

(d) if so, the broad outlines thereof 7

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : (a) 
India has so far paid Rs. 34 875 crores 
(half in convertible currency and the other 
half in the form of Rupee securities) to the 
capital stock of the Asian Development 
Bank. In addition, India has paid Rs. 5 
lakhs to the Technical Assistance Fund of 
the Bank for providing the services of Indian 
experts and consultants.

(b) A statement is laid on the Table of 
the Sabha. [Placed in Library. See No. L T- 
1951/72]

(c) No, Sir.

(d) Does not arise.
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T o u ris t Publicity

5127 SHRI K BALATHANDAYU- 
THAM .

SHRI K. MALLANNA

Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state .

(a) whether Government have decided 
to further improve tourist publicity, and

(b) if so, the broad outlines of the steps 
propose to be taken in this regard ?

THfr MINISTER OI TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH)
(a) and (b) Tom ism publicity is a continu
ing process and continuous efforts are made 
to itnpiove it The programme of produc
tion of Tourist Publicity Literature, Films 
and Slides is being stepped up substantially 
m order to meet the requirements of the 
market

Searches conducted by Income-Tax 
A uthorities in  T am il Nadu

5128 SHRI M R LAKSHMIN ARA- 
YANAN Will the Minister of FINANCE 
be pleased to state

(a) the number of scai ches conducted 
by Income-tax authorities in Tamil Nadu 
during the last one year,

(b) the outcome of these searches, and

(c) the names of the persons involved ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SLiRl K R 
GANESH) (a) 90 (Ninety)

(b) The incriminating documents seized 
during these raids have biought out concealed 
income of the order of Rs 92 lakhs Pro
ceedings to bring the»e incomes to tax are 
under way

(c) A statement is laid on the Table of 
the House. [Placed in Ltbrarv See No. LT— 
1952/72]

E xpeditious D isposal of E nquiries into
the Affairs o f Monopoly Houses

5129 SHRI VAYALAR RAV I- Will 
the Minister ol COMPANY AFFAIRS be 
pleased to state

(a) whether Government propose to 
amend the relevant law to expedite enquiries 
into the dffaiis of the Companies controlled 
by monopoly houses, and

(b) if so, the outline ol the proposal 9

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) (a) and (b) It is presumed that 
the question relates to enquiries by the 
Monopolies & Restrictive Trade Practiccs 
Commission on refeiences made to it by 
the Central Government under the M R T P 
Act Under Section 30 (2) of the MRTP 
Act, 1969, the MRTP < ommission is required 
to leport on the m atttr referred to it by 
Government within 90 days from the date 
on which the refuence is received by it, 
except where the Commission, for spccial 
reasons recorded by it m writing, is of 
opinion that the report cannot be made by 
it within the said period of ninety days No 
amendment to thu> provision is contemplated

Delay in  enqu iries against 
Monopoly Houses

5130 SHRI VAYALAR RAVI . Will 
the Minister of COMPANY AFFAIRS be 
pleased to state

(a) the number of enquiries against 
Monopoly Houses by different Government 
agencies affected by the orders either of the 
Supreme Couit or of the High Court, and

(b) the names of monopoly houses 
against whom enquiries have been delayed 
on this account and the duration o f delay in 
each case ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
RBDDY) • (a) and (b). Information is being 
collected A statement will be placed ofi the 
Table of the House.
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Loan given by U nion Bank of India 
to E astern  F isheries M adras

5131 SH R IC  K CHANDRAPPAN 
WiU the Minister of F1NANCL be pleased 
to st«te

(a) whether Eastern Fisheries, Madras 
has been given a loan of Rs 38 lakhs by 
the Union Bank of India,

(b) it so, the purpose for which this loan 
has been granted, and

(c) the conditions under which this loan 
has been given ?

THE MINISTFR Of TINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) No, Sir

(b) and (c) Do not anse

New sources of Revenues found by 
In d u stria l Developm ent Bank 

of India

5112 SHRI C K CHANDRAPPAN 
Will the Minister of FINANCE be pleased 
to state

(a) whether the Industrial Development 
Bank of India has found out new sources 
of revenue of finance its expanding lending 
operations, and

(b) if so, a brief account thereof 0

THE MINISTER O l FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) Apart from the sources of funds 
available to it by way of paid ap capital, 
which is being progressively raised and subs 
cribed wholly by the Reseive Bank, internal 
generation of funds and repayments by 
borrowers, the Industrial Development Bank 
of India is empowered to raise funds by 
borrowings viz -<i) from the Central Govern
ment, (a) from the National Industrial Credit 
(Long l e r n  Operations) Fund created out of 
the profits of the Reserve Bank, (m) from the 
market by issue bonds, (iv) accepting deposits 
from the public for periods not less than 12 
month*, and (v) from foieign financial insti
tutions In foreign currency with the prior

approval of Government To meet the 
demands of its fast expanding lending opera
tions i he Industrnl Development Bank of 
Inda has in March 1972 for the first time, 
gone to the bond market and successfully 
raised Rs 11 5 crores It also intends to 
borrow Rs 12 50 crotes by issue of bonds 
in the current financial yeai It has also 
arranged with the Revive Bank for short
term accommod ition against the security ot 
machinery bills lediscounted by it It pro
poses also to sell the bills to the Commercial 
Banks when the latter s liquidity position is 
good with a view to replenishing its resources 
It anticipates fuither to get a foreign line of 
credit from the Woild Bank for on lending 
to the State Financial Corporations

Resumption of U S Aid

513 \ SH R IC  K CHANDRAPPAN 
Will the Minister of FINANCE be pleased 
to state

(a) whether the attention of Government 
has been uiawn to the report which appeared 
m the Economic Tunc* dated the 5th Apnl,
1972 with the ‘ US stance sottcmng aid flow 
soon and

(b) if so, the reaction of Government 
thereto >

THE MINIS rER Or FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) Yes, Sir

(b) G overnm ent aie watching the situa
tion

Financial Assistance to Industries in 
Small Sector by Union Bank 

of India

5134 S H R I C K  CHANDRAPPAN 
Will the Minister of FINANCE be pleased 
to state

(a) whether the Union Bonk of India 
has taken a decision not to give financial 
assistance to the industries in the small sector 
and particularly the fisheries, and

(b) if so, the reasons therefor ?
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THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) :
(a) No, Sir.

(b) Does not arise.

S treng th  o f P ak istan i A rm ed Forces

5135. SHRI PAMPAN GOWDA : Will 
the Minister of DEFENCE be pleased to 
state :

(a) whether Government have collected 
information about the strength of the Pakis
tani Air Force, Navy and Army after the 
recent Indo-Pak War; and

(b) if so, an account thereof *>

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) (a) Yes, Sir.

(b) It will not be in the public interest 
to disclose any details.

(TTaiFVFf) if 
T O  te ff  % if

5137. fFW* IT«TT «fzn TOS* 
afk srmr ftwTflPr wn

*

( * )  W  T T W jr  an r̂V a f tf f r r , 

(T R W H ) * t  %?ST «ftf?RT V* f a n
TOT aflr

(s r )  *rfic f t ,  %
f a q  % w r  tffarcr |  ?

vhni afk «n*!T fmw*i (it®
fa?) : (* )  ark (*r). TTflWJT V[fm 

qifevf f?rq; gsrfaa; arrntfor 11
T m g r  % fW 0# * T « r  r a r e
% SRrTTST *?V *rfa qft ^  $  I

IT  WW

5138. *ft 5?WR| ¥WI : m  fire
*f?ft 5T| v t  ^<rr ^  f% *?*«■ v r t  
% 5TT̂  frfR T  srr^ HfafcT «R SP^ffR ^  
^pf ftR’RT ®TO f*PHT ^

f im  R ’srmtr Sr w r  («ft %« 
an*© <r*hr) s irw
?rf»rf?r q r  ? r r m  s t t t  fo q r  t o t  f ^ r  
«TO 10,74,131 |  i

*H»Wf fff^TT ( f f^ lT )

% farcj W T  IT

5139 «ft ffwsr *u m  : r n  XWT
wat «nc scnft ^ r r  %

(*>) t o t  f a w  ( fa ^ rc )  fo ra  
*kt 12 t o !  8w% st^pt

% *PT Tf[T

(« r) irfe  frt, ?ft tot f ;
ark

(*T) SffST % f a tr  fST f5T*rfor

TOT I  ?

w r  «N t («ft m w foro  r m )  • ( v )

% (»t). «ft, i s ftrv  *$?r ferroT wfsr 
(f^TT) *T f€5fWR 1963 WrfacT 
*i?t srrfar ff?«rr»r 5*tt% sto  «rto ?fro 
8Fsrrr<t % * m  v x  t ^ t  11 sr^>wt«r- 

st̂ V 11  ^ « r  wrfqfr W
zftsr^r % 3r?nfcr ^  w rerfapJr 

K m  x w t t  * i  |  ^  5̂T% t̂ TT ijflT
afk  ^r?«PT arrftc ^  f?r^ s r^ n r

?t% *to arafer i ttw

?ftv f^«fTrr ^  8 ^  ^
«ft3T«T *PST, f̂ WFT SSTTV, ^

f m  ®: T O rnrr^  % f r̂cr srw rf 5*rrr^ 
«fV I SfT'V îfiTfiJWTT 

fa$*TT % f̂ TTT w * ft tnVTPTRf, <ftar̂ r *iw
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sfk  PftfETTt % far? ?«mfy f?TTrfor 
XVfrrt % fWTTEfhT |  I

w ire* frnarf *r s rfw ifw f 
*k m  «nw

5140 ift WRJ WT TWT
*cfT^ ^  ?TTT SFT*t f a  *TTC5T-

^  p r  % #V?aT % «PT*f ^  TT foc!% 
^ 5tt »rfOTrrfV*ft ark a r^ #fasp> v t ^>?tt- 
q ^ ,  ^rarr^, f^ r  ?

TflffT *f*ft («ft 3T*T3ft?R TW) 1°71 
% srnxMTT  ̂ ^M crr^r
% faq 28 a rw , 1972 ?pp 3rq*rct ark 
3r?q- v e r ify  «FT f^ T  JTT% «T3tffT *7* 

W T  5$rf?t |TT n?p  STSTT ^  q s w

qr tw t »m 1 1 [tfw rra* % vs firm 
TOT I tftro  ««m LT— 1953/72]

SR T T ft^hT  $ *T $  S ¥ * f  «TT ‘I f f t  Hft'

|VT«ff % *nfwn?«r *  § *tt m%
% v r m

5141 «ft < ffT  t u r n  ftn i w i
«nfew » fk  *m r fw m  ^  5rcrr% 

y'TT ^  f r

(«f ) w  % s m f e f h i
sryst qrc fwcr nft’ g s tf 

ScffcTiRV VT ffgt W5T r ^ t  f ,

(w ) f«rr *rcvnc *ft f ^ r i  
'R  q*rfar u ro fta  *rrotf)r w p t  * t*
*  g *rc  *tt% % fafr v n r^ >  v t*  vt

(*r) nm tor fosrcr i’m  v t
f e f t ,  w m m  a rk  i « r f  f a ro  **r 5 * ^
f c * r s r $ f r r  * * ?  i t  fa ? R T  h h t  a r « m  f i f r

« « r
«ntaw iftr (it ®

« *  f t g )  : ( v )  aft i « r ^ ,  ***%
*  fa ftrr fs n r $t t^t $ i

( * )  ffr  ^ - f w r  gjrifft q *  «nrc*r 
% fsriwr 31%  t o t  spr ?TT*TFr ^ n r  anr

1 1

(«r) froSr ? N  **ff % s k r a  ^
fVTfft 5TTT srfoTcT ?TT«r ?ft% ftqTTOT | ! ~

(wm w fr * )
spf arfsr?T STT* vV 7?%

^?rvfrT aft»T

1968-69 0-22 O il 0*12 0 45
1969-70 1 25 0 25 1 15 2 65
1970-71 3 24 0 43 2-79 6 46

m  ?0?T ^  f f a r R  t?«TTHTfm
vt & a«n W*T»T «TT 

vV n? 3iT^

5142 WPT W M  fas w r *r4w 
srk sfwr f̂ RTR’T iwflf ^  
â qT *Rit IV

(ap) WT *?ZTt % qw w  *T?T % 
arf^ri |  f% *r?r ctY*t % ^ k rr  y f^ n r  
iprwnwr % ?t̂ hrt ^ r  ir f e f y  
T̂Rra* qr *fV ark facrsflr Pwfw

?T i

(^ )  f̂iriPT trarwsssr 
arfpr^fw w f t  % wt TRW f; afk

(*t) WT T̂C«PTT w  wft if fatft <TT 
f s r ^ R t  ft«rffc?r v f t  % w m  5t wft t ,  
3rk*rftrff, ?ft ^?r«r » fa s ten: 
arfawrt % &KS WT VRarT^ |  ?

«uI jw  w k  m u r  fa u m *  ^  (wro 

v ^ f a 5 )  ( » )  * ,  | t  W r%  « ¥ r w
*f*iFT *̂TD?TT5RT SRT ^ T  'M l'flfaf
f»iir»r, 1954 % finwr \6 ( i ) % «r»#jr
$&( 5 f |t  |  I
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(«ar) sfafOT qqpcsrr^ % farm** 

VfT«T *  § :—

(i) am far snfarr, fas% ffR«r wfo 
o t t o  fanrnft v t  a r^ g ^ n r StaTarf

Tfr̂ rTf5Tcr *rjtt anarc**?
'STRIT |  I

(ii) 3T?̂ rT ^ ’P ’m  faf«r?T m*T- 
3fT?r i

(iii) ar*mrTT«r *q- ^  wit fa n  $  
faprmlr % «rfifr*ff Ir

flTff̂ r fsPTPT frffrwr 3W- 
ftrat % %*r qrfcsrrwJT % arrcta 
t  3rr% t ;

(iv) aftsftfw arerrfcr % f i t  i

(*r) i f& w  ^T5rrw??r ?RT<rforr- 
facr Srtrrart ^  frqf*r?raT tk nferf?r sr«n^
3TST% 37?ft f a f a ^  ^W T S fr q x  BTR fefT 
3TRTT |  | &&*» %<Y 2f?t ^Ct ^  3rfa V* 
3TTcft |  ?T«H TT OTWlft apTaf̂ T̂ V *?t
arr?ft $  i

f«$TT 3  TT«£hlf*f **ff 5T7TT

ftn? fiw

5143. «ft wfJT *xrro f « |[ : w r  faw 
IT# «RTH afqrt *FT»t fa  :

( v )  *r?r spf *r
5TTT fa^TC % facffft TT% vpl % S* *

afk 

(v )  W  TT% $T w t f f ,  « r f r ^  rnsf 
OTVTwft % f a q  faenft TTftr, vM nr<  

« * * ?

IfW  HHWR n  ? W W I ( W W I  p l f T  
Tt$?Pft) ; (W ) f f ^ R  W

sttt fMr ^  arfW  vvtot t* *  11 
^T, 1971 Vt f*T 4I37  S5 STTCT^ «fr I

(*sr) fir?R % f®  ^  «c°r-
■iwrtaf! v t Trsfta*f??r srt  f w  n t  
arfinft aft* 1971 % arf%*r ^ tr 
*Pt sr*nrr T ^ ff % tfssr *r ^ t «ft% 
$  *r<ft | :—

( v w  w f f  %)

^«fV STcft 5r«PPTT W T

1. ^®R>f ’Pt
snw«T fatT 6920 147 43

2. ^r^pp 'Tfrsr^T

W r v f v t  895 156 77
3. srg  T*TT% %

g?r>ft *Pt 744 439 34

“ agfa sft^TRt" % f ^ r  n^r a r f M
% s r f a f  ar^pj % ^  grT^, % v r

" ^ "  % «fr*rf9r?r f  i ark ait «rfa*f
sr^Tt % % ^fsf«r ^  w t a r fa ?
w r s f f  ^  1 1  fcr?r % q-fln^ % s s f t i f

% ftrr? arfapy st^pt % f a t  3rr% t
aft* *r »rt 11

Production  of A m m unition for Revol
v ers, Rifle* r a d  China to  m eet 

Civilian Dem and

5144. SHRI S. N. MISRA : Will the 
Minister of DEFENCE be pleased to state :

(a) whether Government have any scheme 
for production of ammunition for revolvers, 
rifles and guns of different bores to meet the 
demand of licensed consumers; and

<b) if so, the time by which the arrnmmi- 
tion will be made available to them ?

THE MINISTER OF STATE (DEFEN
CE PRODUCTION) IN  THE MINISTRY 
O F DEFENCE <SHRI VIDYA CHARAN 
SH UKLA): (a) and (b). M onk*  Factories
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are already manufacturing and selling sport* 
mg ammunition for ■32’ Revolvers, *38' 
Revolvers, *315 Rifles, '22 Rifles and 12 Bore 
DBBL Shot Guns through registered Arms 
and Ammunition Dealers.

A rrears of Excise Duty

5145. SHRI R. V. BADE: Will the 
Ministei of FINANCE be pleased to state :

(a) the amount of arrears of excisc duty 
upto March, 1971;

(b) the steps taken by Government to 
realise the same; and

(c) the percentage of eases pending for 
more than one year ?

THE MINISTER OF STATE IN THF 
MINISTRY OF FINANCE (SHRI K. R 
GANESH) : (a) to (c). The information is 
being collectcd and will be placed on the 
table of the House.

Assistance to  R ajasthan nnder 
A nnual P lan  >970*73

5146. SHRIMATI KRISHNA
KUMARI :

DR. KARNI SINGH :

Will the Minister of FINANCE be plea
sed to state :

(a) whether the Central Government have 
slashed by Rs. 132  crores the Central assis
tance to Rajasthan under annual plan for 
1972*73; and

(b) if so, the heads under which the cut 
has been made and the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) In view of the constraint 
on Central resources, the Central assistance 
for the States for their Annual Plans of 
1972-71 has been fixed at 3% less than the 
corresponding amounts for 1971-72. As 
against an Annual Plan allocation of Rs. 44 
crores in 1971-72 the State Government has 
been allocated R». 42 68 crones as Central 
assistance fpr 1972*73,

(b) Central assistance is given in the from 
of block loans and grants and is not related 
to individual heads of development.

Opium  lost in T ransit

5147. SHRT RAJDFO SIN GH: Will 
the Minisei of FINANCE be pleased to 
state :

(a) whether in the course of handling 
storage and transit m the two factories at 
Neemuch and Gha/iput, lakhs of rupees 
worth of opium has been lost during the last 
few years;

(b) whether the Opium Losses Enquiry 
Committee has submitted its report; and

(c) if so, the findings of the Committee 
and the action taken in pursuance thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) Opium which is received in 
tha factories of Neemuch and Ghazipur from 
the cultivation areas is in the form of paste 
containing about 30% to 40%  of moisture. 
It is stored in polythene bags or vats before 
it is dried by exposing to the solar heat in 
open wooden trage to reduce the moisture 
to about 10%. During the storage and drying 
process, some deficiencies occur due to spil
lage and handling etc. of opium since all the 
operations are manually done in these fac
tories. Some opium also sticks to the walls 
o f the vats. These deficiencies are treated as 
losses. A table showing such losses which 
have occurred in the years 1967-68, 1968- 
69 and 1969-70 and the percentage as com
pared to the total quantities stored and 
handled is given in the attached statement.

(b) Yes, Sir.

(c) The main findings of the Committee 
are that opium being resinous and sticky 
substance, sticks closely to the containers, to 
the implements and to the hands of the 
workers during the process of storage and 
drying, and as such some loss is unavoidable.

The Committee also looked into the 
losses which occurred during the yean 
1954*55 to 1966-67 and has observed that 
ftere is no evidence of any unauthorised
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removal or pilferage during transit or after 
its receipts in the receiving factories.

The Committee has further observed that 
losses occurring at various stages could be 
reduced by improving the methods of trans
port, storage, handling etc. for which a num

ber o f suggestions have been made in the 
Report.

Some of the recommendations have 
already been implemented and the others 
are under active consideration of the Govern
ment.

Statement

Year
Quantity 

lost@ 70°C 
in Kgs.

GHAZIPUR

Value
Rs.

NEEMUCH

Loss
Quantity 

lost®  70°C 
in Kgs.

Loss during the process o f drying
1967-68 7395 43 3,36,528 1 77%  1931600
1968-69 10196*15 4,32,644 1*92% 2922*669
1969-70 12591*00 5,47,252 1*97% 3502 828

Storage Loss
1967-68 6532 2,70,501 1*90% 2522 873
1968-69 11388 4,49,587 1 93%  3485 209
1969-70 J2646 5,22,512 1*76% 8312 574

Value
Rs.

78,000
1.19.000
1.45.000

1.05.000
1.35.000
3.44.000

%age
Loss

1 70%  
1 54%  
0 92%

1 61% 
1*78% 
1 35%

1 Footnote : 70°C refers to opium containing 30%  (100 minus 70) moisture.

Short rap p ly  o f B itum en and  R esu ltan t 
U nem ploym ent in  W est Bengal

5148. DR RANEN SEN : Will the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) whether short supply of Bitumen in  
West Bengal has created unemployment con
dition for ten thousand workers; and

(b) if so, the steps taken to meet this 
situation ?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE) :
(a) Except for short periods when due to 
operational bottlenecks the supplies were 
somewhat delayed, the requirements of West 
Bengal for bitumen have been and continue 
to  be adequately met. This is home out 
from the following figures of supplies made 
during 1970 and 1971 :

Quantity o f  Bitumen supplied to 
West Bengal (Tonnes)

1970 ... 56,100
1971 ... 101,750

Percentage increase in 1971 over 
1970... 81%

Inview of this tbe question of any 
unemployment on this account does not 
arise.

(b) Does not arise.

Proposal for Import of Helicopters

5149. SHRI RANABAHADUR SINGH: 
Will the Minister of DEFENCE be pleased 
to  s ta te :

(a) whether Government propose to 
buy Helicopters from foreign countries for 
the development of Indian Navy; and
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(b) if so, an outline of the proposal ?

THE MINISTER OF DEFENCE (SHRI 
JAGJ IVAN RAM ): (a) Yes, Sir.

(b) It will not be in public interest to 
disclose this information.

R ecruitm ent to Arm ed Forces in 
Place of W«r V ictim s

5150. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of DEFENCE 
be pleased to state :

(a) whether Government are contemplat
ing to recruit able-bodied young men and 
women m the Defence forces to take the 
place of victims.; and

(b) if not, the reasons therfefor ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b). While, m 
the Army, recruitment has already been 
carried out to replace the casualties suffered 
in tbe Indo-Pak conflict, elsewhere m the 
Armed Forces, where the casualties have 
not been in large numbers, normal recruit
ment procedure is being followed, taking 
into account the casualties als»o.

N. G. G. C adets fo r Nation Building 
Activities

5151. SHRI PR1YA RANJAN DAS 
M U N SI: Will the Minister of DEFENCF 
be pleateJ to state :

(a) whether Government have any plan 
to utilise the services of certificate holding 
N. C. C. Cadets for nation buiding activities; 
and

(b) if S3, the salient features thereof ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b). NCC ‘C’ 
Certificate holders are granted direct Com
missions in Navy and Air Force after selec
tion through Services Selection Boards and 
training at the appropriate tiaining acade- 
mkty In the case of Army this facility was 
available for O JU  (Officer Training Unit), 
N. C. C. Certificate holders only. It has

smcc been dccidcd lo extend this facility to 
N. C. C. 'C' Certificate holders also and 
also to increase their intake into the Army 
from 30 to 60.

Expenditure on National Cadet Corps

5152. SHRI PRIYA RANJAN DAS 
MUNSI . Will the Minister of DEFENCE 
be pleased to state the actual amount spent 
on N. C C activities during 1969-70 and
1970-71 ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RA M ): The entire expenditure 
on N. C. C. is not booked separately. Based 
on per capita cost of training and strength 
of cadets, estimated expenditure on N. C. C. 
borne by Central Government and the State 
Governments during 1969-70 and 1970-71 
is as under •

(Expenditure in lakhs of Rs.)

Year Centre Slate Total

69-70 953-92 713-15 1667*07
70-71 1260-30 905*22 2165*52

M odernisation of Vijayanta Tank

5153. SHRI NAWAL KISHORE 
SHARMA :

SHRI ISHWAR CHAUDHRY :

Will the Minister of DEFENCE be 
pleased to state :

(a) whether Avadi Ordnance Factory has 
introduced some new devices in the Vijayanta 
Tank ;

(b) if so, the nature of the devices ; and

(e) the extent of improvement expected 
in its performance as a result of the new 
devices?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI VIDYA CHARAN 
SIIUKLA) : (a) to (c). Yes, Sir. The new 
improvements are in the nature of infra red 
devices for the driver, commander and gunner 
to improve night fighting capability of 
Vijayanta tanks. The improvements have



09 Written Answers MAY 5, 1972 Written Answers 100

been earned out by the Research & Develop
ment Organisation of the Ministry of 
Dcfence

Development o f G ir Forest In Ju “ag arh  
(G ujarat) a s  •  Sanctuary fo r T o u ris t 

A ttraction

5154 SHRI VEKARIA : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state,

(a) whether Government are considering 
any proposal for the further development of 
Gir forest in Junagarh (Gujarat) as a sanc
tuary for tourist attraction;

(b) if so, the action taken bv Governr 
ment m this regard 7

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b) Yes, Sir. Two specialty built mini 
buses have recently been supplied for Wild 
Life viewing Administrative approval and 
financial sanction of Rs 10 80 lakhs has also 
been issued to the Government of Gujarat for 
the construction of a Rest House at Sasan 
Gir and the work is expected to commence 
during the current year

Proposal to  rep lace D akota by Avro- 
Services on Bombay-Keshod- 

P o rb an d ar R oute

5155 SHRI VEKARIA • Will the Mini- 
ster of TOURISM AND CIVIL AVIATION 
be pleased to state

(a) whether Dakota services are still 
being operated on the Bombay-Keshod- 
Porbandar route;

(b) m view of the fact that D&kotas 
have become outdated, whether Government 
propose to replace Dakota by Avro on this 
route and if so, when, and

(c) if not, the reasons therefor *

THE MINISTER OF TOURISM 'AND 
CIVIL AVIATION (DR KARAN SIN 0H ) ;
(a) Yes, Shr.

(b) and (c). Indian Air lines propose to 
introduce Avros on this route when more of 
these aircraft are received and the runway at 
Keshod has been suitably approved for the 
purpose

Development o f P o rb an d ar A erodrom e

5156 SHRI VEKARIA • Will the Minis
ter of TOURISM AND CIVIL AVIATION 
be pleased to state

(a) whether Government are contem- 
plating to develop Porbandar Aerodrome,

(b) if so, when the work is likely to be 
started, and

(c) the total expenditure to be incurred 
on it 0

/

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH)
(a) to (c) The question of developing the 
Porbandar aerodrome to make it suitable 
for HS-748 aircraft operations is undei 
examination The estimates of expenditure 
are under preparation.

Proposal to  m anu fac tu re  Nuclear 
D riven Vessels

5157 SHRI VEKARIA , Will the 
Minister of DEFENCE be pleased to state :

(a) whether there is a proposal to manu> 
facture nuclear-driven vessels for Indian 
Navvy to replace the conventional Vessels, 
and

<b) if so, the salient features thereof ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) : (a) No, Sir.

(b) Does not arise.

Assistance fro m  Jap an

5158. SHRI VEKARIA : Will the 
Minister of FINANCE be pleased to state :

(a) whether Government's attention has 
been drawn to the statement made by the 
Japan’s Ambassador to  India on the 9th 
April, 1972 at New Delhi; and
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(fa) if so, whttt type of help Japan pro
pose to give to India ■>

THE MINISTER OF FINANCF 
(SHRI YESHWANTRAO CHAVAN)
(a) Yes Sir.

(b) It is understood that the Ambassador 
of Japan in India expressed a hope of enlarg
ing Japan's economic aid to India and 
strengthening political, economic and cultural 
ties with this country

Japan, as a member of the Aid-India 
Consortium, has been giving economic 
assistance to India since 1958, and the level 
of annual assistance from Japan has increased 
m the years 1970-71, 1971-72

Plan  D raw n by State Bank of India to  
avsiet A griculturist*

5159 SHRI S A MURUGANAN- 
THAM Will the Minister of FINANCE be 
pleased to state

(a) whether the State Bank of India has 
drawn up a Rs 150 crores plan for assisting 
agncultunsts,

(b) if so, the main features thereof, and

(c) the total amount of loans advanced 
by the State Bank to the farming sector 
during the last three years ?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
(a) The State Bank of India Group propose 
to select 150 Intensive Centres, each to be 
serviced by an Agricultural Development 
Branch for financing of agriculture Tenta- 
lively, the term loan requirements of these 
centres have been estimated at Rs 150 
crores at the rate of Rs 1 crore for each 
centre

(b) The mam features of the proposed 
scheme are as follows

(0 The Centres are to be selected in 
areas covered by special schemes such as 
Small Farmers Development Agency/Marginal 
Farmers and Agricultural Labourers, 
integrated dry land agricultural projects,

multiple ciopping piogiamme, electrification 
schemes of Rural Electrification Corporation, 
and in their lead districts

(ii) Each of these centres is ultimately 
expected to cover up to 100 villages

fin) Surrounding areas of each of these 
centres would be surveyed by the technical 
staff of the Bank attached to brattch serving 
such centre for preparing special schemes

(iv) Special schemes would be prepared 
to provide finance for agucuhure and other 
activities in accordancc with the assessed 
needs of the cluster(s) of villages co\ered 
by each centre

(v) Crop loans and finance for allied 
agricultural and non-agricultural activities 
will be provided by the Bank, for the term 
loan requirements the Bank would lean 
heavily on re-finance from the Agricultural 
Refinance Coiporation

(c) The figures of direct finance provided 
by the State Bank ot India Group to farmers 
during the last three years are furnished 
below

Amount Outstanding 
(Rs Crores)

December December December
1969 1970 1971

33 02 74 67 67 95

Development of Airport* In tbe Country

5 160 SARI S A MURUGANAN- 
THAM Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state

(a) the schemes included m the Fourth 
Plan for the development of airports in the 
country*

(b) the progress made in implementing 
these schemes, and

(c) the total expenditure incurred m this 
respect *>
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION <DK KARAN SINGH)
(a) The Fourth Five Year Plan provide ft r 
development of international airports and 
domestic aerodromes including acquisition of 
land and construction of new domestic 
aerodromes The schemes ielate to construc
tion and development of runways, aprons, 
taxi tracks, construction, improvement and 
expansion of buildings, purchase of equip
ment required for providing aeronautical 
communication and radio nevigation aids, 
fire fighting and rescue services

(b) and (c) Most of the schemes aie at 
different stages of implementation Expendi
ture amounting to Rs 21 46 crores is 
estimated to have been incurred on the 
schemes during the first three years of the 
Plan from 1969-70 to 1971 72

Steps to  Develop T ourism  in 
Southern States

5161 SHRI S A MURUGANAN- 
THAM Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state

(a) whether proper attention has not 
been paid to the development of tourism in 
Southern States, and

(b) if so, the steps proposed to be taken 
to develop tourism in Southern States m a 
big way ?

THE MINISTER OF TOURISM AND 
CIVIL AVLATION (DR KARAN SINGH)
(a) and (b) No, Sir Government are aware 
that the Southern States have a large variety 
of tourist attractions and a number of im
portant schemes have been located there 
These include the development of the beach 
resort at Kovalam at a cost of Rs 2 21 
crores the construction of an India Tourism 
Development Corporation Hotel at Bangalore 
at a cost of Rs 175  crores, the programme 
for a Son-et-Jumiere at Mahabalipuram
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All India Sem inar on Taxation

5166 SHRI M M JOSfcPH . Will 
the Minister of FINANCE be pleased to 
s ta te :

(a) whether an All India Seminar on 
Taxation was held in New Delhi during 
April, 1972 and the problem of tax evasion 
was discussed, and
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(b) if so, the other subjects discussed 
and the decisions arrived at ?

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) : (a) and (b). A Seminar on 
Taxation was organised by the Institute of 
Chartered Accountants recently in New Delhi. 
Subjects such as Appeals and Revisions, 
Penalties, Filing of Returns of Income, Tax 
Payer assistance and the role of Chartered 
Accountants were discussed at the Confer
ence. The Conference made certain sugges
tions for streamlining the appeal work of the 
department and for clearing the ambiguity 
in law in certain areas either by amendment 
or by issue of executive instructions. 
Besides emphasising the need to educate 
the tax payer about the implications of 
the changing laws, the Conference urged 
the Government to enlist the cooperation of 
the Chartered Accountants in rationalisation 
and prescription of accountancy procedures 
for different types of businesses and in 
making detailed scrutiny of the accounts in 
suspected cases of tax fraud.

O rdnance Com plex a t Ja b a lp u r

5167. SHRI BHOGENDRA JH A : Will 
the Minister of DEFENCE be pleased to 
s ta te :

(a) whether Jabalpur has been developed 
into a big Ordnance complex; and

(b) if so, the names of the factories 
engaged in defence production located there 
and the nature of their products ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY 
OF DEFENCE (SHRI VIDYA CHARAN 
SHUKLA): (a) and (b). The complex at Jabal
pur consists of three Ordnance Factories 
namely, the Gun Carriage Factory, Jabalpur, 
Ordnance Factory, Khamaria, and Vehicle 
Factory, Jabalpur.

The Gun Carriage Factory, Jabalpur 
manufactures mainly, Artillery equipments, 
Mortars and Carriages. Ordnance Factory, 
Khamaria manufactures filled ammunition 
for the three Services including Small Arms 
Ammunition. Vehicle Factory, Jabalpur 
manufactures three types of Vehicles, Shakti-

man Trucks, Nissan 1 Ton Trucks and 
Nissan Patrol Jonga.

C orruption  in  Rnby G eneral Insurance
Go Ltd.

5168. SHRI BHOGENDRA JH A : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether serious charges of corruption 
and malprac*ices in the Ruby General Insu
rance Co. l td .  particulaily in Gorakhpur, 
Farukhabad, Patna and Calcutta branches 
were levelled m a memorandum dated 28th 
October, 1971 submitted to the Minister of 
State for Finance; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATT 
SUSHILA ROHATG1) : (a) and (b). Govern
ment received a memorandum dated 
28.10.1971 purporting to be fiom one Shri 
Shyam Nandan Prasad of the Patna Office 
of the Ruby General Insurance Company 
Ltd , which contained certain allegations of 
malpractices and corruption in some oi the 
branches of the company. Shri Shyam 
Nandan Prasad who was formerly employed 
in the company's Patna office had long sinoe 
been transferred to Allahabad and on en
quiry he completely denied any knowledge 
of the communication. The complaint was 
referred to the Custodian for investigation 
and the latter has stated that some of the 
allegations are too vague to enable enquiries 
to be made and even where specific allega
tions have been made, there is either no 
basis for the allegation or no action is 
called for.

India** Foreign Exchange Reserve*

5169. SHRI CHINTAMANI PANI
GRAHI : Will the Minister of FINANCE 
be pleased to state :

(a) the foreign exchange reserves of the 
country at present; and

(b) how do these coftpare with the 
reserves during the correspofldiftg period last 
year ?
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THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) (a) and (b) 
A statement is laid on the Table ot the 
House

Statement 

Official Lxttrnal R ent vis

(Rs Crores)

On 23rd On 23rd 
April 1972 April 1971

Foreign Exchange 479 91* 465 60
Gold 182 53 182 53
Special Drawing 185 77** 112 8S

Rights

Total 848 23 760 98

* Includes an accounting increase ot 
about Rs 18 crores due to icctnt 
exchange rate realignments

** Includes a fresh allocation of SDRs 
for Rs 74 71 in January 1972

***$ *  w s  w  a r o  v t  ^

5170. Tft jWH W5* . TOT
f a *  anrrSr f  tt «r *t

(wr) to t srfrar ,̂ J972 vi *r 
3ttt; ? f w T  s?r q v  arf*Tfa?ft 

T O  *r arm ?r»r s^fi^r vn%
n *  srfa  §* ,

(s r )  tot *T**nr % srr»r ?ptt% % 

*flr art*  | f a ftr

( n )  §f, eft t o t  qfrorn?
TfT ?

ftrar m ft («ft * $ m )

(*F) 14 a p u K t ,  1 9 7 2  *Pt

w\ «fV **rror %
«JTT*r 5T<T% % 50  sqf*RW t *T  5TT# q*ft I 
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f tra  fpc «nrpn «rr t  ?nfY w r o r  
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% CTT *rfafa «ft I OTcT
% 3mV fo»t€ f̂ rfFR
V * *  *R*»TC f ^ T T  T T  |  I

o t V̂ tt ir % f r o m  v  f W
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f ira  JTefr ?r? aRTR ^  ^ n r  f a  
1 9 7 0  71 aft?1 1 9 7 1 -7 2  % * f r w  3 ¥ T * r 

*r ss r tn t  % f^r*rm % few TT*£ta*>er 
p r  tefT T  ^  f w r  ^

fam  *T?rT9ni ^  («fl»r!0 g*ftm
T^?r*ft) ^ r r  n  ?n’*rr0‘ % I v t
5TTT m s :  % g i fW t *r<$

3f^T*n ’r t  % w’srsr 3  w fa r fipn

w  t —

T̂*?T 14 &Z #«P 3TTR5 ?f»̂ TT ?TX¥T̂  Wff % 3RT
% 3T*?T cT«F 3lk  flRT «PIT fW W

'70 113 70 133 12 246 82
f i m v x ,  '71 132 03 169 54 301 57
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R ecru itm ent to  B ihar Regim ent

5172. SHRI R. P. YADAV : Will 
the Minister o f DEFENCE be pleased to 
state :

(a) whether only Adivasis are recruited 
to the Bihar Regiment;

(b) whether Government propose to 
make it broad-based so that people of Bihar 
get fair opportunity for recruitment thereto; 
and

(c) if so, by what time ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) No, Sir.

(b) All battalions of the Bihar Regiment, 
except for one battalion, enlist 50 per cent 
Adivasis and 50 per cent other Rihari*. In 
the case of that one battalion only, 50 per 
cent Biharis, 25 per cent Adivasis and 25 
per cent Oryas are enlisted.

(c) Not applicable.

M odification o f C lassification of Product 
G roups u n der Monopolies and 

R estric tive  T rade Practices 
R ules

5173. SHRI SHRIKR1SHAN MODI : 
Will the Minister of COMPANY AFFAIRS 
be pleased to state :

(a) whether Government are examining 
the question of modifying the classification 
of product groups made under the Monopo
lies and Restrictive Trade Practices Rules to 
determine the dominance of an undertaking; 
and

(b) if so, the salient features of the pro
posal under exemination and the reasons 
therefor ?

THE MINISTER OF COMPANY 
AFFAIRS (SHRJ RAGHUNATHA 
R E D D t) * (a) and (b). Under the Monopo
lies and "Restrictive Trade Practices . (Classi
fication of Goods) Rules, 1971, made in 
consultation with the concerned Ministries 
and the Central Statistical Organisation 
groups of products have been prescribed. 
In many cases this grouping of products has 
made the field for determining dominance

much wider than under the listing of indivi
dual products by the Monopolies Inquiry 
Commission. While an undertaking may be 
dominant in an individual product it may 
not be so taking the group in the published 
classification. Whether the grouping in the 
published classification requires any further 
changes in the tight of these facts is under 
review. It is not possible at this stage to 
indicate the precise manner in which modi
fications, if any, may be effected in these 
Rules.

Accidents to I. A. F. Planes

5174. SHRI T. BALAKR1SHNIAH : 
Will the Minister of DEFENCE be pleased 
to state :

(a) the number of accidents involving 
Indian Force Planes during the last three 
months;

(b) the estimated loss of men and mate
rial; and

(c) the reasons for such frequent occur
rence of the accidents ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) and (b). During the 
period 1st Feb. 1972 to 30 April 1972 there 
were 14 serious accidents involving 1AF air
craft. As a result of these accidents, 12 
aircrew were killed and 14 aircraft were 
damaged beyond economical repair. In 
addition one pilot is missing since 28 
April 1972.

(c) Investigations are in progress into 
all these accidents. No discernible pattern is 
evident. The aircraft involved have been of 
various types, and the accidents have occurr
ed in different and widely separated areas. 
Statistically they fall within the range of our 
past experience, but the period is too short 
to draw any final conclusions for the year 
1972.

Value of im p o rt licences given to  
various firm s d a r in g  the  

la s t  th ree  y ears ■ ■

5175. SHRI K. S. CHAVDA ; Will the 
Minister of PETRQLEUM AND CHEMI* 
CALS be pleased to state ;,

(a) the total foreign capital tmd equity
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investment of MSD, Pfizer, Sandoz, John 
Wyeth, E Merck, Geigy and Abbott in 
India;

(b) the value of tmpoit licences given to 
these firms during the last three years and 
their sales for these years,

(c) the amount repatriated by these firms 
to their countries in the shape of dividends, 
technical know-how charges and other 
charges, and

(d) the items together with their value 
and the capacity of expansion projects for 
which these firms applied for and were given 
expansion licences since their inception in the 
country 9

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H R. GOKHALE)
(d) and (c) The information is given in the 
attached statement

(b) and (d) Particulars of all licences 
issued by the Import and Lxport Trade

Control Organisations and particulars of 
industrial licences issued arc all published 
in the weekly Bulletins of Industrial Licences, 
Import Licences and Export Licences, copies 
of tfhich aie available in the Libr iry of the 
House However these are being collccted 
and will be placed on the Table of the 
House

The sales turnover of the firms are as 
follows

Merck Sharp & Dohme Rs 636 37 Jakhs
(1969-70)

Pfizer (1969-70) Rs 174 40 lakhs
Sandoz (1970) Rs 819 59 lakhs
John Wyeth (1969-70) Rs 278 89 lakhs
b Merck (1970) Rs 172 53 lakhs
Suhnd Geig> (1969-70) Rs 984 36 lakhs
Abbott Laboratories Rs 387 13 lakhs
(1970)

The details of applications made by the 
firms and the value of items are being 
collected and will be placed on the Table of 
House.

Statement

Remittances during 1970-71

Subscribed Foreign Technical Other
S No Name of the firm capital Investment Dividends Royalty know-how Charges 

(Rs lakhs) Rs lakhs) ( Rs in lakhs)

1 M/s Merck Sharp *  
Dhome of India Ltd , 
Bombay 

2. M/s Pfizer L td,
Bombay

1 M/s, Sando* (India)
L td , Bombay

4. M/s Suhtrd Geigy Ltd 
9&roda

5 M/s Abbott Laborato
ries Ltd., Bombay

6 M/s, E. Merck (India) 
Ltd,, Bombay

7. M/s. John Wyetu 
Bombay

180 00 108 00 19 87 - —

398 64 300 24 93 S2 —  _

150 00 90 00 8 29 - — —

195 00 92 b2 1 71 1 2 03 -

1 00 1 00 22 44 —

21 30 14 80 — — ~

It is a Branch of foreign company According to the

profits made In 1970 were Rs 21*95 lakhs
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Proposal fo r O il Survey la  Nagaland

5179. SHRIMATI JYOTSNA CHAN
DA : Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether Government propose to 
make survey to find out oil deposit in Naga
land; and

(b) if so, when ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R GOKHALE) : (a) and
(b). ONGC have already done geological 
survey in Nagaland and intend to carry out 
further investigations. It is tentatively pro
posed to drill an exploration well in the area 
in the near future.

Revision in  P rem ium  R ates of L.l.C.

5180. SHRI P. NARASIMHA REDDY: 
Will the Minister of FINANCE be pleased 
to state the reasons why the Life Insurance 
Corporation of India has not scaled down 
its premium rates in consonance with the 
rise in life expectation and fall in mortality 
rate ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : The LIC
reduced premium rates under 8 of its with
out profit plans ot assurances in 1970 and 
under 6 more without profit plans in 1971, 
as actuarial considerations justified such re
duction. As regards with-profit plans, 
though the favourable mortality experience 
by itself would have warranted a reduction 
in the premium rates the continuous increase 
in the expenses of management has rendered 
the future outlook uncertain. In the 
circumstances the LIC decided to defer 
consideration of any revision of premium 
rates under these plans till such time as the 
expenses had stabilised, particularly since 
equity to the with-proflt policy-holders can 
be ensured through the mechanism of bonus 
distribution.

Inconvenience In u«e o f Revenue Stamp
on  Paym ent o f Rs. so and above

5181. SHRI P. NARASIMHA REDDY: 
Win the Minister o f FINANCE be pleased 
to s t t to :

(a) whether Government are aware o f

the inconvcnience caused to the people m 
business transactions under the present 
system requiring Stamped Receipts for pay
ments beyond the limit of Rs. 20/*; and

(b) whether Government have any pro
posal under consideration to enhancc this 
limit to Rs. 100/- ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). No, Sir.

Im p o rt o f crude oil and petro leum  
products from  otber countries

5182. SHRI P. NARASIMHA REDDY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state the pre- 
centage of imports of Crude Oil and Petro
leum products from West Asian countries 
during the last year ?

THE MINISTER OF LAW AND JUS- 
T ICE AND PETROLEUM AND CHEMI
CALS (SIIRl H. R. GOKHALL) : The
quantity of crude oil and petroleum products 
imported from West Asian countries to the 
total imports of these items during 1971 was 
100% and 6 6-2% respectively.

Indian Oil C orporation Schemes for 
Educated Unemployed and 

Ex-Servicemen

5 183. SHRI P. NARASIMHA REDDY: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether the Indian Oil Corporation 
has introduced any special schemes for the 
benefit of the Educated Unemployed and Ex- 
Servicemen;

(b) if so, the number of persons under 
each category benefited so far; and

(c) whether any such scheme has also 
been implemented in Chittor District of 
Andhra Pradesh ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE): (a) Yes 
Sir.
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(b) Number of persons who have been 
appointed and also actually commenced 
business under each category is also as 
below ,

Retail SkO / LPG Total
Out- LDO
Jets

Unem
ployed
Engi
neers/
Gradu
ates
Ex-Ser
vicemen

119 100

40 13

72 291

74 147

(c) Yes, Sir The following number of 
persons have already been benefited under 
these Schemes m that District

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH)
(a) and (b) During 1970-71, 20 Travellers 
Lodges/Restaurants owned by the India 
Tourism Development Corporation sustained 
low 1 his was due mamly to the fact that 
most of these establishments are located m 
remote pi ices which, although of tourist 
interest, attract only a seasonal clientele 
Steps aie being taken to impiove the earning 
capacity by increasing the bed capacity at 
some of the Travellers’ Lodges located at 
places with tourist traffic potential, and by 
generally improving the quality of accom
modation and service Amenities such as 
air-conditioning, hot & cold running water, 
standardised linen cutlery, crockeiy of good 
qualnty, etc are also being provided to 
make the stay more comfortable The 
facilities available are being given wide 
publicity to derive maximum advantage from 
these establishments

Retail SKO / LPG Total
Out- LDO
lets

1 Unem
ployed 
Fiigi- 
neers/
Gradu
ates — 2 2 4

2 Ex Ser
vicemen 
War 
widows
etc —  — —

T ouris t H ostels and  R estau ran ts  ra n  
by Ind ia  T o u rism  Developm ent 

C orporation

5184 SHRI DHARAMRAO AFZAl 
PURKAR Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state

(a) the number of Tourist Hostels and 
Restaurants run by India Tourism Develop
ment Corporation which have sustained loss, 
and

(b) the reasons thereior the steps taken 
by Government in this regard ’

Seizure o f H ashish  in Delhi

5185 SHRI JYOTIRMOY BOSU 
Will the Minister of FINANCE be pleased 
to state

(a) when wa> the Hashish case involving 
Shri Ravi lnder Pal Rikhye instituted,

(b) how many licai ings have taken place 
so far,

(c) the other details lO ineacd with the 
progress of Mie case, and

(d) whether the Customs Authorities are 
not taking energetic measures for the si eedy 
disposal of this case?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH) (a) Complaints in the seizure
ol Hashish in Delhi involving Shri Ravi 
Rikhye were filed by the Customs Depart
ment under the Customs Act, 1962, the 
the Dangetous Drugs Act, 1930, the Imports 
and Exports Conti ol Act, 1947 on the 27th 
November, 1970 and by the Delhi Adminis
tration under the State Excise Act on the 
23rd January, 1971

(b) The case hied by the Cu^tdme 
Deportment has come up for hearing in tits
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Gourt for 31 times while 24 hearings have 
ho far taken place in the case instituted by 
the Delhi Administration

(c) and (d) Details of the progress of 
the cases m the Court are given tn the 
statements laid on (he Table of the House 
[Placed in Libran See No LT— 1954/72J 
The accused persons have adopted dilatoiy 
tactics to delay the trial but all efforts are 
being made both b> the Customs Depart
ment and the Delhi Administration for 
speedy disposal of the case The following 
hurdles have, however, stood in the way of 
speedy progress of the court piocccdings

(1) The Presiding Officeis of (he Court 
have been changing at short intervals

(2) It is a case of conspiracy It involves 
twelve accused persons who have engaged 
different lawmens All, except one accused, 
are residing outside Delhi Two mam accused 
persons aie putting up at Simla Breakdown 
of roid links between Delhi and Simla foi 
some time and various other reasons have 
been pleaded before the Court for the 
absence of the accused persons from the 
Court resulting in hold up of the procee 
dings

D isbursem ent of U S Rupee Holdings 
in  India fo r V arious Purposes

5186 SHRI JYOTIRMOY BOSU 
Will the Minister of FINANCE be pleased 
to refer to reply given to Unstarred Question 
No 1224 on the 24th March, 1972 and 
state :

(a) the number of cases where Govern
ment advised the US Embassy not to sanction 
grants to particular organisation oi organisa
tions out of US rupee holdings in India,

(by the particulars of such cases, and

(c) m how many cases the US Embassy 
accepted the advice of Government ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) (a) to (c) 
The information is being collected and will 
be laid on the Table of the House

Proposal to develop sea side T ouris t
Resorts in N orth and South K anara 

D istricts of Mysore

5187 SHRI B V NAIK Will the 
Minister of TOURISM AND CIVIL AVIA
TION be pleased to state

(a) whether Government piopo&e to 
develop any sca-side tourist resorts in the 
coastal aieas in North and Scuth Kanara 
Districts of Mysore, and

(b) if so, the bioad outlines of the pro
posed schrmc >

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR KARAN SINGH)
(a) No such proposal is under consideration

(b) Does not arise

W ar Heroes kept Waiting for G rants

5188 SHRI B V NAIK Will the 
Mimstei of DLFENCF be pleased to state

(a) whether Government’s attention has 
been drawn to the news item ‘War Heroes 
kept Waiting foi Grants’ in the Indian 
r\pre\s of April 14, 1972 and if so the 
reaction of Government thereto, and

(b) the total number of grants announced 
so far and in how many cases actual pay
ment still remains to be made and the rea
sons therefor 7

THE MIN1STLR OF DEFENCE 
(SHRI JAGJIVAN RAM) (a) and (b) The 
news item has come to the notice of Govern
ment Information is being collected in 
regard to the number of cases in which cash 
rewards by State Governments/Union Terri
tories have altcady been sanctioned and paid 
and those m which these have been sanction
ed but not paid so far, and,the reasons 
therefor Action is being taken to have the 
payment of the cash rewards expedited

Increase in  Production of C rude Oil

5189 SHRI NAWAL KISHORE 
SHARMA Will the Minister of PETRO- 
LFUM AND CHEMICALS be pleased to 
state

(a) whether the Oil and Natural Qa»
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Commission has decided to increase pro
duction of crude oil in India;

(b) if so, the percentage of increase 
decided to be achieved during the current 
year;

(c) whether the increased production 
will be achieved with foreign collaboration 
or by indigenous efforts; and

(d) if by the foreign collaboration, the 
broad outlines thereof ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H. R. GOKHALE) : (a) Yes, 
SiT.

(b) The planned percentage of increase 
during the current financial year is about 4%  
over the production pf the last financial year.

(c) The increased production will be 
achieved with indigenous efforts.

(d) Does not arise.

Seizure of Gold

5190. SHRI NAWAL KISHORE 
SHARMA : Will the Minister of FINANCE 
be pleased to state :

(a) the value of contraband gold seized 
by the Customs Department in the country 
during the last three years; and

(b) the manner in which the contraband 
gold has been utilised by Government ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) The value of the smuggled 
gold seized by the Customs authorities du
ring the yeats 1969, 1970 and 1971 was as 
u n d e r:

Year Value at international
monetary rate 

(Rs. lakhs)

(b) The seized gold is dealt with pn the 
basis of quasi-judicial departmental proceed
ings and on confiscation is made over to the 
Government Mint for Government’s use.

Gold Stock w ith  R eserve 
Bank of India

5191. SHRI NAWAL KISHORE 
SHARMA : Will the Minister of FINANCE 
be pleased to state :

(a) the present stock position of gold in 
the Reserve Batik of India and Government 
Treasuries in the country; and

(b) the extent to which the reserve stock 
position of gold against currency notes in 
the country has improved ?

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : (a)
The stock of gold valued at the current 
official International Monetary Fund rate of 
O' 118489 fine gram per rupee, held in the 
Issue Department of the Reserve Bank of 
India at its offices in Bombay and Nagpur is 
Rs. 182,53,10,862-72 paise. No gold is 
held at treasuries.

(b) There has been no change in the 
reserve stock position of gold against 
currency notes in the country after the value 
of gold held in the Issue Department of the 
Bank was increased with effect from 1st 
February, 1969 from Rs. 115,89,24,794-75 
to Rs. 182,53,10,862-72.

Loan fo r P u rchase  o f O il T an k ers

5192. SHRI NAWAL , KISHORE 
SHARMA : Will the Minister of FINANCE 
be pleased to state :

(a) whether U. S. Government raised 
objections to the grant of loan by the W orld 
Bank to India for the purchase of Oil 
Tankers from foreign countries;

(b) the nature of objections raised by 
the U, S. Government; and

1969
1970
1971

530
428
178

(c) the reaction o f Government of India 
to the attitude taken by U. S* Government 7
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THE MINISTER O l FINANCE 
(SHRI YESHWANTRAO CHAVAN) (a) 
to (c) The Board of Directors of the Intei- 
national Development Association, a soft- 
lending affiliate o f  the World Bank, have 
approved a credit of US Dollars 83 million 
for the acquisition of Oil tankers by the 
Shipping Corporation of India The stand 
taken by individual Directors on proposals 
presented to the Board is a matter of inter
nal confidential record within IDA

H igher Freight C harges fo r Grade 
Im ported  by M adras Refineries

5193 SHRI RAJA KULKARNI Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state

(a) whether Madras Refineries had paid 
higher charges for imported Ciude in
1970-71 when freight rates all over the 
world had gone down,

(b) the amout of extra cost the Refineries 
had to pay on this account and the position 
in 1971-72 and

(c) whether the dispute regarding Crude 
price has since been settled with the supp
liers of the Crude and if so, the terms agreed 
upon ?

THE MINISTER OF LAW AND JUS
TICE AND PETROLEUM AND CHEMI
CALS (SHRI H R GOKHALE) (a) and
(b) Tankers for importing crude oil for 
Madras Refineries from Persian Gulf were 
chartered dunng the years 1970-71 and
1971-72 by the Shipping Corpn of India or 
by the Central Chartering Orgn of the 
Ministry of Shipping and Transport on the 
basts o f competitive bids from time to time 
and as such no extra cost can be said to 
have been incurred on this account

(c) In negotiations, the suppliers agreed 
to discounts ranging from approximately
6 cents to 17 cents per barrel of crude oil 
suppHiW to Madras Refinery The saving on 
this aecownt is likely to be o f the order of 
$4 33 nuOion up to the end of 1972

SPtft ffTTT
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g a w n t  8r*Tsr*ft % ***** *r fo rr  
sm p n  i

Partic ip a tio n  o f S tates in  the  Functioning 
of N ationalised  Banks

5196. SHRt M. RAJANGAM : Will
the Minister of FINANCE be pleased to 
state what steps Government propose to take 
for the States’ effective participation in the 
functioning of nationalised banks and insu
rance business 9

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : The 
Centra] Government have, under clause 15 
of the Nationalised Banks (Management 
and Miscellaneous Provisions) Scheme, 1970, 
provided for the constitution of six Regional 
Consultative Committees, covering all the 
States and Union Territories in the country. 
Each Slate and Union Territory in that 
region will have two nominees and one 
nominee respectively on the Regional Con- 
suKative Committee, apart from three no
minees of the Central Government and re
presentatives o f nationalised banks function
ing in that region. Each Regional Consul
tative Committee shall review banking 
developments within the region and may 
make such recommendations as it deems 
appropriate for the consideration of the 
Central Government and the Reserve Bank 
of India.

As regards insurance, no steps are con
templated by the Government for the partici
pation of States in the insurance business.

States* Share in  C entra l Taxes and 
D uties

5198. SHRI M. RAJANGAM : Will 
the Minister of FINANCE be pleased to 
state :

(a) whether Government propose to fix 
statutorily the basis of percentage of the 
Stated share in the Central Taxes and 
duties;

(b) whether it is proposed to substantially 
increase the States’ share iu the Central 
Taxefraod Excise duties; and

(c) whether Government propose to set 
up an Expert body to review the inadequacy 
of finances of the States ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) to (c). 
The precentage shares of States in Excise 
Duties and Income Tax are prescribed in the 
Union Duties of Excise (Distribution) Act, 
1962, the Additional Duties of Excise (Goods 
of Special Importance) Act, 1957 and the 
Constitution (Distribution of Revenues) Order,
1969 respectively, on the basis of the recom
mendations of the Fifth Finance Commission, 
which are valid for the five years 1969-70 
to 1973-74.

The percentage shares of the States in 
the Central Taxes and Duties for the period 
from 1974-75 are to be determined by the 
Sixth Fmancc Commission which is expected 
to be set up shortly. The Commissson would 
also review the finances of the States to deter
mine the need fcr grants-p-aid, if an>, 
from the Centre.

D eploym ent of A rm ed Forces In  Aid 
of Civil A uthorities

5199. SHRI M. RAJANGAM : Will the 
Minister of DEFENCE be pleased to state :

(a) whether the Armed Forces of the 
Union are deployed in aid of Civil Authori
ties at the instance of the State Governments 
or suo motu by the Centre;

(b) how many times in the last two years 
State Governments have asked for the feid 
of Armed Forces and the reasons for asking 
such aid in each case; and

(c) how many times the Armed Forces’ 
aid was provided without any request from 
the States and the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : (a) The Armed Forces 
are deployed in aid of Civil Authorities at 
the request of the State Governments/Union 
Territories or on the directions of the Central 
Government not only for Internal security 
duties but also for relief work in cases of 
natural calamities or emergency like draught, 
flood, fire epidemic etc. .
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(b) Assistance of the Armed Forces was 
asked for by various State Governments and 
Union Territories on 97 occasions during the 
last two years out of which only 11 were for 
Internal Security duties. The details are given 
in Statement - laid on the Table of the House. 
{Placed in library. See No. LT— 1955/72]

(c) Apart from requests from State 
Government/Union territories, requests arc 
received from departments of Central Govern
ment, Public Sector Undertakings, semi
government organisations and private parties 
for assistance from the Armed Forces and 
such requests arc complied with wherever 
possible. There were 20 such cases of assis
tance none of which for Internal Security oi 
Law and Order during the past two years, 
details of which are given in Statement-11 
laid on the Table of the House. [Placed in

*Librarv See No. L T - 1955/721

M eeting of Board of Governors of 
A sian Development Bank Held 

in  Vienna

5200. SHRI BANAMAL1 PATNAIK : 
Will the Minister of FINANCE be pleased to 
state :

(a) whether he attended the annual meet
ing of the Board of Governors of the Asian 
Development Bank in Vienna in April, 1972;

(b) if so, the problems discussed; and

(c) the outcome thereof ?

THE MINISTER OF FINANCE (SHRI 
YESHWANTRAO CHAVAN) : (a) Yes,
Sir.

(b) The formal items on the agenda 
included the approval of the financial state
ments for 1971, the budget for 1972 and a 
review of the operatiors of the Bank during
1971. Apart from this, the main topics dis
cussed were the question of providing the Bank 
with adequate resources for soft lending, the 
effect of recent international monetary 
developments and the role of the Bank in the 
promotion of economic growth and social 
justice in the region.

(c) The statement made by me as the 
Governor representing India on the Asian 
Development Bank is laid on the Table of

the Sabha. [Placed in Library. See No. LT—  
1956/72], Several speakers supported the 
principle of planned contributions to the soft 
lending resources of the Bank. Japan offered 
to piovide one-third of the total requirement. 
Many speakers stressed the importance of 
ensuring adequate provision of aid to the 
least developed among the developing coun
tries. Reference was made to the need to 
ensure the participation of developing coun
tries in solving international monetary prob
lems and to the need for the Bank to take 
suitable action to protect its own vital 
interests as well as those of its developing 
member-countries. The Pakistani delegate 
spoke of the importance of population control 
policies and the need for social justice, the 
Malaysian delegate stressed the importance 
of projects for the removal of unemployment 
and of unequal income distribution and the 
U. S. delegate suggested more attention to 
education, mral credit and problems of 
environment.
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Scheduled C aste and Scheduled T ribe
Employee* in  Nationalised Banks

4202 SHRI AMBESH Will the Minis
ter of FINANCE be pleased to refer to the 
reply given to Unstarred Question No 2662 
on 3rd December, 1971 regarding the 
Scheduled Caste/Scheduled Tribe employees 
in Nationalised Banks and state

(a) whether the requisite information has 
since been collected, and

(b) if so, the broad outlines thereof *

THE MINISTER OF FINANCE (SHRI 
YFSHWANTRAO CHAVAN) (a) and (b) 
The percentage of Scheduled Caste/Scheduled 
Tribe employees in various categories in the 
Nationalised Banks as available on
31 )2 1970 is given in the statement laid on 
the Table of the House [Placed in Libran 
See No LT— 1957/72]

H in dustan  Lever L im ited

5203 SHRI SHASHI BHUSHAN Will 
the Munster of COMPANY AFFAIRS be 
pleased to state

(a) the amount of capital investment of 
M/s Hindustan Lever Limited m India, and

(b) the extent to which foreign invest
ment has been made in the capital structure 
of this company and the extent to which 
Indian investment is theie 7

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA RH3- 
DY) (a) and (b) According to the latest 
Balance Sheet of the Company the capital 
investment of M/s Hindustan Lever Ltd m 
terms ol it paid-up capital as on 31 12 70 
was Rs 14,44,53,900 of which Rs 12,28,

70,150 (85%) was held by its Foreign hold
ing company M/s Unilever Ltd of U K

R em ittances by H industan  Lever 
Lim ited

S204 SHRI SHASHI BHUSHAN Will 
the Mmistei ol FINANCF be pleased to 
state

(a) the amount ol profit remitted by 
Hindustan Levei Limited abroad during the 
list three years yeai-wise

(b) whether Government propose to 
check the remittances to foreign countries by 
this company and

(c) if so the measures proposed to be 
adopted in this legard *

THE MINISTER OF FINANCF (SHRI 
YESHWANTRAO CHAVAN) (a) The 
dividend remittances made by M/s Hindus
tan Le\er lim ited dunng the three yiars 
1968 69, 1969-70 and 1970-71 are as
follows

Amount

Year (Rs in lakhs)

1968 69 103 39
1969-70 103 41
1970 71 129 23

(b) and (c) No, Sir, but every oppor
tunity will be taken to bring down the ratio 
of foreign holding in this company

Facility o f Free R ailway Passes to  
A rm ed Forces Personnel

5205 SHRI D K PANDA : Will 
the Minister of DEFE> CF be pleased to 
state

(a) whether the personnel of the Armed 
Forces are given free Railway passes to 
enable them to meet their families and 
parents,

(b) if so, the regulations governing the 
issue of the passes, and

(c) whether Government are contemplat
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ing any change m the legulation and it so 
the nature thereof ?

THE MJNJSTFR OF D IILNCT 
(SHRI JAGJIVAN RAM) (i) and
(b) Under the existing 11 ivel Regulations 
personnel of th t A rrm dlorces ait issued 
warrants to undettike journeys by Tail io 
\ isit their families ind h ime towns The 
details iclaling to thr issue of such warrints 
ire is  follows

Ofiiecis are allowed free convoyuicc oncc 
m block of two jew s to visit the i home 
towns During the veil when the concession 
to visit home towns is not admissible they 
u t  permitted free u  nvejmee upto i di 
lance of 965 K Ms for bo h outu ird ind 
inward journey i t  Government expense uid 
lor distances in excess of 965 KMs they ue 
allowed to travel by 1st C h » bv pivinf llnd 
Class Railway fare

M irru 3 Offiecrs serving in held/conccs 
sional irv.as are eligible to fret eoveyance 
every year to visit then families M irrud 
Officers posted m peace auas where mained 
accommod ition is not allotted aie a'so 
allowed to v n t  their families it  Government 
expense every yeai

During leave of any kind officers arc 
eligible to travel by 1st Cl m  on payment of 
llnd Class fare

JCOs and ORs arc eligible to \isit their 
home towns once a yeir and rn'irritd JCOs 
and ORs serving in field areas are eligible to 
visit their families wherever they may be 
residing once a year

JCOs and ORs travelling at their own 
expense on casual leave can visit any station 
by paying one way fate only

(e) The Travel Regulation are under 
review by the Pay Commission

W ild Life Sanctuaries in the C ountry

5206 SHRI K KODANDA RAMI 
REDDY Will the Minister of TOURISM 
AND OlVIl AVIATION be pleased to state

(a) the dumber o f Wild Life Sanctuaries 
in the country, state-wise,

(b) the numbei oi such sanctuaries which 
ate (i) ilready developed (u) being developed 
a id  ( id proposed to be developed

(c) whcihei there is any comprehensive 
sde 1 e to levelop this particular aspect of

utisn and

(1) if s i the silen t features thereof

THfc MINISTER OF TOURISM AND 
C1V1F AVI VIION (DR KARAN SINGH) 
(i)Thc numbei of import mt National Parks/ 
Wild I ire Sinctuanes in the country is as 
ui dei

Andhia Pndesh 5
As>am 7
Bihn 11
M ihaiashtn 3
Ciujarai l
Himachal Pradesh 20
Jammu \nd Kashmir 5
Kerala 5
Midhya Pradesh 11
Tamil Nidu 4
Manipur 1
Mysore 6
Orissa 9
Punjab 4
Haryana 7
Rajasthm 8
U tttr Pradesh 12
West Bengal 6

(b) These aieas are in various stages of 
development

(c) and (d) It is pioposed to provide 
additionil accommodation liansportation 
a id  other tourist facilities in co-operation 
with the State Authorities in the following 
places -

Kanhi National Park 
Corbett National Park 
Gir Wild Life Sinttuary 
Kaziranga Wild Life 

Sanctuary 
Penyar Wild Life 

Sanctuary 
Bharatpur and Sanska Wild 

Life Sanctuary Rajasthan
Madumalai Wild Life 

Sanctuary Tamil Ntuta

Madhya Pradesh 
Uttar Pradesh 
Gujarat

Assam

Kerala
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Bandipur Wild Life 
Sanctuary Mysore

Dandeli Wild Life 
Sanctuary Mysore

Jaldapara Game Sanctuary West Bengal

W ithdraw als o f Indian  Arm y Personnel 
from  Bangla Desfa

5207. SHRI JYOTIRMOY BOSU : Will 
the Minister of DEFENCE be pleased to 
state :

(a) how many Indian Army personnel 
are there in Bangla Desh at the moment; 
and

(b) when exactly the Army will be with
drawn from that country ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN R A M ): (a) and (b). At 
the request ot the Bangladesh Government a 
small detachment of the Indian Army is 
assisting the Bangladesh forces in carrying 
out anti-insurgency operations in Chittagong 
Hill Tracts. This detachment is expected to 
be withdrawn from Bangladesh shortly.

Exem ption of P o s ts  fro m  D irect R ecru it
m en t u nder U. P. S. C. (E xem ption 

from  C onsultations) Regula
tions, 7958

5208. SHRI AMBESH : Will the 
Minister o f DEFENCE be pleased to state :

(a) the posts exempted from direct 
recruitment under U. P. S C. (Exemption 
from Consultation.') Regulation, 1958; and

(b) the method to give 15 per cent and 
5 per cent representation to Scheduled Castes 
and Scheduled Tribes in such posts ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIVAN RAM) : (a) and (b). The 
necessary information is being collected ta d  
will be laid on the Table of the House.

P ro p o sal fo r  Im p o rt o f G rade O il 
from  Egypt

5209. SHRI K. KODANDA RAMI 
REDDY : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased to 
state :

(a) whether India had requested Egypt 
for supply of Crude Oil; and

(b) whether Egypt had responded favou
rably ?

THE MINISTER OF LAW AND JUS
TICE AND PETROIEUM AND CHEMI
CALS (SHRI H. R. GOKHALE): (a) and
(b). While the possibility of importing crudc 
oil from Egypt has been explored, no concrete 
offer has. so far been made by Egypt to India.

A greem ent fo r Foreign a id  during  
Fourth  P lan

5210. SHRI S. R. DAMANI ; Will 
the Minister of FINANCE be pleased to 
state the salient features of the aid agree
ments signed towards Plan and non-Plan 
projects during the Fourth Plan period and 
their utilization so far 7

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN) : 
Agreements for Rs. 914 crores of project 
aid have been signed so far, only for projects 
included in the Fourth Five Year Plan both 
in the public and private sectors. Such pro
jects assistance has been utilised to the extent 
of about Rs. 700 crores for financing the 
import of capital plant and machinery, 
miscellaneous capital goods and local cur
rency expenditures on agricultural credit and 
irrigation projects.

Piece of Land h ired  in  V illage Nangal 
R aya, New Delhi

5211. SHRI ON KARLAL BERWA : 
Will the Minister of DEFENCE be pleased 
to state :

(a) whether 1*39 acres o f land of village 
Nangal Raya, New Delhi was hired by the 
Ministry of Defence till 31st December, 
1970;
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(b) whether Government had agreed 
either to acquire the land or release it after
1 9 7 0 ,and

(c) the time by which Government will 
either acquire the land or release it oi pay 
the rental compensation to the landowners ’

THE MINSlTfcR Oh DEFFNCE 
(SHRI JAGJIVAN RAM) (a) to (e) An 
area of 18 39 acres of land falling partly in 
village Nangal Raya and paitly in village 
Tihar is held on hire by the Ministry of 
Defence The land is under the occupation 
of the Defence Institute of Fire Reseatch

It is proposed to release the land fiom 
hiring as soon as the Defence Institute of 
Fue Research shifts its establishment else
where Planning for construction of accommo 
dation elsewhere is already m hand and it 
may take 4 years to shift the Institute

Quota fo r Reservation of S C and 
S T  in  N ationalised Banks

S2 i2  «HRI HARl KISHORI SINGH 
Will the Minister of FINANCi be pleased 
to state

(a) whether quota of posts reserved for 
candidates belonging to Scheduled Castes and 
Scheduled Tribes has not been fixed by some 
of the Nationalised Banks

(b) if so, the names ot such Banks, and

(c) the steps taken by Government w  
this regard 9

THE MINISTER OF FINANCE 
(SHRI YFSHWANTRAO CHAVAN)
(a) to (c) Quota for posts reserved for can
didates belonging to Scheduled Castes and 
Scheduled Tribes has been fixed by all the 
Nationalised Banks

Private/Pubilc Com panies and 
P artnersh ip  F irm s in  K erala

5213 SHRIMATI BHARGAVI
1 HANKAPPAN will the Minister of 
COMPANY AFFAIRS be pleased to state

(a) the numer of Private and public com
panies and partnership firms working in the 
State of Kerala during the last three years, 
year wise with their lespective capital, and

(b) how many of them were registered 
during the said period with capital thereof 7

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA REDDY)
(a) and (b) The number of companies 
registered under the Companies Act, 1956, 
at work in the state of Kerala, during the 
last three years and particulars of their paid- 
up capital by their type as public limited and 
private limited ones are given in the attached 
statement The companies registered during 
this period and their authorised capital is 
also shown thetem

As regards partnership firms, they form 
the state subject

Statement

Year

1969-70
1970-71
1971-72 
(1-4-71

tp
31-12-71)

Companies at work

(Rs m Crores) 

New Registration
Public Private Total _ Public Private

No Paid- No Paid- No" Paid- No Auth No Auth
up up up Cap Cap

Cap Cap Cap

343 58 7 669 21 1 1012 79 8 7 5 2 40 3 7
139 63 0 707 22 1 1046 85 3 4 2 5 62 13
341 65 5 745 23 1 1086 88 6 6 1 3 47 3 1

Total 
No Auth 

Cap

47 8 9
66 5 g
53 4 4



Special G ran t to  K erala

5214 SHRIMATI BHARGAM 
THANKAPPAN will the Minister of 
FINANCE be pleased to state

(a) whether Govei nment are considering 
any proposal to give special grant to the 
State of Kerala, and

(b) if so, the amount proposed >

THE MINISTER O t SI ATE IN TH* 
MINISTRY O r  FINANCE (SHRI K R 
GANFSH) (a) No Sn.

(b) Does not arise

139 Arrest o f MAY

i s  la  hr*

CALLING A l l L N l l O N  TO  
M ATTbR O b  U RG EN T  

PUBLIC IM PORTANCh

R b p o k tk d  A k k k s t  01 I h k i i  S u m  t o y  
01 Tiiji D e l h i  U v iv ti< ‘» n \  <n 

G h a i o i s  <« D is n u n i  T1NO 

H a s h is h

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) I call the attention of the 
Minister of Home Aftairs to the toiiowing 
matter of urgent r^blic importance and 
request that he m ty make a statcmtm 
thereon —

Reported arrest of three students of the 
Delhi University on May 3 1972, on 
charges ol distributing hashish

THE MINISTER Of STATE IN THE 
MINISTRY OF HOME AFFAIRS (SIIUI 
K  C PANT) Sir, On 2nd May, 1972, 
on the basis of information received, the 
Police of Tilak Nagar Polite Station stopped 
two college students, Shri Yogeshwar Dayal 
and Shn Anup Kumar Sharma coming on 
a  scooter on Jail Road Charas weighing
2 7 kg was recoverd from them A case 
under section 61 of the Excise Act was 
registered at Tilak Nagar Police Station the 
same day On interrogation the two students 
stated that they had obtained the charas 
from Shn Lokendra Singh, another college

5, 1972 Delhi students for Jprug 140
Pedalling (Ca )

student The house of Shu Lokendra Singh 
was theieupon raided but nothing incrimina
ting w«*s recovered Shn Lokendra Singh 
was also ai rested and on interrogation it 
was learnt that he had obtained this charas 
fiom Shn Chandrashekhai Yadav, a college 
student and a d o st friend of his

SHRI PJL )0  MODY (Godhra) Is he 
a Mcmbtr ol this House ?

SHKi K. < PAN! You a rt mixing 
up n unes

SlJRi PH OO MODY Iw j ol them

SHRt K C. P \N T  Sometimes one 
person looks likt iw> }

Shri Chandr ishekbar Yadav had been 
itsidmg in Hit College H istel but had to 
vac ite it about i month ago due to non 
p a jm e ito f  dues Iheieafter Shn Chandra- 
sliekhar ^ adav i said to have givtn this 
tharas to Shri Lokendra Smth for safe 
custody and turthcr disposal us the former 
was not willing to keep it at his house

Shn Chandrashekhai >adav is reported 
to have gone to his home at Bhanas 
(Rtwari), District Gurgaon A starch party 
was sent out but he could not be located 
T urthcr information will be available only 
on his arrest and interrogation

Su although this was an. isolated 
instance m d there is no reason to believe 
that college students in Delhi have taken to 
diugs m a b it »*»y or tl i t  drug pushers are 
exploit ng a new market, Government have 
been fully alive to the problem and will take 
all neccssary steps to prevent the spread of 
drug addiction among the student com
munity The problem has to be tackled 
both by administrative measures and by 
educating the students regarding the ill 
effects of drugs on (heir nund and health 
The Delhi University is closed at present 
and only a few students are residing in the 
hostels The University authorities have 
instructed the Principals of colleges and 
wardens of hostels to keep a  strict watch 
and to report any ease of use of drugs by 
students to the University authorities and to 
the guardians involved. The University 
authorities also propose to hold a meeting



the Principals and wardens before the 
University re-opens to ensure stuct enforce
ment of these instructions.

The Police and the Controller of Drugs 
have been vigilant and have been taking 
steps to counter illegal traffic in contraband 
drugs and narcotics. During 1971 the Delhi 
Police recovered 83-488 Kgs. of charas, 
36 9 Kgs. of Ganja, 449 39 Kgs. of opium, 
and 11,512‘2 Kgs. of Poppy head.

SHRI PILOO MODY . That repiescnU
10 per cent of consumption.

AN HON. MEMBER : What about 
hashish ?

SHRI JYOTIRMOY BOSU : Sir, this 
is a very sad day, because, even students 
are being involved m this thing. Only the 
other day we have lost a veiy piecious life, 
the only child of the Ministei in Kerala, 
Mr. Govindan Nair. Let us hope that there 
are not many who are invol/ed. But it has 
been found out that the consumption of 
these narcotic drugs retards the physical and 
mental health of persons, especially the 
youth. Sir, 1 am quoting fi om the Report 
of the Narcotics Drugs Division ol the 
U. N. O. It say^ :

“The Commission on Man and Enviton- 
ment of the World Youth Assembly 
which met in New York from 9 to 17 
July, 1970 icjected on 17 July, 1970 a 
motion supposing the legalization of the 
use of cannabis and declared that diug 
abuse in general is harmful to physical 
and mental health and hampers youth 
in fulfilling its proper role in society.

Sir, it is reported in the P jcss more tlian 
once that 25%  of the public school boys, 
boarding school boys aie involved. Students 
including giils also go in for pot in a big 
way. I really wish these iigures are not 
correct. The other day throe youths were 
arrested. These boys come from well-to-do 
families. They are only runners and pedlars. 
These Indian Mafias have made deep inroads 
into our society. Only the other day 4 
teen-aged girls of a South Delhi private 
college were expelled for smoking charas. 
The weekly sale is modestly estimated in 
Delhi alone around R». 50,000, but only
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a portion of it has been detected. The 
hippies unfortunately give a start three or 
foux years ago, and 1 regret that the Prime 
Minister appreciated the hippies here.

Lvcn hashish and opium-filled cigarettes 
are sold freely. It i<> sold openly everywhere 
just like illicit liquor. Even the Narcotics 
Commissioner in India has said that India 
is> -» b g transit centre for hashish. Law for 
severe punishment was decided in 1970, 
but so far nothing has been done. We 
want to know, why, nothing has been done. 
'I he sources are, as we know, Nepal, Pakistan 
and the famous golden triangle of the bor
ders of Thailand, Burma and Laos, and in 
Indi.-j, Madhya Pradesh and Jammu and 
Kashmir. My hon. friend Shri R. S. Pandey 
should also have been included for this 
calling attention-notice, because it comes 
from his constituency too in Madhya 
Pradesh.

SHRI R. S PANDIiY (Rajnandgao i) : 
Although it comjs from there, it is used for 
peaceful purposes only and not for misuss.

SHRI JYOTIRMOY BOSU : The grower 
gets around 0 9 dollars a kg. whilst in 
America it is sold for 30,000 dollars a kg. 
In the case of opium, the grower gets up to 
50 kg per hectaic and when he gives it to 
the Government at the contioiled rate, he 
gets at the rate ol Rs. 50 to 70 per kg„ 
but the smugglers there pay about Rs.200 
per kg. You will be surprised to know 
that it is sold at Rs, 1000 per kg. in 
Calcutta It is no wonder, therefore, that 
the smugglers are so active and they even 
take to the smuggling process of putting the 
opium in the cut bellies of chicken or 
melons. There are a number of cases which 
have been detected like this. So far, we 
regret to say that Government have failed, 
and the police have failed, as they have failed 
in the case of checking the growth of the 
sale of illicit liquor or gold smuggling, 
because there are people who are high up, 
who are hand in glove with the Indian 
mafias and drug-runners and pedlars. They are 
smaller frys but the top ones arc very power
ful. Otherwise, how can we accept that the 
case of Shri Ravi Inder Rikhaye, a boy of 
23, the son of a retired General, who was 
arrested with two American citizens by name 
Richard w»rd and Qrs on 18 th February,



[Shri Jyotirmoy Bosu]

1970 is still pending ? He was caught with 
895 lb. of hashish worth Rs. 2 crores. 
There were police and customs officials 
involved. I would like to know how many 
court cases have been taken up. What has 
happened what energetic steps have Govern
ment taken to get a court judgment early ? 
Nothing has been done and the whole thing 
has been delayed. Now, there are vigorous 
attempts being made to destroy evidence. 
There was a fire in the customs godown. 
They wanted to burn the musical instru
ments. There were 30 cases of musical 
instruments which were used for this 
smuggling...

MR. SPEAKER : It is good research 
work, but the hon. Member should come to 
the calling-attention-notice also.

SHRI JYOTIRMOY BOSU : I want to 
point out with figures how the Indian drug- 
runners and Government arc working toge
ther. There were 30 cases of musical instru
ments, and an attempt was made to burn 
them during the last customs house fire. 
What has happened to that ? Why is it that 
2 \  years have passed, and the case has not 
been disposed of ? Why is it that 2 \  years 
have passed in the case where the man was 
caught with Rs. 2 crores worth of hashish ?

MR. SPEAKER: The hon. Member should 
be relevant to the calling-attention-notice 
also. He should come to the students also.

SHRI JYOTIRMOY BOSU : Again, 
there was another case dated the 7 th 
February, 1970. Hashish worth 2 million 
dollars was involved, and the Prime Minister 
assured the House that suitable steps would 
be taken. We want to know what has been 
done to that.

The Narcotics Conference decided to 
stop cultivation. What decision have Govern
ment taken, and what is the substitute crop 
that they have in mind ? The International 
Narcotics Commission of the UN suggested 
a  survey. What have Government done to 
that ? We have only an outmoded drug- 
addicts register. That serves no purpose. We 
want to know from tbe hon. Minister whe
ther a copy of the report or reports sent by
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our country to the United Nations on the 
issue of narcotics will be laid on the Table 
of the House.

We want to know also Government's 
plan towards prevention, setting up of a 
Narcotics Cell, detection of crimes, treat
ment centres, and widcspiead rehabilitation 
and education centres and crop substitute 
for thse who grow narcotics. We want to 
know Government's plans on these things.

MR. SPLAKfcR : What about the stu
dents ?

SHRI JYOTIRMOY BOSU : We want 
to treat them very kindly because they are 
only small fry.

SHRI K. C. PANT : 1 agree that these 
drugs have a harmful effect on physical and 
mental health. He need not have referied 
to the Narcotics Commission’s Resolution 
to establish this fact. I think it is well 
known, and 1 think the dangers are 
appreciated. The only thing is that these 
dangers should be brought home to the 
young people who are not necessarily all 
addicts but who may be experimenting with 
it on some occasions.

SHRI JYOTIRMOY BOSU : Pedlars.

SHRI K. C. PANT : Experimenters.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Experimenters ? Giving them 
respectability ?

SHRI K. C. PANT : Some of them are. 
It is a question of fact.

SHRI PILOO MODY : It is not the 
consumer but the man who sells who has 
to be brought to book.

SHRI K. C. PA N T : The second point 
is about the extent of drug-taking. As I 
said in my statement.,.

SHRI JYOTIRMOY BOSU: i  am
talking about the Mafias, the real criminals.

MAY 5, 1972



SHRI K, C. PANT : The Delhi Univer
sity authorities have told us that they had 
no report of any other incident of this 
nature. They did so in a letter of May 3, 
1972. Therefore, they said, it may not 
be correct to say that the situation is 
alarming in or that students are taking 
to the drug in a big way. This is what 
the University authorities feel. In the month 
of August last year, a meeting was called by 
an offiliuer or the Health Ministry to go into 
this question, Thereafter certain decisions 
were taken in that meeting. The University 
authorities also took some decisions and 
some steps to see that they get prompt 
reports ot any such incident, so that they 
could then take remedial and enforcement 
measures.

So far as the action of the administration 
is concerned, I have indicated in my main 
reply some quantities of drugs which were 
under illegal traffic or contraband traffic and 
how much has been recovered in the coursc 
of 1971. Apart from this, there have been 
arrests; a certain number of cases have been 
started.

SHRI JYOTIRMOY BOSU : How
many ?

SHRI K. C. PA N T : The figures of arrest 
are : 1970 Opium 3, charas I ; 1971 Opium 
I ; 1972 (up-to-date): opium 2, charas 3.

SHRI JYOTIRMOY BOSU : Very
meagre.

SHRI K. C  PANT : This is in respect of 
Roshan Ara police station which are in the 
university area, because the question was 
directed to that area. In respect of the other 
police station in that area, police station, 
Civil Lines, the figures are : 1970 opium 2, 
charas 8 ; 1971 charas 4, ganja 2; poppy 
husks I. As I said, this is not in respect of 
the whole of Delhi, but of the two police 
stations mentioned. This gives some idea of 
the action being taken.

He asked about the Law against illegal 
trafficking in narcotics as well as drugs. I 
do not want to take up the time of the 
House unnecessarily, but since many members 
«re concerned about this matter, they should 
know that the excise department which is
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concerned with these drugs can take action 
and can control their traffic under the pro
visions of the following Acts ; The Punjab 
Excise Act (L of 1914) as enforced in the 
Union'territory of Delhi iu respect of in
toxicating drugs like bhang, charas, ganja, 
hashish etc ; The Opium Act of 1878 in 
respect of opium ; The Punjab Opium Smok
ing Act, 1948 as enforced in the Union 
Terntory of Delhi in respect of opium 
smoking ; the Medicinal and Toilet Prepara
tions (Excise Duties) Act 1955 in respect 
of opium, bhang etc. used for medicinal 
purposes, and The Dangerous Drugs Act of 
1930 in rcspect of opium derivatives such as 
morphine, castormorphine, pyridine, etc.

SHRI JYOTIRMOY BOSU : The Nar
cotic Commission thought in 1970 that 
these Acts were not sufficient to cover the 
volume of crimes. That is why 1 have sugg
ested that there should be a stringent Law 
which would give a deterrent punishment to 
these people.

MR. SPEAKER : Be patient, It covers a 
very wide field. We have no time. From 
Delhi University to the UNO, it is a long 
distance.

SHRI K. C. PANT : The other question 
that he had asked pertains to the Finance 
Ministry; the Narcotics Section of the 
Financc Ministry. 1 he Rikhye case to which 
he has referred, for instance, has been 
answered and the details have been given 
today itself, in reply to an unstarred question, 
by the Finance Ministry. So. I would refer 
him to that. The Rikhye case covers musical 
instruments, etc., to which he was also 
referring.

SHRI JYOTIRMOY BOSU : Please tell 
us why two and a quarter years have been 
taken.

MR SPEAKER : I allowed you to go a 
little out of the scope of the question, but 
because of that, do not take it as a definite 
right that you must ask more questions. 
Give the Minister a chance to reply in so 
far as they are within his knowledge. He 
had no knowledge that so many questions 
which are beyond the scope of the subject* 
matter would be put to him. But 1 allowed 
the hon. Member.



SHR1 JYOTIRMOY BDSU . We arc 
grateful to you.

MR SPEAKER No question of grate
fulness You made a good ra e a tc i ,  and it
deserves our appreciation.

SHR1 JYOTIRMOY BOSU : Thank
you, Sir

s r fa  snarer

^  af»r?T VT 3TT*T
% fareriWt *r 4  ̂ % jt
fasrrfaq-t it ?r̂ V, % fasrrfW *r i
sr*fV *r q«fr arsfra srr̂ r̂ r $

'jft *ft «rc a ftr  tt̂

«ft »ftfiFOT 5THTT 
«TT I <ffiT W  % ^  3PEte Wlf «ft I ^  
eft ?r>T 5«TcT *T ̂ T*T QT 'TTS fqTTTct TfT> 
«TTC 3 R  gSRJT *T 3TRcT TS ^Tf|- |  ?TW fa>T

sr$ =srt<V *>r% srfteer |  aft-c 
T O  |  i frrcr ^  <r *r arcfm  srif t
% 3ft* ^  3TTS ’sftJT T f r t

5T«Tft f t ,  ’PHTWT ?  f o  *gY fRTT^
t̂T *T *ft R̂?T *  I pft

K |t  5T>T 5*TcR ?T5T % ^PNJr aft* *rt>T 
r | | ,  %fa?;r TO t <t fir*r ^aft ?f 
«rs 7?r t, ^*rr 3?t §orr i

ir>3TT *  m 70 T?n? tftnt vt arrê
I  1 3f*TT 3fT<T <%»T 3TT̂  fft aft 
s p m ra a r  ^FdTf 3?Yt I  sr,?t 

W  : sr*r *nTwt sw ,
fas 3n  ̂»r*r afrc ^  rmr ^  i 
asnq- wr ^  Vuft tc vft ^  ?r̂ w |  11 
srsr *pt?tt ^r?crr $ far 3tt*t s r W  f r  focrcr 

f«m?TT 5PTTT 7 ? r 1 1

fasS r JRT?r aprsTTff «%?T *! ^CTT^TWT *iV 

sf̂ r̂ttŝ tir <7r  r̂rf i vn?i arrrfoft 
sftaw h  ^ *r  *?rrfw ^  i
qn̂ r̂ ff mmr % 5»rRt m% ^  §tt 
fzr f̂ir mrft % ^««r tffar €t aft< «̂ t 
t & v p  * i t  t t * #  % v  « r r fw  * m r  %
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^ c rr^  ^? r^ r ??^F2:;T fantrr i % wt̂ t*p
«TT ^  $r*% TK nfV v f a x  w ft  *T̂ t 3T̂ r «r 
%  «ft W  ^ < x r ^ r  % q rfa s r  gcr I TT9T 

tj* % 3PCTT<rtsn «ft i
3TT?rr frr*r t?st% «r «ft

%• a r r f  «ft e r f  3TT?rT «TT5T a fw t *TT 

Trfar^r "?spfir aft i ^prp faror g?r ^

«T^fr7 % a rr^  «rrr rI ^ t f ^ c r r  eft I ^ t 

f ^  fsRRT a;drr ^r?r ^T?rr w  i

5ft«r % m«r «ft<t «ft # r
W  ^  ^  I SffSFi ?r f̂ HT | f t  
«T? 5IT?ft I  fo ^«ft ^  I

snror rfrsrr et t̂ % ?tth t c  w it 3ftc 

* r f ^ >  sf? jtto 3rrf?r?ft *r cr«n
*rfNrt ail*- trst % s t t t o  n  msraft ^  
s w  srtV̂t srerr «rr, tfisr ^ft | ,
^■fT5T 3TF3T T«T *Tf »T SfcT

1 1  w w  11 ^rft
ct̂ ft trsprr? ir f a w r  ^ r  fr=rrT | ,  Sr 

?T5fV?ft szr^rw «r»
if ?r*w J T ^ h  rtfa TTCT *rFJ*ft f̂5B
m  ?r?t i  w *  w  t  *iftT rrrcre ^  

2r|?r w  |  i farcr ?T7̂  ^ ^o <fto ^  
qw rs-sr sft ? t q i s  jt^ wt ar?rnrr t o  ^  
^»ft cT7̂  f ^ i r  ^ vrr cfffiirr irr ^ rrr  |  
f3T#T%r ff-oft 7'Tf»T 3TT W'l I

dTT3lT?T 5 F R  tffrT *r^»rY ^  f*TvTT-
srfi t  ^ f ^ i r  ^rtn- ^fr# q>^ 1 1
^ffi a - ^  ?r 3TT3T 3TR ^  3TT5

ir «ft#w ^  «rr ?ner ?Fr *r^r?r^r f m  
1 1  v i  *rrft ^ s f t  ^  f^ T T  % r̂rer 

w  ^ r i f ^  ^ ftr •% ;* ^
s p t w 5!  vwTr ^ r r f ^  ^(f<p ^ ? r a r r ^  

*tt ^ « r m  f t  ?r% i arrsr ?ft f?«rfcr |  f a  

sft srTsrqj «n=jr̂  fic*r MY »f«?r ŝt

err? if, ^ r f w r  #
?f ?  <ra$r | t  r̂Ft 1 1  s o t  « r m  ^
t o  | ,  ^  Tfrr^iT ^rrfm  f o  ? a
% fMt 8ttt w r  t o  *irrt«rrf v r  f ?



fir?-ft gfatt % arfinrrc stst% ^  frr̂ r̂  
* n m  aft* f s v t i t e  m  r̂?r»r

sr*mt $  srrt *r m  33i*r
*r t | |  f

sft *t*r wfjr <t??t ' t f t  ?rt wti «r«rer- 
vstflr *t ?fr ?»rfcr?r *r t f * t t  =^Frr g  f¥  

*ft ^ f O T  jg« *51 rr*r |?^JTfT% fr, sfnrfV
^ 1% ^  «r i

*ft 5lf?T TJC.OT *ft t  3TT 5T«ri* |
s* ra  ?tt vm «nprr I  f r  a r p  ^ i t ? t  ^ r  

*fofr m fctfr t ,  ?rfo;r fc?T t s f a t f r c r  

% ^*t«ft * r  $*h t  favft £  srgsiT  
t t f r  c R f k  ?TfV £ % a n r*
t w  1 1  #s* *f$ crtt it tfrsr 

T̂T*=r̂ t sn ft £  f r  sfrsnrr f * r t» r-ff?  arV 
^fcPTf-T^r ^ s r  *pt sw >t v *  ? f t  £ *ftr 

^  srer p r t  ^Ttfr air $■1 *t*tt 

< i?w  ?r *r »rr^rr

$SPTT 3,’Tr f  STfpT 2̂ T?TJT TT*T *T sra fr  *  
3TT T f I  arT̂ BT *T I q»R ^t^T

fa s r r  £T<Tt I  4 ?  * ?  ft 3ft iftsrvM q^>  

WVT ?gW 4 , I^T ?T*T$m »HFPT
^r^sTer 5 ,  i f i  snft*r «rer merr *
?nt |  a rk  hm* *nr |  fi» * * m  s t tw

*rc*r q r  <fi5Tflr !  i q ?  =sfrir focrr- 
3 r* f  ^  i ( a r o r a r )  « r* r% r *r *ft 
* w « n  *§cr r e r  I ,  <sfk s * m  sr*rre

q^-fr 1 1

sr^f err ??r f ir r*  *ft t  fa  ^ r -
$gr feq-rc^rs n-̂ - fa*mr

?rt 'wr ^  w
vx  fsr̂ TK *$vt % srrt *r ^ ^

« s r t t  1

SHR! SHYAM bUNDFR MOHA- 
PATRA (Balasore) It »s very difficult for 
a]} o f us to know what is charas 1 do 
not know what is the difference between 
hashish and charas I, my wife and child
ren went a few days ago to see Hare 
Rattm Hare Krishna In the film it was
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shown how the youngsters and juveniles 
were smoking charas and singing Dham 
M iro Dham Dham Dham In every house 
the jmcmles have started singing this and 
are in pursuit of agencies where such charas 
will be available Society hat> come to such 
a degenerating point Sophisticated persons 
and souetv hkt to run a itu  such things, not 
only ch iras IC S  ajnd IA S  people are 
alwiys alttr embassy parties where cocktails 
are ivtuluble Society has almost become 
dtgcnciatc and the Minister saving that it 
has not reached a pioportion at which we 
should led ahim ed, is something very 
dishc irtcmng The hon Minister was* saying 
that this wis axi insolited instance

SHR1 S M BANERJLL (Kanpur) it 
there arc oi e oi two students like that in a 
college, all students aie not like this

MR Sl>] \k L R  All the 1 C b people 
are also not like that

S11RI SHYAM SUNDfcR MOHA- 
PATRA It is a social e\il and the 
Government should use to the occasion 
It has taken such pioportions that people 
even outside Indu had becomc conscious of 
this evil In Iurkcy Middle-east Burma and 
Thail uid and other Southeast Asian coun- 
tj ics this has become a very alarming prob
lem

The death of Narav tii his given a rude 
shock I wonder how many students, per
haps thousands of them aie going to be 
victims He has sud about two male child
ren 1 know students in colleges and univer
sities are altei this hallucuntion because they 
say that after taking charas they see ashtam 
brahmandam in their eves a coloured vision 
comes to them People want to forget them
selves and so they take to diinking Dimk* 
ing gives them solace After taking charas, 
similarly, people see hallucinations which 
they run after

SHR1 DINfcN BHATTACHARYVA 
(Serampore) How did the Member know7 
Did he ever taste it ?

SHRI SHYAM SUNDER MOHA- 
PATRA This inembci has taken bhang 
once, that was in a puja prasad So, if all 
these thmgs are allowed in society, taking
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bhang, ganja o r  opium, students running 
after charas cannot be called a social 
crime. What is the penalty for it ? In 
the Indian Penal Code, the jurists and 
legal luminaries say there is no hoavy 
penalty by which we can check it. In the 
Customs Act the maxiumum penalty is upto 
five years. By penalty alone it cannot be 
checked. The smugglers, we know, earn about 
Rs. 300 crores by all these practices. Unless 
you change the structure of social thinking, 
it is very difficult to put a stop to it.

After bringing this to the notice of the 
Government, I want to ask: ]s the Govern* 
ment thinking of reverting back to the stage 
of prohibition ? Prohibition has been thrown 
to the winds. Now-a-days we do not think in 
terms of prohibition at all. Unless we think 
in that line, it is difiicult to chcck this social 
evil. Is the Government thinking of making 
the law so stringent and the penalty so heavy, 
that those who indulge in this practice will 
think ten times before they do so ? Is the 
Government thinking of publishing all the 
reports which the former enquiry committees 
have prepared ?

SHRISUMAR GUHA (Contai) : I want 
to make one observation. An attempt has 
been made to tarnish all the student commu
nity with a single brush and classify them as 
criminals. There may be a few students... 
(Interruptions). Shri Shashi Bhushan and 
others said so; they tarnished the whole stu
dent community in India with one brush. 
I strongly protest against it; there are thou- 
sands and thousands of boys who do not 
even touch it...(//iterruptions). As a teacher
I feel it my duty to say that you should not 
have tarnished all of them with the same 
brush,

SHRI SHYAM SUNDER MOHA
PATRA : 1 was also a teacher. It has be
come a  social malaise; I am calling it a deep, 
anti-social evil.

SHRI SAMAR GUHA : Shri Shashi 
Bhusfean talked generally of students in high 
schools and colleges.

? ,  f w T c r r r  g rr |  *rtr % w t  i f  i 

fo f t  *tct ^  |  i

SHRI K. C. PA N T: 1 do not think 
there should be anv excitement over this 
question.

MR. SPEAKER : It is a serious pro
blem; it must be tackled lealistically.

SHRI K. C. PANT : While it is true— 
J have made it plain— that only very few 
students, as far as we know, are indulging 
in drugs, I had drawn a line among those 
who could be called addicts and those who 
may be experimenting with drug once in a 
while, may be tempted out of a sense of 
misplaccd adventure or they may be misled 
by their friends to experiment with it. There 
are so many things. At the same time I 
appreciate the hon. Member's anxiety about 
the problem and his attempts to set it in a 
wider setting. Therefore the question has to 
be dealt with sensitively and with under
standing, particularly in so far as young 
people are concerned. What is charas ? 
He asked me. I also tried to find out 
this morning what exactly charas was 
and 1 was told that it was a leaf of the 
Indian hemp, perhaps the resin that 
com es out of the Indian hemp, that is 
charas. Hashish is the processed leaf of this 
tree. He says it is a social evil. 1 do not 
agree with him that our society is degenerat
ing. He must understand that certain winds 
of change arc blowing over many coun
tries in various matters. Similar phenomenon 
and similar problems are being encountered 
by various countries and we should not 
unnecessarily look down upon ourselves in 
all these matters. We should, instead, try to 
cope up with these problems as they 
crop up.

He said that it was a social evil and that 
the Government should rise to the occasion. 
He himself pointed out that penalty is not 
the answer; it is really changing the social 
thinking. In this context 1 w a s  a  little sur
prised to  hear him say that he has taken 
bhang, because if social thinking is to change 
then at least all of us should at least not 
publicise the fact that we take bhang; tttet



is the minimum necessity (Interruption)
I realise that there are others but it should 
not be publicised, I have drawn the line at 
publicity

MR SPEAKER Mr Pandey was an 
adventurer

SHRI R S PANDFY Bhang is good 
if you take with tandai

wrfsT : f| xv$

^TT’STTfcTr j  I ^  fasnrsff sfTPgfr# 

% ^  vst  i «ft ^
^  t  f ir  fararrfwst % fa rr <*7̂
I I  f*ra f a s n W t  % f a q  fw sjsr ?rft
*pht i fa«rrf«pft % arsrrwr w
t>»t f a  % i If !«rTfcrT |  fa“
T O ?  sre  i

n o  w f t  q t i *  (*w*frr)
*rert *Tffrr*r ^  3^% if 5*% arc* %

3rt f '® I  SSTCt *T cik  forTT ?ft,

^ r t  5rr?r ?r^V 1 1  s v r  w \ n*>

STfpT ^ t  q-TORPT 5PFT W«TT% «pt STTrT «Ft

I  aftv |  fa? fa?  s r r ^ W s s  

sri^r i t  *nsrn«r tft 1 1  t
'STRTT f  f r  ??T tR̂ TT % f t^
fa ff sftn t v r  fT«r t ? a r ife r  *far 
w ra t % <feT | f  | ? s*r% 8 F m  T ta  

& | ? »rfc ariq m v f t  *r srw r * $ t *rn& t  

s f tr  *mn% $  f a  ^  ^  «*** ^  
cnsFs% $r tff *nrrsr $f f$r srH: ^rt wt»r
t ,  NawJr ^  ^rrr spt t o ?  Sr*t *r * t*t 

arrq*rT tft ^  *r$t ^  1 1  *nT«ft f̂fr ^
*R% 3 * rft $T P̂HffT I % aft

sr«PTT % a m rs r  |  cR-ft f r  <ra?s 

«unr ? r$  *f§r»n i ^ ra rm er ^  
<w *ft% ^rm t sft <Tfxft*rf<rsrf 

w t  a r rw t  arr^nr s t a r  i s u r t  fa & ft 
fa & ft w^rarr arK a n w r  «Ft 

^T?kT ^sr «F^arT^I ^  t
?rrr w  f ^ f t  &

% t( »g?r w y m  ?wr fa rif trT  f  i «nfl'
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fJT^ $rfa '%'m ^  ^  «P?T f*F T̂ TTS 
^  % 3Hq>T ^fatT | cj- f̂ g r^

fr?r 5T^ % s r m ’jr *ptcT 11
f^?ir«ff jfy ?rft fsren fW  r̂

WTr 3ft pftrr ^ F̂T qT ^
®PT f^?T JT^TT TT 5TWT4 7?5TT

|  srrr anfV an^rpft & ^  ^  ^  i 
% *TT3rr, =8TTfT; srq^q- dnfe TT 5ft srtft*r 

t  ^r«frt ?rfe ®rat ^  r̂ 
?tt?t fasrfspr it ^rrrr— n^ft ®Ft *rr»sr $  

^ t  fr^t ^i^crr— % f^r p j  sfoT 
ftt7- srir>r sp?r |  eft ^  fat*

f^fTT TT f ^  £ t «TTcfT |  aftT fW Tt 
W?r TT »r^tr?TT % f^TTT ^rr% f t  a n w -  
TcTT |  I

^  5ft ^ t f f  |  ?r^t 11
TTOt dw' % cTTgr f t  TOH? jh f t  3TT 
T^t |  | ^?Rt ^ t  <R ?fr ^  ^
=5FT?r w  ^T3?n f t  5TR?FT<t ^

|  Or f  ® wt^r ^  3ft s *t%
^r«Ttrf)T I  I ^  wV 5ft»T t  aft 
F̂T»ft srcf ^FT, ** ^ f t  ^ 8 T  f f  fft 

3jfuT, *Tr3n- snf^ t t  st*t> ^
11 ?*nt 3T^^pt ^  % < rf^p r
% wg% f t  TT?3 SFr ?PTT^R 5̂TT 11  a^ft 
5W ^PTCTt f r q ^  arrf t  f% ^ r f t  
*m aroi^r wr^ m W t  ^  t f w  
?r i %f«FT cr« r̂ |  srsaft
aft ^  t^t t  ar% ff^t r | :
f  I ^  ^T ĉTT f  f a  SJTW SfiRT W

T t I ^  ^TJFTT f  f*P ?Tt«PR
f a f m  ’cgt t ,  f tF i^ ® m t» t

ir^ *r *ri 1 1  *r  ̂ v t  sttsht ^ c n  j  
fa? ?TtaFF ^  »T ^T¥«?T tftX fST̂ T-
*m * t  mr wrr§ i\ % i

^  irm t« r w m r fasr
5r ^ r r f  a ftr  Tsr̂ rir f t a  9fr>r ^ ?

i t © ^ m n « r t

sr<t v ^ r r  «rr i »rwFft*r?w^ fa w
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l* f t  s re * fta rw r  

fasrr |  eft ^  ^ rr  f  *Th t  f jp f ta  ^  *ft

$  UTfHTT g f a  %3T ir f ^ f t a
% aTT*Fr?r «tt * f f  ^  *r*rrqT srrar 

|  ? *rfc «r>far t o t r  s *  ^  srfrTsrsr 

<t*it *w<ft m  ? n ^ rr if f  srtt

srafir 1 1  *j *t qrTfTT^r s to re  <f :
art* fa$r«wr ^reff %■ ^5f?r q r, srfrr^r 

5TWR 7 f t  I  I »t*f% f^rrr H TVR

*?ta s  *«rpft sfTOT s s t  * $ t | 9 *  
t f t  3TFR7 ^TfcTT f  f a  ^
STSjff JfT fa & ff  #  3TRT m  5r%5T aft* ^ T  

3TTJT fspfr ^  f t ,  fatT ^TifTR ®KTT
^5PT 33T T§t |  l

«ft fW I qpa : 3TW5T *Tf>TO, 
f lp p fw  S3RST ?t ^  T |  f a  f^wft3r ?PT, ITT 

qfiflpft Is f t  % 3TT3T 3ft fcsft ft  fa<?RTT
flRRnr ?m *r g ^ f  «if?rr 1 1 2 r  t o  srm *rft 

I ,  StPf t  ^*r«Ft u y  *i w i t  |  f a  f f r o r  $r 
*Ff f ( t  sWf $teft |  sfrr arm spt f̂ r̂«rr *r, 

art Sfcf ® tfi ift *rf t ,  ^T  ^  aft f  3

$t?rr | ,  ^ p t  3 t* r  ^  Ssff «tt 4 t  «Tfcrr

1 1  §rfa?r *r$T <rf^m t *r a*etn<faf 
aft* srs^f *r, ?cf?ft srfar |t?ft ^Tf^tT ff? 

| f t  sftsff 5TSTP* fR T t < r  ?T 7 f  1 
srarsft 3tt?t ^  $  i % r̂f % sft 

| ,  & i f t  *fa?t % s*t ?r§t $ t *r*%

ft I *m*JTT |  I ^f5TT t  f a
arq^ ^?r ^  ^ t  =TT?rr5rc«r 45T *f.?, 

frrcrrr wr n  «rf a ftr
3 ? w t ^  3T?5T5r 5? f a  q  facfrfl | f t  ^

I  a frt F f t  faar^TT f r  1 1
^  ffalTT?t sftsr 1 1

^  $faarf*r£t ^ t  t t n  | ,  fsrff §  

* 5  t o  tftfffercr % w  fjp re  Jt 
f ^  f ^ r  1 1  fe e m  % 3nf^»m  

^  ^  *r ^  f w  fa rt «?t f a  f ^ r  
^ w w t  f , ^?r ?r arlrr

qnc <wr fTT ar^F «ns^r
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3TT?m m  q^r ^ t s t t  «ptt spr fa?nf5nff Jf 

^ rm f^ r fasrr ^  i ?rr̂ TT ^  *Tf ^rrpTT 
^  f a  f»sr % n fs ^ J T  % ff^f srar»“?TT«P
c r fw ir  ?  i

*r f s i f ^ r ^  v t  r ^ f f V -  

TiTf f a m  3ritr <sCtk  ^ |  r $ r  

^ f ,  fsrsr v t  v f s i s m  f t ,  ?ft '&* *pt 

€ t*  5T^f % 3TTf»ft^S fa ^ rr  3TT^, *Ft 

sr*Tfrmr aft?, ?rv ?ft »r%, ^  ^  

f r s r  ? t aft^r ^  fajTT snSr i

^  f r z s z  an^r % f^rn; 
■f^T *T*n % 3!>r s n i r  j f t f  rtfrr ^ terr 

I ,  eft w  fT ^ tT  sf't 3 rn r / |f te :? q r  % 

«fr ff?sfE g r e  ^  % fnrr 

t o t  |  i * ¥  ^ ^ r t ? f  ^% Tfr, rf t fsrftT«T^r 

3 fh r ^ t R ^  %  a r r ^ ^ r  f

a n W ,  f3r?r *r ^ r ^ s t  % arfOTFrrr ^  

^  ^  ^ r  ^ r f  ^  a r k  q ^ F ts S r e :  

«tt a f t*  § i t  I

% 3T5TT2rr T r r f s ^  v t  «ft 
fsr^nr 5r 1 1 % a(Vc

e r r ?  apt < ta flrp*R  ^  | t ,  fsr?r

% *rf*1  v r  ^  f ^ r  ?r ^  ?t sttSt i

f ^ F f r  % ^F^t^rc 3m > ^*5jf 5f t ^b?  

sw*farr^t I ,  t  ^ar % sft 
^ 5 T T  I  I i f a f s f tT  !T«P ^ r f f f . ^ f t  f^qvrt- 

fcT^ f< r  I  J ^  ^ 5 R T  f*n*ft «ft f a  ^  »*T 

STffT tif?R5T?T ?> t  J *nra?t f ^ R :  

t n r ^ t qf ^  f a i r r  t o t  i < rrc  ^  <^t ? r? r^ r  

fa*TT TOT \ f ^ ^ T ,  1971 ^  m  f*r
ft  23,000 «fr, $rfa?r *rr#,
1972 $  *r$ 26C0 ^  n f l
5TT| 3W ^  g;^?TT f*Mt f a

m  g m i f r t  sjtflr | ,  tftf«n*foT wt 

r̂*ffri*TT t o t  art* ^ t r  f t m  t  f a  

% w  «pt m m  m m ,  t i f a m ,  

1
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STT TRTTR% $  tf t 'sfaFfft
ft s f tr  *ft «ft r̂ar*r tstv  stt

f , % ®rr 7^ 1 1 sftrerfrct sftr 
^reff q r  M « r  s*rr?r fo*TT art ft1

®fo w?F»fy *riTm«r <rfs*? • snarer 

t tC t^ .  ^  t o t  t  f% m T  ?TO R  
%fccrrff % 3rr*r*T?r 7 7  w  | ,  

m  iT F cr ^TTTTT 5 f ^  5PTT ?PFJft ft I

*fefy w  «rr ?nft fw r f 1

«ft w*rf (s3 $ ? r)  . TOST
q r  ^  ; w *  % srr^ *r 

it̂ t ^fifrfaFF qfljT t o i ft.
T*r ®pt ^  foqr w r  ft i

12.56 hr*.

R E • BREACH OF CONVENTION

SHRI SAMAR GUHA (Contai) : Sir, 
I have not received any communication from 
you. I have written to you not once or twice 
but thrice.

MR. SPEAKER : Why are you getting 
up again and again ?

SHRI SAMAR GUHA : I want to 
draw your attention to a letter which I 
wrote to you, and also the two reminders, in 
connection with a certain breach of Parlia
mentary convention and parliamentary prac
tice which was introduced by the late Pandit 
Jawaharlal Nehru.

MR. SPEAKER : I have received full 
information from the Government and I am 
satisfied that there was no breach on con* 
vention in that. He is at liberty to see what
ever correspondence we have had on the 
subject.

SHRI SAMAR GUHA : Sir, I did not 
seek any clarification. I wanted you to 
defend the rights and privileges of the mem- 
bers of this House which have been consis
tently bretched for quite same time now. 
A clarification privately sent to a Member

by the Minister of External Affairs will not 
satisfy me. That is not my object. It is a 
very important matter. It is a convention in 
this Hou«e for the last 20 years that if dur
ing the session of Parliament a Minister 
goes to a foreign country on any official 
mission and returns to the country, it is 
obligatory on his part to make a statement 
on the floor of the House about the objec
tive and purpose of his visit and the results 
achieved by the visit. During this session 
Shri Swaran Singh visited Afganistan and 
Moscow Dr K. L. Rao visited Bangla 
Desh and made a statement in the press. 
There was a meeiing at the Emissaries’ level 
by Shi 1 D. P. Dhar, who has the rank of 
a Minister and he has made so many state
ments in the press. Are we. Members of 
this House, to know from the press or the 
Information Bureau as to what is going on 
abrord ? Sir, I want a clear ruling from you. 
Tt is a brcach of the conventions practised 
by this House for the last 23 years and 
introduced by the late Shri Jawaharlal Nehru. 
It is a convention that whenever a Minister 
goes abroad on an official visit, he will have 
to make a statement in Parliament on the 
outcome of his visit. It is his responsibility 
to the House. Now he is making one state
ment after another, irresponsible state
ments, contradictory statements,.. ( Interrup
tions ).

SHRI K. D. MALAVrYA (Domariaganj): 
Sir, there should be a limit to his talking.

SHRI SAMAR GUHA : You are noth
ing but a rubber stamp of the Government

Interruptions).

SHRI K. P. UNNIKRISHNAN 
(Badagara) . Sir, he should withdraw those 
remarks because they are not in good taste.

Interruption!).

SHRI SAMAR GUHA : This breach of 
the convention is going on continuously...

MR. SPEAKER : I did not permit him 
to speak and still he goes on speaking,,.
(Interruptions).

>3 hr®.

SHRI H, N. MUKERJEE (Calcutta- 
North-East): Sir, you have not been pleased



[Shri H. N. Mukerjee]

to admit the motion which I sent you a 
couple of days earlier. Now 1 have been 
sent a copy of the memorandum from the 
Ministry concerned. 1 am not going into it.
I am not personally satisfied with the argu
ments given here. You might have been 
satisfied. May I, therefore, request you, 
since 1 had tried to raise what I consider to 
be a serious Parliamentary problem, to find 
out some ways and means so that, perhaps, 
in your chamber or elsewhere as you decide, 
we could discuss this matter ? I am not 
satisfied even though you may be satisfied 
with what has been communicated by the 
Ministry.

MR. SPEAKER : 1 quite appreciate the 
way in which Prof. Mukerjee has said it. 
But the hon. Member, Shri Samar Guha, 
gets up and goes on and on without giving 
me any chance to give him the permission. 
He goes on with all excitement and distur
bance in the House. That is not always 
good. There is a proper way of doing it. I 
would not have stopped him if he wanted to 
make a submission in a proper way. But he 
got up and went on and on. What 1 mean 
to say is that he should try to be fair. Then, 
he picks up quarrel with everybody in the 
House,., {Interruptions). Order, order. You 
are grown up people, mature people; you 
have seen a lot of the world. Sometimes 
you should have the patience to listen.

So far as Mr. D. P. Dhar’s visit was 
concerned...

SHRI JYOTIRMOY BOSU (Diamond 
H arbour): To Murree.

MR. SPEAKER : To wherever it is, to 
Pakistan, to Murree or two Rawalpindi. So 
far as that is concerned, 1 had the Govern* 
meat’s note and 1 was satisfied that it need 
not have been brought to the Home.

AN HON. MEMBER : Is it secret ?

MR. SPEAKER ; It is not that much 
secret. But there are other sides of it also.

I asked the Secretary to supply copies to  
the hon. Members who wanted to have 
some information about it. Pfof, Mukerjee
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says that he is not satisfied. We can sit 
together and look into it. We can look into 
the points on which they are not satisfied...

SHRI SAMAR GUHA : May I make 
a submission ?

MR. SPEAKER : When the Speaker is 
standing, nothing will go on record. You 
please sit down. That is a very bad habit. 
I condemn it. Do you think that when you 
stand, I must sit down ? Don’t make me 
sit down. You please sit down. I am on my 
legs. You should not be so impatient.

So far as the visits of other Ministers 
are concerned, I also agree with you that 
some information, factual or whatever it is, 
can be given. If there is something very 
secret or undiplomatic or whatever you call 
it, that can be coveyed to the Speaker and 
the Speaker convey it. But some sort of 
information can be given When any Minis
ter visits some other country— Mr. Khadilkar 
went to Santiago—something should be 
mentioned. As much information as can 
be shared with the Members of this House 
should be given. You must take the House 
into confidence.

So far as Mr. D. P. Dhar’s visit is con
cerned, wc can sit together and look into the 
points on which they are not satisfied. So frr 
as the visits of other Ministers are concerned 
I have already sent your views to them. Let 
us see what comes out of it.

SHRI JYOTIRMOY BOSU: May 1 with 
your permission, Sir, make a submission on 
what you have said just now ? I will not take 
more than a minute.

MR. SPEAKER : I think, in that case we 
should take the lunch hour today also. But 
most of the members have not been informed 
about it. ( Interruption)

S3.05 hr*.

R E :  THREATENED JUTE  
STRIK E IN  WEST  

BENGAL

SHRI JYOTIRMOY BOSU (Diamond 
H arbonr): This k  about the jute strike in
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West Bengal. We had given a call-atfention 
notice on this 1 he strike is coming on 8 th 
May. The hon. Labour Minister is here. He 
can apprise the House of the position.

MR. SPEAKLR : You can mention about 
stiike on Monday.

SHRI S. M. BANERJEE (Kanpur) : The 
stiike is on Monday, Sir.

MR. SPEAKER • You always come like 
that. Last time also you came like that.
( Interruption)

SHRI JYOTIRMOY BOSU : I am sure, 
Sir, you are aware of the magnitude of the 
problem. It involves millions of bellies. If the 
lute stiike is allowed to come, it will mean 
a terrific, irreparable loss to the country’s 
economy. Therefore, in oidcr to help the 
Government, in order to do our duty as 
Members of this House, we had asked you, 
Sir, to use your good otficcs to request the 
Government to make a statement as to what 
steps they are taking to prevent the jute str ike 
and to see that the employers are made to 
meet the legitimate demands of the jute 
woikers.

SHRI S. M BANERJEE : It is purely a 
Central matter, Sir. The hon. Minister of 
Foreign Trade, while replying to a question, 
said that he was negotiating. He has ncgo* 
tiated and has gone to Moscow. He is now 
in Moscow. But the Minister of I abour, 
Shri Khadilkar, is here. This matter has 
seiious implications, apart from the strike 
which we welcome. The question is about 
jute industry where so much of foreign ex
change is involved. Tomorrow is Saturday 
and the day after is Sunday. On Monday 
there is the strike. That is why I request you 
to ask. the Minister to make a statement. Let 
the negotiations fail. We welcome the strike. 
But the jute mil 1-owners are trying to bully 
the workers. ( Interruption)

SHRI SAMAR GUHA (Contai) : Just 
one minute, Sir. You appreciated my anxiety 
when you said that 1 was impatient. I want 
to be impatient in defence of the rights of 
the House. I wanted to seek your permission.
In the }ast two days when permission was 
r «t given, I did not raise it, Sir
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MR. SPEAKER : You are a very good 
man. Kindly sit down.

SHRI SAMAR GUHA : If I have given 
you trouble, please try to understand the 
spu it, Sir, that I was so anxious to raise it. 
( In terruptions)

THF MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHADJL- 
KAR) : About the jute strike, the question 
was raised I have some information which 
I will share with the House This morning I 
had discussions on telephone with Shri 
Siddhaitha Shankar Ray, Chief Minister of 
West Bengal He is seized of the matter and 
he has communicated to me that, if all the 
effoits do not end in a settlement, perhaps, 
we would have 10 intervene. ( Interruption)  
That is the picscnt position. As I said, every 
efloit is being made to avert the strike.
( Interruption)

13.09 h rs

STATEM FNT R E  : POLICE 
H R 1N G  ON WORKERS 

AT AMBERNATH

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R K. KHADIL
KAR) : Regarding Ambernaih, yesterday you 
had mentioned it. Because they linked it with 
Payment of Wages Act, you, perhaps, with 
great reluctance said, Met the Minister say 
something about it'. (Interruption) I was 
resisting it primarily because it is the sphere 
of the State Government The State Govern
ment is there— it is a law and order problem. 
Even implementation of Payment of Wages 
Act is left to the State Governments. But, as 
you desired yesterday, I have got some infor
mation. If you permit me, I will give it to 
the House.

MR. SPEAKER : Surely.

SHRI R. K. KHADILKAR : As I said 
earlier, the query should have been directed 
to the Home Ministiy. But because of Pay
ment of Wages Act, this deplorable incident 
has taken place through our machinery.

I will piece some facts before the House.
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(«) G. S. R. 252 (E) published in 
Gazette of India dated the 20th 
April, 1972 together with an 
explanatory memorandum.

(iii) G. S. R. 4 4 1 published in Ga
zette of India dated the 15th 
April, 1972 together with an 
explanatory memorandum.

(iv) G. S. R. 442 published in Ga
zette of India dated the 15th 
April, 1972 together with an 
explanatory memorandum.

(v) S. O. 285 (E) published in Ga
zette of India dated the J2th 
April, 1972 together with an 
explanatory memorandum.

(vi) S. O. 969 and 970 published in 
Gazette of India dated the 15th 
April, 1972 together with an 
explanatory memorandum. 
[Placed in Library. See No. 
L T - 1935/72]

(2) A copy of the Central Excise (Sixth 
Amendment) Rules, 1972 (Hindi 
and English versions) published in 
Notification No. G. S. R. 4 «7 in 
Gazette of India dated the 1st April, 
1972, under scction 38 of the 
Central Excises and-Salt Act, 1944 
[Placed in Library. See No. LT— . 
1936/72]

(3) A copy each of the following Notifi
cations (Hindi and English versions) 
under section 51 of the Finance 
(No. 2) Act, 1971 :

(i) G. S. R. 208 (E) published in 
Gazette of India dated the 24th 
March, 1972.

<li) G. S. R. 237 (E) published in 
Gazette of India dated the 5th 
April, 1972.

(lit) G. S R. 238 (E) published in 
Gazette of India dated the 5th 
April, 1972. [Placed in Library. 
^ K o .  LT— 1937/72]

(4) A copy of the Hindi version of the 
Emergency Risks (Goods) Insurance 
Schemc, published in Notification 
No. S. O. 5483 in Gazette of India 
dated the 10th December, 1971, 
under sub-section (6) of section 5 
of the Emergency Risks (Goods) 
Insurance Act, 1971. [Placed in 
Library. See No. LT -  1938/72]

(5) A copy of Notification No. S. O. 
5485 (Hindi version) published in 
Gazette of India dated the 15th 
April, 1972 regarding list of goods 
not insurable under the Emergency 
Risks (Goods) Insurance Act, 1971, 
under sub-sectio.i (2) of section 3 
ot the Emergency Risks (Goods) 
Insurance Act, 1971. [Placed in 
Library. See No. LT— 1939/72]

(6) A copy of the Emergency Risks 
(Undertakings) Insurance Scheme 
(Hindi version) published in Notifi
cation No. S. O. 5486 in Gazette 
of India dated the 15th April, 1972 
under sub-section (7) of section 3 
of the Emergency Risks (Undertak
ings) Insurance Act, 1971. [Placed 
in Library. See No. LT— 1940/72]

(7) A copy of the Eighth Valuation Re
port (Hindi and English versions) 
of the Life Insurance Corporation 
of India as at 31st March, 1971, 
under section 29 of the Life Insu
rance Corporation Act, 1956. [Pla
ced in Library. See No. LT— 1941/ 
72]

(8) A copy each of the following Noti
fications (Hindi and English ver
sions) issued under the Central 
Excise Rules, 1944 :

(i) G. S. R. 247 (E) published in 
Gazette of India dated the 15th 
April, 1972 together with an 
explanatory memorandum,

(ii) G. S. R. 250 (E) published in 
Gazette of India dated the 19th 
April, 1972 together with an 
explanatory memorandum. \Pia- 
ced in Library. See No. LT— 
1942/72]
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N o t i f i c a t i o n s  u n d e k  C o m p a n ie s  
A c t ,  1956

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF COMPANY AFFAIRS 
(SHRI BEDABRATA BARUA) : 1 beg to 
lay on the Table a copy each of the follow* 
log Notification (Hindi and English \ ersions) 
under sub-section (3) of section 642 of the 
Companies Act, 1956 :

(i) The Cost Audit (Qualifications) 
Amendment Rules, 1972, published 
in Notification No. G. S. R. 257 in 
Gazette of India dated t ie  22nd 
April, 1972.

(ii) G. S. R. 258 published in Gazette 
of India dated the 22nd April, 1972. 
[Placed in Library. See No. LT— 
1943/72]

A n n u a l  R e p o r t  o f  I n d i a n  O i i * C o r p o r a 
t io n  L t d . ,  Bo m b a y  a n d  R f v ie w  a n d  

A n n u a i . R e p o b t  C o c h in  R e f i n k - 
k i e s  L t d .

THE DEPUTY MINISTER IN THE 
MINISTRY OF PATROLEUM AND 
CHEMICALS (SHRI DALBIR SIN G H ): I 
beg to lay on the Table a copy each of the 
following papsrs under sub-section (!)  of 
section 619A of the Companies Act, 1956 :

(1) Annual Report (Hindi version) of 
the Indian Oil Corporation Limited, 
Bombay, for the year 1970-71 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. [Placed in 
Library. See No. LT— 1944/72]

(2) (i) Review (Hindi and English
versiens) by the Go\ernment 
on the working of the Cochin 
Refineries Limited, for the year 
ended the 31st August, 1970.

(ii) Annual Report of the Cochin 
Refineries Limited for the year 
ended the 31st August 1970 
along with the Audited Accounts 
and the comments of the Com* 
ptroller and Auditor General 
thereon. [Placed in Library. See 
No. LT— 1945/72]

ASSENT TO BILLS

SECRETARY : Sir, I lay on the Table 
copies duly authenticated by the Secretary 
of Rajya Sabha, of the following four Bills 
passed by the Houses of Parliament and 
assented to since a report was last made to 
the House on the 14th April, 1972 :

(1) The Aircraft (Amendment) Bill,
1972.

(2) The Indian Copper Corporation 
(Taking Over of Management) Bill,
1972.

O ) The Marine Products Export Deve- 
lopn ent Authority Bill, 1972.

(4) The Constitution (Twenty-fifth 
Amendment) Bill, 1971.

13 16 hrs.

DEM ANDS FOR GRANTS
1972-73 -C o n td -

M j n j s i  h y  o r  P k t u o l k u m  a n d  
C h e m i c a l s — Contd.

MR. SPEAKER : Now we resume the 
discussion and voting on the Demands for 
Grants of the Ministry of Petroleum and 
Chemicals.

SHRI K. P. UNNIKRlSHNAN (Bada- 
g a ra ): I want to make a  submission. Sir. 
Yesterday, there were a number of members 
who wanted that the time for this vital econo* 
mic Ministry be extended by one hour. There 
was a unanimous consensus,.,

MR. SPEAKER : You ask for extension 
of time. Then it comes to taking away the 
lunch hour.

SHRI K. P. UNNIKRlSHNAN : Let us 
take away the lunch hour. We won’t mind.

MR. SPEAKER ; This was all settled in 
the Business Advisory Committee*



169 Z>. <7. (Min. VAISAKHA IS, 1894 (SAKA) p et, and Chemicals) 170

SHRI K. P. UNNIKR1SHNAN : This is 
absolutely a vital Ministry. There was a 
unanimous consensus in the House which 
was conveyed to the Minister of Parliamen
tary Affair as also and there was an agree
ment.

MR. SPEAKER : we will now adjourn 
and meet at 2. That will mean half an hour 
more.

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAJ 
BAHADUR): The Speaker has been gene
rous enough to give you half an hour more. 
Sir, if the House is agieeable, let us sit 
thiough the lunch hout.

SHRI INDRAJIT GUPTA (Ahpore) : 
The request can be met if we continue to sit 
through the lunch. What is the difficulty ?

MR. SPEAKER : Even now ?

SHRI INDRATIT GUPTA : Yes, what 
is the difficulty ? I have not objection.

SHRI RAJ BAHADUR : I think we 
may sit through the lunch and it will be a 
geod compromise between one hour and half 
an hour.

MR. SPEAKER : I tell you the position 
We have 1J hours already avilable. Unlike 
other Friday, we shall take up the Private 
Members’ Business at 4 p m. instead of at 
3*30 p m. Then we will have enough time 
even if we abjourn for Junch. We will have 
40-50 minutes.

SHRI S. M. BANERJEE (Kanpur) : 
It is very hot outside. Let us sit here.

MR. SPEAKER : The hon. Members 
know that there is going to be lunch hour. 
They may not be available here.

So, we adjourn for Junch and re-assemble 
at 2 p. m. instead of at 2'15.

*3’*7 Imp®.
The Lok Sabha adjourred for Lunch 

till Fourteen o f the clock.

The Lok Sabha re-assembled ofter 
Lunch at six minutes past Fourteen 

o f the Clock

[M b .  D j s p u ty - S p k a k e r  in the C hair]  

DEM ANDS FOR GRANTS— Contd.

M in x b tk y  o f  P e t r o l e u m  a n d  
C h e m ic a l s — contd.

MR. DEPUTY-SPEAKER : We shall 
take up further consideration of the Demands 
for grants under the control o f  the Ministry 
of Petroleum and Chemicals. We shall dis
pose of these Demands at 4 p. m, The hon. 
Minister has intimated that he would require 
40 minutes for his reply I shall call him at 
about 3 20 p. m. The rest of the time is 
available to Members.

Shri Dhamankar may now continue his 
speech.

SHRI DHAMANKAR (Bhiwandi): 
Yesterday, while speaking on the Demands 
of the petroleum and chemicals Ministry, 
I was commending the good work done by 
Lubrizol L td , a public sector undertaking 
in I hana district of Mahrashtra. They have 
stepped up the production from 5,500 metric 
tonnes in 1970 to nearly 9000 metric tonnes 
this year. They have also catered to the 
increased needs of the consumers during the 
war period. The labour relations are smooth 
and cordial. Paiticular care is taken to 
recruit 75 per cent of the unskilled and semi
skilled labour from the local population. 
This gives employment to villagers round 
about and develops a helpful and co-operative 
atmosphere there. They have also made a 
profit of Rs. 32 lakhs by the end of March,
1971.

Engineers India Ltd., designers and con
sultants in various projects are doing very 
useful work. In the international field also, 
they have prepared designs for the Shiraz 
refinery in Iran.

Our public undertakings like the ferti
lisers and chemicals plants are developing 
and helping the country to become self- 
sufficient. But in the case of fertilisers we are 
not still self-sufficient. New fertiliser
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factories are coming up in the Public, private 
and co-operative sectors. One thing has to 
be very carefully looked to. The Planning 
and Development Division of the Fertiliser 
Corporation has done original work to make 
India self-reliant m the sphere of fertilisers. 
Like oil, vested interests both in India and 
abroad are constantly trying to damage and 
obstruct the excellent work the fe rti
liser Corporation oi India arc doing in their 
P A D  Division. The coal-babcd fertiliser 
plants are being set up for the liist time in 
India entirely as a result of the P A D 
Division's dedicated work and just when the 
fruits of years of hard labour are bearing 
fruit, disruptive tendencies ate taking shape 
there and causing damage. The disturbed 
conditions at Sindri where the Planning 
Division is located have to be watched be
cause they may pose a threat to our national 
security and national integration. Therefore, 
we have to be carcful and I would ieques>t 
Government to keep a close watch on such 
activities.

Hindustan Antibiotics are doing very 
well. They are catering for the needs of not 
only this country but have started exporting 
their products to other countries. This, 
public sector undertaking has made sales of 
nearly Rs. 6 crores and profit of Rs. 44 
lakhs and has given employment to about 
2,000 workers in Mahaiashtra. Hindustan 
Organic Chemicals arc also doing well

Now I come to the dark side of the 
picture, IOC. Duiing the debate on the 
Demands for Grants last >car, areas which 
needed particular attention were highlighted. 
Similarly the Minister concerned was point
edly cautioned about the loopholes through 
which self-centred bureaucrates, a new class, 
belonging to the tribe? of ‘capitalists without 
investments' were allowing legitimate profits 
which should have accrued to the IOC and 
the public exchequer to pass to the hands of 
private vested interests including monopoly 
business interests like the Goenkas who 
continue to enjoy the fruits of public Sector 
ventures through their operations in manu
facture and sale o f  barrels, purchase of 
IOmtec, shareholdings in Indo-Burma Petro
leum, a subsidiary of IOC, and the fantastic 
favour done to them many years ago by 
allowing them equity participation in Cochin

Refineries Ltd. The top management of the 
IOC, fully backed and piotected by the Petro
leum Ministry have allowed these parasites 
to fatten at the cost of the IOC for years.

Now 1 conic to the balance sheet o f the 
IOC. On p. 44 of the balance sheet, under 
schedule R, details of contingent liabilities 
not pjovided for have been given. It is a 
lieighteniiigly heavy sum, over Rs. 22 crores 
and tncn a dividend of 7 perccnt had been 
declared Inventory accounts for nearly 
Rs. 55 ci ores, book debts amount to nearly 
Rs. 33 crores. A piovisioit of nearly Rs. I 
ciores has been made for doubtful debts.

I say in all solemnity that these published 
accounts duly audited, do not reflect the 
actual state of affairs. For all practical pur
poses, meaningful internal audit has never 
existed in IOC and a few men of courage, 
of dedication, who attempted some refoim 
in this vital sphere ha\e been ruthlessly dealt 
with. 1 vould paiticulaily like to draw the 
attention of Government to the selection of 
Messcis. Lovelock and Lewis, a firm of 
chattered accountants, year after year as 
statutory auditors for the Refinery and 
Pipelines Division of the IOC despite a 
clear duective by the PAC to frequently 
change statutoiy auditors in public under
takings,

I can give here and now at least a dozen 
instances of how the internal audit set up in 
IOC has been deliberately suppressed. Take, 
for instance, the internal audit reports pre
sented to the IOC Boaid by the Finance 
Director in the summer of 1971 involving 
extremely important matters —how for ins
tance, senior officcis in the eastern branch 
of the IOC, Marketing Division, had de
frauded the IOC and the public exchequer 
by manipulating disposal of fast-selling 
lubricants as slow-moving items, how a 
Calcutta woman, a tich landlady, had been 
favoured in renting our her premises for a 
retail petrol pump site at Calcutta's fashion
able Belvedere Road at a fabulous price, 
uneconomic and againt the interest o f the 
IOC. Interna) audit reports also pinpointed, 
how contrary to existing agreements between 
IOC and Oil India Limited for the so-called 
maintenance of the Qauhati-SHiguri Pipeline
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by Oil India, exorbitantly high expenses are 
being paid to Oil India Lastly, I would 
request the Minister to find out whether 
there foreign concerns tan  be nationalised, 
if that is not possible, there should be a 
lomt venture wheieby effective administrative 
control can be exeicised by Go\ernmeit 
over it

)
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fc r  3eqT3r*r *rr t o  t o r  aft* w r  arfsnp 
5?rrrjr q^rcr i irm*r *£\ wft wr% 
«tt? fV q ftto * r fafaffr ^  ^
rr̂ r am nr fo 'sR fa €r ssrc*r sfter
q-T qf=q% % gnsr sfr sfto <tjto gfto *fto 
sfft sfft 3r?Rf?r «Pt sftr 3rm *r*ri i

% >to*r =ft q^TT t o  
TO*r «nr ftrcr^

?fT £e* jprV  sfrfr fcfTcTtiTPft WA ĤTT̂ cT 
qrr fcirr, vftx  3tt3t q ^ r t o *

% trv  sTrfqjfn: % qT t o

T̂Trfr |  i jtCt̂ t qfaTF apnpwfair s ^ fr  
qft sft “Ff fvrtff |  ^  ^apr «tg?r
s s t  s r m  |  f a ff  ^  |  f o

qft f o T ^ l W 1 S^cf |  fefTr^

arfaqrrc 5rg?r q>*r sr-r £ i 3*?% htt $  
$\o Jft o <srrfo sw ra tf  f f ,  ?t swfte 
jfr^rr jf f r  3*wft f tq tz  are cps *r*far£ 
$ t  »r*ft ifMft s fK  ^ q %  a r ^ r T  * rp r t o T  

srpnrr 1 1  srrcrr f  far *rfe «ft 5r>*R 
% torTqj *fto af>o arr|o fafts |  eft 
v r^ f  fasrrq, q rfr q rra > r^  f t  srpft t 
3fk ®rfc ^  4 eft fa?r 3rfsrenft?ft ^ $?r 
ant^ qifTi%£ qrc% «srt 3ft;w r % f^ n q >  
^rnrsr ^ j i r  |  ^  f ^ q *  srfr  tfr q rfr 

^rpfaitjft qft t o  i

«Tfs*TO w ^ f w  qft 16 ?ft 
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f f f ^  qft aft T O  q?T 104 sr% w 
«rr i fff^nr *ft xr| ^ r ^ s r  «rs%- 
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srf?rm?r fff?r*r 24,000 «ft ^  
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^ r r ^  f ^ r r  ^  fip sfto ^ 0 sfr© ?fto «jft 

q f ^  % 13, 10,000 iftzi fff^r»r ^ ? f t  
^ r f^ q , aft srfcr 2 ,60,000 ifr^T 4s?ft 
1 1 ^ tfrrtR  fq f^ fr  % ? r ^  n  arrsr fsr̂ r 
f^ er % afto ijjto tsfto tfro «rft t o  t o r  
|  sr̂ JTTT %* m v  qft smcr ^  1%qrT 
5TT ?T̂ tT 1

q fs ^ r^  a i « r c f f f w  *P% ^ % ^ r  |  fqr 

I4)68-69 ir f a  ?FT <JTT '<m *  sftT 
f a  qft q r r^  orrqpi s f ts^ JT  ^  ^  q^
^  % prefer c it̂ To gfto hVo % 20 

?pt q?:m qrr 12 qiT^,
93 srre ^qq ^r 5?rm  q^rcr,
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70 5=TT̂ ^qzr Tf »T?TT I cF^ fq®5T eft
erqf *r q^tf^*r q^r«ff % 5T*r eftsr m x  
art, Tux tfr J 970-71 % ijJTiqjr 9 

20 T̂T5sr ^ r  ?^r 1

fq^ r i i  5rgf f a  ^  r̂ qfrf
srn^r f t  to %  f m  qf«?r^ 1%

^ ^ % q *r f ^ ^ f r  qft 
fftfcpft *p> f5r^<?R s^v rm ft 1 3**m %
^ rer ¥T*w qT *pr«T?T?=r sft^ ?T  ?r^ t o r  
*NT ifeqT (̂\x «r
?nnT % ^?r qft *rt^nft 3̂ t  ̂ ? f t
ftqsTSFrftsr ?r̂ » ?r % sr^r^r xi[T 1 
anflr?T f̂OTT 1970-71 ^afto ^ 0  ?fto
q?r 25,000 w  f a  $r srRT ^q » R  
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n«rr 1

»rnm ifa n  x& w f t  |  ark
s f to  trffo  « fto  ? fto  ^ 4 ? r :  ^ « f t  1 a r m

? f ^ n  ft <TRer ? r ^ n t  % 50 srferera
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^ f t  I  ^ T F ’raW W HFfT *F
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% a r m  * fe q r  m m  |  s f tr  
arto trffo aft©

^fTT s q ^ R  I  I q ^  <ft S?ft 

|  sptf srrc*ft ^  *t%stt % 
sn ^ t ^ 5% v t  cqrT ^  a rk
3fti% 9 p ^  sfft ^ s r r  tf t  s f c f t  ?r i

SHRI P1LOO MODY (Godhra) • There 
is no quorum in the House

MR DFPUTY-SPFAKfcR The bell is 
being rung

Now there is the quorum. The Hon’ble 
Member may proceed

n*te«r, 3rfr»tf«pTff qtfr<?t % <rf%*rc 
TTP75 3TTTT5T̂ T *T 15 *T7t3 60 V &  
spT qreT senft % fat* f a f r s f t

Sffr 3 f W  |  I

t  q-fSTT  ̂ 3F^T£fa*?T Wt
fOTfr^T  TT *r*WT f  f a  artoiTJTo 
sfTo flTo 4T>T anqw  TTT'fttSH

effaT iTfr SFWTffV % 3RFTcf fa*lT
SIT* I STS’ aft® tr?ro afto *fto

% 22,000 faBSRH Wl F̂T%
t t t x  q-ftsnr >ft ^foer 5 fw  fa*r i 
srn r *ft© sfto  m o  % «F#srrfT?ft v r
STTfTT m w  ?T$ f t  TRTT facTCT ?fa*T5T
srrqfT % qnH rrfort * t  i s*r
f a q  s p r  ^trft apt fasrT f e n  <ft ait 
afto qrfo 3ft0 m o  % q n N r f t  t

^ « P t  qsnrar ijt ?fa*n i

5  qf«er«F w d f w  « P ^  v i  

fiPCTfar & *r$q<T sr^t 
*n« fffa* r ?! ^  i
ar«&fa*?r *F%£t % afto irpfo gfto tft© 

anrc t f t r  w r f a w f t  v t  sw tt  ^  1 1  
3*%  qi?r arrqrr iw tftfa iR T  * r  ^  
|  ?i*qr 3r t  *r*ft htsht 3T*r*sr t  i fa*r 

fasft ar^etfcfqwr O  tftar rt<TT

3^0 TTJfo 3f ro  ^ f to  V T  ^ T T

'T i’TT 3fV f^T% ?rr€TJT |  ^T%
arfcrfTffi M  «rt»rr i

^  ir ^  5 .T <srrcm  sjh jt *sr ^Tcr ^  
<sftT T O f q i  TTfrr r̂r f̂TT f ,  w  ^  
^  f ^ ? T  % q r  «tt, f a  % m n ? r  % 

^cJT-f?T^T wr q riftT  1 1

1974 Sr &  2 60 STTST 50 W
^ 5% fat ^fr ansR q^rn gTqt, srsr f% 

*p r  ? irm  % ^r so vtw 80
^ s n r  2?t £ tar sft fqr 33 ^  1 1
1974 % ?rq-vrir 187 ^  t^q- ^ r
fa& ft ^?nr *pr% ^ r  ^ t sm m r 
5Ft?tt ?>Tr i w  w r  rft^r 

?̂ TTT 5̂T *r 5 "TPST, 62 5̂TTT ¥PTT ijwr 
r r  ¥=r iTRT^ t t  1 1  ■jrt ?wwft ^  
|r r  dft^r ^ f r  s t r s t o t  w  ^  

t  f a  *t?ifarsR T t ?fTW ^5T faqT
anir fsra-̂  % 3n^*ft ^ q -
3ft < t4 ^  ft 3r >  ^rsrfspnr ^t»t
*pt  i

% tT̂ I «TTfT ^\T f?T%cr?r *FT̂ T 
I  f a  ^5t it f  ® % 3f$f

fam\ *$( t | ^  T if t  i 'T- iw r t
«Ft »ir*rfr> 5r T irf % f^ ft *r 
a n ^  cn* ̂ ttjtt <ryp|T 11  %T'rf?rrr
srmer wife $ f«r^?rT I  i
q-qt 5̂  CTT̂ fV W«T? |  I «H%
?5TT^t % *r t  wnTTT ^ i w  |
f a  o r  s ŝpr % 3T*fr 'F  «ft ^=r «r«aft 
5fft qfT?T % ?T t̂ fWTT cTT $?R
T̂5TT ®FT 'T^JT T^fT |  I «P3 *̂T 

£  fspr ^ T  #  'TStf % f a q  ^  ^5T ^

f?Fr?rr fft *m  % «r |1?tt 11 % arm  ^Tcrr 
|  f a ^  firPTf??: w  «r>T
gq-pr t*t 3?V ?ir^r ^ f^ fT  fa  fr*r 
lr sjnr vt %?r ^=r ?«tt̂tt ir w«art ^
t r j r l v t ^ s  ^  f*T?r a r* ^r?f 
a R r r r  vft? rtf *rft*n *r(t 1 1
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[*ft 'TfT'prfrFS < T ^ ]

?5T f i s i i  % m«T $  f̂WFTJT *tft 

*tf<Tt’ *PT *TWH 5PTcTT f  I

*ft w w m  «f^(T ( qfgm fTT) : ^ q ^ s r
<T*r ??r ftrffts£t *PT ft,

s?mr srp - stst |  a f tr  s*r * t?t *rt
VT ^  tTap ftc*R fT v n fs  frrf^T ^

fW t ^ r r ^ r  i ip r trf%cr spsrTsrrmsr 

a r k  *ft % ^«r^r r̂r^r«riEr «pt ft tft 
? r ^  srft- i %fa?r t f t ^ r  fficT ^rrrf ft 

fsrer «ftfft*r jtt qrfrrtft ^ft $*t <**r afk 
fisrcr ? r q [  f t  f * r  s f t o  q ? r °  ^ fro  t f u  s f i r  

a r o  tft <&<?* ft tfs r |q  s*rft ?r> 
^TT fT3rr srm r t  f a  S i f t  sptfensr ^  CT T |t  

ft f a  an fr^JT fjtrR r srs ^ r  ft ??rcn *rr'T*r 

fa*TT 5TT% I

spf fa**r «fi %i i v fftsra
t s r ,  tft© srto s n fo  spt q?sFen?rft § f  i ?*r%
fa f t  qfsw*P 3FT5if%*ff sp] 66 «ft ftTTC ft 

*FfT «PTT I ftf** ftft *TS3T ft ^  ^  STTcTT
f a  an feT  3ft ari^r qft s*r% ^r*r

V X X $  |  ST? OTT fa*T m w ,
*VQ§\ I  I 5 #  fa o  Tfl^r% w i  fr?TTT3T 
*r$t | ,  ^ q ftn ft qT, ^ r%

% tf*r q*  $ft * t$  frFT’Tsr fTft |  ^ f r f a  
?rft arm  |  s*r srffrft ft t freftr ^rer 

f fw f % sfr t § t  ft s w  ftsqTfftfafrrsr 
%* sfr »ftarft q ?  * m  tffrft i ftfaq- 

fsrcr ern i ft srrsr ^  a m r ^  % ft 5*rr»V
fa'TT^ft? ft VW  | ,

arf M r r  q-^r r̂r^O 1 3 ? V  
?w«Pt «Rft v r  sr^Td 11  q lo an ^ o  

*Ft anqft t o r ,  far* arrf o tfjo  rj^o

« rm * rc  ft ^ f q f ^  m i x  fa*n ^ r ^ r  
?rf«r?r ?tt5t srr*r ^ r  fro %
«rcff ft srf 3nfo^ro ^ ro  ft ?FT*r ^ r  11 
f a o  5rm  ft t o  f p * T  fW»fte?r s r r tx -
fp R J  f w  i <ffro arrro ? r m  ^ r % f t  sjsfar 

f t ^rf) ^  f a  ^ r « r t T O f t » r f t

OTT^rgr ’t̂ t ft, «rf̂ 7 «fto stf-o ?rTW s*r- 
f?rft z?t f ^  f a  «ft mix fiPTr » r t  «rr tfa ft
^r?T sft f̂>3TT ftJTTCJ faqT T O  «TT I ?faf«P?T 
ftf?T?r TX srf ft 5IWT srd |TT I f3RT 
ffto vTT'T 3ft^ OTo jf<T5T XUf ft f̂ft5T?T 
qft 5 ^ T f fâ TT, -sft»Tf^f\ g-ff«pt 5ft%?FS 
fa*rr, q f ^ f r  q? 3rr?rft qft ^ f a ^ r  ®pY, 
■???? Orfjqr fazrr, snfo
*ft° tr^To ft fT ^ r r^  |  3tVt  srrq ^ t^ t 

*TFT I  ? kmx
fa p ft^ rfr  ft ^  ^  fr^rft, s s f t  ^

\ ^ t j t  |  5tt f^5?cTH ^ t  ??r 
^ f t  q fs ^  a r^ fa *T  v t fr^r§ qft 
x̂w. wt ^ | |  ? «ft *r>sr*T ^'t ^?r ?fWt ®pV 

f a m f  w r  ^ r f f f t  \ qrf?r*rrft? wfr 
q f ^ r ^  3TTJ-^f^?3r T ^ s r  sriq ft ^ t t  |  

f a  arrq w  v x  f f w p r r r  ^  i %fa?r

^R?r sfr arrq ^ rrft |  ft ?vrft 
W fa e a r  ^ r f t  |  f a  sf^nrT f r  fr^t i wrtfr 

2 ^ ^  s t t f  ^ r ? r r  |  ’ fare % f ^ r r u  
^^a rrirfr ^r, art
stmt |  f a  ?»r %?r % anq  ^t«r i ?a%
«r«m ®»r ft, ^?fft ftfrsT 3?^  ft w
5Tf«pft % 5Ri«r arrq *tx aftr fa r arrq 
«ns #  f a  srrq% ft f e m ^ T -
t tm  |m r | ,  cfr ^  m; ^ c t  11

a network of corrupt officers of the ICS 
and IAS within the O and NGC

3T<R STT* <far fan-1 ?ft ww'\ ^  arc 
^^cft «Pt 5HFT?T I  I $  *fta% 3ft ft 3TTCTT

f  fa  q* arq r̂r jxt r t r  
i «t*t ft ft, mxriffrt ft aftr 

W5 W  ^  Mm <̂PT45TT ?T«pft
ft i w t  v,m s rw r^ fts  '$mx t i t  ft fa  
^  ft ^ t i  v |? t  fz *
ff«PT ft I

q *  : a m  ft annsr »rq
I f t?
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srt arrtrTTT
arc* i

qwr cR t; JTPT9T a r s *  % srv to  i  ^  

t o  % t o n ?  S W m ' t  t ,
q*F afto qrfTo ifto  *fto %

srsffar f  % to  t ^ r r ^ T T  f  ft?
% ^  ^  q t f t o  STCnTT, 5TTEf>TT
*  qfc5̂  * * £ t  spr fa ^ f ts r  q*
5*T% £*sf STT̂ n tqTff SRTfT ?RSFF T'T

^  arr?rr jftr tor «rt v r *  

t o t  ^  srspV̂ r |  qjsftsH *  ?
4 ^ t anq? q r t o m ?  tt trap *> stt̂ s  

*  s rfr  arr qn; sr^f qT w t

5 , 3TcPTT S fcf 3 ,  3fr p ?  'FT^ft It »T*I* 
t f z m T  f3Tr |  STT* *  fffcT 5 , WT

S fo  |  ? *TT̂ rjT 5ffr SPTT ?T̂ t t
t o *  ^  q»tfl5R SRIST § f a  STft «TT
s rsm -  *ft 3 r k  t o  *rW t % t o i q ;

wstptpt t o %  to iq >  F w u r f t  f t ^ r  
| ,  *  frT«PTT 3pt^t *ft v t#  sr*pr̂ r q?r
q $  ?

fq®% ^rnc arrfo tfto m^o <srh*it v r  

? *  g^srf 1 1  *fr £ s r  #  %*jt s r e

% W’T arcarft r̂r <rf *t 1 1  t* t  q-f
*P5T ^narr |  f a  qfffpft qft *£*r *»r *  % 
t o .  trarfiTfsT^^rsT ^ t ®R>r *p t*  % fo q  
o t **  q f r o i  * m *  % m  arra

|  fft ^  ^ r f  o tTo 
t»«o 3 ftr arTfO tft© rrfTo arq jqrt VT t  I 

«ft #ST % 3TK *  3T«r ?T*F fWcT% * ^ £ T t
an q $  fe q rc ite  *  w  *rar% # r

| t t  ^ r  « r| ?n rw  w  t  ^  ^
cWTJr ^  fT^Trfffarfpr€t |  art?: m  «Pt 

f^rnTT an* , % w *  * \  x m r f t  $  \ 
*wr w f S r s  w v t  «pt^ % ftn* |  ? 
w  ??r drrer v t  ?njar? * p ^  % 
ftrq  ( f t r  * r  *pt ^  «rrr

ffr arrfo ?#to q[fro aftt srrf° t^o 
% n  § r « n t  $Tfa*r ^  ? f W r  wrar

*fl|t ^ f t  «?t v i f r  %

^ t o i r a r h : ^ 5 5 f t * T S r »  I ®  ^qro 

T̂̂ TcT TFT ?ft f t s r r ^  ^ r  rjrr | s r r ^ t  w t^ft 

^ t  w z  arree ffiqr ^rrrr i fq^%  ^  %

«ft ^ o  m o vssr̂ rt ^ p t % ?ntr 
arrcr 1 1 m  ^  * \ i  ?Tft fen* 
*rer i ^rsrr «ft m t r  fcsr 3rr?rr ^ n ;  i

a rk  3 R  f̂ft I  i 1962 % ^?r

^T  2 P f t  ?2ft T»T |3TT 9 sprr

T tf  ^ T fc r^ f t  sft 7 a r m  *tpt 
aiT% Jr f ^ T  i 1962 *r 3ft *

sfti^^nT «rr anq anr ^  ^  ^r?ft

»r ?i£r ^ s r  ?r% i
1962 ^  €<TTr «TT fq©% 3?T

?u?r it arnr w  sr r s w r  ?r^t

»T% |  I JT? W  I  srefar rT*TT̂ r *TT*PR VT 
t̂3TTff5T̂  r̂ T q«RT-

=#■? fsrer^r ^ i% rr, fiR arr T^r |

ePTTlT Z *  f® rf^ft *F> STÎ cT «ft I
n% ?PTT SfJTt f3TT ? ??T̂ r ^>?r-*F>T ^ft
<pr*?r ^ q jf t^ r  % %  f a  r̂ ;t

spt i ^  t o  |  sr*r qfegr
^wnr̂ smr vt ^ * r r | *r «ft %o fto 
HTcT̂ nr  ̂ ^T?ft srmf i ew
SFTTTT an r^ l ?5TT 8fV ^  % gft

asTT » f r§ m fr  ? t ^ i t  

qT «IT 9 rk  |*TTTT TT^f q? ^ft «TT 1 

<s& f*F?rafrr X^T I  f«P arrit ff^t ar?

| ,  3rnr ftwr *pt a m  t

«ft qt^r ^  : m fa*?r «ft i

sft 5!W<n«r f?vT arnr arrq^r w  wr?r 

Tt qT»T f̂ T’PTT WTO fft 7t vr>r
arrqwrt f * r ^ f  t ,  ??r^t ^ f ^ r  i

^  sp|?rr f  f% r r« P F  ^  qjk«r

t o  q r  ^c^mrTer ?r5t f  m fa m  
%, ^r#rt fqf?rffr % anr*T mx.
5srrf?* i q ^ r  4 w r  q iW ? r  % ^ *r

# rft^ r*r  f w r  «TT t o *  ? T f  ^ t

21^ 3OT> ViSf t  cKTVHfKf*
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[«ft serrm  v t t ]

snft feffts’ *r£ sfr i tft
STTWr RTR 3TRT T rf |^  I

t*qr 3TTcr fsref5T *rre> ark tfteft |  are 
cW 3TTT ^  Tj *TtftjT$FT ^  fa
'w^r s fk  ^r?fr 9ft
^ r  sfk  tBT̂ r spPT^nrt sn f  o tt0
t ^ o  afrc a n fo  *fto n;^o artfsnft % *r«r 
ftnar spr, ^  ^  ^  ^  ^r*r
arrwT yft ?r$V 'rrqiTT 1 w  sm% 
^?hct ?tVt «TT facfft *prq^¥ t  aRPFt 
3TFT aftaT 3R, ^rapt STTT foFRTW 
VT I 3PR 3n*T fe^T 3f>T eft srPTST
TT*r Sfoft % *re[t ^*r cn^lrT 1

frost sr?r f f  *pt ^  |tT
%x **§*% % *arft «ft 'fto *fto %3to ?r 
*p§t «rr f a  s?r «frR *T S W  SR^ % fair, 
sfto ir?To ^Tto ^ ro  % ^ n r  *pt w>^

% ip^  ^ r€ t  «rt% is ^ r  fasrr 
|  «fr %o s to  v f  3 s r w f a < r  *r

3 ftr apt ?TPT % 3THTC 3F5T
a m t  fVcfrj t o  ^ f f r  «ft 1 nsp ?rn* ^  
*pt 3nqT | ,  «r  ̂ f a f r i  ar«fr srar
STfl" 3Tff I  I 3ft0 TTJfo 3fro *fto % WIT*T
*ri ^ r  f w  ^rrcr, ?tt% « tk  ^  aft 

fc ftS  | ,  ?rm% ar?st srnft *CTf$Sr 1

s r t  it t  ^ r p n  f  f a  ^  srf t o  

£  ?Tt $ * j¥  77 5T¥T ¥1#  i

SHRI K. P. UNN1KRISHNAN (Bada- 
gara) : Mr. Deputy-Spcakcr, Sir, for quite 
sometime now 1 have bad a feeling that the 
Ministry of Petroleum and Chemicals has 
not been getting the attention it deserves m 
the press and the Parliament. This Ministry, 
to my mind, should be the nucleus of our 
industrial take-off and it should provide the 
sinews and muscles for our industrial future 
along with that of steel, But, unfortunately, 
this has not been the case. This Ministry, 
thanks to the set of officers who are at the 
halm of affairs, has m rotd anough notoriety,

as this House knows, and as the debate has 
shown.

With the sole exception or a few ex
ceptions like that of Engineers India under 
Mr. Pathak, the Public sector undertakings 
under the Ministry has been a miserable 
series of failures. 1 would invite the atten
tion of the House to a book called “The 
Political Economy of International Oil and 
the Under-developed Countries” by Michael 
Tanzer, where he pays considerable attention 
to our own development of oil resources. 
And he also says how we enunciated our oil 
policy in early sixties under the Oil Sub- 
Committee of the Cabinet formed by late 
Jawaharlal Nehru and the Ministry undei 
stewardship of Shri K. D. Malaviya. Oil 
means energy and without the energy fuels, 
modern industry and agriculture cannot be 
organized. That is the basis for our atten
tion that we paid to oil in early sixties. But, 
unfortunately, that is a story of the past; 
and today 1 say this moie in sorrow than in 
anger but with certain responsibility that 
this perspective has been allowed to be 
sabotaged by what I had called last year ‘a 
self-perpetuating clique' and what 1 shall 
unhesitatingly call today a 'kitchen of 
thieves*.

As the time at my disposal is short, 1 
shall confine my renvrks only to some under
takings. 1 shall take first the Indian Oil 
Corporation (Marketing Division). A num
ber of questions 1 had raised last year during 
the debate and subsequently in several letters 
to the then Minister, my fnend, Shri P. C. 
Sethi, who has now gone over to Madhya 
Pradesh, and every time he had told me 
individually and collectively to several mem
bers that he was going to take action. But, 
so far, nothing has been done. 1 shall not 
deal today with the recruitment policy or 
the appointment of sales officers or manage
ment reporting in this Corporation, but I 
shall take some other questions because 1 
know nothing has been done about these 
things.

Due to insistent pressure of this House, 
the then Chairman, Mr. Kashyap, was re
moved, but the Managing Director remains, 
I b t  Moutfag Director of the Indian 01
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Corporation (Marketing) has been one of 
the mysteries. Here is a pensioner of 
Burmah-Shell, an international oil cartel, 
who campaigned against the oil policy of 
Government of India in early sixties but 
who has been brought in as the Managing 
Director of IOC by Shri P. R. Naik and 
others who are now under scrutiny of a 
Commission. Surprisingly, his letter of 
appointment dated the 10th June 1966 
makes a  very strange reading. There is no 
reference to tenure, probation or medical faci
lities m the appointment letter of this pensio- 
ner-but a lacunae, as 1 shall prove later, he has 
fully exploited to his maximum advantage and 
benefit. In answer to my Unstarred Question 
No. 1226 during this session on the 24th 
March, 1972, the hon Minister had stated 
that his term has not expired How can it 
expire when by conscious and deliberate 
design or oversight his tenure and probation 
has notbeen mentioned, have been exclusively 
excluded for the benefit of this pensioner ? 
Last year I had also brought to the notice of 
this House the question of his fantastic, 
fabulous medical bills. I am sorry to say 
that I was given an incomplete answer in the 
same question by the hon. Minister. This 
is ono of the strangest stories I have ever 
heard.

Last year, in April 1971, after drawing 
$5,000 for treatment of an ailment in New 
York, this gentlemen returned to India to 
submit a bill for Rs. 1,15,000 ! The Board 
refused. Then he along with some officers 
of the Petroleum and Chemicals Ministry 
mounted pressure on a man of integrity who 
was then the Finance Director of the Indian 
Oil Corporation, to sanction the bill. On 
9-6-1971 the Managing Director— I am 
ashamed to say— this but it is a fact and I 
would challenge the Minister if he can 
disprove i t—threatened to manhandle the 
Finance Director. The Ministry, the next day, 
sent a Joint Secretary to patch it up. I shall 
not go into the sordid details, but I would 
like to read out a  letter dated 11-6-1971 
which the Finance Director wrote to the 
Secretary of the Petroleum and Chemicals 
Ministry. The letter reads :

MI  must make two things quite clear :

(a) The immediately exciting cause of 
this attack on me hy the Managing 
Dfeeeter is the fact that I have

stood in the way of his getting in 
full a sum of Rs. 1,15,000 approxi
mately as reimbursement of medical 
expenses in the USA spent by him 
in connection with his case of rectal 
cancer. My stand has been simple 
the first, though by no means the 
only consideration for reimburse* 
ment of such expenditure should be 
that the condition is not curable 
by operation in India.

“ ..If we did not insist on this pre
condition, any officer whose wife had, 
bay, breast cancer, could take her 
abroad for treatment at the cou of the 
IOC.”

What about the pooi IOC employees ? 
Would you give him even Rs. 500 ? The 
letter goes on. I do not want to go into it 
any more. Why have the top officers in the 
IOC Marketing Division been allowed 
to maintain IOC cars at the payment of 
Rs. 75 pei month against the specific deci
sion of the Board and against all the guide
lines laid down by the Brueau of Public 
Enterprises ? So, naturally, being a man of 
integrity, he refused. There was an attempt 
of maa-handling the Finance Director. 
Subsequently, he was unceiemoniously 
thrown out. This is the story. He said no 
self-respecting person can continue under 
these circumstances He has been known to 
many Members of this House as well as to 
the Cabinet Ministers. They all know about 
his record including some m the Prime 
Ministers Secretariat. But they in the 
Ministry, don't bother about integrety...

SHRI PILOO MODY : What is his 
name ?

SHRI K. V. UNNIKRlSHNAN : ... 
because whenever there is a question referred 
to by the Prime Minister Secretariate, I am 
sorry to say, the Prime Minister proposes 
but the Secretaries and the special Secretaries 
dispose off. I shall give you an example.

SHRI PILOO MODY : What is the 
Finance Director’s name ?

SHRI K. P. UNNIKRlSHNAN : 
Mr. P. K. Rao. In an office note on a 
reference from the Prime Minister** Secre*
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[Shri K. P, Unnikrishnan]

tariat of 4-11-1970. the Secretary and the 
Special Secretary— I do not want to men
tion the names— write :

“With reference to the DO letter from 
the PM’s Secretariat placed below, 1 
don’t think it is necessary to take any 
particular action."

This is why my friend, Shri Satpal Kapoor 
and every one in the House said, that this 
Ministry has been taken over by a clique. 
The earlier this clique is thrown out, the 
better it will be for the Ministry, the better 
will it be for this House and for the country. 
Otherwise, you cannot have any development 
of petroleum or chemicals or anything 
else vitally concerned with the future of our 
economy.

This is not the end of the story. After 
having misled the Minister for whom I have 
the greatest affection and regard in prepar
ing his answer I referred to above to un- 
starred question 1226, the same gentleman 
again goes to the Board in April 1972, that 
is, la^t month, for payment of the same 
fabulous amount ! Here, I quote from the 
records of the IOC Board (now of three 
members): Minutes :

“Shri Kamaljit Singh, Managing Director 
(Marketing Division) pointed out that 
his claim for reimbursement of medical 
expenditure incurred by him abroad last 
year has been pending for quite some 
time and that he was under financial 
strains and requested the Board to take 
up the matter on an urgent basis. 
Finance Director brought to the notice 
o f the Board, the contents of a letter 
received by him from Shri A. P. Verma. 
After discussing the matter at some 
length, the Board felt that as the matter 
was already referred to the Government, 
the Chairman may request the Govern
ment for a  decision at an early date.”

Now, they were silent. Obviously; Because 
I  have constructed the question that way. 
Because 1 had asked, “ the amount drawn”, 
and they can argue* this is not the amount 
drawn. So, (bey could conceal from the, 
House that this is not “ the amount drawn.’’

But the spirit of the question has been pro
perly covered up.

Here is a basic question which arises. 
Shall we allow such loot and plunder to go 
on in our public sector undertakings, in our 
pivotal undertakings ? Yesterday, Rana 
Sahcb for whom I have great regard said 
that there is an attack going on on the public 
sector by the private scctor. I wish to tell 
him, we will never allow it and we will 
defend the public seetor. We have defended it 
in the past and the world knows it is for that 
there has been a split in my Party and it 
is for these principles wc stand. Buf, that 
does not mean that we should allow such a 
thing as has happened in Italy; where after 
the death of Seignor Mattei, their oil public 
undertaking ENI has been taken over by 
bureaucrats. But that is not our concept of 
nationalisation. That is not our concept of 
public sector. We have der nitely different 
ideas about these things.

The same people and same set of atti
tudes are continuing. In this IOC Marketing 
Division now a new Chairman has taken 
over and from all the reports that I get, 
he is getting the same treatment from the 
Ministry and from the Managing Direc
tor. There is a rift now. Why, Sir 7 
Because a relative of the Managing Director 
had to be pushed in as the new General 
Manager. Even the marketing policy of the 
Indian Oil Corporation—I charge here, 
with all sense of responsibility—has been 
made a tool for their designs. I  would give 
one example, how the marketing policy was 
tailored to the career requirements of certain 
individuals.

The furnace oil is in great demand and 
it is in short supply The 1. O. C itself i$ 
unable to meet the demand, unable to meet 
the requirements of their own customers. 
But now the I. O. C. is selling the furnace 
oil to its own subsidiary,—1. B. P, Why, 
Sir ? It has never handled this furnace oil 
in the past. The I. O. C. bad been handling 
it aJl along. The I. O. C /s sales suffer to 
that extent by diverting a very scarce item. 
They did it so that the I. B. P.’s Managing 
Director’s career and his record cap he 
improved, so that he can be made #  General 
Manager of, 1. O. C  later on.
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So, this is the basic question. What 
kind of a public sector do we what in this 
country ? I do not yield to any one in my 
devotion for the cause of public sector. That 
is why I am forced to take up this subject 
again and again. History, I dare say, will 
not absolve the Prime Minister or the 
Cabinet or my party, if we fail in our duty 
after this massive mandate. The Prime 
Minister, I am sure, will not allow it. That 
duty includes cleaning up the public sector. 
That duty includes making it pay and also 
ic-orienting the entire Public sector to the 
needs of the national economy, not the 
needs of only half a dozen bureaucrats !

SHRI VASANT SATHE : Therefore. I
Know, his conscience would definitely rebel 
against the manner in which certain things 
have been happening in this Ministry.

In the few minutes at my disposal 1 
would devote myself only to one aspect and 
that is the infamous pipeline inquiry. I really 
feel pained when I read this report at page 
15. It says that the one-man Commission of 
by Inquiry headed J. N. Takru a retired judge 
of Allahabad High Court was set up in 
August, 1970, to inquire into certain matters 
connected with the laying of pipelines by 
r. O. C. Limited.

There are so many other points which 
I wanted to deal with, but there is no time. 
But only one thing I would like to know. 
I want to know about the level of self- 
reliance in the tools range of the Petroleum 
industry. What is the import content ? What 
is the import requirement of the tools that 
are required in our country, like for exam
ple, drilling rigs or precision instruments for 
exploration like Gravity Meters and so on. 
When we talk about achieving self-reliance 
in this vital field, which we have to do in 
the present conditions and in the context of 
international politics, 1 would like to know 
as to how far have we achieved self-reliance 
in respect of all these things.

I shall end up by saying that the social 
content and purpose of public sector must be 
kept in view and such officers will have to be 
mercilessly dealt with if we want to improve 
the major public sector undertakings in the 
country.

SHRI VASANT SATHE (Akola) r M r 
Deputy-Speaker, Sir, in respcct of whatever 
I am going to say today in supporting the 
Demands of this Ministry and the criticism 
that 1 may level* 1 want to submit at the 
very outset, it should not be misunderstood 
as being directed against the present incum
bent o f the Miniatry—hon *ble Shri Gokhale,— 
because, 1 know, he has taken over charge 
recently of the Ministry and I also know 
that, apart from beiflg a  very eminent lawyer, 
I personally know that he had been a very 
fair and popular judge...

SHRI PILOO MODY : Fair and under
b id  popular judge...

“The Commission war required to submit 
a report witnin a period of six months. 
As the work could not be completed, 
the term of the commission was further 
extended up to August, 1971 and then 
up to the end of Februaiy, 1972. The 
commission has not been able to com
plete the inquiry yet and has requested 
for extension of its term till 31st August, 
1972 which has been agreed to.”

— Most graciously, of courcse How does 
this read ? Any layman who does not know 
the background will say that here is a fellow 
who has been appointed as an one-man com
mission and he cannot do his job even with
in two years He was given six months’ time 
to finish his job, but even though 20 months 
have passed, he has not been able to com
plete the inquiry. The way it has been 
worded here, the blame will be on the judge. 
But is that the fact ? What are the realities ?

The reality is that for twenty months, 
the Ministry and particularly the IOC refused 
to give any co-operation whatsoever to this 
commission, apart from the fact that this 
commission was housed in a room ten miles 
away from the city, even though it is a 
public inquiry and an inquiry being held on 
the basis of the report of the Committee ort 
Public Undertakings of this Parliament which 

has same sanctity behind it. This commission 
is housed in a room where even 20 persons 
cannot sit, and yet it is called a public 
inquiry. They want that people who know 
something about this whole affair should par
ticipate in that inquiry and assist the com
mission so that justice could be done. Blit 
can that be done now ? The commission is
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housed in a tiny room which cannot accom
modate even 20 persons and is located ten 
miles away from the city. No assistance is 
given to the commission. No stenographer 
is given, and no record is maintained by the 
commission. Are we making a joke or a 
farce o f this commission ? A retired High 
Court judge has been appointed, but kindly 
see the manner in which he is being treated.

Sir, you know the well-known dictum of 
law that justice delayed is justice denied. If 
ever it is true anywhere, it has been true in 
this case. Even after the lapse of 20 months, 
they have not yet come to the stage of proper 
evidence, because the documents that are in 
the Ministry have not been fully supplied and 
furnished to the commission.

Another well-known principle of law is 
that the accused must not be his own pro
secutor. You must not sit in judgment over a 
matter in which you yourself are involved. 
Here, it is the top officials off the Petroleum 
Ministry who have been charged. Yesterday, 
someone said that they were not accused. 
But what else are they ? A man is accused 
till he remains accused of something; if he 
is found guilty, he will no longer be an 
accused, but he will become a criminal. Here 
are people who are accused of grave and 
serious charges. And what do we do ? They 
still occupy high offices in the Ministry. There
fore, the commission has not been able to 
function. It is a  case of the right hand trying 
the left hand. I am really surprised about 
this whole matter. Being a lawyer myself, 1 
know that this really does not stand to sense 
or justice at all.

15 h n .

Here is a commission before whom the 
Ministry is supposed to be the prosecutor. 
The same officers in the Ministry against 
whom the Committee on Public Undertakings 
has passed strictures about slurring over and 
other things are guiding the prosecution. The 
hon. Minister at that time, Dr. Triguna Sen 
said on the floor of the House that all 
matters in the report of the Committee on 
Public Undertakings were before the com
mission. But actually when the commission 
sits, it Ands only limited matters before it*

and it finds its inquiry limited and does not 
know whether it can cover a larger field or 
not. That order is yet to be passed. The 
officers and the lawyaers who are appointed 
by the Ministry to prosecute are there as if 
they are defending the accused at the cost of 
the Ministry and at our cost. There is nobody 
in fact to take the side of the PUC, a com
mittee of this Parliament at all. The idea of 
the Ministry is to prove that the report of 
the PUC is false and, therefore, a statement 
is given by no less a person than the 
Chief Executive and also the man-in-charge 
of the IOC. They g o - I  don’t want to mme 
the people—they go there and make a state
ment trying to say that there was nothing 
serious at all, and nothing wrong took place. 
Some people were not involved at all. Crores 
and crores of rupees have gone down the 
drain in this pipeline scandal and yet we are 
not willing to bring some culprits to book. 
Therefore, a national committee was formed 
with one of the Members of the Parliament 
here as its Chairman. Now, this national 
committee as responsible citrens of this 
country is trying to collect evidence with the 
help of those who know something about 
it. Investigators were permitted to be 
appointed at the request of the Commission. 
But they were not appointed. How do you 
then expect the Commission to carry on its 
work ? Then, you will say 20 months have 
passed. August will go, nothing will be the 
out come. Here is a Commission but no 
report can be given. Who are to blame ? 
Therefore, I am surprised and I feel that 
there is something very seriously wrong. 
It is like the augean stable. Are we capable 
of denning it.

1 am not one who likes to condemn the 
ICS officers merely because they are ICS 
officers. There are certianly some good ICS 
officers. I  know. But, after all, there must 
be a sense of proportion in putting a premium 
on some service even after retirement as if 
they are omniscient. When are we going to get 
rid of this obsession ? Even after retirement, 
he must become a  Governor. Even after 
retirement, he must become some head of a 
private sector company. Even after retire
ment, he must head some public sector enter
prise. What is it that is so sacrosanct about 
these ICS Officers ?



193 D <3. (Min VAISAKHA 15, 1894 (S4JCA) Pet and Chemicals) 194

SHRI DINEN BHAT1AC HAR\YA 
(Scrampore) Sometimes Ministers also

SHRTVASANT SATHF What I am 
submitting is that if a man is capable by all 
means yes But here was a person I wis 
really surprised He was some private sector 
man which exploited this countiy foreign 
vested interests, imperialist powers squeezed 
our blood for so m my years Now a man 
who was defending them here becomes the 
head and claims this one lakh of lupccs is 
medical bill I am simplv ama/ed how ill 
thu urn pass off Paiticularly I am surprised 
the officers here seem to have i cotme of 
their reletions everywhere at important posts 
ill over I do not understand how this his 
happened It is too much of a coincidence 
for me Now this coterie rules the oil of the 
countrv Therefore they will frustr le even 
our objectives of nationalisation ol oil It is 
high time we nationalise this import int sector 
because it is no good to say that you ha\c 
mtdc so much profits heie and thete On 
such a huge investment a little profit is ro  
profit at all That does not satisfy anybody 
and the progress that has been made is no 
progress and it ts piactically i  standstill this, 
whole Ministry’s progress

Therefore, I think a time has come I 
am w illmg to have all praise for the good 
work that any particular Branch might hive 
done as has been given in the report But 
the fact remains that thcie* is something 
wrong and seriously wrong, particularly a 
group of persons ruling the entire roost as it 
were Not only ruling, even disregarding the 
Prime Minister’s note—if you so desire I 
can read it out to you—when the Prime 
Minister said "Please find out whether there 
is any truth in this as important matters are 
involved ’ and ultimately it was found that 
the Commission has framed charges on this 
very document, what does the Secretary 
write i

“We have received the DO from the 
Prime Minister’s Secietarmt which is 
placed below I don t think it is neces 
safy to talce any particular action ”

My goodness 1 1 am surprised Here is. a 
Secretary who rules oat the Piime Minister 
and says that the Prime Minister does 
not know—‘I don’t think that there is any

nccc si(\ I i (jkinj, my ro te  of that This 
in the type ol people we have Do you think 
oui while pi in of socnlism and piogressive 
steps cm ever be implunentcd by officials 
ind machinery like this > 1 think it is high 

tune strong letion was taken Knowing 
Shu Gokh'ile fullv well Jam  sure, given a 
free hind he will be able to take firm 
«.tion f unst these ernng officials

&HRf C. VISWANATHAN (Wandiwash)
I re illy sympathise with the hon Minister, 
Shri Gokh'ile who hi* been asked to hold 
this troublesome bsby left behind by Shri 
P C Sethi Yesteiday Shri Sivasamy of my 
p irtj dc ill with ill the points I want onlj 
to concentrate on the pipelines scandal

In I eb 1972 Justice Takru Churman 
of this Commission of Inquiry, passed severe 
striciuics on IOC tin t it wai obstructing the 
lnquiiy bv not vubm tting relevmt records 
md tiles o e n  t vear after the inquiry 
commenced He specifically mentioned that 
the manning ducctor of the Refineries and 
Pipelines Division had f tiled to honour the 
issurance given to the Commission earlier 
that all relevant rceords would be sent to 
the Commission Tn the same oidcr Justice 
Takiu observed

Patience was now exhausted ’-referring 
to himseif—and he was going to take some 
drasti^ action Really he did take that 
action Now that strictures have been passed 
against the IOC ind particularly against the 
Mmaking Dircctoi— Pipelines I would like 
to I now whnt action the Ministei is going 
to take igmst the particular officials I 
understand that the Co ordmuton Manager 
of the IOC m Deihi whose conduct is 
also being inquired into by tht Commission, 
continuous to o-cupv a very important post 
m the same Ministry Again the Assistant 
Financial Conti oiler oi the Pipelines in 
Delhi, who also acts as co-ordimtor between 
IOC and the Commission is* equally res
ponsible for obstructing the inquiry because 
he was working as the project officer with 
the famous contractors Bechtel with whom 
the Haldia Barauni contract was concluded 
Thi Minister must take immediate steps to 
shift these officers

Again while the Commission is inquiring 
into the conduct of the whole Ministry of 
Petroleum, it is very strange, as has been
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pointed out by Shri Sathe, that the entire 
administrative control of the Commission is 
in the hands of the Petroleum Ministry. 
Again it is quite obvious that the senior 
officials of the Ministry who have been 
condemned two years ago by the Committee 
on Public Undertakings for ‘slurring over 
the great dereliction of duty of the guilty 
officials’ are obstructing the inquiry in 
various ways. 1 want to mention how they 
are obstructing : delay in the appointment 
of investigators, non submission of files 
summoned by the Commission from the 
Ministiy, delay in the appointment of a 
new Secretary to the Commission selected 
by the Commission, not giving accommoda
tion to the Commission approved by the 
Accommodation sub-committce of the Cabi
net.

The Pipelines Inquiry has now assumed 
very gigantic dimension. It is inquiring into 
the conduct of two Governors, a Central 
Minister, 6 ICS officers, 8 IAS officers and 
several other top officials apart from two 
international contractors who built these 
pipelines. The present Minister, Shri 
Gokhale, is holding only temporary charge 
of this Ministry, I request him to show 
some temporary courage and take immediate 
action against all these officials.

SHRI PILOO MODY : At least tempo
rary action.

SHRI G. VISWANTHAN: It is plain 
that quite a few top officials in the Petroleum 
and Chemicals Ministry and the Indian Oil 
Corporation, whose conduct is under enquiry, 
continue to occupy key positions. They must 
be sent out at once. Otherwise, the enquiry 
will be a farce and the Commission cannot 
submit the report in time.

Finally, yesterday, while participating in 
the debate, the C P I  leader, Mr. Indrajit 
Gupta, demanded that the report o f the 
Tandon Committee which was submitted 
about six months back should be laid on the 
Table of the House. This document is very, 
very important from the point of view of 
this enquiry, and it must be immediately 
placed on the Table of the House, and action 
must be taken, because not only is the Minis

ter in charge of Petroleum and Chemicals 
but he is also in charge of law and justice. 
So, 1 expect that the law will be allowed to 
take its own couisc and justice will be done 
to the public of this country.

THE MINISTER OF LAW AND JUS
TICE, AND PETROLEUM AND CHEMI
CALS (SHRI H, R. GOKHALE) : Mr. 
Dcputy-Speaker, Sir, I am grateful to the 
hon. Members of the House for haviag parti
cipated extensively in this debate. There 
were remarks which were complimentary, but 
more critical then complimentary, and topics 
which covered a very wide compass have been 
referred to in the course of this four-hour 
debate.

Perhaps it is not possible in the time 
which has been allotted to me to deal with 
each and every point which has been raised 
here, but in view of the the importance of 
the wide range of activities in the Ministry.
I should deal broally with the main aspects 
of the functioning of the Ministry. At the 
same time, I would like to make it very clear 
that T do not wish to defend everything. At 
the same time, 1 do feel that in a matter 
like this, we should not be prone to forget 
that theie are some good aspects of the 
woik done in this Ministry also, and the 
picture is perhaps not as dismal as might 
appear if we take into account only the criti
cal part of the debate.

As you know, the ramifications of the 
Ministry are so wide. We have the fertiliser 
aspect of it; we have the oil exploration 
aspect of it; we have the question of procure
ment of crude oil and the money which we 
pay for the import of this crude oil. We 
have the aspect which many Members have 
raised in the course of the debate almost 
unanimously,--the aspect as to  what we 
should do with the foreign-owned oil com
panies. We have the aspect of the chemicals 
and durgs and pharmaceuticals wing of this 
Ministry, and also offshoots like the Takru 
Commission which has become the subject 
of hot debate in the the course of the last 
few hours. If I were to attempt to deal with 
every point, perhaphs it is not possible, but 
I would give this assurance that I  have 
heard this debate with very geate cave rtcl 
attention, and if for paucity o f tlrms, I
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not able to deal with any of the particular 
aspects, it dods not mean that they arc goin.2- 
to escape my attention.

Let me take the wider aspects of the 
various questions which have been raised. 
Perhaps it might be appropriate to refer to 
the fertiliser industry first. [ have heard n 
said and to a certain extent rightly said, that 
in spite of the fact that we have been mak
ing attempts to proJ ace fertilisers in this 
country, we are yet far from self-sufficiency. 
It has been said that the price which we pay 
for the fertilisers produced here is much 
more than what it should be otherwise. 
Therefore, it is necessary in my view to make 
a broad survey of what we have done in the 
fertiliser industry which is now under the 
administrative control of the Ministry of 
petroleum and Chemicals. I fully shire the 
anxiety repeatedly expressed in the House 
that we are still far away from reaching self- 
sufficiency. In the last three years, as many 
as 13 fertiliser projects have been sanctioned. 
These are expected to be commissioned during 
the next three or four years. A few projects 
which have already been under implementa
tion will also go into production in the next 
one year. A few more projects are likely to 
be firmed up shortly. A few others are in the 
planning stage. As 1 said. I do not want 
to say that everything is right and 
nothing is wrong. It his to be admitted that 
for the next four years, there will be a size
able gap between production and consump
tion. In 1976-77, we expected to reach 
near self-sufficiency both in nitrogen and 
phosphatic fertilisers. But unless we can add 
some more projects, to our list very soon, we 
will again be in deficit marginally in 1977-78 
but Substantially in 1978-79. This is the 
reality. Unless we face the reality we cannot 
find a  solution.

SHRI R. V. BADE (Khargonc); Projects 
based on what ? Coal-based or naphtha- 
based ?

SHRI H. R. GOKHALE : Coal-based 
projects have not been attempted so far, but 
there are projects based on cole whose feasi
bility is under examination. That is a different 
topic into which I will not digress now.

Various reasons have been operating to 
shift heavily burden of the growth of this

industry to the public sector. While we know 
that the Private scctor is also in the field, wc 
cannot cscape the conclusion that the primary 
and nnin responsibility for fertiliser produc
tion will have to be taken by the public sector. 
That is a responsibility which we must own.

In ths currcnt year, thj production from 
the operating fertiliser plants has increased 
by 15 p jr ccnt of nitrogenous and 25 per 
ccnt of phosphatic fertilisers. The bulk of 
this increase has been on account of im
provements in the performance of the opera
ting plants. One year’s intensive work has 
enabled us to diagnose the frequent causes 
for short-falls in utilisation of capacity. 1 
have heard this criticism here and also in 
the other Hoiuc while dealing with questions 
that most of the fertiliser units are not only 
not running to full capacity but the capacity 
rcached is not satisfactory. Let us take into 
account various factors operational or other
wise, all of which are not necessarily under 
the control of either the Fertiliser Corpora
tion of India or the Ministry, which are 
responsible for the shortfalls in the ideal of 
reaching full or a good degree of capacity 
in the near future. While every effort would 
be made to add to the installed capacity by 
quick completion of the sanctioned projects 
and the quick clearance of other projects at 
present under consideration or in the plann
ing stage, when we say that in all the operat
ing plants, maximum production should be 
achieved, there are a few special factors. 
Now, what are those few special factors 
which have lend to the situation where we 
are not able to reach a reasonable degree 
of capacity ? In a realistic and pragmatic 
way, all these should be taken into account, 
A modern fertiliser plant, as members are 
aware, of an optimum size requires a very 
large investment, around Rs. 60 to 70 
crores, 30 to 40 per cent of which has still 
to be in foreign exchange. The gestation 
period also is fairly long. In the national 
interest, wc have followed the policy of 
promoting self-reliance. This has involved 
developing designs of oar own and engineering 
capacities within the oountry and also deve
loping indigenous capacity for manufacture 
of equipment, which the fertiliser industry 
needs, many of which like heavy duty 
compressors, pumps, e tc , are highly sophisti
cated items. Therefore, development and 
production of these items is difficult and 
time-consuming. We have also been relying
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as much as possible on feedstock available 
within the country, even though this may 
require more investment in the plant and 
somewhat higher operating costs. Thus, the 
decision that the FCI should take up three 
coal-based and one fuel oil-based plants is 
in the offing. The preference of the private 
sector is for naptha. While wc want to have 
a feedstock which is indigenous, we arc 
trying to find other methods so that we have 
indigenous feedstock and do not rely only 
on naptha which is not available, other 
measures for the expansion of the capacity 
or building new capacity for the purpose of 
producing fertilizers.

Both public sector undertakings, the 
Fertilizer Corporation of India and FACT 
have become increasingly self-reliant in 
designs and engineering of plant, in erection 
and commissioning, but to implement these 
projects necessarily takes more time than if ihe 
work were given to a foreign contractor on a 
turnkey basis, as has been done in the case 
o f some private sector plants. The very fact 
that we are bent on self-reliance, the very 
fact that we build up our public sector 
projects not in the traditional or usual way 
in which the profit-monger private sector 
might like to do it, carries with it also 
certain limitations, some of which I have 
just now mentioned, which I would most 
respectfully submit to the House, the hon. 
Members should take into consideration 
while being critical, legitimately critical, of 
the fact that we have not so far reached the 
capacity which we should have reached.

I mentioned some of the pragmatic 
aspects for the capacity not being reached. 
The two objectives of our being self-reliant 
are firstly, having our own fabrication, 
having our own feedstock, having everything 
indigenously and, secondly, reaching 
higher and higher capacity as early as 
possible so as to take us to the optimum 
capacity in all the plants. I am examining 
how the two objectives can be reconciled in 
the short run so that at least a few projects 
can be found in which quicker progress in 
the next few years can be made. •

There is another aspect of this matter to 
Which some members referred, and that was

the high cost of fertilizers in India, There
fore, it is necessary to point out again some 
of the factors which we have to take into 
account realistically to determine whether 
the high cost is really attributable only to 
inefficiency. I am not one who is saying 
that we are hundred per cent efficient and 
there is no defect in us; we may have 
shortcomings. But 1 would like to emphasize 
that while I know most of the criticism has 
come with the intense desire that we should 
progress— I have looked at the criticism 
only from that point of view— at the same 
time, I would also desire that let us not, 
while making that criticism, forget that we 
have certain road blocks, certain impedi
ment'!, which arc not easy of quick solution, 
which we are trying to solve, sort out and 
streamline as early as possible. These are 
factors which 1 would very respectfully 
submit to the hon. Members for their 
consideration.

SHRI VASANT SATHE : We are
critical of only man-made impediments; 
natural impediments we are willing to 
condone.

SHRI H. R. GOKHALE : Man-made 
impediment is only one aspect of the matter. 
Shri Sathe is probably referring to his own 
speech. But for the last four hours I have 
heard speeches which generally dealt with 
restricted complaints about individuals. 1 
will come to that question later on. I am 
not here either to defend anybody, if he 
does not deserve to be defended; nor am I 
here to support an attitude where any criti
cism should lead to persecution also. 1 will 
come to the Takru Commission a little later. 
Therefore, I made it clear that I took this 
criticism in the right spirit, whether it is 
from this side or from that side. The 
ultimate desire was to see that we make 
progress in these public sector undertakings 
and to make ourselves self-reliant. The idea 
was not so much only to criticise but to 
find out how as a result o f this criticism we 
can find out a better way of doing things. 
But at the same time, would it not be 
appropriate if I say, let us not close our 
eyes to realities ? Because these are the facts 
which substantially contribute to the short
falls which we are facing today not only in
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fertilisers but in other fields also to which 
I will come presently.

ft has been said that our fertiliser costs 
are high as compared to imported fertilise]. 
Let us examine it. Our costs are certainly 
high as compared to the prices of imported 
fertilisers. The reasons for these are —(a) 
higher capital investment due to addition of 
ocean freight, wharfage, etc. and custom duty 
on imported equipment and (b) high cost of 
indigenous equipment as compared to the 
imported equipment. But still we go ahead. 
While we see we have indigenous equipment 
which may be fabricated here, not only we 
avoid imports but we also see that in the 
other blanches of the fabrication of the 
equipment, our other sister units also get 
going really towards making our country self- 
leliant. That is the double objective. In 
spue of the fact that it costs us more, we 
prefer higher cost to the undesirable method 
of going and looking forward to help from 
somewhere else outside. How long are you 
going to do it merely because, for the tune 
being, we are not able to oveicome these 
pitfalls ?

Then, there is the long time taken in 
finalising and executing projects All expen
diture during this period is capitalised adding 
further to the burden of capital. The older 
units have a high maintenance cost and their 
processes are not the most economical. 
Further, for historical reasons, there is over
staffing.

When 1 beard my colleague yesterday 
while dealing with the Steel Ministry, I think 
1 should use the same arguments legitimately 
when he said, for historical reasons, we have 
over-staffing. We know we do not want so 
many people. If you want to make it an 
economic proposition, we do uot want 
so many people. They are surplus in the 
real sense. But at the same time, we do not 
want to throw out people ou the streets. 
This is the dilemma with which we are 
faced. The result is that we have got a histo
rical fact that we have overstaffed units.

Lastly, taxes add further to  the cost of 
fertilisers. I have mentioned only a few 
reasons because 1 thought an exhaustive list 
P«haps was not possible to give in the short 
time a t my disposal today.

I am trying to emphasize only this. I do 
not want to minimise the importance of 
seeing that the maximum efficiency is 
achieved. If it is jeopardised because of 
individuals, that impediment or obstacle 
should he removed. I do not want to under
estimate that importance of that criticism.

I would still suggest that hon. Members 
should also take into account the pragmatic, 
the practical, aspect of our production in a 
field in which we have entered in the last 
few years and we have, in spite of all 
these difficulties, to put a brighter side to the 
House, made considerable progress, of course, 
not entirely to our satisfaction.

Today, we are in a position to say that 
wc are doing our best to become self-reliant 
in major things, like, fertilisers on which 
really our agiicultural economy particularly 
icsts........

SHRI K. N. T1WARY (Bettiah) : May 
I put one question to the hon. Minister ? 
How is it in five or six years the price of 
fertiliser has gone up ? What has been its 
efTcct on the production of foodgrains ? Is it 
not one of the causes that the foodgrains 
aic being sold in the market at a high 
price ?

SHRI II. R. GOKHALE : Since fertiliser 
is important for the production of food
grains, that is something which cannot be 
disputed to the extent the price of fertiliser 
goes up. 1 have no reason to think that it is 
not reflected at all m the increased price of 
foodgrains. But the question is this. Are we 
dealing with a situation which is avoidable 
altogethei, all of a sudden, overnight the 
difficulty can be got over ? We cannot say 
that because the foodgr$in price goes up, we 
will have to cut down our programme of 
fertiliser production; we cannot say that.

SHRI PILOO MODY : Cut down the 
duty.

SHRI H. R. GOKHALE : Duty, as my 
hon. friend mentions, is one of the many 
factors which I have mentioned just now. I 
was only requesting that these factors be 
kept in mind to show the somewhat better 
side of the whole picture relating to fertiliser 
industry in this country.
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[Shri H. R. Gokhale]

I want to end this short discussion on 
the fertiliser aspect with this. Now that I am 
dealing with fertilisers, I will mention this. 
Memoranda have been given by a good 
number of MPs complaining against various 
m atters—I cannot enumerate them; it is a 
very long list which I have received-about 
the functioning of the Fertiliser Corporation 
of India. Demands have been made that we 
must have some kind of an inquiry. But 1 
am sure that hon. Members will agree that, 
before a public sector undertaking is put to 
an inquiry, certainly the Ministry— and I 
should say even the Minister —should first 
accept the responsibility of prima fade  
satisfying himself that some, if not all, 
matters which are referred to in the Memor
anda are prima fade  such that an inquiry is 
called for. I want to make it clear before the 
House that I am paying my own attention to 
these various matters which have been 
brought to the notice of the Ministry. We 
have called for answers from the Fertiliser 
Corporation of India. Every one will agree 
that I should not make an ex-parte inquiry -- 
any one should not make an ex-pat te inquiry. 
The material is being collected. The volume 
of criticisms levelled is so large. It is not a 
case where one instance is pointed out and 
I make an inquiry into it: it is a long list 
dealing with individuals, some matters dealing 
with things which happened during the time of 
my predecessor beginning with my hon.fr iend, 
Shri 1C. D. Malaviya, Dr. Triguna Sen 
Shri Asoka Mehta and everybody. There is 
no desire to run away from anything, from 
an inquiry, if an inquiry is justified prima 
jade  in respect of some matters at least.

That would take me to the question of 
oil exploration and production. I entirely 
agree with the sentiments expressed by the 
hon. Members that it is by far the most vital 
of the activities in which wc are engaged in 
this country today. I said in the morning in 
another context while answering one of 
the questions that I  shared the anxiety of 
the hon. Members that we had to pay large 
sums of money— the outgo t f  foreign 
exchange running into crore; of rupees every 
year—for the purpose of import of crude 
oil. I am not yet on the question as to 
whether the companies are behaving properly 
or improperly. 1 shall deal with it indepen* 
dently. Therefore, this is a matter of utmost

priority and importance so far as our 
economy is conccrned. There is no question 
of disagreeing with a proposition like this. I 
fully appreciate the sentiments expressed by 
the hon. Members in this House. Therefore, 
in the last 2 \  years increasing attention has 
been paid in the Ministry to the task of 
adding to the crude oil reserves and stepping 
up of crude oil production as repidJy as 
possible.

Some time during the course of the 
debate today it was said— I am sorry I do 
not remember the name of the hon. Member 
who mentioned it, but it was mentioned in 
this House today—that for the last six or 
seven years the ONGC has been functioning 
in the field of exploration and the hon. 
Member asked what progress had been made 
in the field of exploration. I do not want to 
be complacent and say that this is enough. 
What 1 am saying is that it is not as if we 
have not made any progress; in fact, we have 
made a substantial progress in the last six or 
seven years in the matter of exploration also. 
Let us not lose sight of this fact. (Interrup
tion) The reference made by the hon. Mem
ber was about the last five or six years. 
Therefore. I have been able to collect, in this 
short time, the figures for the last five or six 
years...

SHRI PAR 1POORN AN AND PAINULI: 
It has deteriorated during the last two years.

SHRI H. R. GOKHALE ; To say that it 
has deteriorated is not the same thing a$ to say 
that we have not progressed at all. To say 
that we have deteriorated means that we 
have gone down, if I understand it correctly. 
To say that we have not deteriorated means 
that wc have made some progress. Maybe 
it is not as much as we should have. You 
know the whole functioning of the ONGC, 
as some Members mentioned, is under 
review by a committee appointed and headed 
by the hon. Member, Mr. K. D. Malaviya. 
The Public Undertakings Committee has also 
only recently, late April, given its report. 
They have gone exhaustively into these 
matters. I ana sure we wit) try to plug the 
deficiencies and see that the progress is much 
better.
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What I may point out at presenj is that 
we have pot deteriorated even in the last two 
years. I have the figures here. From a pro
duction of 0-4 million tonnes in 1961-62 it 
has gone upto 1’43 million tonnes in 1965- 
66, 2-54 million tonnes in 1966-67, 3 06 
million tonnes in 1968-69 and m 1969-70 
we have gone to 3-64 million tonnes That 
is why I joined issues in a very limited way.
I said, 'Don’t say we have gone down ’ I can 
understand your saying that we have not gone 
enough.

There is something which 1 want to mer- 
tion Probably, I am mentioning this lor the 
first time in the House and it may, therefore, 
be of Inteiest to the hon. Membeis on *'m 
vital quesion. it is not as if we have not been 
ourselves worried about the necessity of mak
ing stiides in the matter of exploration so 
that we reach a stage at the earliest possible 
moment when we say that we do not have 
to depend on imported crude and to woik 
out a long-range plan of exploration. I have 
got the figures of 1971-72 also just now. It 
is 4 02 million tonnes, just one step ahead 
of the previous yeai.

That apart, what 1 was saying is this that 
we have gone into this question to exploie 
the possibility of exploration and production 
on a long-tcim basis and with proper priori
ties assigned for work in the vai ious promis
ing regions of the countiy. As a first step in 
that direction a detailed economic study has 
been made jointly by experts from the USSR 
and the ONGC. On the basis of this study 
by the expert team, a programme for the fiist 
five year period beginning from 1971 has 
been tentatively approved, Now, this prog
ramme is important to know, as the joint 
expert committee has recommended, and on 
which wc have reached a conclusion and 
which we shall embark upon, that by the 
end of the first Five Year Plan peiiod we 
should be able to reach a drilling target of 
13 lakhs metres. It is expected to establish 
new recoverable reserves of 64 million tonnes 
of crude, these are recoverable reserves. I am 
not talking about getting production of 64 
million tonnes by the end of the Five Year 
plan period. 1 will mention the amount of 
crude oil which is expected at the end of the 
five year period That is eight million tonnes. 
The programme also takes into account a 
wbwquent five year period and according to  

joint survey made by the USSR and

ONGC experts, it should reach a target of 
production of 30 million tonnes by the end 
of the second Five Year period. We had 
recently taken a decision on the basis of the 
study team’s findings to work out the various 
variants, and after examination of the various 
alternatives, the vanants which was considered 
to be the best and the quickest was accepted. 
We arc working on it. We should have been 
able to start it m 1972. But, to be realistic, 
we cxpect that the first five year period 
should begin early in 1972.

SHRI RAJA KULKARNI (Bombay- 
North-East): The performance of 1971 has 
been criticised by the Members. There has 
been no reply.

SHRI H. R. GOKHALE : t  gave it. I 
have given all the figures.

SHRI RAJA KULKARNI : In 1970-71 
there was a shortfall.

SHRI H. R. GOKHALE : I have given 
the figuics; 1 have dealt with this point as 
best as 1 could. The point that I was trying 
to make was this, that, let us not take a 
very dismal view of the whole thing. Let 
us be critical by all means so that that is a 
way we can make progress. But let us not be 
pessimistic. Let us not be dismal. Let us not 
say that everything that we do is bad and 
we are not able to do anything That is the 
only thing that I wanted to repudiate.

SHRI IN DR AJ IT GUFTA : This is all 
philosophy, but what about oil ?

SHRI H. R. GOKHALE : That is why 
I have pointed out the figures...

SHRI K. P. UNN1KRISHNAN : Are 
your figures for the whole year ?

SHRI H. R. GOKHALE : Yes, for the 
whole year. These are the figures I could 
readily collect; may be there could be scope 
for correction marginally, but I may say, the 
figuies are not basically incorrcct. They are 
substantially correct.

SHRI RAJA KULKARNI : They appew 
to be contradictory...
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SHRI M. R. GOKHALE : Let me now 
turn to other aspect of the matter.

SHRI JYOTIRMOY BOSU (Diamand 
H arbour): We are eminently mindful of the 
fact that we are hearing a very good lawyer-

SHRI H. R. GOKHALE : I am a layman 
in this field as much probably as you are or 
perhaps a little more than you.

As I was telling, we have got to be more 
particular now on our offshore drilling pro
gramme. In addition to the programme men
tioned which will be prepondeiatingly on 
land, Government intend to make every effort 
to develop and implement a sizeable pro
gramme of offshore exploration. It is being 
demonstrated on an international scale that 
the future for most countries for finding big 
reserves Oi‘ oil lies more in offshore areas 
than on land. Despite the high initial cost of 
offshore exploration and the greater rjsks 
involved, the success rale over a period of 
time is high, and since the prospects are that 
big reserves will be established and in offshore 
areas it takes less time to develop production, 
due to these reasons, the economics of off
shore oil is generally quite favourable. The 
House is no doubt aware of the decision 
taken by Government to explore the Bombay 
High in offshore structure on an assoctated- 
owner basis In pursuance of this decision, a 
jack-up platform is being purchased by 
Government. It is being built in Japan and 
the cost is being met from Japanese credit. 
It is expected that the jack-up platfoim will 
commence its drilling operations towards the 
end of this year. All the preparatoiy opera
tions are well in hand. The detailed seismic 
survey for fixing the drilling locations has 
been completed...

SHRI VASANT SATHE : We learn that 
our engineers are doing this job ,.,

SHRI H. R. GOKHALE : Yes, I am glad 
you remind me about this. Some other hon. 
Members also referred to it. I am entirely in 
agreement with what had been said on the 
floor o f the House. We have an excellent 
and first-class lot of young geologists and 
geo-physicists about which we are certainly 
Proud, and we do intend to make the maxi
mum use of their talent, their enthusiasm 
aad desire to serve our country in this vital 
field of our economic sector.

SHRI INDR A JIT GUPTA : May 1 know 
whether drilling will be resumed in the Bodra 
area ? In Bodra area drilling was discontinued 
because a rig got stuck up. Dr. Triguna Sen 
gave an assurance that drilling will be resu
med. If you don’t know you can say, I don’t 
know.

SHRI H. R. GOHKALE : You referred 
to it yesterday, I do remember. Perhaps if 
1 get time 1 will refer to it. I want to say a 
lew other things in the shoit time at my dis
posal. Otherwise, I will satisfy you.

Some hon. Members were referring to 
the Takru Commission.

I do not want to finish my speech with
out referring to it.

MR. DLPU1Y-SPHAKLR : Nobody
would be satisfied without a reference to 
that.

SHRI JYOTIRMOY BOSU : You too
have joined Government, Sir ?

SHRI H. R. GOKHALE : As the House 
is aware, the Takru Commission was consti
tuted to inquire into some definite matters of 
public importance, which as all lawyer 
members would know, is indeed the require
ment for the constiuction of a commission. 
It was felt at some time that the terms of 
refeience were not wide enough to cover a 
full and appropriate inquiry into the matters 
which were really intended to be inquired 
into by that commission. On an earlier 
occasion, this was argued before the commi
ssion. The commission also made certain 
observations, and when it was felt that tbe 
commission itself was feeling some difficulty 
in investigating into certain matters .because 
they were not expressly in tbe terms of 
reference, hon. Members are aware. Govern* 
ment took a decision to expand the scope of 
the terms of reference and added a  few 
items more. Even now, 1 am happy to say 
that we are not taking up the position tbat 
the Sixty-Sixth Report as a result o f which 
this commission really arose is something to 
be brushed aside. On the contrary, we are 
not opposing inquiry into matters on a 
technical ground, but what we hav« been 
saying is that here are terms of refewnce 
which are wide enough to take in all matter*
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which are intended to be inquued into as a 
result of the Sixty-Sixth Report of the Com
mittee on Public Undertakings.,.

SHRI VASANT SATHE : Including
slumng ovei

SHRI H R GOKHAlfc If 1 we it 
into the details of the various aspects ol the 
inquiry, perhaps, I would take a lew hours 
But—what I want to say today is that the 
attitude of the Ministry is not this that the 
commission should not be enabled to go 
into matters which are relevant m the back
ground ol the Sixty-Sixth report of the 
Committee on Public Undertakings Ibe
Ministiy does teel that the teims ol reference 
are wide enough to take in all that That is 
another m atter...

SHRI K P UNNIKRISHNAN The
commission feels otherwise

SllKI H R GOKHALL In fact, the 
commission has not lelt otherwise, 1 would 
very much like to point out that iust as we 
did on the pievious occasion when the
commission pointed out that tht> were teel- 
mg handicapped ..

SHRI K P UNNIK.R1SHNAN Mr
Justice lak ru ’s observations on 21st April, 
1972 specifically mention it is fact

SHRI H R GOKHALL I do not
know the date-wise roznauma before the 
Takru Commission But 1 can assure the 
House of this that so tar as my recollection 
goes, Mr Justice Takru has not held that 
he is handicapped in his* inquiry because 
a particular thing is not m the terms of 
teference I stand to correction, particularly 
as my hon friend who is a responsible 
Member ol this House has pointed this 
out to me, 1 shall promise to look into it, 
but I can assure him of this that even now 
the position before the Takru Commission 
is that there is the Sixty-Sixth Report as a 
result o f which this commission has come 
up, we have got the terms of reference 
which according to us are wide enough to 
cover all matters which arc covered by the 
Sixty-Sixth report; that being so, it is for the 
commission to say, no, we still feel handi
capped. The commission has not said so 
»ow. If the commission says so, then I can

only assure the House that as we did 
last time, we shall surely consider the 
commission's lecommendations with the 
utmost respect But surely, because some 
people say so, while we feel that, and it is a 
point ol \iew which we are taking, it is 
broad enough, it is a point ol view that the 
Sixty-sixth report is thcie, and we do not 
want to hamper the inquiiy, and certainly it 
it falls liom the commission, Government 
will treat their recommendations with the 
utmost reaped, and as we did on the 
previous occasion cspand the teims of 
iclcicnec Bui today it is too caily to say 
that the tenns of icfirence aie inappiop late 
when the Takru Commission has uot said 
so Certainly if that be so and the commis
sion says so, we shall look into the matter 
A1J that 1 can assuie the House of i> that if 
observations are made b> the Icaiiied judge 
in this regard, they will receive the most 
careful consideration and wc will look 
into it

Anothei aspect of the mattci is that it 
has been said th u  files have not been pro
duced and so on and so lorth It has been 
said that the IOC is coming m the way of 
production ol hies .

SHRI JYOTIRMOY BOSU And 
duplicate tiles are manufactured

SHRI H R GOKHALE Not one 
instance of manufacture of a duplicate tile 
has been pointed out

SHRI JYOTIRMOY BOSU Oh, my 
goodness

SHRI H R GOKHALL I had myself 
looked into some hies when I was not deal
ing with this Muustrv on an earlier occasion, 
and 1 can assuie hon Members that in the 
event of a positive fact or material being 
brought befoie me now, now that I attend 
to this Ministry at least for the time being, 
of any such thing I shall certainly look mto 
it But that has not happened Things have 
been said like that, but if the commission 
says so, it will be considered with the utmost 
respect Let it be pointed out to us very 
specifically and I can assure hon Members 
that it will be looked into But fiom what 
I have seen, that is not the r  os it ion today.
I was referring to the production of files.
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[Shri H. R. Gokhale]

Some 4000 files had been produced or sub
mitted before the commission by the IOC 
and 300 files by the Ministry.

SHRI M. RAMGOPAL REDDY 
(Nizamabad) : Is there space to house
all the files ?

SHRI H. R. GOKHALE : Wc have 
provided enough accommodation; that pro
blem will not come in their way. This is a 
transaction ranging over a course of years 
not over a few years, where matters have 
been dealt with on different occasions. I do 
not want to defend this officer or that officer, 
or this Ministry or that. I am only pointing 
out the practical and pragmatic aspects of an 
inquiry like this. When you have to go into 
files ranging o \ t r  12-14 years and when the 
Commission says, ‘Produce the relevant 
files’, it is not unreasonable to say that there 
can be a diffcrcncc of opinion on relevancc; 
there can be a difference of opinion between 
judges also on relevance, much more so in 
the case of ordinary mortals. 4,000 files are 
produced. If the Commission says that there 
is one file which has been brought to our 
notice which is relevant for the inquiry, the 
Ministry has not said and will not say ‘We 
Will not produce it.'

SHRI 1NDRA1IT GUPTA : They never 
say ‘no’; they do not produce it or they 
delay it.

SHRI H. R. GOKHALE : The very fact 
that 4000 files have been produced by the 
IOC and 300 by the Ministry disproves 
that.

SHRI VASANT SATHE : Over a period 
of 20 months they have been produced.

SHRI H. R. GOKHALE : No.

SHRI VASANT SATHE ; Every time 
they have to ask for it and then it is 
produced.

SHRI PJLOO MODY . I hope 4,000 
files were asked for.

SHRI H. R. GOKHALE : When they 
say such and such file is relevant, we have

produced it. We will certainly treat the 
observations of the Judge with the greatest 
respect. If  they say it is not this file, but 
two more relevant files, it is left to our judg- 
ment. After all, we have produced 4,000 
files.

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : How many still left ? An- 
other 4,000 ?

SHRT H. R. GOKHALE : This is a 
transaction ranging over years together.

SHRI VASANT SATHE : They only
want those hies from which the charges can 
be proved. What is the use of saying ‘we 
have sent over 4,000 files ?

SHRI H. R. GOKHALE : This, is a 
matter of judgment.

SHRI VASANT SATHE : Will his
department succeed in proving the charges 
with these 4,000 files ?

SHRI H. R. GOKHALE : My hon. 
friend is an txperienced and distinguished 
lawyer. He will appreciate what I am saying. 
This is not a commission of a nature where 
you can say it is accusatory.

SHRI DINJtSH CHANDRA GOSWAMI 
(Gauhati) ; The judgment was exercised by 
the officers against whom the charges are 
made.

SHRI JYOTIRMOY BOSU: It is a 
daylight robbery that was conducted by 
people in power in this country siphoning 
the country’s money to the foreigners.

SHRI H. R. GOKHALE ; Let us not 
get excited but consider it more objectively. 
There can be difference of opinion between 
individual and individual and, as lawyers 
know, between judge and judge alto some
times as to what is relevant and what is not.

SHRI PILOO MODY : Between Minis
ter and Minister also.
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SHRI H. R. GOKHALE : The poor 
Minister is a very unfortunate person in these 
matters. He dose not take any decision. It 
has been left to the judge. He does not 
want to interfere in this. The judge can cer
tainly come to a conclusion that certain flies 
are relevant, and not these 4,000 ranging 
over a long period extending over a decade.

PROF. MADHU OANDAVATE (Raja- 
pur) : Nationalise the flies.

SHRI H. R. GOKHALE : What do we 
do with that ? What I want to say is this.

It is obvious that this Commission is an 
investigatory Commission, as all lawyers 
know.

AN HON. MEMBER : A fact-finding 
Commission.

SHRI H. R. GOKHALE : Yes; a fact- 
finding Commission. This is not a case where 
‘A’ is the accused and *B’ is the prosecutor. 
So, as a Government Department, it is un
doubtedly the responsibility of the Depart
ment to sec that all materials for the proper 
dispensation of justice are given.

AN HON. MEMBER : Should it not 
find out the truth ?

SHRI H. R. GOKHALE : Certainly it 
has to fiind out the truth, that is what I am 
pointing out.

AN HON. MEMBER : Should not the 
Ministry help the Commission ?

SHRI H. R. GOKHALE: Who has 
disputed that it is the duty of the Ministry 
to help the Comm ssion ? (Interruption)

SHRI VASANT SATHE : The report 
appears to blame the Commission for delay. 
I hope you are not holding the Commission 
responsible for that.

SHRJ H. R. GOKHALE : 1 have not 
said a word about the Commission.

SHRI VASANT SATHE : The report 
appears to say that.

SHRI H. R. GOKHALE: Which report ? 
(Interruption) I am sorry my friend has 
misunderstood it. It is not an accusation 
against the Commission. What the report 
says it, it is only to bring to the notice of 
House as lo how long the Commission has 
gone on. After all, the Government has 
never come in the way of extension to the 
Commission. As you know, the last period 
of its extension is probably not covered by 
the report; extension was granted (Interrup
tion)

SHRI PILOO MODY : He says Govern
ment would not coinc in the way if the 
Commission wants to take another 10 years. 
This is what you are saying. We would be 
happy if the Commission takes another
10 years.

SHRJ H. R. GOKHALL : But what is lo 
be done ? If the Commission wants certain 
files, should wc not produce them ? If the 
Commission wants us to produce this or 
produce that, should wc say that you must 
finish befoie a time and we will not produce 
this ? If the Commission in its judicial wis
dom says that certain files are necessary for 
inspection and for the proper conduct of 
this enquiry, am 1 to tell the Commission 
that “you will not look into them because 
otherwise you will not finish your enquiry 
before such and such a period ?’*

SHRI S. M. BANERJEE : Then appoint 
another high-powered Commission.

SHRI II. R. GOKHALE : If that is
your suggestion, I am willing to consider it. 
(Interruption)

MR. DEPUTY-SPEAKER : You have 
just one minute more.

SHRI S. M. BANERJEE : Let him
continue on Monday. (Interruption)

MR. DEPUTY-SPEAKER : Order
please. You do not listen to the Chair. 
Everybody wants to speak and the Chair 
must listen ! I was trying to say that if the 
Minister wants to continue on Monday, 
because there are many questions which 
remain unanswered, I do not want to stand 
between him and the Membeis. (Interruption)



MAY 5» 1972 Establishment o f  Steel Plants 216
(Res.)

215 P. M. B. Comm. Peport

[Mr. Deputy Speaker]

Order, please. If the Members have a little 
patience to listen to the Chair, one sentence 
would solve the problem.

SHRI H. R. GOKHALE : The topics
which have been raised in the debate are 
large, and I do not want to give the impres
sion that I want to take advantage of the 
limited time and escape from answering the 
other points. Therefore, I am entirely in 
your hands, and 1 am willing to deal with 
all the other topics if 1 get more time.

MR. DEPUTY SPEAKER : Then you 
can continue on Monday.

SHRI H. R. GOKHALE : Bccause I do 
not want to escape from any point.

SHRI S. M. BANERJEE : Sir, just one 
submission. If the Minister replies on 
Monday, ] will not get a chance to speak. I 
only want to send this telegram to him, 
which I have received.

MR. DEPUTY SPEAKER : Order, 
please. We take up private Members' busi
ness.

SHRI S. M. BANERJEE : Sir, I want 
to lay it on the Table.

MR. DEPU TY SPEAKER : Order, or
der. Mr. Parashar.

*5*80 *»«•

COM M ITTEE ON PRIVATE  
M EMBERS’ BILLS A N D  

RESOLUTIONS

Th IMTBKNTH Rkpokt

PROF. NARAIN CHAND PARASHAR 
(H am irpur): I beg to move :

“ That this House do agree with the 
Thirteenth Report of the Committee on 
frivaee Members’ Bills and Resolutions 
presented to  the House on this 3rd May, 
l» 7 2 .”

MR. DEPUTY SPEAKER : The ques
tion is :

“That this House do agree with the 
Thirteenth Reiiort of the Committee on 
Private Members’ Bills and Resolutions 
presented to the House on the 3rd May, 
1972” .

The m otion was adopted

t6 'oo  h rs.

RESOLUTION RE : ESTABLISH
M ENT OF TWO MORE STEEL 

P L A N 1S D U R IN G  THE  
FIFTH FIVE YEAR  

P L A N —Confd.

MR. DEPUTY SPEAKER : We now
take up furthci discussion oi the following 
Resolution moved by Shri Banamali Patnaik 
on the 21st April, 1972 :

“ This House recommends that the 
Government of India should take imme
diate and effective steps to establish two 
more steel plants during the Fifth Five 
Ycai Plan to create increased potentiali
ties in the production of steel and deve
lopment ol non ore and that the first 
plan be established in Orissa and the 
second in Madhya Pradesh for reasons 
of techno-economic feasibility and com
parative backwaidness of these areas.”

Shri Chmtamani Pamgrahi was on his 
legs. He can continue his speech.

SHRI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : After we have discussed
one of the most impoitant sectors of our 
economy, namely, petroleum and chemicals, 
it is good we are taking up the question of 
having new steel plants in Orissa and M. P. 
in the coming years. The battle that we are 
fighting today in our country is the battle to 
wipe out poverty and unemployment in this 
country and our struggle for self-reliance is 
part of the bigger struggle that we have 
launched. In this struggle to achieve self 
reliance, it is steel which plays the mo«t
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prominent part in the seventies..'(Interrup
tions.)

<6 o i h n ,

[Sirtti K. N. TfWAHY in the Chair]

PROF MADHU DANDAVATE : SeJf 
reliance now means, every one has to rely 
on the Prime Minister.

SHRI CH1NTAMAN1 PAN1GRAHI : 
No, 1 am sorry that is not the meaning of 
self-reliance.

/ feel that there must be urgency at all 
leve is for increasing the existing capacities 
o f «teeI production in the countiy and also 
adding new capacities so that we catch up 
with the demand for steel which will be 
about 37 million tonnes by the year 
1980-8 I. The steel programme in the Fourth 
Plan has as its aim: increased production in 
the existing plants, implementation and ex
pansion of ths continuing projects and 
establishment of new steel plants.

With a view to implement three formu
lations of the Fourth Plan, they have a steel 
programme. The report of the Steel Ministry 
says that the expected consumption patterns 
tof the future have indicated the need to 
double our steel manufacturing capacity du
ring the seventies. It says further, as it 
gakes 7 to 8 years to commission large inte- 
arated steel works after the sites are selected, 
fction has been initiated on ‘location studies’ 
sor new projects to bo considered for inclu- 
ion in the Firth and Sixth.plans, as well as 
on the expansions which may be possible at 
he existing locations. Preliminary work on 

jk ocation studies for new steel plants to be 
included in the future plans have also 

•commenced.

I draw the attention of the hon. Minister 
to this; he should be a little attentive to 
what goes on here.

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGAtAM) : 1 am listening.

SHIU CHINTAMANI PANJGRAHI : I
quoting the report of the Steel Ministry 

which «ays that they have started work and

initiated location studies for new steel plants 
which will be included in the future plans.
I should like to know fiom the hon. Minister 
if they have also initiated action so far as 
locatio» studies of future steel plants in 
Orissa, M. P , Goa and may be in other 
plares are concerned.

They must have a blueprint for the com
ing ten years. I sa> that the seventies are 
the decade of steel. Therefore, there should 
be a blueprint for the coming ten years. 
How do we want to expand the existing 
capacities in the plants that are there and 
how shall we have additional capacities that 
we want to create by having new plants. 1 
do not know whether the Government has 
prepared a blueprint accordingly.

Tt is surprising to find that in 1968-69 
wc have produced only 4*7 million tonnes 
of steel. See the capacity for increased 
production in the existing plants. In 
1969-70 the production was 4’8 million 
tonnes.

Sir, I was putting to this House about 
the existing capacities. Whatever the existing 
capacity—about 9 million tons of capacity— 
that wc have in the existing steel plants, we 
arc producing only 5'8 million tons. Now, 
Sir, the existing steel plant’s capacity is not 
fully utilised. Ther cfore, the Government 
should draw up a plan to see that wc, at- 
least, achieve the rated capacity of 9 million 
tons in the steel in the exi.sting steel plants 
and then expand. The Hon’hle Minister was 
suggesting that. Well, we have the pro
gramme to expand the Rourkela Steel Plant. 
Sir, that was suggested by Steering Com
mittee as late as 1963. We had recommen
ded that the Rourkela steel plant should be 
expanded and it may produce two to four 
million tons. Therefore, besides the point 
that Rourkela should be expanded, the 
question is that in Orissa itself there arc 
deposi s of 8,000 million tons of iron-ore, 
and 300 million tons of reserves of lime
stone and almost it has 2/3rds of the total 
mineral resources of the country t0day<. 
Theiefore, when in the entire country todny 
the per capita consumption of steel is only
I I kilograms and India’s production is only 
1% of the world production of steel, there 
is a vast scope to have more and more steel 
plants and in view of 8,000 million tons of 
proved iron-ore reserves in Orissa and 300
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million tons of reserves of lime-stone, and 
other minerals, like, Manganese, dolemite, 
etc., I hope there is need not only for one 
steel plant, but there is need for more than 
even three steel plants in Orissa in the 
coming years.

i may say that the total investment of 
the Government of Orissa in steel amounts 
to  Rs. 1,876 crores including the public and 
private sectors and perhaps they are going 
to have three new steel plants to cost 
them another Rs. 1,800 crores, which would, 
altogether come to about Rs. 3,700 crores. 
But, Sir, I hope, as the Hon'ble Minister 
was suggesting yesterday, the Government 
is thinking of a holding company. 1 appre
ciate this idea. Therefore, 1 must support 
the Hon'ble Minister that he has the capital 
base of Rs. 5,000 crores and he has decided 
to invest more money during the coming 
ten years and he has planned out the steel 
programme in such a manner that by 1980, 
the country should have production of 4 7 
million tons of steel. If that is the pro
gramme of the Hon’ble Minister, he must 
spend, besides this Rs. 3,700 crores at least, 
another Rs. 5,000 crores so that he can 
include the private and public sector agencies 
together and start production h re from 
today onwards. Suppose the locational 
studies for the new steel plant takes time, 
you have infra-structure ready in Rourkela, 
everything is ready in Rourkela, and you 
can immediately go in for the Second steel 
plant there. Besides expanding this, you 
can have locational studies in other areas, 
i. e,, Bonai, Nayaghat, Paradeep, Goa and 
Madhya Pradesh. Sir, you must have a well 
laid programme for the coming ten years so 
that by 1980, you fulfil the targets.

Lastly, I must put before the 
Hon’ble Minister the question of the 
dipersal of steel industries. You know. 
Sir, Bihar, Orissa, Madhya Pradesh and 
Bengal provide the metallurgical base for the 
future steel complexes to develop and what
ever the dispersal has taken place, the 
Hon’ble Minister has pointed*out how diffi
cult it is to carry the ore, to transport the 
ore from Bhilai region to th Bailladila 
region, and how costly it has become. But. 
Sir, it was necessary because ultimately we 
needed steel plants in Southern regions and

that kind of dispersal was necessary. But, 
Sir, for future development of steel industry, 
it is very much incumbent on the Govern
ment to see that this Bihar, Bengal, Madhya 
Pradesh and Orissa base which provide the 
only Metallurgical base for having new steel 
industries, steel mills, they provide all the 
facilities at the cheapest rates and that the 
Government should go ahead with this 
programme.

I hope, the demand for steel plants in 
Orissa is not only one, but more than one 
and 1 hope in view of all the promises that 
the Government has made, and our Minister 
who wants to push ahead with this new steel 
plants pragramme, we can hope from him 
that he will while replying to this debate, 
concede to the demand and aspirations of 
the people of Orissa for future new steel 
plants. I hope he is going to meet it, in 
view of the assurances that he has given in 
the Fourth Lok Sabha. I am sure, when we 
go back, we can tell our people in Orissa 
that here is a Minister, Mr. Mohan Kumar- 
aramanglam, who has understood the aspira
tions of the people of Orissa and he has 
felt that the needs of Orissa are greater 
today than tbpy were before. I hope, Sir, 
during his stewardship, action for locational 
studies for new steel plants will start.

SHRI J. B. PATNAIK (C uttack): Sir, 
in pleading my case for a second steel plant 
in Orissa, I do not think 1 an going to 
present any new facts or statistics that are 
not known to the minister. But there is a 
proverb that the Ganga is always worshi
pped by Ganga water. So, I  am only presen
ting facts and statistics known to him.

Let me be clear on a few points. Firstly, 
various expert committees and persons 
eminently qualified in this field have reco
mmended ideal locational sites so far as 
Orissa is concerned. Secondly, persons in 
high governmental authority have expressed 
their sympathy and support for Orissa’s 
demand from time to time. Thirdly, the 
question had been discussed in this House 
and in Rajya Sabha from time to  time and 
all sections o f both Houses have unanimously 
supported Orissa’s demand for % second 
steel plant. Fourthly,, the Government Is
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t
committed to undertake location studies 
for more steel plants during the fourth plan 
period, in which Orissa sites would be 
necessarily taken into consideration. The 
purpose of this resolution, therefore, is to 
emphasise the urgency of the locating new 
steel plants as three years of the fourth 
plan have already elapsed and production of 
steel is grossly inadequate to meet our 
domestic and external markets by the end of 
the fourth plan period and the fifth plan 
period.

Let me first come to the expert opinion. 
Since independence, this opinion is in favour 
of Orissa’s ideal locational advantage. As 
far back as 1948, Copper Incorporated, 
U. S. A., Arthur G. Meke Inc. U. S A. and 
International Construction Company U. K., 
while giving their recommendations on 
location of steel plants in this country, said 
that locational advantage in Orissa was the 
highest. It was, of course, long ago. But 
mineral wealth does not change in a few 
decades and Orissa commands still an 
unassailable position so fas as mineral ores 
are concerned.

I now come to M. M. Dastur & 
Company, whom the Govenment of India 
holds in high esteem. They have advised 
the government on three occasions on ideal 
location sites in Orissa. In preparing a 
preliminary report on Bokaro they reco
mmended that that there should be a steel 
plant in Talcher. In 1964 this company was 
appointed to prepare a feasibility report for 
blast furnace complexes in different areas of 
the country. The term of reference was :

‘‘To recommend sites in the order of 
priority with reference to the cost of 
raw materials, assembly, production and 
distribution/’

In 1965 this Company while submitting 
its report recommended, as per Chapter 13, 
Volume IV, thus :

“Of the 28 locations studied Nayagarh 
has the lowest production cost of pig 
iron to meet the all-India shortfall.”

Again they said :

“The Nayagarh location can in future 
sustain * large steel complex of 10 to
12 million tonnes.”

After scrutinising all the conditions like 
raw materials, assembly, electricity, water, 
land etc. they camc to this conclusion.

Coming to the cost they said the cost of 
production of pig iron at Nayagarh per 
tonne would be Rs 207 as against Rs. 211 
to 250 m all other sites studied by them.

Regaiding transport charges they said pig 
iron produced at Nayagarh would cost 
Rs. 231 per tonne at Calcutta, Rs. 263 at 
Madias, Rs. 266 at Bombay and Rs. 269 at 
Chandigarh. So, the steel produced here 
would be cheaper in the whole of the coun
try than the steel produced at other sites.

in 1970 M. N. Dastur & Company was 
appointed by the Government of Orissa to 
prepare a feasibility report in regard to three 
sites in Orissa, two inland and one coastal. 
They have recently submitted their report 
and have again recommended Nayagarh as 
the most economic. In their report they have 
said :

“ In terms of material cost, the cost of 
material, poweT, water and other expenses 
in connection with works cost of pro
ducts of various sites, Nayagarh North 
site is the most economic m Orissa and 
very favourably placed compared to 
other plants in the country ”

Working out the comparative works cost, the 
Company says th a t :

“It would be Rs. 354 per ingot tonne at 
Nayagarh, R«. 363 at Bhilai, Rs. 374 at 
Rourkela, Rs. 413 at T1SCO and 
Rs. 450 at Durgapur.”

Now 1 come to the opinions of eminent 
persons m authority. In 1964 Dr. Khosla, 
who was the Governor of Orissa, an eminent 
engineer himself, submitted a memorandum 
to the Central Government for ideal location 
sites of steel plants in Orissa. I am not going 
into the details of his memorandum.

On 4th July 1970, no less a person than 
the Rashtrapati of India, Shri V. V. Giri, 
supported the demand for a larg-scale steel 
plant when a State Cabinet deputation met 
him at Bhubaneswar. The next day at a press
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conferencc he reiterated his support hundred 
per cent to Orissa’s demand.

Again, in July 1970 the Prime Minister 
told three Members of Parliament from 
Orissa that after Rourkela reached full capa
city she would have no objection for a 
second steel plant in Orissa. In January 1971 
in public meeting at Bhubaneswar she 
reiterated her view that Orissa had a case 
for a new steel plant.

Regarding the support from all sections 
of both Houses of Parliament, 1 need not 
narrate them as it has been already narrated 
in this House in great detail, especially by 
my hon. friend, Shri Panigrahi.

I now emphasise the urgency for creating 
more potential of steel production in the 
country. Our own need in long term plan 
perspective has been revised downward from 
time to time. The National Council of 
Applied Economic Research recommended 
in 1963 that the country should aim at pro
ducing 50 million tonnes of steel ingots by 
1981, taking into consideration its expand
ing domestic and external markets. This was 
whittled down to 20 million tonnes by the 
planners of our Fourth Five Year Plan. Wc are 
now far from it and struggling for the last five 
years in the region of 6 to 7 million tonnes. 
This staggering inertia is really unpreceden
ted m the history of steel production in the 
world.

Now even if we reach our full utilisation 
capacity and expanded capacity of our steel 
plants, we still do not look beyond 1981. 
According to M/s. Dastur & Company we 
shall be short of 5 to 6 million tonnes of 
steel by 1985 if we do not go in for more 
new steel plants. The country needs more 
steel and Orissa has ideal location sides and 
has gone ahead with a techno-feasibility 
report which is available to the hon. 
Minister. It is now for the Minister to let 
us know the Government’s mind and their 
decision. It is not prepared to undertake 
further location studies now ? If not, when 
will he do it ? Certainly not after the end of 
the Fourth Five Year Plan. When a feasi
bility study is available, so far as Orissa is 
concerned by the highest expert firm in the

country, what prevents him from making a 
commitment on this basts ? I hope, the hon. 
Minister will not reply in the way in which 
his predecessor, Mr. B. R. Bhagat, replied in 
“ Alice in Wonderland” fashion, that he had 
a plethora of good sites among which he 
had lost himself to make up his mind.

With these words, I support the 
Resolution.

SHRI D. K. PANDA (Bhanjanager) : 
Mr. Chairman, Sir, because my hon friends 
on the Treasury Benches have already given 
owerwhelming support to the demand for 
establishment of <?teel plant in Orissa, I feel, 
it is needless to burden the hon. Minister, 
Shri S. Mohan Kumaramangalam, with the 
same facts which he is in possession of The 
facts have already been placed by my hon. 
friend, Shri Panigrahi and other Members in 
regard to that. So, 1 will not over-burden 
him with the same facts.

One thing is certain that whatever things 
are required for the establishment of a steel 
plant in Orissa are present there. So, my 
request to the hon. Minister will be to look 
at this demand of Orissa people from the 
national angle and, at the same time, it 
should not be brushed aside, treating it as a 
local demand.

On 27-7-70, there was a bandh organis
ed in Orissa. The people of Orissa organised 
a bandh and they started their militant 
struggle to achieve this legitimate demand. 
About 2 lakhs of people signed a petition 
which was presented here and that question 
was also raised here. It was referred to the 
Petitions Committee. The Petitions Commi
ttee recommended the following :

“The Committee hope that in view of 
the general support given to the demand 
for a new steel plant for Orissa in both 
Houses of Parliament* the Government 
will consider the place of Orissa for 
second plant and implement the assu
rances given by the Ministry of Steel and 
Heavy Engineering in Parliament as 
early as possible.”

As it has already been referred to, some 
more machinery and the processing o f  site-
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selection will be taken up during the Fourth 
Plan, and our friends, Shri Panigrahi. Shri 
Pataaik and others have already said and 
quoted the commitment given by the then 
Minister o f Steel, Shri B. R. Bhagat. As fai 
as the Petition Committee’s recommendation 
is concerned, its recommendation is to be 
respected. To respect the Petition Commi
ttee’s recommendation means to give respect 
to 2 lakhs of people of Orissa who have the 
petition. To respect its opinion means to 
give respect to the public opinion of Orissa 
and the national aspirations of the people 
in India.

Apart from all other things, we have to 
meet the shortage of steel We have to over
come the shortage only by expansion of the 
existing steel industry and also by staitmg 
new steel plants. As far as the new steel 
plants are concerned, even the Estimates 
Committee has recommended that we should 
proceed with the starting of new steel plants. 
So, as a matter of fact, theie is absolutely 
no obstacle m our way now. The lion. 
Minister must have been convinced by now 
not only been use of the pressure but because 
of the economic aspirations of the people 
of the Orissa and also the political aspira
tions of the people of Orissa. As far as 
the aspirations of the people of Orissa arc 
concerned, it is well known that, when there 
was industrial revolution in England, that 
also helped the process of elimination of 
feudalism; even though the feudal lords were 
there, they were sitting as on lookers and 
they were powerless. As far as we are con
cerned, we know that, once the new steel 
plant is established, definitely the blast funace 
will burn the relics of feudalism and those 
very feudal forces who are always taking 
advantage of non-establishment of steel plant 
and are ruling Orissa. We can get rid of all 
those troubles and reactionaries. Therefoie, 
the political aspirations also have to be 
recognised and appreciated and must also be 
respected by establishing a second steel plant 
in Orissa. In Orissa, I can say, not only the 
people have started a militant struggle but 
it is the Rajas and Ranis who have lined 
up in the bundh. Therefore, there are justi
fications for establishing the steel plant. I 
would request the hon. Minister, Shri 
Mohan Kumaxmaagalaru, to take a  serious

note of all these developents and see that the 
Members of Orissa here and also of Madhya 
Pradesh do not raise the same question again 
in the Lok Sabha. It has also been stated 
m many reports that steel plants will not 
only take the country forward towards 
economic advancement but also take the 
people forward politically on the path of 
progress.

In view of all these things, in view of the 
commitment of the Government, with a  view 
to eliminating the regional imbalances, I 
hope the hon. Minister will definitely come 
forward to satisfy the aspirations of the 
people of Orissa by establishing a second 
steel plant in Orissa.

*DR. SARAD1SH ROY (Bolpur): Sir,
1 will speak in Bengali. The resolution be
fore us suggests the setting up of two more 
steel plants in Orissa and Madhya Pradesh 
on the basis of techno-economic feasibility 
and comparative backwardness of the area. 
The production of steel in our country is 
far below our production capacity. At the 
tune of our independence the production of 
steel in China was less than that produced 
by us. But today there production of steel is 
three to four times moie than that is being 
produced by us. There is shortage of steel 
in our country which hinders developmental 
works.

Sir, I want to ask why such demands 
for opening new steel mills at particular 
places arise today at a time when the Fourth 
Five Year Plan is in the last stage of imple
mentation. The reason for such demands is 
the defective economic policy of our 
Government which has resulted in imbalance 
in the econmic and industrial development 
of the various regions of our country. That 
is why such demands for setting up new 
steel mills or shifting or mills and plants and 
even officials from one place to another arise 
from time to time As a result of the defec
tive planning some States are progressing and 
some others ate compelled to fall back. 
There is pressing unemployment which is 
becoming more acute day by day That 
gives rise to demands for opening new steel 
plants at particular regions. But unfortu-

*The original speech was delivered in Bengali.
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nately such demands are viewed by the 
Centre from the political angle. Sometimes 
demands from Andhra Pradesh for a steel 
plant in that State are acceded-to to please 
that State. The same thing is repeated in 
the case of Mysore or Tamil Nadu. Although 
those demands have not yet been imple
mented according to plan. When we, the 
Communist Party (Marxist) stated that there 
is economic imbalance in the country and 
some States are becoming backward due to 
defective planning of the Government, we 
were criticised. Few days back the Labour 
Minister of West Bengal held a Press Con
ference in the Capital where he admitted 
that : 1 am quoting from the press report, 
“ Employment in his State had declined 
in the past few years. As far as the overall 
industrial employment was concerned, this 
had come down from 913,000 in 1965 to
823,000 in 1969. Whereas during the same 
period, similar employment in Maharashtra 
had risen from 956,000 to 978,000.” The 
reason for this situation in West Bengal, as 
stated by him was ‘‘There was no uniform 
pricing policy for the supply of industrial 
raw materials. While coal from West Bengal 
was sold all over the country at a uniform 
price, the textile industry in the State had 
to pay a comaTatively higher price for raw 
cotton compared with mills in Western India.” 
The crux of the statement is that some 
regions are suffering and becoming backward 
due to the defective policy of the Govern
ment. Tbe Prime Minister while speaking 
in West Bengal at the time of the election 
meetings said that if the Congress wins the 
elections in West Bengal,,.(Interruptions).

MR. CHAIRMAN : Please confine 
yourself to the subject under discussion.

DR. SARADISH ROY : Yes Sir, I  am 
doing that. The Prime Minister said that if 
the people of West Bengal voted for her 
party she wilt spend 135 crores of rupees 
for the development of the State. This sort 
of politics was indulged in by them,

I  will say one more thing Sir, that in tbe 
existing steel plants like Durgapur in West 
Bengal which are under the Centre’s manage
ment and control, many instances of irregu
larities and mismanagement have come to

light. It has been stated that there is top 
heavy administration. There were previously 
34 high officials there but now that number 
has gone up to 54. The Government has 
created such conditions in that plant that 
there is not only discontentment among the 
workers, the officers are also discontented 
and dissatisfied. There is dissatisfaction 
among all the categories of employees and 
this is hampering efficient production in 
that plant. This sort of situation should be 
remedied forthwith. 1 support this resolution 
and with that Sir, 1 conclude my speech.

SHRI SHYAM SUNDAR MOHA- 
PATRA (Balasore) : The second steel plant 
question has become almost the lifeline for 
the people of Ori&t»a.

It is having great impact on the people 
of Orissa Some of the candidates in the 
election have won on this issue; some of the 
candidates in the election have lost on this 
issue.

Orissa is the most backward State in the 
whole country. 55 per cent of the people are 
in the semi-starvation condition. If there is 
a second steel plant, I should confess, a 
great number of people will get employ
ment. It will give a shape to the regenera
tion of the economy of Orissa.

Hon. friends have spoken about the 
statistical data. I don’t think it is necessary 
for me to parrot them once again. The 
three States in South India are fortunate 
to have three steel plants. When the decision 
was taken and construction started, there 
was a  commentary written by an expert 
which I will quote.

“ But one question is already exercising 
the expert circles. Will these 3 plants 
involving a  total outlay of over Rs. 2000 
crores be worth the cost 7 A steel plant 
of this size takes about 6 years to  be 
commissiofied. Even then, 4 more yean 
may elapse before the installed capacity 
is fully utilised. In  other words by starting 
to  invest Rs. 2000 crores say ia 1972; 
India cannot hope to  get the full 
benefit from that investment before 
19*2.
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Some hon. friends spoke about the three 
steel plants in the South. I thas been said 
that in Dastur and Company Government 
have got great reliance. In the Consultative 
Committee when this question was raised 
even the Ministers reposed confidence in 
them.

MR. CHAIRMAN : You should not 
refer to whatever happens in the Consulta
tive Committee.

SHRI SHYAM SUNDAR MOHA- 
PATRA : I would like to bring to your 
noti;e that we are having a shortfall in 
steel production. A steel expert has written 
about it as follows :

“If the growth rate of 5 to 6 per cent 
is to be assumed for the economy as a 
whole the production of steel would have 
to be increased at the rate of 10 per 
cent per year.”

The Mover of the Resolution said that 
Pandit Jawaharlal Nehru said that the 
progress of the country can be determined 
by seeing the progress of the women and by 
seeing the progress of steel. As far as 
women is concerned, India is very fortunate 
to have one of the greatest Prime Ministers 
of the world in a woman. In steel produc
tion we are tagging behind. If Orissa has a 
steel plant for which there is abundant raw 
material it will solve various economic 
problems. In the Niagarh and Bonai area 
the iron ore content is 60 per cent. Even 
Japanese experts have admitted that Orissa 
ore is by far the best.

So far as infra-structure is concerned, 1 
have to submit that we have all the perqui
sites available.

I will bring to your notice another factor 
that we will have to step up our steel capa
city from 9*0 million tonnes in 1968-1969 
to 12‘0 million tonnes ingots by 1973-74. 
The Minister is giving a new look after 
he has assumed office. Let in the Fifth Five- 
Year Plan a  new took be given for having 
another steel plant ha Orissa.

In conclusion 1 would like to say, if at 
all there is a steel plant in Orissa, 1 should' 
expect that the General Manager, whoevtl 
is the boss of this steel plant, must be fronm 
Orissa. Since Shri S. N. Majumdar has taken| 
over in HSL, it is Dr. Agarwal who is in 
charge in the Rourkela plant. Orissa has 
not been fortunate enough to have a man 
from Orissa in charge of that plant, although 
there are many qualified persons from Orissa.
I admit that Dr. Agarwal is a very compe
tent man. But r would like to bring to the 
notice of the hon. Minister that while having 
such top men, he should also see that 
Orissa’s case is given high priority.

•SHRI M. S. SIVASAMY (Tiruchendur): 
Hon. Mr. Chairman, Sir, supporting tbe 
Resolution moved by Shri Banamali Patnaik 
regarding the necessity for establishing the 
second steel plant in Orissa and in Madhya 
Pradesh, I would like to say a few words.

Sir, anticipating the demand for steel in 
the country in 1980, the Government fixed 
a target of production of 40 million tonnes ] 
of steel per year. Later on, as it w as' 
felt, after a re-examination of the target 
fixed for 1980, that production of 40 
million tonnes was impossible of achievement, 
the Government reduced it to 20 million 
tonnes. When I look at the way the Govern
ment are functioning I get the doubt whether 
even this reduced target of 20 million tonnes 
will be achieved by the end of 1980. The 
Governmet themselves have expressed the 
view that the commissioning of steel plants 
at Salem, Vizianagaram and Vishakhapatnam 
will take 8 to 10 years. But all \he time the 
Government are proclaiming from house
tops that energetic endeavours are being 
made to lessen the rigours of unemployment 
in the country.

MR. CHAIRMAN : The discussion is 
on a Resolution regarding the establishment 
of a steel plant in Orissa. But the hon. 
Member has started a general discussion, 
Let him confine himself to the subject-matter 
of the Resolution only.

SHRI M. S. SIVASAMY : The Govern
ment have set up a working Group to study

•The original speech was delivered in Tamil.



231 Establishment o f MAY 5, 1972 Steel Plants (Res.) 232

[Shri M. S. Sivasamy]

the long-term planning of steel production 
in the country. Here, I would like to point 
out that the paid-up share capital of Govern
ment companies mumbering 332 is Rs. 2092 
crores. The paid-up capital of private limited 
companies comes to Rs. 2085 crores. 
The Bureau of Public Enterprises has 
been entrusted with the duty of analysing 
the cost structure of public enterprises. It 
is strange that there is no representative of 
the Bureau of Public Enterprises on the 
Working Group which has been set up to 
study the long-term planning of steel pro
duction in the country.

While emphasising the need for creating 
additional production capacity for steel in 
the country. I would like to stress that the 
steel projects which have already been taken 
up must be expedited if the Government 
want to achieve the targeted production. Our 
hon. Minister of steel, Shri Mohan Kumara- 
mangalam, hails from Salem.

MR. CHAIRM AN: Again, the hon. 
Member has left out Orissa and he has gone 
to Salem.

SHRI M. S. SIVASAMY : I am coming 
to the point If he expedites the implement
ation of Salem Steel Project alone, he might 
be misundestood. I would request him that 
all the three plants at Salem, Vizianagaram 
and Visakhapatnam should be completed 
quickly in order to m iet the everincrcasing 
need for steel in the country.

When the Government talk so much 
about establishing a  socialistic society in the 
country, when the Government announce 
every alternate day that they would nationa
lise this industry and that industry it should 
also be ensured that new steel plants in 
Orissa and in Madhya Pradesh are set up to 
achieve the target of production of 20 million 
tonnes by 1980.

On behalf of my party, the Dravida 
Muanetra Kazhagara, f support the demand 
for a  second steel plant in Orissa and also 
in Madhya Pradesh.

SHRI SURENDRA MOHANTY 
(Kendrapara) : The justifications, both

technological and economic, for a new steel 
plant in Orissa are so well-established and so 
incontrovertible that I need not repeat 
them. Parliament’s commitment and the 
assurance of the previous incumbent of the 
steel Ministry which have aptly recapitulated 
here are also well kaown. 1 need not tra 
verse that ground again.

I am inclined to believe that had not 
the issue of a new steel plant during the 
Fouith Plan been caught in the vortex of 
electoral politics and decided more on 
political and electoral considerations than on 
economic and technological, Orissa would 
surely have had a new steel plant during 
the Fourth Plan period. However, that story 
is also too well known and needs no repiti- 
tion because it is not going to help this way 
or that.

Now the Resolution moved by Shri 
Patnaik urges upon the Government of India 
to take immediate and effective steps for 
setting up two more steel plants, the first 
in Orissa and the second in Madhya Pradesh 
during the Fifth Plan period. I have moved 
an amendment proposing to take into account 
the report of Dastur and Co., the technical 
consultants of the Steel Ministry, recently 
submitted by the Government of Orissa to 
the Steel Minister. As I had emphasised 
during the debate on the Demands of the 
Steel Ministry, notwithstanding our massive 
efforts fer increased steel production, our 
manufacture and per capita availability are 
the lowest in the world. This needs a kind 
of macro-planning to see that at least we 
catch up with the other steel-producing 
countries though not in the west a t least in 
the east. I am talking o f Japan.

In the context of growth in production 
of steel and planning for larger projection of 
targets, a  desidenttuem with which I hope 
the hon. Minister does not disagree, I  am 
sure nobody will be mote new than the 
Steel Minister to  realise that a country were 
production of steel is almost at the lofcest 
rung and which has to compete with other 
countries, we have to make tip a  big leeway. 
This may be appreciated from the fact that 
ia 1948 we were cm par with Japan in-steel 
production. We were producing 1*7 nMHon
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tonnes of steel whereas Japan was producing 
1*3 million tonnes In 1971 Japan produced 
93 million tonnes whereas we are fumbling 
at a  mere 6 3 million tonnes. Therefore, 
immediate increase in production is a must 
a sine qua non of our progress. It is in this 
contcxt that we have to consider the demand 
for a new steel plant in Orissa.

The projected domestic demand by 
1983-84, at the end of the Sixth Plan, is 
likely to be 18 million tonnes of finished 
steel or 27 million tonnes of ingot steel 
With the completion of the new steel plants 
at Vizag, Salem and Hospet and the expan
sion schemes of Bokaro, Bhilai and TISCO 
at the end of the Fifth Plan, we will have 
a capacity of 18*7 million tonnes of ingot 
steel at the end of the Fifth Plan Therefore, 
there is a gap of 8 9 million tonnes to be 
bridged by the end of the Sixth Plan.

The Resolution seeks to invite Govern
ment's attention to this aspect and suggests 
that nowhere can the first new steel mill be 
better located from the point of view of 
economic operation than in Orissa In 
Dastour’s report, already in the hands of 
the Minister, he will find a comparative 
statement of costs which shows that the cost 
per ingot tonne in Orissa will be the lowest. 
In Nayagarh, the site proposed by Das tour, 
it will be Rs. 354 whereas in Bhilai it is 
Rs. 363, in Rourkela Rs. 374 and m the 
Open hearth at Rourkela Rs. 459. In 
Durgapur it will be 450 tonnes; m TISCO 
it will be 413; in IlSCO it will be 446; and 
in Visakhapatan, 431. From this, and from 
other considerations, it will be seen that 
Orissa deserves a second steel plant not only 
to satisfy its own political or parochial urges 
but to meet a national demand for increased 
steel at a low cost. And since our desidera
tum is to have more production at a lower 
cost, t  think the hon. Minister will not, 
when he rises to speak, oppose this innocuous 
resolution. After all, what is it that we seek. 
The resolution seeks that immediate and 
effective fiteps should be taken, and I do not 
think there is anything to which he would 
object, and I  hope he would accept this 
resolution as amended.
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SHRIMATI T. LAKSHMIKANTHAMMA 
(Khammam) : Mr. Chairman, Sir, the throe 
wars that we fought with our neighbour 
have proved that we are right in our econo
mic policies. On this very floor of the 
House we used to see some Members plead- 
ding, and luckily those Members have not 
been sent back to this Parliament. We used 
to hear Mr. Minoo Masani always saytat
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that these big steel plants in the public 
sector are not good and we should import 
machinery from other countries. How 
dangerous it would have been if we heeded 
their advice and how bankrupt their policies 
are ? Today, the people are in a position to 
judge. So also there were some advocates 
or sympatliters o f their policies within our 
party, and it corns up at Faridabad where 
an open attack was made on the public 
sector undertakings.

MR. CHAIRMAN : Devote more time 
on what you actually want to say. Time is 
short,

SHRIMATIT. L AKSHMtKANTHAMMA: 
It is now proved how necessary it is to 
have a self-reliant economy, with a back
ground like this, where America has refused 
to supply us certain things or requirements 
of our country for the progress and prospe
rity of our country at a critical juncture.

In  that background, we should have 
more steel plants and we should become 
more and more self-reliant in steel produc
tion. Who do we want more steel plants ? 
Why does the world want more steel ? For 
progress and prosperity. That is the advan
tage in having more steel plants, especially 
in a State like Orissa which is backward both 
economically and politically (Interruptions) & 
M. P. which is not politically backwatd.

Orissa has good iron ore deposits; M. P. 
has coal deposits. Government should 
think seriously of establishing two steel 
plants. Apart from these, I was asking for a 
Plant at Kothagudam where we have iron 
ore which contains 60 per cent iron. Even 
earlier there were proposals to give it prefe
rence over Visakhapatnam. Round about 
Kothagudam there is bituminous coal. large 
deposits. Near Kothagudam there are the 
Sjngareni collieries; there is water and 
electricity available, along with limestone. 
Along with these two steel plants, the hon. 
Minister should also consider an additional 
steel plant at Kothagudam.

Some hon. Members mentioned about 
the cheap way io which steel is produced in 
Japan. The boa. Minister answered a  
question about Bharati process and said it

was not practicable. Why ? We went through 
some of the papers connected with it; though 
we are not technical people, it appears that 
it is feasible. It is because of a different 
process in the existing steel plants ? When 
it was tried in West Germany, it was found 
feasible: they say so. Steel can be producd 
at cheap rates. I request the hon. Minister 
to rethink about the whole process and give 
second consideration to it.
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SHRI M. RAM GOPAL REDDY 
(Nizamabad) : Sir, I strorgly support this 
resolution not because they are my neighbour 
States but because they deserve it. In Orissa 
the land-man ratio is very less compared to 
other States. Orissa people arc poor not 
because of any fault of thcjrs. This is on 
account of the circumstances that prevailed 
in the pre-independence days. AH Rajas and 
Mahanyas who were there never cared for 
the poor peaple; the cared only for them
selves. That is why this demand has come 
from our leading, respected MPs. We should 
first sanction the steel plant for Orissa and 
then for Madhya Pradesh, bccause the land
man ratio is very less in Orissa compared to 
Madhya Pradesh. Moreover, all facilities 
required for a steel plant are there and they 
must be exploited.

In the meanwhile, 1 request *he minister 
Jo stop the export of iron ore to Japan or any 
other country, because this is dharma nidhi 
and we have to hand over this to our com
ing generations. We should not exhaust 
everything in our own time; making hay 
while the sun shines. Mi. Sat Pal Kapur 
said that the fact that the State Government 
is not cooperating properly in the running 
of the steel plant should not come in the 
way. Tomorrow a very efficient government 
may come there and it will give full protec
tion for such factories. Therefore, I strongly 
recommend that during his tenure, before 
the next general election, Mr. Kumaramanga- 
lam should lay the foundation-stone and 
see that the aspirations of the people are 
fulfilled.

My friend from the communist party said, 
they have presented a petition signed by 2 
lakhs of people. That should not be taken 
into account. If that is the basts, tomorrow
20 lakhs of people will put in a petition from 
some other place and it will become very 
difficult. Mr. Panigfahi has given all facts and 
figures. I do not know whether he is an 
expert or not, but he is better qualified to 
be in the consultative committee, so that he 
may give good advice to Government.

SHRI CHAPALENDU BHATTA- 
CHARYYIA (Gtridih) : Sir* the steel plant 
tiuNold be located in Orissa not becaus* the

dreams of solving their unemployment arc 
going to be realised because they will not be 
realised by a mere steel plant, not because 
it will give Orissa some sort of a status 
symbol, not because two lakhs of persons 
demonstrated in its favour— tomorrow 5 
lakhs of persons may demonstrate in favour 
of a steel plant in some other State- but on 
merits and on the basis of techno-economic 
survey and comparative cost. The Minister 
has to have a hard look at it.

The point which I would like to make, 
and which I could not make yesterday, is 
that all the time in perspective planning we 
are thinking more and more of steel, 60 
million tonnes by the end of the century. 
The limit is set by our internal market and, 
more specifically, by the availability of metal
lurgical and coking coal. That picture is far 
from rc-assunng. When our friend, Shri 
Reddy, says that we have lo ban all export 
of iron ore, 1 would like to point out the 
other side of the picturc, about the relative 
shortage of coking coal. Even making allow
ance for improved technology, when less 
coking coal would be requited for manufac
turing every tonne of steel, I doubt whether 
even for supporting 65 million tonnes we 
have coking coal reserves which will go up 
to 50 to 60 years. Therefore, we have to 
think of alternatives. I certainly associate 
myself with the demand from my colleagues 
from Orissa.

THE MINISTER OF STFEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : Mr Chairman, Sir, I first 
of all thank all the hon. Members who par
ticipated in the discussion on this resolution 
and, if 1 may say so with great respect, they 
spoke with considerably more knowledge of 
the subject than I probably have. But 1 think 
it is also necessary that we should look at 
this matter in as objective a spirit and man
ner as we can, uninfluenced if I may use the 
expression, by political considerations and 
looking at it from the viewpoint of the 
country as a whole of the optimum use of 
our economic resources.

As hon. Members know, the present 
installed capacity is 8'9 million ingot tonnes 
of steel. Bhilai has got a capacity of 2‘5 
million tonnes, Rourkela 1*8 million tonnes, 
Durgapur 1‘6 million tonnes, Tatas 2 million



219 Establishment o f M A V 5, 1972 Steel fihmts (Mes.) 240

[Shri Mohan Kumaramangalam]

and Indian Iron 1 minion, making a total of 
8*9 million tonnes. There are, of course, some 
difficulties in some of the plants, but let us 
take it for the moment that we should be 
able to get over the difficulties in a reason* 
able time and may reach somewhere near a 
reasonable level of production which may be 
between 8 and 8 million tonnes.

With the completion of the schemes 
included in the Fourth Plan steel develop
ment programme, this capacity should go up 
to 18*7 million ingot tonnes by the end of 
the Fifth Plan. This takes within its ambit 
the capacity of the two new steel plants to 
be set up at Visakhapatnam and Vijayanagar 
of two million ingots each, expansion of the 
Bhilai steel plant from 2 5 to 4 million ton
nes, Bokaro to 4 million tonnes, and expan
sion of the capacity of Indian Iron from 1 
to 1*3 million. The construction of the Salem 
plant and the expansion of the Alloy Steel 
Plant, naturally, are not taken into consi
deration because they come in a separate 
category, that is, production of alloy steel. 
I am saying that particularly so that my 
hon. friend, Shri Sivasamy may not get up 
and say that I have forgotten about the con
struction of the alloy steel plant at Selcm. 
So, this is what we are aiming at by the end 
of the Fifth Plan.

The report on steel demand by 1975 and 
1980 prepared by the National Council of 
Applied Economic Research in August 1971 
at the instance of the Ministry of Steel and 
Mines was consideted, along with the Plan
ning Commission, the Director-General of 
Technical Development, the Hindustan Steel 
and the consultants to the Government and 
the domestic demand for 1980 was assessed 
et over 18 million ingot tonnes, ft is also 
agreed that it will be appropriate to put for
ward before ourselves an export target of 
something like 2 5 million ingot tonnes, 
making a total demand altogether of around
21 million ingot tonnes.

By the end of the Sixth Plan, by 1983*84 
the demand for steel is likely to go up to 27 
million ingot tonnes, which means really 
building a new steel plant with about a  capa
city of 2 million ingot tonne steel every year 
from 1980, if we fix 2 million tonnes as 
the optimum size for a plant. But if we go

to higher than that, and my own assessment 
is that probably we will have to go higher, 
than it would not be right to confine our
selves to a limit of 2 million tonne plants, 
because it would appear that we should be 
able to get greater economies of scale by 
going in for larger plants. Our assessment 
and evaluation should be on the basis of 
increasing our steel producing capacity by a 
couple of millions, that is, 2 million ingot 
tonnes every year, from 1980.

So, now the question that we are consi
dering is as to how we are going to, beyond 
the expansion of Bhilar and Bokaro, the 
building of these two new steel plants in 
Vizag and Vijyanagar, construct other plants, 
where wc are going to have them and so, on 
I would like to tell the bon. Members that 
so far as the Vijyanagar and Visakhapatnam 
plants are concerned, the studies that we 
have made, the feasibility reports submitted by 
both the consultants who are advising us, 
that is to say, Dastur & Co. in relation to 
Vizag and the Central Engineering & Design 
Bureau in relation to Vijyanagar, reveal that 
the expenditure on costruction is going to be 
extremely heavy, probably, in the region of 
somewhere dbout Rs, 3750 to Rs. 4000 per 
ingot tonne. For an annual ingot tonnes 
capacity, that is, 2 million tonnes, it will be 
anything from Rs. 750 crores to  Rs. 800 
crorcs, a very larg amount of investment 
indeed.

We are examining also whether we should 
not think in terms of further expansion of 
the existing plants at Rourkela and at 
Durgapur and, perhaps, even at Bhilai because 
it is possible that we may come to the con
clusion that the expansion at the existing 
plants may be some what chcaper than in
vesting in new plants. The present assess
ment is that for going in for expansion in 
Bokaro from 1 7 million tonnes to 4 miilion 
tonnes will cost us only Rs. 2160 a tonnes 
and for going in for expansion in Bhilai 
from 2' 5 million tonnes to 4 million tonnes 
will cost us about Rs, 2500 a tonne. That 
is something substantially cheaper than con* 
structing a new plant. Therefore, in making 
up this gap from 18 million tonnes or so 
whWh includes Bokaro and new steel plants, 
eie. and pushing it forward i t  the rat* of 
an increase in capaity of 2 million tonnes
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a year frost 1980, we shall have to take into 
consideration not merely the most promising 
location for construction of new plants but 
also it would be advisable to have, as a part 
of the plan, the expansion of the existing 
plants to the maximum exten possible. I 
think, it is necessary for us to appreciate 
that and, therefore, it cannot be merely a 
question of constructing new plants hut it 
will also be a question of expanson.

When hon. Members emphasize that 
Orissa is peculiarly well-placcd for locating 
a second plant, I would like to inform them 
that, first of all, we are giving the most 
serious consideration (o the expansion of 
Rourkela plant itself. That 1 think is im.'ni- 
tant because it would be wrong for us not 
to take advantage of the existing in-built 
facilities in Rourkela itself. It will enable 
us to expand Rourkela at a substantially 
cheaper cost than that of constructing an 
entirely new plant. Apart from that, we are 
of course, examining the position in relation 
to the building up of a second plant in 
Orissa and building up of new plants in otner 
parts of the country.

Why it is emphasized that Orissa is well- 
placed is well known bccause it is very near 
the actual source of raw material, that is, 
iron ore, which is to a very substantial extent 
in the state of Orissa itself and, secondly, 
because we have also Orissa reasonably near 
the coking coal area for the use of metallu
rgical coal. Therefore, there can be no doubt 
that Orissa has got a strong case so far as 
the building up of a new plant is concerned.

What we have, therefore, done is that 
we have appointed recently, in January ft) is 
year, a special committee to go into the 
question of location and to submit a leport 
which we hope we will be able to in the 
course o f the next six months or so, By the 
time we reach the stage of the submission of 
the report, I think, we should be in a position 
definitely to decide what arc the actual 
locations o f the new plants that are to be 
constructed. I would like the hon. Member 
to appreciate that it would not be proper to 
commit myself a t piresent deflntely that it is 
Soing to be in Orissa or ia any other state, 
I  think, it would only lead to unnecessary 
controversy because these things cannot, in 
the last analysis, be decided either by the

number of signatures that are collected on 
memoranda or by looking at the political 
aspirations of any section of our people. Jn 
fact, f am not able to see how political 
aspirations and building of steel plant exactly 
coincide. There can be no doubt that we 
have to go, as my friend Mr. Bhattachacyya 
emphasized, on the basis of what is best from 
the point of view of development o f the 
country’s economy. And I do not think hon. 
Members fiom Orissa need have the slightest 
nervousness about the merits of their case 
and, therefore, have to resort to petitions 
and bundhs and so on. So far as 1 am aware- 
I am liable to be corrected — I have not 
heard of location of steel plants being decided 
in any part of the world, including the 
country for which my good mend, Shri D. 
K. Panda, as well as I have great sympathies 
the Soviet Union-on the basis of bundhs and 
petitions By and large, I believe, such matters 
are dccidcd on the basis of examining the 
economics of the matter carefully, soberly, 
and in terms of the interests of the develop
ment of the country as a whole. And that 
is vthat Government is committed to. If the 
hon. members from Orissa who have spoken 
so cloqucntey ask me, “Do you think that 
our case is good on merits ?” then as a 
lawyer, and not as a Minister, 1 would say, 
‘yes*, but beyond that I am not prepared to 
go, and I do not think that it will be proper 
to go. Because, ultimately it has to be decided 
on the basis of an examination of all the 
cncumstances, including, if 1 may put them 
before you, all the criteria-proximity to 
sources of raw materials, facilities for trans
port, pioximity to steel consuming areas, 
availability of infrastructure facilities which 
arc power, water and transport. And hon. 
members koow that Orissa is not ill-placed 
in this respect exccpt for transport which 
can be made up, as 1 am aware, with the 
general development of the area; especially 
m availability of skilled labour in the area* 
there again as a result of the development of 
the Rourkela steel plant you would have, 
speaking as a Lawyer, quite a good case ; 
again in regard to the advantage of site w hen 
industry is not highly concentrated, you have 
« very good case; then in relation to the 
float criterion which is important, namely, 
proximity to ports for imort of coking coal, 
to  conserve the limited reserves waitable. 
w« know the position of Patradeep and, there 
fore, on that score also you can certainly 
press your case very hard.
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1 would only ask hon. members to appre
ciate this that we are pushing forward fast 
now and we do think that, within the next 
six months or so, we should be able to 
come to a decision. The Committee that we 
have set up to look into the question of 
location was asked on the 25th of January 
this year to give its report by the end of 
September 1972. We all know how com
mittees take a little longer than the dates 
that we fix and, therefore, I do not commit 
myself to the end of September. I  hope 
that, by the end of the year, we would come 
to a definite and clear-cut decision as to 
where we are going to build these plants.

Before I finally conclude, 1 would like 
to emphasize that the Government is acutely 
conscious of the necessity of making the 
maximum use of all the minerals available 
in the Orissa State, the maximum use in the 
interest of Orissa and in the jntercst of our 
country. We know that Orissa is possibly,—  
1 do not want to use comparisons too 
much—let me say, one of the most favour
ably situated States in our country from the 
point of view of mineral availability. The 
Industrial Development Corporation of 
Orissa has been granted letters of intent for 
three important project*— production of 
ferro-vanadium with a capacity of 480 
tonnes a year, production of sponge iron
100,000 tonnes and billets based on conti
nuous costing process and expansion of 
ferro-chrome from 10,000 tonnes to a capa
city of 25,000 tonnes a  year. In addition, 
the Industrial Development Corporation also 
commissioned in collaboration with the 
Department of Mines, that is to say, the 
Department of Mines in the Ministry of 
Steel A  Mines, a report for setting up a pro
ject fox formed coke a t Talcher. This pro
ject would have a production capacity for 
about 100,000 tonnes of pig iron. The 
.report is being prepared by the consultants 
in Delhi. Then we have also almost come 
to  final conclusion to set up a  Cold Rolled 
Grain Oriented Sheet Plant as part of the 
Rourkela project at an estimated iuvestment 
of Rs. 32’6 crores in collaboration with a 
leading firm of producers o f CRGO sheets 
in the U.S.A. A draft contract submitted 
by an American firm is at present under our 
consideration. I  am only emphasising all 
this because I would like the hon. Members

to appreciate that the Government is very 
seriously looking at the question of how 
maximum use can be made of all the faci
lities that we have in Orissa.

Before J conclude, I would only like to 
emphasize that this is an issue that should not 
have taken the colour of what 1 would call 
a political controversy. This is a national 
question. Hon. members have very legiti
mately, 1 think, criticised us for not doing 
sufficiently enough in pushing forward the 
steel production. The figures are there 
which will speak, not in our defence, but in 
attacking us and it is useless for me to make 
protestations that everything is beautiful in 
the garden. 1 think the grass is beginning 
to grow and 1 hope the garden will become 
a little more beautiful in a year or two and 
1 am perfectly sure that in the development 
of the steel industry in our country, Orissa 
is going to play a very important part by 
virtue of all the advantages it possesses and 
which have been referred to particularly by 
the opener, Mr. Banamali Patnaik when he 
opened the discussion as well as by my hon. 
friend. Mr. Panigrahi and all the others. I 
don’t know whether I should mention all of 
them because everybody gave so many figures 
that 1 thought that I should not mention 
them because I am not sure of the figures. 
But I do want to assure all of them that we 
are giving—not that we will— but that we arc 
giving our maximum attention at present to 
this matter and I am sure that the Ultimate 
decision taken by the Government will 
satisfy not only the people of Orissa and 
their aspirations but the people of India 
which I think is equally important and their 
aspirations.

With these words I request the hon. 
Member not to press his resolution and to 
accept the assurance that 1 have given him 
on behalf of the Government.

SHRI D. N. TIWARY (Gopalganj): But 
you have not said anything about Madhya 
Pradesb.

SHRI S. MOHAN KUMARAMANGA
LAM : Madhya Pradesh is not in the re
solution.

SHRI D. N, TIWARY : I t is th erf
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SHRI SURENDRA MOHANTY 
(Kendrapara) : On a point of order, Sir.
The hon. Minister replied to the debate with 
a dual personality. He was Dr. Jckyl as 
Minister and Mr. Hyde as a lawyer. He 
argued as a lawyer and did not speak as a 
Minister. The House is entitled to hear the 
Minister and not the lawyer. Will he kindly 
take the trouble and condescend to enlighten 
the House as to what is the reaction of the 
Government and what is the reaction of the 
Minister to the most innocuous resolution 
which has been moved by Mr. Patnaik ?

MR. CHAIRMAN : What is the point
of order in this ?

SHRI S. MOHAN KUMARAMANGA
LAM : I think I spoke for some sixteen
minutes if I looked to the clock correctly, 
out of which for 14 minutes J spoke as 
Minister and only 2 minutes as lawyer. So 
the balance is definitely in favour of the 
Minister and against the lawyer.

The hon. Member would appreciate and 
I have stated very catcgorically on behalf of 
the Government that it is not possible for 
me to commit myself to any position at the 
present moment. There would be no pur
pose in my committing myself when we are 
undertaking at present studies to decide the 
iinal location. What I appeal to the hon. 
Members was to have confidence in the 
merits of the case, more especially, the hon. 
Members from Orissa who are urging that 
there must be a plant in Orissa because the 
very facts and the materials they put before 
the House would certainly give them a very 
strong case on this point. But, I should not 
pre-judge it. It is not for me to pre-judge 
it. It is for persons and for experts going 
into the matter to put the material before 
the Government and on the basis of which 
the Goveroment can come to a proper deci
sion ... (Interruptions)

The hon. lady Member, Shrimati 
Lakshnjikantamma, who was eloquent and 
who is always eloquent about Kothagudem 
also mentioned about the Bharati process. 
It is not for me, 1 am not the person ulti
mately to decide about the Bharati process 
on my own. We go to experts. We get their 
advice. We take the whole thing together 
and .1 hen of course, wo take the responsi

bility for the decision. Not that we will 
ihirk it. But it would certainly be most 
irresponsible on our part to come to a deci
sion when the matter is being really exa
mined seriously and in depth and I have 
committed myself and 1 do commit myself 
to that ver> seriously that as soon as the 
report of the committee is made available to 
u s-  I think it will be received by the end 
of the year — we should take it up and come 
to a decision so that we keep up to the 
commitment that we have given to the 
country, namely, of raising our steel pro
duction upto 22 million tonnes and »o on.

SHRIMATI T LA KSH MIKANTHAMMA: 
On a point of order, Sir. Is it that only a 
Minister can reply or a laweyr can reply ?

MR CHAIRMAN : There is no point 
of order.

SHRI BANAMALI PATNAIK (Puri) : I 
would like to withdraw my Resolution 
because we have in Mr. Mohan Kumara
mangalam both a lawyer and a Minister, 
becausc he will plead our case both as a 
lawyer and also consider it as a Minister. 
Our fiiend Shri Satpal Kapoor brought some 
allegations against the Chief Minister of 
Oiissa that Government of Orissa is not 
cooperating in the functioning of the steel 
plant at Rourkcla. But I am mentioning it 
here that without the cooperation of the 
Government of Orissa and without their grant 
of free land this steel plant would not have 
been set up there. If there is any difficulty 
the Minister of steel who is a family friend 
of the Chief Minister will take up the matter 
with the Chief Minister and things will be 
corrected there...

SHRI S. MOHAN KUMARAMANGA
LAM : May 1 interrupt you for a minute ? I 
have absolutely no complaint about the 
attitude of the Government of Orissa regar
ding the Rourkela steel plant, i  have no 
complaint against the Chief Minister of Orissa 
who happens to have known me from the 
age of 4.

SHRI BANAMALI PATNAIK : That 
helps to remove all misunderstandings. About 
the future steel plant, I am sure, the Orissa 
Govenmcnt has entrusted it to DastUT and 
Company who are also the consulting engin-



MAY 3, 1972 Nationalisation o f  Leading 248
Industrial Houses (Res.)

247 Establishment o f  Steel Plants 
(Res.)

(Shri Banamali Patnaik]

eers to the Government of India. They have 
submitted their report. I am quite sure the 
Minister will go into the details. 1 know, as 
a Minister, he cannot commit immediately 
in the house. But I am sure, he will look 
into the case not from the Orissa’s point of 
view but from the national point of view and 
from the national point of veiw production 
of steel will be cheapest in Orissa and there
fore the case needs serious attention.

With these words, I would say, I am 
satisfied with the reply.

I now beg leave of the house to withdraw 
my resolution.

MR. CHAIRMAN : Has he the leave of 
the house to withdraw the Resolution ?

AN HON. MEMBER : No.

MR. CHAIRMAN : There is an amend
ment by Shri Mohanty, Are you withdrawing 
it ?

SHRI SURENDRA MOHANTY: No.

MR. CHAIRMAN : All right. I will put 
it to the vote. The question is :

That in the resolution, 

add at the end,—

“after considering the feasibility report 
submitted to the Central Government by 
the Government of Orissa in respect of 
location of new steel plant in Orissa'’ (I)

The motion was negatived.

MR. CHAIRMAN : Is it the pleasure of 
the house that Mr. Banamali Patnaik’s resolu
tion may be withdrawn ?

SHRI JYOTIRMOY BOSU : No, Sir.

MR. CHAIRMAN : All right. I  will put it 
to the vote. The question is :

“This House recommends that the 
Government of India should take imme

diate and effective steps to establish two 
more steel plants during the Fifth Five 
Year plan to create increased potentia
lities in the production of steel and 
development of iron ore and that the first 
plant be established in Orissa and the 
second in Madhya Pradesh for reasons 
of techno-economic feasibility and com
parative backwardness of these areas."

The motion w.is negatived

17*30 hra ,

RESOLUTION RE: N A T IO N A LI
SATION OF LEADING  IN 

D U ST R IA L  HOUSES

MR. CHAIRMAN : The House will now 
take up the resolution to be moved by Shri 
H. N. Mukerjee, for which 2* hours have 
been allotted.

SHRI H. N. MUKERJEE (Calcutta -  
North-East) : I beg to move :

“ This House is of opinion that immediate 
steps should be taken for the nationali
sation of the seventy-five leading indus
trial houses specified in the report of the 
Monopolies Inquiry Commission.”

We have been treated lately to the slogan 
of Garibi Hatao, but that would remain a 
piciuresque make-believe if the real road
blocks in the way of our prosperity are not 
removed.

17*31 hr*.

[SwiUMATi S h e ii .a K avx. in the Chair]

If we do not remove these road-blocks, 
Garibi would never go. Our economy requires 
rapid growth and at the same time social 
justice and this integration mast happen, or 
else all talk about socialism would be hypo
critical humbug. That id why fn the context 
o f the kind of thing which is being said very 
widely in these days, I wish to  remind this 
House that the first and last point which is 
stressed not merely by full-fledged socialists



but also by genuine democrats like the late 
Prof. Gadgil who was shooed out of the 
PJanning Commission is that unless monopoly 
capitalism was abolished, we would have no 
real and rapid progress for the people.

As early as 1956, Prof. Gadgil, and I 
think that at that time Dr. V. K. R. Vara- 
daraja Rao also joined with him, criticiscd 
the half-hearted and picce-meal measures 
which were being taken and asked foi a clcan 
sweep of monopoly capital, and he said words 
which 1 am quoting before the House He 
said :

“ The only real solution to the problem 
in the long run is that the whole of the 
division at present occupied by monopoly 
capitalists should be transferred to the 
public sector.”

These words arc even more valid today be
cause the years of vacillation are at last to 
be left behind. Little can be done about 
poverty and unemployment, this country is 
desperately poor, little can be done about 
poverty and unemployment unless revolu
tionary changes in property and power rela
tionships are achieved.

But we get something of a farce these 
days. We get meetings where capitalists pass 
resolutions in favour of socialism, perhaps 
laughing in their sleeves ail the time. 1 say 
this because very recently there was a meet
ing of the Federation of Indian Chambers of 
Commerce and Industry which was maugu* 
rated by the Prime Minister, and there were 
many pleasant exchanges. The economic 
papers run by the big bourgeoisie referred to 
a more cheerful note of co-operation between 
Government and business.

The Prime Minister went on g'ving assu
rances that there was no threat intended to 
big business, that big business had a very 
useful role even in the “coie” sector of our 
economy. These are rather surprising formu
lations. I can understand her desire to have 
some concrete results in fairly quick time, at 
least before the next ejection. I can under
stand that her advisers.— my hon. friend the 
Minister is there and he must be telling her 
--telling  her now it is better to seek shelfer 
in pragmatism. I find her fortifying herself 
with economic ideas even from very dubious
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anti socialist sources. But in any case, Big 
Money responds and the stock-market cheers? 
up and the price of shares rises. That is whai? 
has been happening lately, and I am per
turbed, and I am sure the House also would 
be perturbed.

J feel that just as after independence | 
foreign capital quickly became keener on 
collaboration with Indian capital as the safest 
form of investment in the new context of 
things, Indian capital today is beginning to 
sec the virtues of the so-called joint sector 
which till lately was being cursed as back- , 
door nationalisation. There is a vile con
spiracy at work and if it is not scotched, the 
country is in for much trouble and sorrow.

We are also witnesses to such simplistic 
phenomena as the West Bengal Chief Minis
ter, Shri Siddhartha Shankar Ray, appearing 
in an attitude of supplication to monopoly 
houses asking them to surrender 51 per cent 
of their shares to Government. Here is a 
Kotty cartoon showing Siddhartha Shanker J 
Ray asking the bloated capitalist: Please be 
good enough to given the State 51 per cent 
of the share so that everything could be 
lovely in the garden, ft is something nearly 
enough to make a cat laugh. If that is the 
expectation of Government, T do not know 
what to say about it.

Since the Third Plan ran into difficulties, 
virtually we have had no planning in India. 
Must we not draw the neccssary lessons ? 
Should we go on doddering ? Should we not 
try to set our sights straight ? So much water 
has flown down our rivers and we have had 
recent constitutional amendments enabling 
us, if we wish it, to seek and achieve radical 
economic change. Or is it that those amend
ments, the 24th and 25th, are also an elabo- ' 
rate make-believe ? I prefer to try to be an * 
optimist even in circumstances which are not 
particularly optimistic and that is why I have 
brought up this Resolution. ,

I  sav that these monopoly houses are the 
source of all evil and corruption in our socio
economic life. They have made this country <■ 
vitiated by the dominance of black money >
and because of the poor performance of the f
public sector, they have been furnished with i 
a  heaven-sent opportunity, an excuse, for ,
parading their own excellence, which is a

1994 (SAKA) Leading htdustrial 25(|
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complete myth, If the essence of the Indus
trial Policy Resolution is not to be given the 
go-by, all big enterprises owned or controlled 
by the monopoly houses should be nationali
sed straight awav; individual monopoly houses 
may be allowed to hold companies, the assets 
of which do not exceed a certain specified 
limit, find ancillary measures, which need not 
be specified at the moment, will have to be 
adopted,

It is only thus that the “commanding 
heights” of the economy can be held by the 
community and not as they are today, by 
the money-grabbing section of our people 
jvho are indefferent to the people's welfare, 
are cynical and cruil in the bargain.

W hit is the record of these paragons of 
economic virtue who arc running these mono
poly houses ? Volumes would be needed to 
speak of them But I may give a very sum
mary statement of facts about it. 1 he assets 
of the companies belonging to the 75 houses 
were in 1963-64 Rs. 2,609 9 crores. It rose 
in 1967-68 to 4,032 4 crorcs, a 54 per cent 
increase.

Birlas recorded an increase of 96 6; 
Sftriram, 96 4 per cent; Mafatlal, 95*9 per 
cent; Parry, directed by a foi mcr Governor 
of the Reserve Bank, leenrded an increase 
of 360 5 per cent. The share of 75 indus
trial houses in terms of the assets owned by 
them work out at 53*5 per cent of the total 
indicated for the entire private corporate 
sactor. It shows how the power of mono
poly capital is growing.

Out of 101 top companies, the total 
equity dividend in 98 companies was Rs.
137*7 crores in 1969-70 against Rs. 99’5 
crores the previous year. It meant rise of 
38-4 per cent. A foreign giant, Burmah- 
Shell, got tbe highest return of the total 
capital empoiyed— 36-9 per cent, followed 
by another foreign concern Pfizer, with 34-4 
per cent. Almost all tbe Indian big busi
ness houses are linked with foreign counter
parts : Tata, with Daimler-Beo? in automo
biles; Harmisschfegcr in engineering, IC t in 
chemicals, etc.; Birla with studebaker, and 
NufQeld in automobiles, Babccek and Wilcox 
in bolters; Howa Machinery of Japan in

textile machinery, and Mitsubishi in electri
cals.

A Bombay industries association repo
rted sometime ago that between 1957 and 
1964, almost two-thirds of the capital 
raised in any year went into foreign collabora
tion ventures. On 31st March, 1967, there 
were 579 companies operating in India, and 
as many as 180 to 200 firms in India with 
foreign investment. This is seven per cent 
of the total number of companies. These 
are much more significant because they arc 
subs;diaries of giant foreign monopolies.

In 1955, the Tariff Commission found 
Fire stone and Goodyear with a paid-up 
capital of Rs. 20,000 and Rs. 15,000 
respectively and having an annual turnover of 
Rs. 7 crores and Rs. 4 crores respectively. 
The United Kingdom Board of Trades 
calculation has been that India offers British 
capital the highest profit after Malaya and 
South Africa. There is a total lack of policy 
in regard to Government’s sanctioning of 
collaboration agreements. Foreign collabora
tors have been permitted, and Indian and 
western monopolists together have got now 
a very terrible foothold in our economy. 
Local capitalism has got strongre and gots 
itself linked with a new form of internatio
nal capitalism which exploits the Indian 
market, and there is a new form of exploita
tion which we have got to con<est. This is 
what we discover is happening today.

The Minister has given an answer to 
Unstarred Question No. 4933 on 3rd may, 
and he said that "the total number of foreign 
collaboration proposals approved in various 
fields during 1971 was 245 as compared to 
183 during l'>70” . Wc are going downhill 
all the time.

The Minister of Industrial Development, 
in answer to Starred Question No. 663 on 
the same day admitted how production of 
torches by Union Carbide had been permi
tted beyond the licensed capacity even to 
the detriment of Indian manufacturers in 
that line. These are typical concerns whitch 
thoroughly and eysfctnatteally cheat the 
country. With few exceptions, they indulge 
in over-invoicing and under-invoicina praijti-



ces, denude us of earned foreign exchange, 
and rob the country of its legitimate revenue. 
Nationalisation of foreign trade is the only 
way out of this terrible mess.

All these foreign concerns are hand in 
gtove with Indian monopoly interests who 
are trying now to the control our economy 
in a more seiious manner than they have 
done so far. These monopoly houses have 
begun a new gimmick which Government 
seems to applaud, namely, cxpoit of Indian 
capital. In relation to this. I find that 33 
joint ventures have been approved by the 
Government of India during 1970-71 joint 
ventures abroad. These ventures have not 
brought us very much; since the beginning of 
this process they have brought us in foreign 
exchange Rs. 49-27 lakhs, not more than 
that.

As a matter of fact we discovered how 
in this department of Indian ventures abroad, 
the Biilas are in the first cntegoiy and as 
usual they are behaving so badly. I have 
here, sent by a friend of mine, a copy of 
the ' ‘Ethiopian Herald'’ dated 2nd April, 
1972 which I would pass on to the Minister 
for whatever action he chooses to take : 
The Addis Ababa High Court ended a 2} 
year wrange over the Palodia-Gupta case- 
Palodia and Gupta, both being Birla's stal
warts, pel forming whatever functions they 
do in Ethiopia in textile and other opera
tions— each received two years of rigoious 
imprisonment plus 2,000 dollar fine. Two 
others accused were acquitted and the pro
secutor had appealed for an increase. This 
case has caused such a scandal in Ethiopia 
that not only has the Indiaa image, bad as 
it is in Ethiopia, been tarnished but we are 
also getting these Indian capitalists aping 
the ways of foreign monopoly capitalists in 
our country going abroad and behaving in 
such dastardly fashion that they have to be 
sent to jail and the prosccutor has to ask 
for increase in their sentences.

This export of capital is dangerous for 
India as well as dangerous for the receiving 
countries in Asia and Africa. I do not know 
what schemes my friend Mr. Kumaramanga- 
lam has up his sleeves. I read only the 
othee day, cn 3td May in a Calcutta news
paper a report About the giant holding 
company to t iron and steel which he is pro
posing. This kind of a  giant bolding company
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for iron and steel can comprise all the 
operators in this very strategic and important 
area of our economy. I do not see why the 
Minister of Industrial Development, assisted 
by the other Ministries, given some advice 
by the Ministiy of Company Affairs, can not 
do something about a giant holding company 
in icgard to many of these monopoly opera
tors who arc behaving so badly.

1 say this because these monopoly 
houses have been treated with so much 
kindness and >et they go on behaving in the 
shabby fashion that they have been used to. 
The Dutta Committee has icported that no 
further concentration ot economic power 
should be allowed and large industrial houses 
should not bt* allowed to expand their 
empires any fuither, and the new licensing 
policy should be used as an instrument for 
curbing the growth of monopoly.

But as a mattei of fact the Minister, 
who, I am told is veiy friendly with the 
Birlas and other industrialists I do not know 
why this sort of thing should be alleged 
about a Minister and these allegations are 
made openly in this House and elsewhere— 
and the Government, we find, continue to 
give licences to the large industrial houses. 
Since the 1st of January* 1969 a total of 286 
licences have been issued to industrial con
cerns belonging to or tontj oiled by the 75 
big houses listed m the Monopoly fcnquiry 
Committee Report. J cannot give more 
details about it for lack of time. It is really 
very peculiar that in 1970 out of 47 licences 
issued, 20 have gone to 20 large industrial 
houses in the group of 75 mentioned in the 
Monopoly Enquiry Committee Report. In 
1971 out of 159 licences, as much as 114 
have gone to those laige houses and Birlas 
and Tatas have got the largest number of 
licences in this period— 29 and 26 respec
tively. My reference foi this information is 
the unstarrcd question No. 1466 dated 
14-4-1972 and 22nd March, 1972 in Lok 
Sabha. We find also that many of these 
monopoly houses are permitted to carry on 
their nefarious practices by escaping the 
Monopoly and Restrictive Trade Practice 
Act.

Big business bouses are making an 
attempt to start collaboration hotels. Tatas, 
of course, are already there—the Taj Mahal 
Hotel in Bombay and elsewhere. Kirloskars
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are starting hotels. Alok Udyog and Delhi 
Cloth Mills have applied for permission for 
starting hotels and they are going to get 
that permission; there is no doubt about it. 
The result is, everything is getting confused.

They are getting money from Govern
ment sources and financial institutions paid 
for by the country and that money is being 
diverted to ail kinds of uses which are 
absolutely illegal. The estimated figures of 
outstanding advances by scheduled commer
cial banks to  industries including the who
lesale trade at the end of March, 1968 were 
2608 crores and at the end of March 1971, 
these figures rose to Rs. 3422 crores. Assis
tance from the State financial institutions 
to the private sector is growing In regard 
to the advances made by nationalised banks 
to 75 big business houses and 20 larger 
houses among them, the figures arc available 
firom July, 1969 to 26th March, 1971. The 
amount outstanding from 75 business bouses 
on 18th July, 1969 was Rs. 440 28 crores. 
On 26th March, 1971, the figure was 
Rs. 491*73 crores. The share of the 20 larger 
houses is also mentioned here, but I am not 
referring to it because i t  is the same story. 
The Industrial Bank of India, the Industrial 
Finance Corporation and othear institutions 
are giving money to these people. In 1967- 
68, 68-69 and 1969-70, they have given 
Rs, 97.59 crores. O f this, Rs. 16 80 crores 
went to the 20 larger industrial houses 
mentioned in the report.

There are so many other figures to which 
] can make a reference, but must mention 
at least the investment by the LTC. The 
total investment of LIC in the first ten 
business houses in the form of debentures, 
shares, loans to companies, ctc., as on 31st 
March, 1969 was Rs. 8313*31 lakhs, i. e. 
37*12 per cent o f LICs total investment in 
the  private sector. In the remaining group 
of 75 houses. LIC invested Rs. 6085 63 
lakhs upto 31st March, 1969. If we take 
the total investment in the 75 houses, it 
comes to Rs. 14,398*94 lakhs. The total 
investment of LIC in private sector is a little 
overRs. 22,000 lakhs. This means, 64*29 
per cent of L IC s investment in the private 
sector has gone to the 75 houses mentioned 
In the Monopolies Enquiry Commission’s 
report.

The holdings of public sector financial 
institutions including LIC, Unit Trust of 
India, General Insurance Companies, etc. in 
TISO, TELCO and Indian Iron and Steel 
Company...

MR CHAIRMAN : The hon. member's 
time is up.

SHRI H. N. MUKERJEE : Please
give me a few more minutes, because I have 
to give all these figures.

LIC is the biggest subscriber to Tatas. 
Next comes UTI. So far as TISCO is conce
rned, the total subscribed capital is 
Rs. 3858 02 lakhs, while the capital sub- 
cribed by financial institutions isRs. 1230 25 
lakhs. Government as a prominent share
holder in the private sector could do a very 
great deal in so far as disciplining these 
concerns is concerned, but we have it from 
one of the former Chairmen of LIC that 
Govrnment could not find people who can 
man these organisations, and therefore. 
Government hardly does anything about it. 
Besides, the Government is suffering from 
the handicap that in the top bureaucracy, 
thcie are people who hobnob with leaders 
of business and who are hand in glove with 
these giant monopoly houses.

We notice 'Uso how in legard to a house 
like Bajoria-Jalan, about which a book 
entitled The Mystery o f Bajoria-Jaiart House 
has just been published, similar to Thtt 
Mysteries o f Birla House, which come out 
some twenty years back but which was 
suppressed by the conspiracy let loose by 
Birlas. Details are given here of moneys given 
to concerns run by this monopoly house for 
some specific purpose, may be for renovating 
and replacement of machineries, for the 
efficient running ol concerns, but the money 
is used for other purposes. The Finance 
Minister has said in this House that inter
locking or diversion of capital by companies 
will be considered as criminal offence. But, 
in many cases, companies under the control 
of Bajoria-JaJan clan and of their like have 
diverted, according to  allegations made in 
this book, which was referred to  in thft 
Hotise the other day, they have diverted 
Rs. 2237*57 lakhs in ©rfler to obtain comkil



of various companies, issuing fictitious loans, 
creating fictitious debtors, transferring money 
to liquidated concerns run by sons-in-law, 
sisters, sisters-in-law and that sort of thing. 
This kind of thing goes on all the time and 
that is because of a liaison with the top 
bureaucracy of income-tax and Central Board 
of Revenue bigwigs, with even ex-Chief 
Justices of the Supreme Court, with political 
leaders in government. This is the kind of 
trouble in which we arc living in this 
country today. Here is monopoly interest 
hand in glove with foreign monopoly, trying 
to exploit this country, trying to pooh-pooh 
whatever performance the public sectrr 
wishes to make, trying all the time to secure 
control over our economy and to prevent 
any thing like even a welfare state, let ul^ne 
a socialistic kind of society. And these are 
the people who are coming forward now, 
producing victory volumes in honour of 
Indira Gandhi— Mohan Breweries people 
publishing their pictures alone with Indira 
Gandhi and Indira Gandhi's children’s pict
ure's dedication to L. N. Mishra and all thut 
sort of thing— and advertisements from many 
big industrial houses for this kind of putrid 
publication. And the prime Minister has 
time to go through this sort of thing when 
she should have the decency to throw it into 
the waste paper basket. This is the set up 
in this country today, the Indian monopoly 
houses hand in glove with foreign monoply, 
trying to do exactly what in British capita
lists and other foreign capitalists did at the 
time of independence and throwing on colla
boration. Now they are trying to get into the 
Government concerns also. There is some talk 
oc a joint sector and that sort of thing. They 
want to control everything. I ask Govern
ment : Do something; start thinking seri
ously. Have you no idea about your own 
confidence ? If you do not have sufficient 
self-assurance that you can run the public 
sector properly, than give up the game, 
renounce tbe job of governing this country, 
for you are not up to it.

Tbe other day X read in a Calcutta paper 
a statement by the Chief Minister of West 
Bengal, Shri Siddhartha Shankar Ray that 
he had got letters from several thousand 
young people, officers in the private sector 
organisations, drawing salaries between 
Rs.' 2,©0O to  8,000 offering to work at lesser 
pay in the public Interest. Have you not got 
People 1st this country who can work in the
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public interest ? Are there not people in the 
private sector who are ready to work for the 
public sector also ? Jf you have got that 
confidence, why can you not take courage in 
both hands, why can’t you do the same 
thing which Professor Gadgil, by no means 
a form-at the-month revolutionary, had re
commended in 1956 7 Here is a region 
where monopoly is in control, and that 
region has got to be freed of monopoly. 
Can't you do that ? That is the sort of job 
which has to be done, and that is why I say 
that this must stop. This book presented to 
indna Gandhi, edited by a man called 
Durlab Singh, a notorious person convicted 
for pornography and that &ort of thing, these 
arc th e  people getting together, Mohan, 
Duilab Singh and God knows who else, try
ing to flatter people in the political field and 
win their favour that is the sort of thing 
which is taking place. That is why I say 
that real democracy is needed in the running 
of our economy, and that would require 
nationalisation of the import and export 
trade, nationalisation of the monopoly 
houses, nationalisation of foreign concerns. 
Whether we like it or not, we have today to 
face this question-transform pre-capitalistic 
formations through capitalism, even a 
“regulated” capitalism, or through the fullest 
development of the various forms of State 
co-operative sector, like in G.D.R. where it 
seem s a private employer can function only 
when employees number no more than 100 
or so. You have absorbed Shri R. K. Hazari 
in the administration; you have Shri Chandra- 
shekhar sulking in the Rajya Sabha, and you 
think you can carry on in the way you are 
in the Ministry of Industrial Development, 
in particular, is answerable for the kind of 
degeneiation that is taking place, the kind of 
sliding away from anything like a near-socia
list piogramme in the country. We hear all 
types of allegations. I am not interested in 
personal things. At the moment, we are 
interested in the performance that he puts 
up before the country; we are interested in 
w hat concrete steps he is going to take in 
the direction of socialism. He should tell us 
in regard to these monopoly houses how he 
is going to be stern and strict and how he is 
going to take concrete steps to see that our 
country really gets going on the road to 
socialism.

18 bra.

MR. CHAIRMAN : Resolution moved :
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“This House is of opinion that imme
diate steps should be taken for the 
nationalisation of the seventy-five leading 
industrial houses specified in the report 
of the Monopolies Inquiry Commission.”

SHRI M. C. DAGA (Pali) : I beg to
move :

That in the resolution,—

for “ immediate”

Substitute—

“keeping in view our policy of mixed 
economy.** (1)

SHRI S. M. BANERJEE (Kanpur) : I 
beg to move :

That in the resolution,—  

add at the end—

“ within Fourth Plan period.” (2)

SHRI C. K. CHANDRAPPAN (Telli- 
cherry): I beg to move :

That in the resolution,*- 

add at the end -  -

‘ and also all the other larger industrial 
houses which are having assets above 
Rs. 35 ciores each at present, without 
paying any compensation.” (3)

SHRI JYOURMOY BOSU (Diamond 
Harbour) . Mr. Chairman, Sir, it is a very 
good resolution indeed and we shall do our 
best to support it. But perhaps he has lost 
sight of the fact o r  he has wilfully forgotten 
that this Government is by the monopolists, 
for the monopolists and of the monopolists.
I feel, the mover is living in a fools’ para« 
dise. I wish him best of luck.

In a capitalist cet*up, the nationalisation 
is not the only panacea because capitalist 
countries also do nationalise industries. 
Prof. Mukerjee has held the Industrial 
Development Minister responsible for things.
I  do not agree with him there at aJI. The

Fuehrer in the Congress party, the only one 
in the party, Mrs. Indira Gandhi, has to be 
taken note of. 1 am quoting from what she 
had said in her Adress at the inaugura
tion of the meeting of FICCI. This is the 
copy I got from the FICCI. 1 do not always 
depend on second-hand reports. It says:

“Your address for one tiling had many 
new ideas. It was a forward-looking 
addicss and, 1 think, that this year we 
start on a more cheerful note o f coope
ration and what I hope is a sounder 
basis for a fruitful dialogue on the direc
tion in which our economy should move. 
Your statement that the members of your 
Federation are in accoid with the “socio
economic objectives to which Govern
ment policies are directed” is very wel
come.”

It is wonderful. It further says :

“The budget represents a considerable 
effort to raise the level of the public 
investment. This should help industrial 
revival over a wide field.”

I will show you just now how the 
revival has taken place.

1 say, it exposes a definite swing on her 
part towards right. Otherwise how 
would she choose to bring a man like Mr. 
Mohan to the Rajya Sabha, a tycoon and a 
monopolist in the field of distillation and 
brewing business, a man who had been 
producing far in excess of licensed capacity, 
a man, if I am right, whose premises were 
raided by the C. B. I. for the purpose of 
detention of economic offences ? That shows, 
that reveals and that exposes the insight of 
the great Fuehrer in the Congress Party.

Now let us see the reason. I am cot 
quoting from a  communist paper, but I  am 
quoting from the Monopolies Inquiry Com
mission Report, 1965, page 135 :

“We are bound to mention in thl« «oa* 
nection that the considettbfe financial 
assistance that some o f the leading 
industrialists in the cotm tty  Jwve g ivm  to
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the ruling parly from time to  time, has 
furnished ammunition for the attack that 
big business is hand in giove with the 
party in power. The fact that such assi
stance has been liberally given— at the 
time of the last general elections— has 
been admitted by Government in a 
statement in Parliament.

“ In fairness, we have to add that some 
at least of the industrialists who appeard 
before us did not seem to be quite happy 
about these contributions. One member 
of the delegation of the Indian Chamber 
of Commerce.

A very great friend of Congress.

“ ...blurted out a complaint that industri
alists were compelled to make those 
contributions, but that they got no return. 
The leader of the delegation made the 
interesting modification of his colleague's 
statement by saying that it was not com
pulsion but persuasive pressure that was 
responsible for much of these contri
butions...”

We must give Bharat Ratna to Mr. 
Dixit, the Treasurer.

“But people cannot be blamed if they 
believe.,.”

SHRI CHINTAMANf PANIGRAHI 
(Bhubaneswar) : He can submit his case, 
but he should not bring in names...

SHRI JYOTIRMOY BOSU : What is 
the name that I have mentioned ? 
( Interruption )

SHRI K. LAKKAPPA (Tumkur) : 
Let him criticise industrial development or 
whatever he likes, but he should not drag 
the names. He just now brought in the name 
of Mr. Mohan of Rajya Sabha. He should 
not do that,

SHRI JYOTIRMOY BOSU : Again in 
the Monopolies Inquiry Commission Report 
it is said :

“ Bat people cannot be blamed if they 
believe that it is the hope of favours to

Houses (Res.) 
be received that induccs such payments 
and after the election is over, business
men try their best to sec that the invest
ment made by them brings satisfactory 
return” .

* One social consequence of the concen-
tratjon of wealth...... etc., etc,
As a result........

s m w r  * 3?  (Tfezrrsrr) : 
t t T *  1 % 5  V f fT T ti  *Pr fc?TT 3fT T^T 

1 1  arrn qrfifa a ftr  apt sptsta
% ^  >rqT 1 1  v r f  t f tx  n *To
%o 'TTfesr arnr iflft £ i

v if t f t r fa  * 5  : 1972 sft sptfr 

3rr 5rr?TT |  i

Mr. CHAIRMAN : Please use your time 
in a better way.

SHRI JYOTrRMOY BOSU : Madam, 
there have been liberal grant of licences. 
Here is a paper dated 30 June, 1971. It says :

"SPURT IN ISSUE OF LICENCES TO 
BIG BUSINESS HOUSES”.

“ There has been an impressive spurt in 
the number of licences granted to com
panies which attract provisions of the 
Monopolies anti Restrictive Trade Prac
tices Act........”etc.

Then it also says that one of the Con
gress members had the courage to say—I 
must thank him, Mr. Chandrasekhar in the 
Rajya Sabha that “ the Government is back
sliding on industrial policy and complained 
that the Monopolies Commission had been 
elegated to the background". This is not my 
utterance; it is the utterance of a Congress 
member.

I now come to 1972 figures about which 
my hon. Friend, Mr. Satpal Kapoor, and 
others were very anxious. This is a quota
tion from a  newspaper dated 12-4-1972 :

“ 18 applications for expansion by bigger 
units considered” .
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“ The task force of the Ministry of In
dustrial Development has disposed of 13 
applications from larger industrial houses 
and foreign-majority firms to increase 
their output by 200 to 300 per cent 
under the liberalised licensing policy in 
respcctof 54 key industries.”

They have forgotten their Industrial 
Policy Resolution. I also say the applications 
disposed of so far include some from Birlas, 
Century National Engineering Industries, etc., 
etc. They are all of 72 and very fresh.

Then, I come to the next thing. They 
have given 75 licences. This is a question 
dated 29th March, 1972. I say that they 
have given a total of 159 licences. The 
question is— it was my question:

“ Will the Minister of Industrial Deve
lopment be pleased to state the number 
of industrial licences NV, SE and COB 
and Shifting separately issued to each of 
the 75 larger industrial houses industry- 
wise and year-wise from 1969 to date ?”

i f  ere, this is a  very recent one and the 
total for 1971 was 159. 1 am not talking 
about nationalising the monopoly houses. 
1 am talking abuUt the way Government is 
helping them to grow. Then I quote. It is a 
quotation from Mr. Chandra Shekhar’s pnper 
Young Indian :

4 The following 41 licences were issued 
to the Larger Industrial Houses without 
any one of these being referred to the 
monopolies and Restrictive Trade Prac
tices Commission. These licences were 
issued during July, 1971 and February, 
1972.

“ The largest number of the licences was 
bagged by the Birlas (eight). Thapars 
got six; Shriram, live, Sahujain and 
Bangurs. four each; Tatas, three. Bird 
Heilgers, Goeakas, Mafatlal and Sara- 
bhate, two each and !CI, Killicks and 
Walchand, one each.

“ The Government has recently allowed 
doubling of tbe capacities in 59 indus
tries 1 How many industrial products are

covered by 59 industries 7 In how many 
o f these products where doubling of 
capacity has been allowed, there was 
high degree of 'product concentration’ ? 
Or, in how many products the mono
poly positions would be further streng
thened as a result of the ‘concession to 
allow doubling of capacities' ?”

I don’t want to go into the names- 
Banguts, ACC. Bird Heilgers, Birlas, ete. 
This is dated April, 1972. This is the assess
ment done. Sincc Shrimati Indira Gandhi 
assumed sole powci of this Party and the 
Government at the Centre, there had been a 
rise of 54°„, m monopolies. A study made by 
the Asian Trade Union Seminar says :

“ Let alone this question of weakening 
the old (India) monopoly giants, new 
ones are coming up and adding to the 
power of the monopoly capital in India. 
It is pointed out that aggregate assets of 
companies belonging to the 75 indus
trial houses, increased from Rs. 2609 9 
ciores in 1963-64 to Rs. 4032*4 crores 
in 1967-68— an increase of 54-7 per 
ccnt in three years.”

On the top of this they are trying to 
evade the licencing rules and they have been 
allowed to do so under certain understanding 
Hundreds of firms are trying to evade the 
licensing regulations.

*8**4 hr*

[Sum K. N. T iwahv in tht ChairJ

H undreds of firms are trying to evade 
licensing regulations by applying for carry* 
on-business (COB) licences. This is another 
bock>door method you have discovered and 
you have thrown it open to the big mono
polists. In 1970 they had issued to  these 
giants 49 licences and for 1971, (he elec
tion year when more contributions were 
necessary, according to the MRTP Commi
ssion’s report. 159 licences were given. 
That means a spurt of 300%  out of which 
the Birlas got 16, Sir the licensing policy 
has become a fecade.

On the top of all this, may r  jwittt out
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to our friends sitting opposite— I do not 
know whether they know about it. It is in 
the report of the Industrial Licensing Policy 
Committee. It is in Appendix IV-F., where 
they give details or cases where production 
is in excess of licensed capacity. Sir, produc
tion in excess of licensed capacity is a 
punishable offence. The figures are as 
follows :

Fenner Cockill Ltd., Madurai
Bajaj Auto Ltd., Poona
British India Electric Construc

tion Company, Calcutta
Universal ElectTic Ltd.. Calcutta

Gwalior Rayon and Silk Manu
facturing Company. Nagda

Gwalior Rayon Silk Manufac
turing (Weaving)

Century Rayons Industry 
House, Bombay-1

Kesoram Yarn, Calcutta
Indian Explosives Ltd., Gomia
Again, Indian Explosives
Containers and Closures Ltd., 

Calcutta

Standard Pharm. Ltd., Calcutta
Synbiotics Ltd., Baroda
Carona Sahu Co., Bombay

And then comes Tata Iron and 
Steel, the great contributor

Merck Sharp A  Dohme of 
India Ltd., Bombay

And then comes, Bata Shoe Co. 
very good shoes they are 
making

lhen , Bata Shoe again
Guest Keen and Williams Ltd. 

Bombay
Larsen and Toubro Ltd. 

Bombay
Metal Box Co.

96-85%
55*58%

100%
541 5 9 %

66-79% 
& 156*59%

119-95%

53-41% 
45*55% 

54 93% 
66-50%

11258 % 
79-50% 

52-50% 
313 33%

204-75%

74-00%

186*19%

107*05%

248-59%

966 05%  
283 13%

Sir,
1 can lay it on the Table of the House.

Houses (Res.) 
Mahabharat you can easily have a picture of 
Mrs- indira Gandhi’s socialism very well. 
All these are securcd for a little considera
tion. I don’t want to point out any names. 
I do not want to say anything about that. 
I don't want to say anything about the 
treasurer of the ruling party; I do not want 
to mention at this moment of Nagarwala. 
Where the money came from ? Why the 
Government kept quiet about it ?

MR. CHAIRMAN : I tell you, you are 
discussing a different thing. F.verytime, 
Nagarwala comes in 1

SHRI JYOTIRMOY BOSU : It will be
be raised so long as 1 am in this House, 
Sir.

MR. CHAIRMAN : That is not proper.

SHRI S. M. BANERJEE -. Nagarwala 
is a ghost now and you cannot stop him 
from coming.

MR. CHAIRMAN
only Jyotirmoy Bosu !

But he is haunting

IT you. have a look at this beautiful

SHRI JYOTIRMOY BOSU : I want to 
ask the Government through you about this. 
In how many cases have the Government 
proceeded against those firms and those 
industries who have produced things outside 
their licensed capacities ? We want a clear 
answer and a categoric answer on this 
point.

Then, Sir, I come to the diversion of 
funds and inter-looking of capital. We know 
many times, Ministers have bragged on the 
floor of the House that they will prosecute 
them, as they have talked about ihe Provi
dent Fund Account which is Rs. 22 crores 
now. 1 want a clear and categorical answer 
in how many ca'es they have prosecuted on 
chargcs of (a) diversion of funds from 
companies and industries and (b) for inter
looking of capital.

Then, Sir, what about Wanchoo Commi
ttee’s interim report who said about the 
generation of black money to the tune of 
Rs. 5,000 crores a year and a leavy on 
capital, on jewellery and cash possessions, 
and demonetisation of hundred rupees
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currency notes and above ? The Govern
ment had very clearly put that in the cold 
storage and made them a request that they 
need not mention about the contents of this 
first interim report in the final report, which 
shows clearness of their conscience.

About mini-stcel plants, it is clearly 
stated in the Industrial Policy Resolution 
drafted by this Government, this party, with 
their own hands, that iron and steel should 
always be in the public sector. Before the 
elections, the pressure came, and the need 
came, and-so immediately they had to switch 
over and change their policy to giving mini- 
steel plants licences to very deserving social* 
ist-mono-polists like Shri Gujarmal Modi 
and so many others.

About bank finance, Shri H N. Mukerjee 
has already referred to it, and so I do not 
want to repeat it. The amount outstanding 
in the crores category as on 18 th July, 
1969 when socialism was h'llf-hearted with 
them,— now, it is full........

MR. CHAIRMAN : th e  hon. Member 
cannot continue on. He must conclude now.

SHRI JYOTIRMOY BOSU : I shall 
just take two more minutes. On 26th 
March, 1971, from Rs 440’28 crores, it 
came to Rs. 491 73 crores. They are conti
nuing like this, and they are favouring all 
these monopoly houses. Shri H. N. Mukerjee 
has already mentioned about the Union 
Carbides. It is an American concern, a very 
powerful concern, and some of the Ministers 
and high-ups have got their children emp
loyed there; we would not go into those 
details now. So, they have allowed them to 
produce much more than their licensed capa
city and kill the indigenous capital and 
entrepreneurs.

About foreign monopolists, 1 just want 
to say that there are huge lists which are on 
the increase. So, this self-reliance is nothing 
but a stunt. They are heavily dependent upon 
foreign money and foreign collaboration and 
foreign patronage ; therefore all this hood
winking is not going to work.

In conclusion, I would like to talk  about

a vital sector, namely the generation of 
power by the Calcutta Electric Supply 
Corporation. They are failing, and they 
have failed totally and industries are suffering, 
but nothing has been done.

Then, there is the Indian Tobacco 
Company, one British company having an 
annual turnover of Rs. 170 crores and with 
four interlocked subsidiary conccrns, plunder
ing the consumer, plundering the tobacco 
grower and plundering the country, but 
Government have kept their eyes shut. Of 
course, there is the Union Carbides to which 
I have already referred. We may consider 
we are living in a free country. But Govern
ment .have given a licence to an American 
private sector company for production of 
fertilisers in Madras, under which they have 
given them eight years’ complete freedom 
in the matter of fixation of prices of fertiliser 
and distribution.

MR. CHAIRMAN : Now, the hon. 
Member must sit down, because he is speak - 
ing now at the cost of his other friends.

SHRI JYOTIRMOY BOSU : 1 pnly 
want to say that this Government is by the 
monopolists, for the monopolists and of the 
monopolists. They will continue to support 
these monopolists and allow them to grow 
and suck the people of the country. There
fore, 1 wish Shri H. N. Mukerjee the-best 
of luck if he hopes that this Government 
will nationalise these monopoty-houses.

MR. CHAIRMAN : Now, Shri S. M. 
Banerjee.

SHRI SAT PAL KAPUR : Now, it is a 
Congress Member's turn to  speak.

MR. CHAIRMAN : Shri S. M. Baocrjee 
will not be here to speak on the next 
occasion, and, therefore, he has made a 
request that he may be allowed to speak 
today, and I hav allowed him. He will take 
only five minutes.

VWff (TO$T) : SUT-
q-ftr f tfs re e n *

|  m *  $r f a
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qffa?r 3tot *np HwrgrY
?ft «FfT I  W T  «TTfT-

ar̂ r i ”  oft anqr % %*afoTr*3RRr % *rw* 

fa ir  f , % 3RT srtft *r$r eft * tt, <rfa

% SlTcf eft ftWT? $  « ^  ^  ST#P 
fSTT 5ft t  H*rST5rr § fa  3ft ^
*ptf *PT t |  f  | t  Sfjlr

«%*tt i # 3* facfi ir |  sft *rnrft f t
^ f t  % f a  m r s m  sffr ^  ^  m
?T5P% I *Tfa?T ^  37T I  f a  ’PTSr-*TfH 

5tt | ,  aftr wrc-anftT ftar stt 
TfT t  I ^  3T t  I 3n<T
WF f a  3TT3T WT? fa r^ T  *n$3T f f  3T 

fa^TOT wf 3ft 1947 % 14, 15 T̂TSTfCf 
% infa^F k  qT? 3TT3T cWTYsrc 154, 155 
^ r w p f f  % HTfaap t  I 3ft VTTfqfir *fT 

arrsr a rw rfcr sft *tjtt f , a ftr  f3r?fat 
lo o  *o  sfT ^ n r f  % s*faY t *tt 

cflf tfv i s f r  <f ?r 3ft tftaer so * °  f t  *Tafr i
mffft if *rmT sttst $e»n«r t t  
t |%  ^rnr |  s f tr  3ft ^ q r « r  q r  ^ c r r  «tt

stfst fspTr qnw % * rw  **ft fit?; sriit 
?nrr |  i a m  'stft m  srrsmft *m  ?̂̂ r eft 

«pt*r ?ft *rcfa9> f  i wftf f t  m: 
srm , neff n r  3ri^, qrt# ^0%

I  | fo*ft fT ¥cT?ft 3?T5fT  ̂STfft

<ni i w r ?*r rarer? *»fr c s r r
7I  I  ? TOT *1*1 sft 75 *TT 73 TfrarTT f  

?r«ft H q^% cr f t  |  ? 

^T9TRtft?T fT*Tter f t  UT ?rT *lft 
fan? f t ,  m  fsrcTjft «ft ft<ft£ | ,
^ r r ^  fa?r;ft vb T i i \ i  f ,

mq» ?rfr% ?r »pf r ^  f r  ^  Jnrrft 
'TF%?ft I  v t aft |*TTTT r̂?T3T |  «TfT T̂T 
*np |«rr sftt ^*r ^  t  ^  ?*ftrr
zvftx *t w tirm x srr t% £ i

«ft 5^?3ff % sfnraft arf«frt 79^
sft̂ cT «fV % sfr ar|?r 

f «  v^r, %f«F?r fora% fr artvf m t  
(  êt̂ r f t  sfarffi % wrsT *r *t»Mr «rr
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|  I WcT ?TT ?T^, f i m  3Tt«P̂ f W  

3n*r a r fr f f  % T m , a ftr #gft *n?T- 
^ r  m  ?r?r^ H 3wnr ^  eft apfn %  ??r?ft 

»T>r>ft5ft ?T|t i frftr*T % JFffrr 
|  %  ^fV ^  *n ff ?rre erflf% % 
^ 1  ^?TT |  f«P ^TT^?ft f??vft qrt 

? f tM  I f3R q -m  % JTgf q-T JT̂ FTTcT 
| — 7 srr 8 

’t t  1 - ^  % trr»r £f?r ^ f f  ?r arT̂ rr ? ^rarr 
s r  m i forte itt ^ 't | 1̂f fr<ft£ 
|T , ^ l? r  T?7T t  f a  f̂lTTT ^ T  ^
T O T  SFT ^ 5  T^T | ,  % fa?r 3T«ft f*T ^?T 

^I5T 8?r *̂T ?T% I  I STT5T SFT
apt fa*FRft ^f ^ftftrsr ^ f t  I

3t*tt v r  sra* ^tcft t
?rr I  f a  5^fa«T frf! t ,  ?ft*ft 
ir ^n r q s r  ^ t  srmirr i ? r i r w r  |  ^'*pt ?r 
?itir ^ th t ^Tirr f a m  €' sjV, 
f§^FcTT?r tPt w t  ^'t srnr i t  ^r^nr
f  fa '̂»T5rr ^r arift «r?Tr |  i

j t | t  faq r ? s r t  m i  
«ft s p ^  s o t  ^rrf|ir «r ? T T ^ fg r  $r ?ft

t  |  f a  s f e n  ^  ^  W i 1**
f ^ r  11  3iT»r w  m ^rfcirr
s m  cfT fsr^r Sr^-iTT ^ r  %*r 
^ ^fr |  arsr sr^t ^rq-tr g‘i TO fr 13rfrt 
«f3fWfrT ^ T  apT̂ JT f> «n f^ar^fr rr^rrfTOT 
qr^r efr f^?fj?rn?r % *?r$3rc

WS ar% qr *T fTfaJT WRI
m %x r%j, îT

vtt i ^‘r spit ?f|1r
r̂apcTF I

Sfffair ^ |  fa  %x sr̂ cfisr ^ t
«!>n w r  i «r>ft jftsrfn ?r^

l»r m»r ^ ft» ff  ^ i c f r w « i  v f  i 
% su*r q??ri |  f a  ^  m

x *  % ir 3ft ^3ft?^r?r «mr fa*rT

|  t  f a  «ft ^ft
29 «rt srr |  «r?f w?f 11

TOTT I  f a  c f ^  5«TW3IT iT fft 1
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[«ft I^To qxto  W f f ]

*  «P?JTT =5TTfHr |  f ¥  $ ®  a n w t  

3PT*ft 5TW5CT ^  *R?ft qt*Tt I f t  
TOT I  f«F ^ 5Tt»ft Vtg^TT5T §t, 

apR fj^fr fc?r aRPrr eft
v t ^r?T ^  M r  |<r, 

srr*nr«r arrcfrot M t
an w t *r$ ^ * r ssftf fr  q£*ir i s im
f?T % 3TT*fasft «PT i
*tft cnO% 3r ^ et *r £® s r-s rs  ^rVrt *pt 
5«i>wr fsn «rr, %fo?r it r̂manrrc
3 t r t ,  i&fT ^  w n r ^ r R  9 n jrc (* w n * i)  

g ih to t arrefatf «pt m m  % faff 
«pt arw «f> wk |  i *tT 'tft

faR 11 fan; *ft ft =5fT̂ r 
f  ft? fasree aps^tsR anrwt ?nrm 
*fort **rt % %srr *rrf^ i ^ r | qsr^r arrcsr 

ft, tfn^r *^qf?rcf ^r, £t 
T̂, ^ r ?ot> % =enf̂ r i *n«r §t *rr«r art
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73 srf-srt qfarre |  srarvt ?r*nw <frrt «Pt 
srrw t w f t  §r*r «r ^  %frr n̂f%*r ark 
*r$? <tt sft fa ^ rt v ^ r a r f  |  g ro t  *fnfs- 
*%£ ^T?rr ^nrf|pt, FsHtf arJrf^r
tfsft snrt f  f  11 ?r*ft ?*?m &r ^*TT3RT  ̂
& r ^  H«perr 1 1

^  *T*??t % T O  $  *?T SRgrre *sr 
to tt  f  i

«ft TOrero : *nffrqf?r ^^tanr, 
*r vs  wftt't % f%sn<?; f —

tn fw fif *fljfaR 3T5T <*117 3TT5TT ^1^®!
m s ft *nx srrct ^  i

*8*30 hrs

The Lok Sabha then adjourned till Ele\ en 
o f the Clock on Monday, May 8, 1972/ 

Vaisakha 18, 1894 (Saka)

New India Printing Press, Khurja




